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LOKSABHA 

Wednesday. July 8. 1992. Asadha 17. 
1914 (Saka) 

English] 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chailj 

MR. SPEAKER: Welcome to all of you. 

MEMBERS SWORN 

Shri Rajkishore Mahto (Giridih) 

Shri Rajesh Khanna (New Delhi) 

;hri Sukh Ram 

,hri Raghunandan Lal Bhatia 

'tao Ram Singh 

:;hrimati Krishna Sahi 

;hrimati Sukhbuns Kaur 

<umari Selja 

'1.03 hrs. 

INTRODUCTION OF MINISTERS 

[English] 

MR. SPEAKER: Hon. Prime Minister I 
think, you would like to introduce the new 
Ministers to the House. 

THE PRIME MINISTER (SHRI P. V. 
NARASIMHA RAO): Sir, I would like to 
introduce a few colleagues of mine in the 
Council of Ministers who have been inducted 
recently. 

Minister of State in the Ministry of Planning and 
Programme Implementation. Minister of State 
in the Ministry of Non-Conventional Energy 
Sources 

Minister of State in the Ministry of External 
Affairs 

Minister of State in the Ministry of Rural 
Development (Department of Wastelands 
Development) 

Minister of State in the Ministry of Indu~tries 

Minister of State in the Ministry of Civil Aviation 
and Tourism. (Department of Tourism) 

Deputy Minister in the Ministry of Human 
Resources Development (Department of 
Education and Department of Culture) 
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11.05hrs 

OBITUARY REFERENCES 

[English) 

MR. SPEAKER: Hon. Members, as we 
meet today after an interval of over one 
month, it is my sad duty to inform the ~ouse 
ofthe demise of a sitting Mernber, Shn Yash. 
Today we also mourn the death of three of 
our former colleagues, namely Sarvashri C 
M Kedaria, Hakam Singh and Sachindra 
Chauduri. 

Shri Yash was a veteran 
parliamentarian, an emi~ent journalist. ~nd 
an able administrator. Shn Yashwasaslttlng 
member olthe House representing Jalandhar 

, constituency of Punjab. 

Before enteling this House, Shri Yash 
had served with distinction his home State of 
Punjab. He was elected twice to the Punjab 
Legislative Council in 1952 and 1956 and 
thrice to the Punjab Legislative Assembly In 
1962, 1972and1980.AsaMinisterin Punjab, 
Shri Yash held various portfolios. 

A veteran freedom fighter, who suffered 
irnprisonmentfor several years and a fearless 
journalist, shri Yash had made invaluable 
contribution to the country. His contribution 
to the print media, through Milap Group of 
Newspapers published from Jalandhar, 
cannot be forgotten. He had been honoured 
by several States for his bold and innovative 
joumalistic ventures. 

A widely traveled person, Shn Yash 
was a delegate to UNO in 1972. An avid 
reader and a proli,ic writer, Shri Yash and 
several known literary works to his credit. 

Shri Yashpassedawayon2June, 1992 
, at Jalandhar at the age of 73 years. 

In his death, the country has lost a 
staunch nationalist, an active parliamentarian 
and a joumalist of repute. 

Shri C.M. Kedaria represented Mandavi 
constituency of the State of Gujarat 
continuously forlhree terms during Second, 
Third and Fourth Lok Sabha during 1957.70. 

An agriculturist and an activo social and 
political worker, Shri Kedaria vigorously 
worked for tho planned development of the 
State of Gujarat. He was associated with 
State Planning Board and Industrial Advisory 
Committee. 

Shri Kedaria took keen interest and 
participated in the activities forth~ welfare of 
the tribals and other weaker sections of the 
society. 

He also participated in Bhoodan 
Movement and Sarvodaya programme of 
his State. 

As an able parliamentarian, he made 
valuable contribution to the proceedings of 
the House. During his long parliamentary 
career, he also served on tha Estimates 
Committee for two terms. 

Shri C.M. Kedaria passed away on 7 
May, 1992 at the age of 79 years. 

Shri Hakam Singh was a member of the 
Sellenth Lok Sabha during 1980-84 
representing Bhatinda constituency of the . 
State of Punjab. 

Arl agriculturist by profession, Shri Singh 
was a well known political and social worker. 

An active parliamentarian, Shri Singh 
who rose from the Panchayat level to this 
highest parliamentary forum, worked for the 
welfare of the poor people and farmers. he , 
never lost an opportunity to focus attention of 
the House to the problems of the weaker and 
depressed sections of the society. 

Shri Hakam Singh fell to an assassin's 
bullet on 29 May, 1992 at the young age of 
49 years. 

Shri Sachindra Chauduri was a member 
of the Third Lok Sabha during 1962-67 
representing Ghatal constituency of West , 
Bengal. 

Shri Chauduri who was a man of varied 
interests chose the legal profession and 
started practice in Calcutta High Court and 
remained in the profession for about 37 
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years. During his long and eventful legal 
career, he appeared in various cases not 
only in India but also in England arrhe House 
of lords. 

Awidelytravelled person, Shri Chauduri 
represented the country twice as a delegate 
to United Nationals General Assembly, first 
in 1949 and again in 1951. he also served on 
the Law Commission of India between 1959-
61. 

As a Minister in the Union Council of 
Ministers, Shri Chauduri held the Finance 
portlo:io during 1966-67. 

Shri Chauduri took keen interest in sports 
and games and other social and cultural 
activities and was associated with various 
organisations in different capacities. 

Shri Sachindra Chauduri passeq away 
on 12June, 1992attheageof89yearsafter 
a prolonged illness. 

In his passIng away, the country has lost 
. of prominent public figure and a distinguished 

jurist. 

We deeply moum the loss of these 
friends and I am sure the House will join me 
in conveying ourcondoleAce to the bereaved 
families. 

The House may now stand in the silence 
for a short while as a mark of respect to the 
deceased. 

11.10 hrs. 

The Members then stood in silence for a 
short while 

( Interruptions) 

SHRI NIRMAl KANTI CHATIERJEE 
(Dumdum): Sir, We have given notice ot 
Adjournment Motion and Suspension of 
Question Hour. 

( Interruptions) 

11.11 hrs. 

RE: INCIDENCE OF KILLINGS IN 
KUMHER (RAJASTHAN) 

[ Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, I have given a notice under 
rule 388 about the Kumher incident. It is well 
known to the people as to how the children 
and Dalits were killed and how a human 
sacrifice was made. Workers belonging to all 
parties have visited the site. shri Buta Singh 
is present here, B.J.P. members are also 
present here. They have also visited the 
place. Shri Balram Jakhar is present here. I 
don't know why he is keeping mum. Shri 
Natwar Singh also has gone there. All have 
seen the situation with their own eyes. Ithink 
no there has never been such a heinous 
massacre till today as the incident of Kumher 
in the history of India ..... (Interruptions) 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, what happens in 
Bihar? (Interrupted) 

SHRI DAU DAYAL JOSHI (~ota): Mr. 
Speaker, Sir, there was no incident of human 
sacrifice. h has been reluted by his own 
partymen. (interruptions) 

[English] 

MR. SPEAKER: Well, I can understand 
your feelings. This is Question Hour, that is 
your Hour. Let us continue with the Question 
Hour. We can take it up later on, if you like. 

( Interruptions) 

SHRI NIRMAl KANTI CHATTERJEE: 
We expect the Finance Minister to come up 
with a statement on the bank 
scam ...... (Interruptions) 

[ Translation] 

SHRI CHANOULAl CHANORAKAR 
(Durg): Mr. Speaker, Sir, labourers have 
been killed bmtally. 

( Interruptions) 
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SHRI RAM VIALS PASWAN: Mr. 
Speaker, Sir, leader of the opposition is 
present here. He should say something 
(Interruptions) 

SHRI KRISHAN DUTTA SUl TANPURI 
(Shimla): Mr. Speaker, Sir, the way the 
massacre has taken place .... (lnterruptions) 

[English) 

MR. SPEAKER: Now, today is the first 
day and this is the first hour of this sessi.on. 
lt is not necessary for us to start the business 
with agitated minds. We can take up this 
matter at the appropriate time. 

[ Translation) 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, the Hon. Prime Minister is 
present here. He should say something on 
the incident that has 
occured ....... ( Interruptions) 

[English] 

MR. SPEAKER: We can take it up at the 
appropriate time. Questions can be raised 
and replies can also be given. Mr. Jaswant 
Singh, if it is necessary, , will allow you later 
on. 

( Interruptions) 

. SHR' NIRMAl KANT I CHATTERJEE: 
We expected that the other issue should 
have been mentioned in the buisness list 
today ...... (Interruptions) 

[ Translation) 

SHRI JASWANT SINGH (Chittorgarh): 
Mr. Speaker, Sir, I would like to state that 
these are tragic incidents and nobody like 
thesewhetherthey occur in Andhra Pradesh, 
BiharorRajasthan. When this issue is raised 
in case of Rajasthan ..... (lnterruptions) 

[English) 

MR. SPEAKER: You can raise it later 
on. 

[ Translation) 

SHRI JASWANT SINGH: I also want 
the same. I share the feelings of Shrl Ram 
Vilas Paswan. I want that the discussion 
Should take place in a proper manner. The 
Rajasthan GovemmenthasdemandedC.B.I. 
enquiry into the incident within 24 hours and 
has ordered a Judicial enquiry. within 24 
hours. One lakh rupees have been given to 
each victim. . 

[English] 

MR. SPEAKER: let us understand that 
we are all aware of the important issues 
which we would like to discuss and I am told 
that no Member of the House is unwilling to 
discuss them. They are ready and willing to 
put all the facts before the house for its 
consideration. That is why it is not necessary 
too take up these matters in the Question-
Hourwhich is Members' hour. In the Question 
Hour your are going to get the information 
from the Government and if you raise such 
other matters, that opportunity will be lost. 

So, my request t:> you is, I understand 
your feelings and , can understand the 
agitation also in your mind, let us take it up 
immediately after the Question-Hour. It is 
not necessary to agitate at this point of time. 
Buta Singh ji I will also allow you to speak 
later on . 

[ Translation] 

SHRI GUMAN MAllODHA (Pali): Mr. 
Speaker, Sir, seven people have been killed 
at Tinbigha in West Bengal. I have given a 
notice to yOu ....... (lnterruptions) 

SHRI ATAl BIHARI VAJPAYEE 
(lucknow): tAr: Speaker has given a good 
advice. Question Hour is the hour for the 
Members., We have full rlghtto ask questions 
from the Government. We can iTlake a querry 
from the a.4inistes. Afterthis Hourwe can ask 
question according to our wiSh. We can also 
demand suspension of Question Hour. We 
can also create uproar to suspend the 
Question Hour. But II is the dignity of the 
House and regard for:he Parliamentary 
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procedure that we should allow the Question 
Hour and do whatever we like in the Zero 
Hour. 

[EngliSh] 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, we considerthis hour to be very important. 

[ Translation] 

SHRI BUT A SINGH (Jalore):This House 
should not take the incident of Kumher and 
Durg as routine work (Interruptions) I am 
speaking with your permission. I would like 
that this incident should not be taken as 

• routine and the tradition of the House should 
not be violated. These incidents are occurring 
in every State. Today it is not the question of 
B.J.P. Government. It has occurred at Durg 
in Rajasthan where B.J.P. Government 
happens to be in power unfortunately. 

[English) 

MR. SPEAKER: You can say the same 
thing afterwards. Butaji. 

[ Translation] 

SHRI BUTA SINGH: B.J.P. Members 
should not get irritated at this. Shri Vajpayee 
stated that both sides can make allegation 
against each other. This is not a question on 
which there should be controversy. h is a 
national problem. Dalits are being killed like 
insects in the country. If we do not discuss 
this question there. what will ourcountrymen 
think? (Interruptions) So the Question Hour 
should be suspended and this matter should 
be discussej so that people of the country 
may knowthatthe House gave priority to this 
issue. h is not related with any particular 
party. We had gone to 
Kumher ...... (/nterruptions) Members of all 
the parties visited the place. Members of all 
the parties have taken a decision to suspend 
the Question Hour and to discuss this mailer 
just now. so tha~ the people of the country 
may be toldthat Dalits ..... (Interruptions) .. ; .... 

[EngliSh] 

MR. SPEAKER: Mr. Buta Singh, as a 

senior Member, when I am standing, you 
should sit down, please. 

[ 'Translalion] 

SHRI BUTA SINGH: You have placed it 
in routine work. We do not want it to be 
placed in routine work. It should be given 
priority ...... ( Interruptions) 

[English] 

MR. SPEAKER: This is not correct, Mr. 
ButaSingh. 

[ Translation] 

SHRI BUTA SINGH: Dalits have been 
killed in several States. So I demand that the 
Question Hour should be suspended and 
this matter should be discussed first. 
( Interruptions) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker, Sir. I shall not go 
into the incident and ...... (/nterruptions) 

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Speaker. Sir, he had made awrong statement 
in Jaipur and is making wrong statement 
here also ...... (/nterruptions) 

SHRI VISHWANATH PARATAP 
SINGH: Mr. Speaker. Sir, I shall not go into 
the incident because you had assured that 
you would given an opportunity to diSCUSS it. 
We can consider thi!; incident seriousluy. 
Therefore, I would not like to go into the other 
aspects of the incidnet. I would like to submit 
that it would be proper to suspend the 
0uestioon Hour and taka up thiS incident for 
discussion. Sir. it is a heart rending incident 
...... ( Interruptions) The whole House is sad 
over this incident, but they do not want to 
land their ears to their agony. An i"l>"ession 
is being created before the cotintrythat they 
do not wanfto pay heed to their egony. They 
supress the everyvoice raised aboutKumher 
incident. I would like to saythatthe Members 
of treasury benches as well as of the 
opposition are disappointed. Sir, it is the first 
day of Monsoon session. Therefore, they 
should create such an impression before the 
whole nation that thiS House attaches utmost 
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importance to Kumher incident. n gives top 
most priority to this issue than any other 
issue. h will satisfy them and they will feel thai 
the apex body of the country has discussed 
it. The greatest question is the agony of 
Dalits and of atrocities committed on them 
Therefore, the· Question Hour should be 
suspended and this incident should be 
discussed in the House. We do raise 
questions in this House, either it is about 
Kumher or Bhilai or any other issue. We raise 
questionsbutnoreplyisgiven.thedetnocr.K:y 
will come to an end if we stop raising 
questions. Therefore,' requestyou not to go 
into the incident and suspend the Question 
Hour immediately to take up the issue of , 
Kumher. -

SHRllAl K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir,lfully agree with the former 
Prime Minister Shri Vishwanath Pratap 
Singh ....... ( Interruptions) 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Speaker, Sir, • would like to 
askthe Leaderofthe opposition whetherthe 
Merrbers of his party do not want a discussion 
on the incident of Kumher. They are making 
such a noise that it seems that they do not 
want to discuss this issue ..... (lnterruptions) 

SHRI KALKADAS(karobagh):Wewant 
discussion on it. 

MR. SPEAKER: Please sit down. I have 
called him. 

( Interruptions) 

SHRI RAJNATH SONKAR SHASTRI: 
Whenever any issue is raised, they all start 
shouting together, whether it is an issue 
relating to Harijans or any other issue. First 
ask them whether they are ready-

MR. SPEAKER: Please sit down first. 

SHRI LAL K. ADVANI: I think nobody 
will disagree with the former Prime Minister 
Shri Vishwanath Pralap Singh Ihal the heart 
rending ;ncident has taken place i., Kumher. 
• is causing concem to aI. All are feeling 
distressed over this incident. Ilhat concern 

and agony will not be expressed in the 
Parliament then where will it be expressed. 
Therefore. I think nobody disagree on 
discussing that, in the 
Pariiament ...... (lnterruptions) Mr. Speaker, 
Sir, you may remember that Shri Vajpayeeji 
had also mentioned it earlier. In other words 
he had specified the circumstances in which 
Question Hour should be suspended. We 
have no objection. If you allow suspension of 
the Question Hour and hold discussion on it. 
Weare readyforthat. But... .... ( Inteffuptions) 

SHRI CHANDULAL CHANDRAKAR 
(Durg): Labourers have been killed in 
Bhilai ....... ( Interruptions) 

SHRILALK.ADVANI:Mr. Speaker, Sir, 
I object to the raising of this question without 
yourpermission and levelling charges against 
the Govemment of Rajasthan. I think the 
Govemment of Rajasthan acted promptly. It 
tookadioninvnediately.ltorderedanenquiry 
into it through C.B.1. and it also ordered a 
judicial enquiry ....... (lnterruptions) Mr. 
Speaker, Sir, I would not like to raise the 
questions of Andhra Pradesh or the killings 
of Dalits by Haryana Police some days ago 
but I will request that it will nto be pro~r for 
the Parliament as'\Yeli as it will be against the 
spirit of constitution of the country. if the 
Parliament is misused for criticising and 
condemning the Legislative assemblies or 
the State Govemments. Our party Is readytc 
discuss this issue, if you permit so, but if you 
don't permit. I would like to 
submit ....... (lnteffuptions) Mr. Speaker, Sir, 
I would like to give a suggestion that a 
meeting should be convened to consider as 
to in which circumstances Question hour 
should be suspend, because without your 
consent motion 01 suspunding Question Hour can' be moved. We should also know the 
attitude of the Government in that regard. In 
this connection you should call a meeting of 
the Members of all parties. If any individual 
party or a Memberhastoexpress hisfeelings 
and hethinksthat he would be doing injustice, 
if he waits lor it even upto 12 O'clock, and he 
trjesto raise it at 11 O'clock itself. Then Ithink 
an unanimous decision should be taken to 
deal with such situations and a precedent 
should be set in which the Government 
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should also be a party. As faras the question 
of Kumher is concemed,l have full information 
about Kumher incident. On the basis of the 
I can say that I myself and my party have no 
objection, if you suspend the Question Hour 
and hold discussion it. 

SHRI RAM VILAS PASWAN: We are 
prepared for it. 

SHRI CHANDRA JEET YADAV 
(Azamgarh): The Members of his party had 
not allowed the Question Hour for three days 
on the issue of Bara ...... ( Interruptions) 

SHRI BUT A SINGH: Does it justify the 
meassacre at Bara? You have given a 
certificate to the Government of 
Bihar ...... ( Interruptions) 

[English] 

MR. SPEAKER: The Minister of 
Parliamentary Affairs would like to say 
something about' it. 

( Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRIRANGARAJAN 
KUMARAMANGLAM): The incident is one in 
which all of us are concerned about. It is very 
serious and we are all willing to discuss it at 
anytime. 

With regard to suspension of Question 
Hour, it is your jurisdiction (Interruptions) 

MR. SPEAKER: Shri BasudebAcharia, 
you first listen to me. 

SHRI BASUDEB ACHARtA: You firsI 
listen to us. 

MR. SPEAKER: I wi. he\) you. Mr. 
Basudeb Acharia. ~ take your seal I 
think in the House. is only Shri AlaI BiIari 
Vajpayee and the Chair who wanI thai the 
OUestIonHourshouldbeaJfllha1A1odas 
are saying, you decide. you decide. as if you 

do not have your own opinion about it. 

I have received not one notice but many 
notices to suspend the Question Hour on 
differenttopics. One is one Bhilai, second is 
on bank matter and the third is on Kumher. 
Supporting, I allow one matter to be taken to 
be discussed, others also in the like manner 
may Slano up and say that they want another 
matter to be discussed. So, it cannot go on 
like this and nobody is sa~ling that you do not 
discuss it. We are saying, "let us fix up time 
and let us discuss it.· Now you have yourself 
seen. You wanted to discuss it, but you could 
not concentrate on the topic on which.you 
wanted to concentrate. So, if you do not do 
it in a proper manner, the very purpose is not 
served. That is why I am requesting the 
Members to wait until the Question Hour is 
over andthen we will take it up. (Interruptions) 

[T rans/atOO1 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, why? Why the proceedings of 
this very House were suspended for two or 
three days on 7th·8th August on a statement 
of Shri Madhavarao Scindia. The Question 
Hour was also suspended ..... (I!ltelTUplions) 

[English) 

MR. SPEAKER: I am allowing Shri 
Basudeb Acharia. Now, let me hear Shri 
Basudeb Acharia. 

SHRI BASlDEBACHARIA: Sir, we have 
given noticesto suspend this Question Hour. 
We consider this Hour to be very important 
• is our hour. But when issues like Kumher 
and Bhilaiarethere, orissues like the security 
SUlm come, they are Y9ry iqlortant issues. 
When 0aJits are killed. when Scheduhd 
Caste and Scheduled Trile people arekiled 
in police firing in GI~iIai, we consider such 
issU3S even mc:v-e important than the 
Question Hour. 'How are 0aIIs kited in 
Kumhef? ThaI is V8fY inlJOIfanl I do not 
6ndeIStand why the B.lP Mermers are 
keeping quiaL We a,a not heIa to condemn 
the Stale GcJvarnnwnt. I may be thai the 
8JP is in power in MacI1ya Pradesh.. Bullhe 
whole House sholJd corldefm 1he incidenI 
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and what has happened in Kumher. The 
whole House should condemn the incident 
when 25 tribal workers were killed. Shri 
Jaswant Singh hasJ'8ferredto theCBI'nquiry. 
An inquriy was instituted by the Madhya 
Pradesh Govemment but not a single culprit 
has been arrested. 

MR. SPEAKER: I am calling Questions 
now. 

SHRI BASUDEB ACAHRIA: The tribal 
were killed in Rajasthan 

MR. SPEAKER: I am not replying to 
you. I am trying to give directions about the 
proceedings in the HOuse. Now enough is 
enough. let us go on with the Question Hour. 
I call upon Shri Vijayaraghavan. 

( Interruptions) 

SHRI ANBARASU ERA (Madras 
Central): Sir, I am on a point of order. 

MR. SPEAKER: There is no point of 
order in QUestion Hour. 

MR. SPEAKER: Now, that is enough, (Interruptions) 
Shri Acharia You have had enough, please 
sit down. (Interruptions) . [Translation) 

SHAI BASUDEB ACAHRIA: That is why 
we want the Question Hourto be suspended 
immediately. What has happened in Kumher 
in Rajasthan should be taken up. 

[ Translation] 

SHRI RASHEED MASOOD 
(Saharanpur): Mr. Speaker, Sir, whether it is 
an issue of Kumher or Bhilai or of 
Bihar ...... (lnterruptions) All these issues are 
serious ....... (/nterruptions) The people who 
are dividing the country in the name of 
religion and caste should be 
condemned ..... (interruptions) Whether it is 
the statement of B.J.P., Janata Dal or of the 
Congress, we should be most cautious about 
the dividing forces. I would like that the 
Question Hour should be suspended. There 
are some other issues also. The House has 
its own dignity and that dignity should be 
maintained. These issues should be taken 
upaftertheQuestion hour. Not only the issue 
of Kumher but other incidents of atorocities 
on Harijhans and minorities should also be 
taken up alongwith it. 

(English) 

MR. SPEAKER: Please understand. It 
is not possible to take up aU the matters at 
one and the same time without properly 
putting them before the House. If you want 
one maner to be taken up, there are others 
who would Hke other matters to be taken up. 

( Interruptions) 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, when the leader of the 
Opposition as well as the Members of the 
Congress are prepared for the discussion 
then what is the objection to the 
Chair ...... ( Interruptions) 

[English) 

M~. SPEAKER: We will take it up later. 
. Thank you very much for cooperating after 

half an hour's discussion. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, please, fix appropriate time for 
this. 

MR. SPEAKER: Shri Vijayaraghavan. 

11.36 hI'S. 

ORAL ANSWERS TO QUESTIONS 

(English) 

Civil Services (Preliminary) 
examInation, 1992 

+ 
·1. SHRI V.S. VIJAYARAGHAVAN: 

SHRI RAM NARESH SINGH: 

Will the PRIME MINISTER be pleased 
to state: 
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(a) whether there have been allegations 
regarding the leakge of a question paper of· 
the Civil Services (Preliminary) Examination, 
1992; 

(b) If so, the facts of the case; 

(c) the action taken or proposed to be 
taken in the matter. 

(d) whether there have been such 
leakages in the past also; and 

(e) if so, the remedial measures taken! 
proposed to be taken to prevent such 
leakages? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIENVANCES AND PENSIONS 
(SHRIMATI MARGARET ALVA): (a) to (e) A 
statement is laid on the Table of the House. 

STATEMENT 

The UPSC have received a 
Memorandum on 17th June, 1992 from an 
organisation called Joint Action Committee 
claiming to represent students of different 
universities demanding cancellation of the 
the Civil Services (Preliminary) Examination 
held on 7th June, 1992 on the grounds that 
there was a leakage of the General Studies 
Paper at Allahabad. 

2. The facts of the case are that the 
Preliminary Examination was held on 7th 
June, 1992 and the General Studies paper 
common to all candidates commenced at 
2.30 p.m. and concluded at 4.30 p.m After 
the commencement of the examination at 
one of the Centres in Allahabad, one of the 
invigilators was found photo-copying the 
General Studies Paper (C&D series). The 
matter was reported to the polio and the 
official was arrested. The original test booklet 
as well as the photo-copied version was 
seized by the police at 3.00 p.m The photo 
copy of the test booklet was made at the 
instance of the Controller of Examinations of 
the U.P. Public Service Commission who 
admitted having instructed the lnvigilator to 
photo copy the test booklet in order to 

strengthen then the question bank of the 
State Public Service Commission. The 
Controller of Examinations who was also the 
Supervisor of the examination center, was 
also arrested by the police. 

3. Immediately on receipt of the 
information the UPSC deputed one of its 
senior officers to Allahabad for conducting 
an enqUiry. The findings of the enqUiry 
revealed that the test booklet consignment 
reached the examination centre on 7.6.1992 
between 1.30 p.m. to 1.40 p.m. In accordance 
with the prescribed procedure, the sealed 
test booklets box was opened at 2.00 p.m 
As per the recovery memo recorded by the 
police, the time of the seizure of the test 
booklet and photo copied version was 3.00 
p.m. i.e. after the commencement of the 
examination. The UPSC have therefore come 
to the conclusion that there was no reason to 
believe that there had been a leakage of the 
question paper before the commencement 
of the examination compromising its integrity. 
A decision has, therefore, been taken by the 
UPSC not to cancel the examination. 

4. The CBI have been asked to carry out 
a further investigation in the matter and the 
UP Govt. have been requested to hand over 
the investigation of the castes the CSI. The 
investigation of the eBI would relate to the 
criminal liability of those responsible and if a 
prima facie criminal case exists, to prosecute 
the responsible persons. The question papers 
of the Civil Services (Preliminary) 
Examination held in June, 1991 werebelieved 
to have been leaked out before the 
commencement of the examination, the 
UPSC cancelled the examination and held a 
fresh examination at a later date. The case 
was also handed over to the CBI for 
investigation .. 

5. The UPSC is considering various 
measures the strengthen the security of the 

. examination system 

SHRI V.S. VLJAY ARAGHA VAh!: Sir, the 
.statement hows that photocopying was done 
afterthe examinatior: ""as started. This shows 
that there was no leakage of the paper. 
Then, why has the matter been given to the 
C61 for inquriy? 
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MR. SPEAKER: Jfyou have understood 
his questions, please answer. Otherwise, he 
can repeat his quesiton. 

SAIMATI MARGARET At. VA: The hon. 
Member wants to know if we feel that there 
has been no leakage why have they handed 
it overto the CBI.I would like to point out that 
on the 7th of June 1992, an FIR was filed by 
the students at 8.30 p.m. in the night saying 
that the exa ination paper of the afternoon's 
Genral Studies paper had been leaked out. 
Sir, an immediate inquiry was conducted. 
The paper was from 2.30 p.m to 4.30 p.m 
And in the meantime, also police had filed a 
seizure memorandum in the police station 
saying that a person was caught photo-
copyng the afternoon paper of General 
StuoJes in a photo copying shop close the 
certre in Allahabad. The FIR was filed by the 
students and we have held an internal inquiry 

• and it has been found from aU the events that 
after the questions paper had been 
distri>uted, the Controller of Examinations, 
who was the supervisor, gave one question 
paper to his superviosor to make a ocpy 
becallS8hesaidthat he wanted to strengthen 
the question bank of the U.P. Public Service 
Co nvnission. The examiantion had started 
aI 2..30 p.m and the paper was seized at 
3.00 p.m. as per the police report. But siene 
the students have flied an FIR and since we 
would lie to clear the whole issue, we aksed 
pemission from the U.P. Government on 
the very next day to hold CBI inquiry into 
thewhoIe incident. We have get permission 
tOc:ondud the inquiry only yestelday, that is 
on the 7th 01 July, And, therefoore, the 
inquriy had started and we would like that an 
ildependent inquriy into this incident is 
c:onducted. 

SHRI V.S. VLJAYARAGHAVAN; There 
ala general COfI1JIainlS about the leakage 01 
the question paper in the elvi Service 

• ExanianIion. In todays Tmes of India, there 
is a I8pOf1 aboW the leakage olDIe paper. In 
.. sluaIion • what steps ala beign taken to 
_thai .. IntegrIy of the examiiIntion is 
~ 

SHRIMATI MARGARET ALVA: Sir, 
every Step possibely by the UPSC is beign 
taken to protect the integrity" of the 
examiantion. let me explain. In the 
preliminary examiantion, 3,50,000 young 
people appeared. I may just mention the 
number of centres that are beign covered in 
this preliminary examination. There are 41 
centres and 849 sub-centres. Now the 
examiantion is conducted by the UPSC. But 
we used the State Public Service 
Commissions to conduct the examiantions 
for us in the different States and the leoal 
administration in the Union T ermory .... The 
papers are sent in "sealed packets right 
through. They come to the examiantion hall 
only one hour before the examination and 
are supposed to be opened within half an 
hour in the presence of the supervisors and 
the students who are there. This is possible. 
Andthis is what wefound in these cases. The 
preliminary examiantion has 48 sheets. And 
at the end of the examination, they are all 
answers which are to be marked there. The 
new model questions are of objective type 
where only the markings are made on a front 
sheet. But, as perthe rules, the entire question 
sheets are supposed to be retuned at the 
end of the examiantion because they do not 
want the quesiton bank to become common. 
Therefore, even though the number ofthese 
sheets are returned, one or two sheets ar 
tom out and carried by studnets in their 
pockets. It may be possibel that out of three 
Iakh fifty thousand, one or two sheets are 
taken out of the haD. Merthe examiantion is 
over - this was the 7th examiantion which 
took place - today hal a page of ooe sheet 
of the examination was printed in the 
newspaper and we are told that this was 
leaked before the exafriantion. So, it Is 
cflfflCUlt for us reaDy to say that II was a leak 
because there is one sheet anyone can cary 
in apokcetaftertheexaniantion. Every year 
samething is being done; a sheet is being 
produced and we ant told that there is a 
leakage. We ant convinced that there has 
been no leakage. But. since the question has 
been raised. a CBI enquiry has been started 
and the FIR was fled by the students which 
Is being lnvesIIgatedbytheU.P.lnvestlgating 
Agerw:;y. 
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SHRI RAMNARESHW SINGH: Mr. 
Speaker, Sir, through you I would like to 
know from the hon. Minister the outcome of 
the CBI enquiry conducted into this matter 
last year and whether an enquiry was also 
conducted Into the intemalfunctioning ofthe 
corrvnission and conduct of its officers. 

[English) 

SHRIMATI MARGARET ALVA: It is a 
known fact that last time it was found that 
there had been a leakage. Therefore, the 
students were given one more chance and 
the examiantion was conducted agtain for 
thatyearafterthe CBI enquiry. (Interruptions) 

A CBlenquiry was conducted alst time 
and in that case it was found that the 
employees in the printing press and the post 
office were in league and the papers had 
been removed in the Ranchi Press and 
because the report said thai there had been 
a leakage, we conducted the exdamiantion 
again and all those who had appeared were 
given one years age relaxation ot be able to 
appear once again. Therefore, last year we 
did concede that there was a leakage. This 
yer we see no reason to believe that there 
has been a leakage. But the CBI has been 
asked to enquire into the whole thing. 

SHRt Lal.K. ADVANI: This malady of 
leakage of question papers is becoming very 
serious. When it affects ordinary 
examiantions even then it has very deleterious 
consequences. But, when it goes to the level 
of the UPSC, the entire credibility of the 
examinaiton system is undermined. 

t recall that this is not the first time that 
something of this kind has happend. It 
happened in preceding year 'also. ! do not 
want to go into all that happened last year in 
1991. But, it made the Prime Minister make 

. acategorical statement saying that he would 
, see to it that hereafter steps are taken to 
! conduct all UPSC examinations centrally 
. and that the centralised examinations with 
, the help of electronic gazettes would enable 

printing of question papers together and 
delivering them to candidates simulatenously 
all over the country. He said this would also 
eliminate the possibilny of leakage in question 
papers. This was an assurance given by the 
Prime Minister immediately after the leakage 
occurred last year. One year has elapsed 
sicne then and today we are face to face with 
another situation where the allegation is that 
there has been a leakage. The hon. Minister 
says that 'no', 'nothing', there has been no 
leakage and what has happened is a technical 
flaw etc. though it is noteworthy that the 
Controller of Examinations has been arrested 
on that account. The Controller of 
Examiantions who was also the Supervisor 
of the Examinaiton Centre was arrested by 
the police. Something loul has taken place. 
What exactly that foul practice is? You say 
the CSI wiil find out but what is in Jhe 
meanwhile to be the fate of the candidates 
who appeared in the examination? Theyfeel 
that they have been cheated and. therefore, 
they say that when there is prima facie 
evidence to necessitate the arrest of the 
Controlier of Examianiions, why can't you 
cancel the examiantion and hold it agian. 
O!heowise mere!yto tide overthe difficulty, to 
appoint a CSI inquiry and think that the 
matter is over, I think this is not fair to the 
students. The students may be justified to 
demand cancellation of this examination. 
What is the Government's response to this? 

SHRIMATI MARGARAET ALVA: Sir, I 
want to say that we are not contemplating 
cancelling the examination at the moment. 
An enquiry has been ordered and I am sure 
you will agree with me that we are talking 
aboutth. ee and a halilakh students and just 
becauSe) In one centre somebody makes a 
noise and says something has happened 
there, unless it is proved that this happened 
before the examination started, the 
examiantion cannot be cancelled. 

The Controller 01 Exaiminations was 
arrested for the simple reason that there has 
been a gross violation of the guidelines 
regarding ...... (lnterruptions). 

MR. SPEAKER: You do not have to 
reply to his interruption. 
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SHRIMATI MARGARET ALVA: The 

point Is that the guidelines were violated and 
an F.LR. was flied. On a criminal complaint 
he Was arrested and immediately released 
on bail The" question is that If It is a leak, It 
should have been before the examination· 
started. Even the report said that it was at 
three o'clock In the aftemoon, after the 
·examiantion had started at 2.30, and It has 
been admitted by all the eight supervisors 
thattha packet was opened in thierpresence 
In the examination hall. The moment the 
pac:ketswere opened, the memo was Singed 
by all the supervisors saying that they wer.e 
present when the packet was opened and 
the distribution started. h was after the 
distribution was over, after 2.35, that he said 
he gave the paper to th Supervisor to get two 
copies made of a particular C and D series 
which was there so that they could strengthen 
the U.P. Question Bank for furture 
examinaitons. In order that we may be very 
clear about it that we asked forthe permission 
ofthe U.F. Government to start a CSI inquiry 
immediately. They refused at the beginning 
but now yesterday they have agreed that 
they will give permission to us to conduct the 
inquiry and the inquiry has started. I think it 
would be only fair that we have an inquiry 
Independently ,looking to what the c0lTl>laint 
says, and then say whether is something 
wrong. 

Aboutelectronicexamiantions, we have 
worked on this. The whole plan of action has 
been ...... «nterruptions). The plan of action 
for the electronic system is ready. The 
question is that of logistics - the equipment 
and the necessary infra-structure to be 
created. I am sure, the Prime Minister will 
make an announcement about this. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, there was a simple question by 
Mr. Advanlthat the Controller of Examinations 
was arrested. What were the charges on 
which the Controller was arrested. The hon. 
lady Minister says that he was just arrested 
because an F.I.R. was filed. So, can you 
arrest anybody for any reason? Without any 
ntason he was arrested. So, let her tell 
whether he was arrestoo and what was the 

°Not recorded 

reason. For violating guldeDnes, nobody Is 
arrested. If the Government Is arresting 
people for violating guldellnes,lthlnk most of 
the Fanance Ministry people would have 
been arrested and had been sent to jaU. So, 
for violating guideUnes, everybody In the 
Fanance Ministry will be In T1har Jail because 
you have stated that aD the guidelines have 
been violated. So, do not give answer which 
creates more confusion. Answer specifically 
what were the charges against the Controller 
of Examinations. 

SHRIMATI MARGARET AlVA: I want . 
to be very clear about this. We have not jo 
asked him to be arrested. He was arrested ' 
by the local police station in U.P. There was 
an F.I.R. ••..• (/nterruptions) Some hon. 
Members: Why? 

SHRIMATI MARGARET ALVA: Let me 
answer. If !'OU want to listen, please listen. 
Sir, there was an F.I.R. filed saying that 
question papers had been found outside the 
examination hall and had been seized by the 
inspector when they were being photocopied. 
That was the criminal charge that the 
examination papers had leaked out and had \ 
come out. That was the F.I.R. that was filed. 
Theretore, the local po6ce arrested the people 
who said that they had done it and were 
immediately released on bail after recording 
their statement. There was an agitation. The 
police station was gheraoed by the students. 
They insisted that those who are responsible 
should be arrested. They were broughttothe 
police station. Their statement was recorded .' 
and then they were released on bail. 
( Interruptions) 

SHRIHARI KISHORE SINGH: Sir, what 
the hon. Minister is talking is aU • 
( Interruptions) 

MR. SPEAKER: That is not forming part 
of the record. 

(lnt~rruptions) 

SHRI HARI KISHORE SINGH: I 
withdraw my remar1<s and apologise for It. 
( Interruptions) 
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MR. SPEAKER: You should be careful 
with the words. 

( Interruptions) 

SHRI HARI KISHORE SINGH: Sir, the 
hon. Minister has stated thaHhe newspaper 
has published only one sheet. I have, in my 
possession, the entire bunch. The question 
paper was leaked at 2.45 p.m. 

AN HON. MEMBER: Please layit on the 
Table of the House. 

SHRI HARI KISHORE SINGH: With the 
permission of the Chair, I can lay it on the 
Table of the House. let there be a proper 
enquiry by you. I request you to examine all 
the complaints. 

MR. SPEAKER: What is your question? 

SHRI HARI KISHROE SINGH: I agree 
with Shri Advani that the examination srould 
be canceled. 

MR. SPEAKER: It has to be your 
question and not Advaniji's question. 

SHRI HARI KISHROE SINGH: I support 
that. I want toknowwhetherthe Government 
is contemplating to put all the papers before 
you and whether the Govemmentis prepared 
to cancel the examination or not. 

SHRIMA TI MARGARET ALVA: Sir, the 
hon. Member -himseH conceded that the 
leakage took place at 2.45 p.m. That is what 
Iwassaying. (Interruptions) The examination 
started at 2.30 p.m. The papers were 
distributed in the examination hall and after 
the students have started their examination, 
one spare copy was sent out by the Controller 
of Examination for making copies. I am 
admitting it. The point is that the examination 
stated 2.30 p.m. The examinees were inside 
the hall after which the paper want out in 
violation of the guidelines. He was arrested 
because the F.I.R. which was filed was 
under the Official Secrets Act and under 
breach of trust. He was arrested under these 
two charges. (Interruptions) 

SHRI SAIFUDDIN CHOUDHURY: Sir, 
it is not properforthe hon. Minlsterto say that 
the question paper has not been leaked 
when an enquiry is going on. That is to 
prejudice the enquiry.The point is that every 
time when this kind of allegation came in the 
past also, similar kind of reaction was given 
by the Govemment or by the U.P.S.C.later 
on it was proved that the allegation was true. 
The examination had to be canceled. When 
the Minister was not a Minister, sitting 
somewhere else she used to write also 
demanding cancellation. The then Prime 
Minister also acceded to it. 

The members of the Joint Action 
Committee of the Students organization of 
different Universities have come and have 
made specific allegation. They are demanding 
judicial enquiry into it. They have no faith to 
UPSC bureaucrats. It is a lucrative business 
to leak question papers. It will destroy the 
backbone of our administrative system. I 
request you to take it very seriously and find 
out the truth about it and before that do not 
say that the question paper has not been 
leaked. 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Sir, what my colleague 
has been telling Parliament is the version of 
the U.P.S.C., obviously. Now there are two 
versions. One version says, one F.I.R. says, 
that this photo-copying took place at 1.30 
p.m. If it is 1.30 p.m. it is a clear case of 
leakage. If it is at 3 p.m. it may or may not be 
a leakage but it is not really fatal to the 
examination. This we can conclude only 
after making an investigation by the C.B.!. 
which is being done. So, what I would like to 
submit to the House is that whatever she has 
just stated is culled outfrom what the U.P.S. C. 
has reported. This is the pOSition. Let us not 
understand it as if she has taken the 
responsibility on herseH and I am taking the 
responsibility on myself. If that had been so, 
there would be no investigation at all. So, this 
is the pOSition at present and about the point 
raised by Advaniji, I still feel taht the only 
effective way of dealing with this problem 
which has now outgrown to such an extent 
that there is no other way of dealing with it is, 
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to resort to the electronic method. I have 
taken up this matter personally; we had 
several meetlitgs with the experts, theycame 
'upwith certain models, they were tested and 
they were generally found to be right, butt he 
potion is that it needed a little more money 
and a little more organisation. The 
infrastructure has been asking a little more 
time . I would very much hope and wish that 
thlswi8bethe last examination by the previous 
method and I would personally try my best to 
see that the electronic method is switched to 
even if it means a little more money and a 
little organisation. 

DR. KARTIKESWAR PATRA: Sir, the 
hon. Prime Minister has stated categOrically 
that it might have been leaked before 1.30 
p.m. and it might also have been photo-
copied after 2.45 p.m. or 3.30 p.m. All these 
things are going on now and the students are 
very much agitated. I want to know whether 
punishment will be imposed on the guilty 
afterthe inquiry. I also want to know whether 
a decision will be taken to cancel the 
examination. 

MR. SPEAKER: That has already been 
replied. 

SHRI RAM KAPSE: Mr. Speaker, Sir, it 
is the prevalent practice even in the Board 
Examination that upto half-an-hour, the 
question paper cannot be carried out even 
bylhe students appearing in the examination. 
The hon. Minister must be knowing this. It is 
reported that at Three O'clock, even the 
photocopy was available. So, the matter 
should be taken up seriously and it should 
not be repeated again. Therefore,l request 
the hon_ Ministerto take the matter seriously 
and as far as the CBI is concerned, adecision 
should be taken as early as possible, in the 
interest of the students appearing for the 
examination. 

SHRI MARGARET ALVA: h is because 
that we had taken it seriously we requested 
the Uttar Pradesh Governmentforpermission 
on the 9th of June itself. But unfortunately, 
they refused permission and it is only on the 

6th of July evening, thalli, on 7th I got the 
letter, that permission had come to us to hold 
the inquiry and we had started looking Into .. 

SHRI CHETAN P.S. CHAUHAN: SIr, 
what the hon. Minister has said,' am sony to 
say, is partially true. The fad Is that the 
question paper did not leak at 2.45 p.m, • 
had definitely leaked before 2.00 p.m. 
because the report which • have received 
says that there was no electricity at that 
particular time in Allahabad on that day. The 
persons who had photocopied had gone to 
the seventh photocopying pelSon and then 
only this question paper was photocopied. 

MR. SPEAKER: Please let us 
understand that the Government has said 
that they are investigating into it. 

SHRI CHETAN P.S.CHAUHAN: The 
Minister has said that only one or two pages 
are copied. I have got the lull question paper 
of September, 1991, running into 38 pages. 
So, will the Minister take into account aIlthe 
facts which have been brought out and 
cancel the examination? The students are 
really agitated, there are thousands of 
students sitting in the Boat Club and they are 
going to demonstrate. h is a question of able 
students who should come Into the 
examination and it is a question of the 
credibility of the Union Public Service 
Commission. 

MR. SPEAKER: Thequestion is already 
answered. 

SHRI CHETAN P.S. CHAUHAN: I wiD 
again ask the Minister whether she wUl still 
consider cancelling the examination. 

MR. SPEAKER: She has said 'no' to • 
and for the first part 'yes'. 

SHRI P.V. NARASIMHA RAO: I am 
very grateful for the valuable evidenced 
furnished by the hon. Member. I wID ask the 
CBI to contact him and take more details 
from him in order to facilititate the inquiry 
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WRITTEN ANSWERS TO QUESTIONS (b) the purpose of each such visit; 

(EfVIshJ (c) whether there is any policy change 
on according permission to foreign naval 

Foreign Naval Ships ships; and 

~ SHRI BAlRAJ PASSI: (d) if so, the details thereof? 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 

WI. the PRIME MINISTER be pleased 
to state: 

(a) the number of foreign naval ships 
that visited Indian ports during the last three 
years and the current year, year-wise and 
country-wise; 

. THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) and (b). A Statement is 
laid on the Table of the House. 

(c) No, Sir. 

Cd) Does not arise. 
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Drug Policy 

DR. ASIM BALA: 
SHRI MOHAN RAWAlE: 

WII the PRIME MINISTER be pleased 
to stale: 

(a) whetherthe Govemment have since 
Introduced the new drug policy; 

(b) If so, the details thereof; . 

(c) • not, the reasons for delay and the 
time by which It Is likely to be announced; and 

(d) the steps taken to protect the interest 
of Indigenous drug Industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
No, Sir. 

(b) Does not arise. 

(c) The nwIew of Drug Policy Is at an 
advanced stage and it may be announced 
shortly. 

(d) These aspects form part of the 
above review. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAlAFFAIRS(SHRI 
RL BHATIA): (a) Yes, Sir. 

(b) There was a candid exchange m 
views at the meeting during which the entire 
garmt of bilateral relations was disalSsed. 
Theviewwas expressed from both sidesthal 
despite setbacks, our bilateral dialogue 
should be continued. 

(c) Steps are being taken for the 
resumption of Foreign Seaetary level talks, 
recently postponed, as well as talks on 
pending issues. DatesaretobeflXedlhrough 
diplomatic channels. 

Ares In Coalfields 

·5. PROF. RITA VERMA: 
DR. LAXMINARAYAN 

PANDEYA: 

Win the Minister of COAl.. be pleased to 
state: 

(a) the estimated aMualloss of coal in 
terms of quantity and value due to 
underground fires in coalfields; 

(b) the number of residents uprooted 
annuaHy as a result thereof; and 

·4. SHRlGEORGEFERNANDES: (c) the steps takenlproposed to betaken 
SHRI ANBARASU ERA: by the Union Govemment in this regard? 

WII the PRIME MINISTER be pleased . 
to Slate: 

(a) whether there was a meeting of the 
PrIme MInisters of Incia and Pakistan during 
their recenI visilio Rio-de.Janeiro: 

(b) II so, the bBaterai issues discussed 
and the broad ouICOme of the meeting: and 

(Cl the toIIow-up action taken by the 
Govemmenl? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAl.. (SHRI P ASANGt.tA): 
(a) to (c). The main problem of fires exisIS In 
Jharia Coalfield of Bharat Coking Coal 
Umiled. • Is difflCUb to makepr8Ciseestimale 
of loss of coal reserves caused by these 
fIreS. However, the coal c:on.,any haw 
estimated that coal reserves to an extent of 
about 37 million tonnes might have been 
damaged in these fires. NotionalvalJeofthe 
coal reserves damaged In these fires would 
be of the order of Rs. 1,060 croras.. 
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It has been assessed by BharatCoking THE MINISTER OF STATE IN THE 
Coal UmIled that about 15,900 houses! MINISTRYOFEXTERNAlAFFAlRS(SHRI 
famOies are affected due to fires in Jharia A.L.BHATIA):(a)Governmentareawareof 
Coalfield. Outofthese,about2,550housesl reports in which the US Government has 
famBIes have been shifted to safer places claimed that its decision to Impose sanctions 
and about 13,350 houses are endangered againstlSROhadbeenendorsedbydother 
due to fire and require shifting. members of the MTCA. Government are not 

After nationalisation of the coking coal 
nines in 1971, BCCL have formulated 22 
schemes for dealing with major fires in the 
Jharia Coalfield. Total amount sandioned 
for these schemes is Rs. 114.57 crores and 
th,se are under different stages of 
implementation. As a resuH of these efforts, 
5 fires have been fully extinguished. In 
addition, at 3 sites the protective measures 
required to deal with the fires have been 
corJl)leted and it will take some more time 
before these fires are completely 
extinguished. At another 13 sites also fires 
have been contained and further work to 
completely extiinguish these fires is in 
progress. Effective monitoring of the progress 
of fire projects for improvement of the 
effectivenes of the control of fire operations 
is being done. 

Rocket Deal between India and Russia 

·6. SHRI HARI KISHORE SINGH: 
SHRI SHARAD YADAV: -

WiD the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are aware 
of the recent reports regarding US's 
persuasion of other coun~ries which are 
party to the Missile Te.;hnology Control 
Regime (MTCR)to impc' .ie sanctions against 
IncIanSpace Researr.o Organisation (ISRO) 
over the rock8t d..lal between India and 
Russia; and 

(b) Iso, t:le reaction oftheGovemment 
thereto? 

aware of any 9eClsion by other MTCR 
member countries to irf1)OS8 sanctions on 
ISRO. 

(b) Govemment regret the decision of 
the US Government particularly because 
our space programme is entirely peaceful 
and geard towards creating infrastructure 
foroureconomicdevelopment. 1heayogenlc 
rOCKets and related technology being supplied 
by Russia have no military applications. 

Solar Systems 

'7. SHRIMATI OIL KUMARIBHANDARI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Solar systems developed 
by the Central Electronics Limited have been 
benefitting the people In remote areas; 

(b) if so, the details thereof; 

(c) whether C.E.L. propose to provide 
such systems at cheaper costs in rural areas; 

(d) if so, the details thereof; and 

(e) if not, the reasons thel'8for? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJANKUMARAMANGAlAM):(a) 
and (b). Yes, Sir. Solar PhotovoIIaIc (SPY) 
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technology enables direct conversion of 
sunlight Into electricity. Central Electronics 
Limited (CEL) which Is the largest 
manufactures 01 Solarcellslmodutes among 
the developing countries and the fifth largest 
In the world, has developed. manufactured 
and supplied a large variety of SPV powered 
systems a majority of which are oriented. 
towards rural and remote area applications 
and have already benefited the people in the 
rural areas. . 

To-date. CEl has supplied over 26.000 
SPV systems most o. which are for rural 
applications. Serveral of these systems 
have catered to the various National 
Technology Missions for rural development 
such as those on Adult Education. Drinking 
Water. Rural Telecommunication and 
Immunisation. 

eEL has producod. supplied and 
installed over 1400 SPV power packs for 
lighting. using high luminosity Pl-9lamps to 
as many Adult Education Centres in 14 
States against tumkey orders from Ministry 
of Human Resource Development for the 
National literacy Mission. As per the filed 
feed back. these systems are to-date 
performing satisfactorily. In addition. around 
100 SPV Power sources for powering Very 
low PowerTVTransmilters (VlPT) in remote 
rural locations have been installed against 
orders from Doordarshan. Around 1250 
SPV Power Sources have also been supplied 
for Very High Frequency (VHF) and Direct 
Reception (DRS) TV sets which have helped 
in TV converage in remote and rural areas. 

90 SPV-powered Deep Well Water 
PurTl>ing Systems have been supplied and 
installed in 13 States against an order from 
the Department of Rural Development (ORO) 
under the National Mission for Drinking Water. 
These pumps are capable for lilting wator 
with a total head upto 120 metres. using 
submersble PUfll)S. 

Apart from the Deep WellWaterPufll)ing 
Systems. eEL has also supplied over 1000 
Nos. of SPV-powered Shallow Well Water 
Pumping Systems for purTl>ing water from 
low heads (10to 15metres)forboth irrigation 
and drinking water. eEL has also supplied 
so far over 1 0.000 SPV powered stand along 
street lights forvillages. SPV based pumping 
and lighting systems for rural applications 
have also been supplied through voluntary 
organisations at highly concessional rates. 

eEL is a pioneering supplier of SPV 
power sources for the village level VHF 
Radio Telephone and Multi Access Radio 
Telephone equipment for the Rural 
Telecommunication Network of the 
Department of Telecommunication (DOT). 
St~rting with an order for 750 Nos. in 1988-
89. eEL has supplied over 10.000 Nos. of 
such power sources as in March. 1992. of 
which S.OOO 5.000 systems are being supplied 
by August 1992. 

• 
Under the National Immunisation 

Mission. 20 SPV powered refrigerators! 
freezers were deployed in selected primary 
heafth contres in U.P. for storing of vaccines. 
life saving drugs. etc. 

eEL had earlier installed small SPV 
power plants each of approximately 5 Kilowatt 
capacity for Non-Conventional Energy 
Development Agency (NEDA). U.P. to cater 
to the integrated power needs of a few 
remote villages in U.P. CEL Is presently 
installing 2 x 100 KilowattaSPV Power Plants 
in thE! dislricts of Aligarh and Mau in U.P. 

't (c) to (e). Yes. Sir. With the expected 
increase in demand for application of solar 
photovoltaic (SPV) electricity and the rapid 
technological upgradation already underway 
in eEL. the company expects sizeable 
reduction in costs and prices of Its solarcells. 
modules and systems in the years to come. 
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The cost and hence the price of SPV 
pow8rsyslemSlsdoninatedbytheexpensive . 
Input raw material sUlcon wafer, which IS 
having to be in1Jorted partially to meet the 
demand and certain other materials not 
available indigenously eEL is continuously 
striving to achieve reductions in the 
produclion costs of SPV systems through 
locating cheaper sources of supply for its 
irnpot1ed silicon wafers, il'\l)l'Ovement in the 
eIIiciency and yield otthe solarcellslmodules 
produced and also optimisation In the design 
of the SPV systems made. Considerable 
progress In this regard has already been 
achieved. 

Industrial growth rate 

have shown a lower rate of growth; and 

(e) the measures taken by the 
Government to improve the industrial rat. of 
growth in respect of the sectorslsub-sedors 
andStateslUnion Terrlorieswhicharalagging 
behind the national average? 

THE MINISTER OF STATE IN me 
MINISTRY OF INDUSTRY 
(DEVelOPMENT OF INDUSTRIAL 
DEVELOPMENT) (SHRIMATI KRISHNA 
SAHI): (a) Accordingtothe Index of Industrial 
Production tor the country as a whole. as 
compeledby Central Statistical Organisation 
(eSO) the overaU rate of industrial growth 
was (-) 0.1 % during 1991-92 over 1990-91. 

*3. SHRI SYED Sl-W-iABUDDIN: (b) and (c). A statement is enclosed. 
SHRI SHRAVAN KUMAR 

PATEL: (c) eso does not coqHle Statewise 

WiD the PRIME MINISTER be pleased 
to state: 

(a) the overall rate 01 industrial growth 
dumg 1991-92; 

(b) the Industrial sectors or sub-sectors 
which have shown higher rate of growth; 

(c) the sectors/sub-sectors which have 
shown a lower rate of growth; 

(d) the StateslUnion Terrilories which 

Index of Industrial Production. 

~d) FoHowing measures have been 
taken: 

(1) Substantial derugulation of the 
industrial sector. 

(2) Promotion of foreign investment In 
hi-tech areas. 

(3) Initiatives taken in the Union 8udge1 
for 1992-93 and in the new Exportand IfrpJrt 
Policy 1992-97. 
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Indo-US Talks 

JULY 8,1992 Written AnSatelS 52 

*9. SHRI PAWAN KUMAR 
BANSAl: 

SHRI DHARMANNA 
MONDAYVA SADUl: 

WiD the PRIME MINISTER be pleased 
to state: 

(a) whether officials of India and US held 
talks at New Delhi recently on various bilateral 
and multilateral issues such as Nuclear Non-
Proliferation Treaty (N.P.T.), Nuclear 
Weapons Free Zone in South Asia and 
Missile TechnologyControl Regime (MTCR): 
and 

(b) if so, the outcome of each the issues 
discussed? 

THE MINISTER OF STATE IN THE 
MINISTRYOFEXTERNAlAFFAIRS (SHRI 
R.L BHATIA): (a) and (b). Indo-US bilateral 
talks were held on 1B and 19 June 1992. The 
talks covered global disarmament trends as 
well as regional issues. The discussions did 
not focus on NPT and MTCR though these 
issues did, of course, come up in the talks. 
The question of a Nuclear Weapons Free 
Zone in South Asia as such did not figure 
directly in the discussions. 

The first round of Indo-US bilateral talks 
on global and regional security issues was 
an initial exploratory exchange of views which 
ledtogreater appreciation and understanding 
of each othe(s detailed position on non-
proliferation and security issues. 

[ Translation) 

Closure of Sick Units 

'10. SHRIMATISHEELAGAUTAM: 
SHRI RAJESH KUMAR: 

WiD the PRIME MINISTER be pleased 
to sta~e: 

(a) the details of such taken over sick 
industrial units as have been closed down 
without detailed examination of feasibility of 
their capacity after expansion and 
modernisation during the last three years; 
and 

(b) the names of such units where 
detailed examination was conducted? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRIES AND 
DEPARTMENT OF PUBUC 
ENTERPRISES) (SHRI P.K. THUNGON): 
(a) and (b). None of the taken over sick PSE 
has been closed down so far. However, out 
of 47 taken over Central PSEs, 29 are 
referable to BIFR forframing suitable revivaV 
rehabilitation packages, of which 16 
enterprises have already been referred to 
BIFR. The statement is laid on the Table of 
the House. 

STATEMENT 

List of Taken-over PSE (5) Refeffed to 
BIFR 

1. Bharat Refractories ltd. 

2. Mandya National Paper Mills ltd. 

3. Richardson & Cruddas (1972) Ltd. 

4. National Bicycle Corpn. of India 
Ltd. 

S. Tannery & Footwear Corpn. 

6. British India Corpn. 

7. Cawnpore Textiles ltd. 

B. Elgin Mills Ltd. 

9. Smith Stanistreet 
Pharmaceuticals Ltd. 
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10. Bharat Process & MechancialEngg. 
. Ltd. 

11. Braithwaite & Co. Ltd. 

12. Bharat Brakes & Valves Ltd. 

13. Bieceo Lawrie Ltd. 

14. Cycle Corpn. of India Ltd. 

15. Tyre Corpn. of India Ltd. 

16. Weighbird India Ltd. 

[English] 

Attacks on People of Indian Origin In 
Afghanistan 

·11. SHRI V. SREENIVASA 
PRASAD: 

SHRI MOHAN SINGH 
(DEORIA): 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are aware 
of othe incidents of attacks on the people of 
Indian origin in Afghanistan in the recent 
past; 

(b) if so, the extent of loss of lives and the 
damage caused to their property; 

(c) whetherthe Government propose to 
take up the matter with that country; if so, 
when; 

(d) the steps taken/proposed to betaken 
to ensure their safety; and 

(e) the number of people of Indian origin 
returned to India Since the formation of the 
new Govemment in that country? 

THE MINISTER OF STATE IN THE 

MINISTRVOFEXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Ves, Sir . 

.. 
(b) Government have confirmed reports 

of seven casualties Given th", unsettled and 
disturbed conditions in Kabul it is not possible 
at present to assess the extent of damage to 
the property of persons of Indian origin. 

(c) and (d). GovernmElnt have already 
discussed this matter with the Afghan 
Government. 

The Afghan authorities have expressed 
their determination to take all possible steps 
to safeguard the lives and property of Afghan 
nationals of Indian origin. 

(e) It is estimated that since May, 1992 
between 150-200 Afghans of Indian origin 
have been leaving KabulforDelhi by air each 

. week. Some others have also arrived by the 
land route. 

[ Translation] 

Foreign Visits by Prime Minister 

·12. SHRI CHHEDI PASWAN: 
SHRI R. SURENDER REDDY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) 'he countries visited by the Prime 
Minister lIring the last three months; and 

(b) the purpose and broad outcome of 
these visits, country-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) and (b). Prime Minister 
visited Rio-de-Janeiro, Brazil from June 11 
to 14, 1992, and was the first among 104 
Heads of State/Government to address the 
Summit level segment ofthe UN Conference 
on Environment and Development. India 
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participated actively in the conclusion of 
several.lnterQational agreements at the 
Conference, namely Adoption of "Agenda 
21· (a detailed programme of action 
addressing all· major areas affecting the 
relationship between the environment and 
the economy), Adoption of the Rio-
Declaration on Environment and 
Development, Adoption of a Non-legally 
Binding Authoritative Statement of Principles 
of a Global consensus on the Man~gement, 
Conservation and Sustainable Development 
of All Types of Forests, the Framework 
Convention on Climate Change and the 
Convention on Biological Diversity, 
Agreement to establish a high-level 
Commission on SUbstainable Development, 
Agreement to Commence negotiations on a 
Convention on Desertification. 

At Rio, PM also met the Presidents of 
Brazil, Estonia,latvia,llthuania,lndonesia, 
Mozambique_andMexk:o;the Prime Ministers 
of Cblna, Nepal and Pakistan and Chancellor 
Helmut Kohl of Germany, when bilateral 
issues and important international matters 
including environment and development 
came under discussion. 

During his visit to Spain on June 10-11, 
1992, Prime Minister met the Acting Prime 
Minister of Spain and discussed 
strengthening of economic and commercial 
cooperation between the two countries, the 
integration of Europe, South Asia and the 
common desire to combat terrorism 

During his visit to Portugal on 15th June, 
1992, Prime Minister met President Mario 

SoantS. The meeting was useful for an 
exchange on Yugoslavia, the Portuguese 
Chairmanship ofthe EC, the United Nations, 
and the opening of Portuguese Consulate 
and Cultural Centre In Goa 

Prime Minister visited Japan from June 
22-26, The'Visltif!..Orded an opportunity for a 
substantive political and economic dialogue 
with Japan. The Japanese response was 
positive with Prime Minister Mlyazawa 
reiterating the Japanese commitment to 
support India's economic reforms and 
pledging yen 1 12 billion (US Dollars 850 
million approx.) as OffICial Development 
Assistance CODA) for 1992-93. The Prime 
Minister reiterated India's commitment to 
global and non-discriminatory non-
proIiferalion.lndiaandJapanwil hold informal 
bilateral discussions on this subject in future. 

(English) 

Manufacture of Cars and .....,. 

*13. SHRI N. DENNIS: Will ttie PRIME 
MINISTER be pleased to state: 

(a) the names of the firms in private 
sedor who have been issued licences to 
manufacture cars and jeeps; and 

(b) the details of their licensed capacity 
to produce these vehicles? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): 

~ ... 
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Investment Cleareel by PIS 

·15. DR. D. VENKATESWARA RAO: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whetherthe Public Investment Board 
has cleared fresh investment worth Rs. 
14295.15 crores in April and the first week of 
May, 1992; 

(bf whether some other projects are-
also likely to be taken up in the near future; 

(c) if so, the sectors on which these 
projects have been working; 

(d) whether sufficient funds have not 
been provided for the power projects; 

(e) if so, the reasons thereof; and 

(f) the steps taken/proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONNENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (f). 
Ouring the month of April, 1992 the Public 
Investment Board cleared total Investment 
(fresh and revised estimates) of Rs. 9215.19 
crores. No meeting of Public Investment 
Board was held in the 1 stweek of May, 1992. 
As on June 30, 1992 there were 18 projects 
pending consideration and 4 pendWlg 
reconsideration by the Public Investment 
Board. These projects are in Coal, Power, 
Petroleum & Natural Gas, Chemicals and 
Petrochemicals, Steel, Mines, Surface 
Transport and Fertilizer sectors. Funds are 
provided for various projects including power 
projects on the basis of their needs as 
assessed by the sponsoring Ministry, and 
the availability of resources. It is nottrue that 

sufficient funds ha~e not been provided for 
power projects. 

[ Trans/alion] 

App~valofPTo~s 

·16. SHRILALBAHADURRAWAl: 
SHRI RAJVEER SINGH: 

Will the Minister of PlANNING AND' 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the names of irrigation, power and 
transport projects forwarded by the 
Government of Uttar Pradesh to the Union 
Government for approval during the last 
three years; 

(b) the number of proposals out of them 
approved; and 

(c) the time by which the remaining 
projects are likely to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) the 
projects in these Sectors are submitted by 
the State Governments direct to the 
concerned administrative Ministeries. After 
techno-economicfeaslbilities of the projects 
are examined and found to be acceptable, 
the projects are recommended to Planning 
Commission for investment clearance. 

(b) During the past three years, the 
following projects have been accorded 
investment approval: 

(i) Gyanpur PUf11) Canal; and 

(iI) Aajghat Hydro-Electrlc(3x 15MW) 
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(iii) Four laning of Delhi Mathura Road 
(NH2)from Haryana-U.P. Border 
to Mathura 

(e) Does not arise since no project Is 
pending investment clearance in the Planning 
Conmlssion. 

[Ervlish) 

PubUc Sector Undertakings In Assam 

·17. SHRI PROBIN DEKA: 
SHRI UOOHAB BARMAN: 

Win the PRIME MINISTER be please<i 
to state: 

(a) the total investment in the Public 
Sector Undertakings located in Assam till 31 
March. 1992; 

(b) the annual production. profitslloss 

and the number of employees working in 
each of these undertakings; 

(c) the details of the Central projects in 
Assam wherein the Union Govemment 
propose to make further investment; and 

Cd) the names of Central projects under 
implementation and the time by which they 
are likely to be completed? 

THE UINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTFUES AND 
DEPARTMENT OF PUBLIC 
ENTERPRISES) (SHRI P.K. THUNGON): 
(a) Total investment in terms of gross block 
in Central Public Sector Enterprises in the 
State of Assam was As. 5460.49 crores as 
on 31.3.1991 upto which period only the 
information Is available. 

(b) The details are fumlshed below: 
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(c) Investment in Central PSEs Is made 
taking into consideration the techno-
economic viability of the Projects while 
keeping in view the needforoverall balanced 
regional development. 

Cd) The information is available at Page 
44-50 of Volume-' of Public Enterprises 
SUrvey 1990-91 placed before the Parliament 
on 5.3.1992. 

Price. of Essential' Commodities 

-18. SHRI E. AHAMED: Will the PRIME 
MINISTER be pleased to at ate: 

(a) whether there is any rise in the prices 
of essential commodities after the 
presentation of general budget; 

(b) if so, the details thereof with respect 
to each ofthe mo9ths of April, May and June, 
1992; and 

(c) the measures taken to improve the 
Public Distribution System and its impact on 
the price front? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). A statement showing 
variation in Wholesale Price Indices of 29 
selected essential commodities during the 
months of April, May and June (upto 
20.6.1992) is attached herewith. 

(c) The strengthening and streamlining 
of Public Distribution S)'IStem (PDS) is a 
continuing process and regular discussions 
are held with State Governments for 
removing the impediments in the smooth 
fun~ioning of the system. As a follow up of 
the recommendations of the 13th meeting of 
the Advisory Council on PDS held in August. 

1991 and subsequent meeting of Chief 
Ministers and State Food and Civil Supplies 
Ministers in October, 1991 the PDS is being 
revamped. The Central Govemment in 
consultation with State Governments, 
identified about 1700 blocks which are 
covered by various areas specific 
programmes such as Drought Prone Area 
Programme (DPAP), Desert, Development 
Programme (DDP), Integrated Tribal 
Development Project (ITDP). and Desig"ated 
Hill Areas (DHA) to improve the reach o~ the 
PDS in these areas. The State Govemments! 
U. T. Administrations have been requested 
to open additional fair price shops in the 
areas which are unserved or undeserved. 
issue additional ration cards to population 
left uncovered so far, eliminate bogus ration 
cards, door step delivery of PDS Items at the 
Fair Price Shops and create adlIitional storage 
capacity for improving the PDS in these 
areas. The Prime Minister had formally 
launched the programme on 1.1.1992 at 
Barmer in Rajasthan. The progress reported 
by various State Govemments under the 
revamped PDS is satisfactory. To il'l"prove 
the further availabilitY of foodgrains in the 
StateslU.Ts .• the Central Govemment has 
made specific additional allocation of about 
1.671akh lonnes of foodgrains per month for 
June and July, 1992 under the revamped 
Public Distribution System. These additional 
allocations would be over and above the 
normal allocations which the State 
Governments have been making in the past 
forthese areas. It has also been decided that 
foodgrain supply to the identified areas under 
the revamped PDS would be at a specially 
subsidised rate as in ITOP areas. It should 
be the endeavour of the State Governments 
to ensure that atleast 20 Kgs. of foodgrains 
per month become available to the 
households living in the identified areas. The 
Central Issue Prices under the PDS are 
below the market price. Therefore, it acts as 
trend setter to moderate the rising trend in 
the prices of these Items in the open market. 
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SrATEMENT 

Tmnd in the wholesale price indiCes of selected commodities during the months 01 Apm: 
92, May 92andJune, 92 (1iIl20.6. 1992) 

Percentage Veriation 

Commodity April, 1992 May, 1992 June, 1992. 
(till 20.6. 1992) 

Rice - 0.9 + 1.7 - 0.3 

Wheat - 5.3 - 4.8 +1.4 

Jowar +6.4 +3.2 - 0.8 

Bajra +9.7 +0.5 -1.7 

Gram +4.1 - 3.3 -0.5 

Arhar -2.8 +0.7 +0.6 

Moong +5.0 +2.3 +8.6 

Masoor -1.9 - 0.2 +2.1 

Urad +2.0 +2.3 - 1.4 

Potatoes -3.9 + 11.5 + 1.4 

Onions -2.5 + 14.3 + 19.1 

Milk + 1.1 +0.6 Steady 

FISh -5.6 +6.6 Steady 

Mutton + 1.4 + 1.7 + 1.7 

Chillies +3.2 + 10.2 +0.4 

Tea +3.3 +4.9 + 1.6 

Coke Steady Steady Steady 

Kerosene Steady Steady Steady 

Alta +3.0 -1.3 +3.5 
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Conmodity April. 1992 May, 1992 June, 1992. 

Sugar -0.3 

Gur +2.0 

SaIl - 2.1 

Vanaspati + 1.5 

Mustard Oil -2.0 

Coconut Oil -0.6 

Groundnut Oil - 0.2 

Cotton Cloth (mills) +0.9 

laundry Soap Steady 

Safety Matches +0.4 

All Commodities +0.9 

Indian Rare Earth ltd. 

*19. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 

-state: 

(a) whether the Indian Rare Earth Ltd. 
located near Chhalrapur in Ganjam district 
of Orissa is running at a huge loss; 

(b) if so. the reaasons therefor; 

(c) the total amount of loss incurred by 
IAEl so far; and 

(d) the remedial steps taken by the 
Government to run effectively and without 
Joss? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 

(tin 20.6.1992) 

+2.8 - 0.6 

+7.9 +5.4 

-2.5 -2.4 

Steady -0.2 

- 0.8 -5.5 

- 0.6 +0.5 

-2.3 -0.8 

+0.8 Steady 

+0.9 Steady 

+0.9 Steady 

+0.8 +0.4 

MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVelOPMENT) (SHRI 
RANGARAJAN KUMARAMANGAlAM):(a) 
and (b). The oseoM Unit of IRE, located at 
Chhatrapur, Orissa, has run into losses due 
to various reasons. There have been 
technical problems In the plant for production 

. of synthetic rutile which is a value added 
product thereby limiting its production 
capacity and enhancing the cost of 
production. The high cost of inputs has also 
affected the economic viability of synthetic 
rutile produced. An actute recession in the 
world market for ilmenite has resulted in 
sluggish demand and build up of stocks to be 
exported. 

(c) The Chhatrapur Uni! of IRE has been 
consistently making losses which have been 
substantially reduced. owing to the 
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profitability of other units. The accounts for 
the year 1991-92 are yet to be finalised. 

(d) While technological modifications 
are being tried out, negotiations are in 
progress with foreign buyers to ensure a 
sustained demand abroad for the product 

[ TtansJation) 

Marutl Udyog limited 

·20. SHRI VIlAS MUTIEMWAR: 
SHRI MRUlYUNJAYA NAYA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether on the reconmendation of 
the Central Bureau of Investigation the 
Government are contemplating to initiate an 
enquiry into the alleged irregularities 
committed by the management of the Matuti 
Udyog limited; 

(b) if so, the details thereof; and 

categories registered in the Union Territory . 
of Delhi at present; 

(b) the schemes of the Government! 
Delhi Administration to provide employment 
opportunities to the registered unemployed 
persons; and 

(c) the time by which the registered 
unelJ1lloyedpersonsare Ikelyto be provided 
employment? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) The number of 
various categories of job-seekers on the live 
register of employment exchanges, not all of 
whom are necessarily une~ed, in the 
Union Territory of Delhi, as on Dec. 1991 are 
as follows: 

NufTber (in thousand) 

Total 890.9 

(a) Male 711.1 

(c) the reasons for delay in initiating the (b) Female 179.7 
enquiry and the time by which the enquiry is 
likely to be initiated? Category-wise bleak-up: 

. THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRIES AND 
DEPARTMENT OF PUBLIC 
ENTERPRISES) (SHRI P.K. THUNGON): 
(a) to (c). Some references have been 
receiv.ed from the Central Bureau of 
Investigation, which are under consideration. 

[English) 

Registered Uranployed In Deihl 

1. SHRI MADAN lAl KHURANA: Will 
the PRIME MINISTER be pleased to state: 

(a)thenumberOfunemployedofvarlous 

General 754.6 

Schedule Caste 123.0 

Schedule Trbe 13.3 

Thefiguresglvenaboveincludes 11,514 
Ex-serviceman & 5007 Physically 
handicapped persons. 

(b) and (c). There is no specific scheme 
to provide employment to unemployed 
persons in o8lhi. However, e~oyment is a 
thrust area in the Eighth Plan and the 
developmentprogranmesin dlferentsedors 
envisaged in the Eighth Plan (1992-97) are 
likely to generate substantial efT1>loyment 
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opportunities which are expected to benelit 
the registered unemployed in Delhi also. 
Thegoal Istogenerate anear-full elTllloyment 
situation in the country over a period of a 
decade. 

Production by Scooters India Ltd. 

2. SHRI M.V. CHANDRASEKHARA 
MURTHY: Will the PRIME MINISTER be 
pleased to state: 

(a) the details 01 production plan wor1<ed 
out by the Scooters India Limited for the 
years 1992-93 and 1993-94; 

(b) whether there has been increasing 
demand oltwo-wheelers and three-wheelers 
ofSIL; 

(c) the details of production made by the 
~IL during the years 1991-92 and 1990-91 
both product-wise and value-wise alongwith 
sales figures of both these years; 

(d) whether the SIL Is not marketing its 
products in South India despite the fact that 
the demand of its products in the area Is 
increasing; and 

(e) if so; the facts, and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFHEAVYINDUSTRV AND DEPARTMENT 
OF PUBLIC ENTERPRISES): (SHRI P.K. 
THUNGON): (a) The details regarding target 
production of Scooters Inda Limitedfor 1992-
93 and 1993-94 are as under:-

Product 1992-93 1993-94 

2- wheelers (No.) 12,000 20,400 

3- wheelers (No.) . 4,800 6,900 

Fans (No.) 60,000 1,20,000 

, Value (Rs. in lakhs) 4,687 8,820 

(b) Ves, Sir. 

(c) The details are given in the statement attached. 

(d) and (e). Scooters India Limited have been rnaft(eting its products in South India, the 
details of which are as under: 

Product 1991-92 1990-91 

Physical Rnancial Physical Financial . 
(No.) (Rs. in lakhs) (No.s) (Rs. in lakhs) 

2-wheelers 516 63 303 33 

3-wheelers 14 9 14 8 

Fans 10243 53 4969 21 
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Expendltu .. on Rural Development 
Programmes In Gujarat 

3. SHRI KASHIRAM RANA: WID the 
PRIME MINISTER be pleased to state: 

(a) the amount allocated for various 
rural development programmes in Gujarat 
during the year 1991-92; 

(b) the amount spent on education and 
health; 

(c) whether the Govemment of Gujarat 

Scheme 

has utilised the full allocated amount during 
the period; and 

(d) I not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) The details of allocation of funds 
for various rural development programmes 
in Gujarat during the year 1991-92 are given 
in the enclosed statement at Annsxure-I. 

(b) The amoU(lt spent on health in the 
State of Gujaral b; as follows: 

(Rs. in lakhs) 

1. National Malaria Eradication Programme 362.64 

2. National Leprosy Eradication Programme 53.50 

3. National T.B. Control progamme 108.00 

4. National Programme for Control of Blindnsss 54.70 

Underthe Head Education asum of As. 492.96lakhs were spent for construction of class 
rooms In primary schOQIs under Operation BlaCkboard. 

(c) Yes, the details of utilisation of funds are shown in attached statement. 

(d) Question does not arise. 
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Palm 011 Plantation 

4. SHRIMATI VASUNDHARA RAJE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Govem ment propose to 
introduce a pilot project to commercialise 
plam oil plantation; 

(b) if so, the States where the pilot 
projects are proposed to be set up; 

(c) whether some such projects were 
also launched in some States during 1988-
89; and 

(d) if so, the details tnereof and lhe 
achievements made therefrom? 

THE MINISTER OF STATE IN THE 
MINISTAYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
and (b). The GO! is not proposing to set up 
any plilot project to commercialise oil palm 
plantations at present. However, the 
Department of Agriculture and Cooperation 
(Technology) Mission on Oil seeds and 
Pulses) has sanctioned a numberofplanned 
schemes to promote oil palm cultivation in 
the identified States during 1990-91 and 
1991-92 namely; three seed gardens ( 1 
each in Andhra Pradesh Pradesh, Kamataka 
and Kerala), eleven oil palm nurseries (3 
each in Andhra Pradesh and Kamataka; 2 
each in Gujarat and Tamil Nadu and 1 
nursery in Tripura), a project in frontline 
demonstration on oil palm cultivation in 
Kamataka; distibution of oil palm seedlings 
for area expansion programme in Andhra 
Pradesh; and :aoa; a demonstration 
processing unit in AndhraF\adesh; expansion 
of the .capacity of the seed germinator at 

Central Plantation Crops Research Institute 
(Indian Council of Agricultural Researeh), 
Palode and a comprehensive training 
progranvne for oil palm at Central plantation 
Crops Research Institute (Indian Council of 
Agricultural Research), Palode. 

(c) and (d). The GOI through the 
Department of Biotechnology has launched 
jointly with the State Governments of 
Maharashtra, Karnataka and Andhra 
Pradesh the Oil palm DemOnstration Projects 
(OOPs) to demonstrate the feasibility of oil 
palm cultivcation under irrigated conditions 
over an area of about 1000 ha each. The 
ODP areas include Sindhudurg District 
(Konkan region) in Maharashtra; Shimoga 
district in Kamataka; and Krishna,. West 
Godavari and East Godavari districts in 
Andhra Pradesh. Polybag nurseries have 
beeil established with elite, high yielding 
hybrid pregerminated seeds both from 
imported and indigenous sources. Saplings 
of 12-18 months old were field planted so far 
in about 1 050 ha in Andhra Pradesh, 1114 ha 
in Kamataka and 1000 ha in Maharashtra 
during planting season. Fruiting is expected 
to commence from 24-36 months after field 
planting. Steps have been initiated for setting 
up a modem palm oil processing plant in 
each state to be ready by the first harvest of 
fruit bunches which is expected by mid 1993. 

Welfare of Tendu Leaves Workers 

5. KUMARI PUSHPADEVI SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Govemment have taken 
some steps for the wenare of Tendu leaves 
workers in Madhya Pradesh; 

(b) if so, the details thereof; and 

(c) since when these measures were 
taken? 

THE DEPUTY MINISTER IN THE 
MINISTRY Of LABOUR{SHRI PABAN 
SINGH GHATOWAR}: (a) to (c). The State 
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Government of Madhya, Pradesh have 
introduced a Free Social Security Group 
Insurance Scheme for Tendu leaf workers 
for Rs. 3000/- in the event of death. This 
Scheme has been introduced with effect 
from1stApril,1991 and is being implemented 
through the Madhya Pradesh Rajya Laghhu 
Vanopaj Vyaparevam Vikas Sahakari Sangh. 

[ Translation] 

Production of Fire Coal 

6. SHRllALITORAON: Will the Minister 
01 COAL be pleased to state: 

(a) whether the Government are 
considerin!;! any scheme to produce fire coal 
by burning 'Kuchch' coal in Bihar; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
implement the scheme in Aon-residential 
areas to save the reSidential and industrial 

, \ areas from the pollution being created due to 
buming of 'Kuchcha' coal; and 

(d) if so, the criterion adopted therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 

r NYAMAGOUDA): (a) to (d). No, Sir. There is 
no proposal to produce domestic fuel by 
buming raw coal in Bihar. The similar process 
adopted by coal companies to produce soft 

coke has been objected to by the State 
Pollution Control Board. However, the Central 
Mine Planning and Design Institute, Ranchi 

• has developed a process for production of 
Special Smokeless Fuel (SSF). Private 
entrepreneurs are being encouraged to adopt 
this process to produce somkeless domestic 
fuel. 

Rural Unemployment In Bihar 

7. SHRI VLJOY KUMAR YADAV: Will 
the PRIME MINISTER be pleased to state: 

(a) the total amount allocated in the 
current financial year to Govemment of Bihar 
for Rural Development and the amount out 
of it earmarked for removing rural 
unemployment in the State; and 

(b) the estimated number of people to 
get employment as a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI G. VENKAT 
SWAMY): (a) and (b). Central funds allocated 
under the four major Rural Development 
Progammes I.e. Jawahar Rozgar Yojana 
(JRY), Integrated Rural Development 
Programme (IRDP). Accelerated Rural Water 
Supply Programme (ARWSP) and Drought 
Prone Area Programme (DPAP) to Bihar 
during the current financial year i.e. 1992-93 
is as uno .... :-

(Rs. in lakhs) 

SI. No. ' Name of the Progamme Central Funds Allocated 

1. Jawahar Rozgar Yojana 30013.98 

2. Integrated Rural Development Programme 4889.00 

3. Accelerated Rural Water Suppy Programme 299.00 

4. Drought Prone Area Development Programme 828.00 
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The funds allocated under JRY are 
meant for direct generation of employment 
underthe Yojana. It is estimated that 937.94 
lakh mandays will be generated in Bihar 
uncler JRY in the current financial year i.e. 
1992-93. 

implementation of Official language 
Policy In F.C.I. ltd. 

8. SHRITARACHAND KHANDELWAl: 

In Hindi typing. Efforts would be made to buy 
more nurmeroftypewrlters in Hind. Training 
programme in Hindi stenography has been 
envisaged. More check pOints are . 
contelJ1)lated for If11)Iementation of Section 
3 (3) of Official language kL Employees 
are encouraged to participate in vanous 
incentive schemes. Quarterly review 
meetings are held to review progress made 
In the use of Hindi. 

Will the PRIME MIN!STER be pleased to [English) 
state: 

(a)whethertheOfficial Language Policy 
is being followed in the Fertilizer Corporation 
of India limited; 

(b) If not, the nature of the shortcomings 
which have been noticed especially in its 
offices located in 'A' region; and 

(c) the steps proposed to be taken to 
ensure proper Implementation of the 
aforesaid policy there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
to (c). All possible efforts are made by FCI to 
ensure implementation of official language 
policy. There are a number of shortcomings 
In Implementation of the policy In the 
Company. The nature of shortcomings 
especiaHy in 'A' region include: 

(i) Targets laid down not being achieved 
in many areas such as purchase of reqUired 
number of Hindi typewriters and bilingual 
electronic office equipment; required number 
of Hinditypistslstenographers, issue of letters 
in Hindi; implementation of Sec 3 (3) of 
Official language Act; purchase of adequate -
nLmber of books in Hindi, adequate number 
of Sections doing work in Hindi etc. All efforts 
are being made by the COf1l>C1ny to ensure 
proper implementation of the Official 
language policy. Persons are being trained 

Secondment of Civil Servants to 
Private Sector 

9.SHRISOBHANADREESWARARAO 
VADDE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government are 
considering a proposal drawn up by the 
confederation of Indian industry for the 
secondment of eMl Servants to private sector 
Industry; 

(b) if so, the latest stage of consideration 
of this proposal; 

(c) the response from the Civil Servants 
to this proposal; 

(d) whether the Govemment have also 
examined the Bridge Progamme which is 
being implemented in the United Kingdom; 

(e) the likely date by which the 
Govemment win take a decision on this 
issue; and 

(f) if not •. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (e). A proposal 
has been recelvedfromthe Confederation of 
Indian Industry for secondment of civil 
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servants to private sector industry. The 
proposal is under examination. 

(f) Does not arise. 

Allocation for Rural Development 

10. SHRI GANGADHARA SANIPAlLl: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the allocation made in the Eighth 
Five Year Plan for each rural development 
scheme, "ear-wise; 

(b) whether the allocation is less as 
compared to the allocation made in the 
Seventh Five Year Plan; and 

(c) if so, the details thereof and the 

reasons therefor? 

THE MINISTE~ OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). A 
statement showing position of Central 
approved outlays in respect of different 
schemes of rural development for Seventh 
Five Ye~r Plan and the tentative outlays for 
the Eighth Five Year Plan is at statement-I 
attached. Higher outlay has been made for 
rural development schemes for Eighth Five 
Year Plan as compared to that made during 
the Seventh Five Year Plan. Year-wise 
allocations of different schemes forthe Eighth 
Five Year Plarrperiod will be decided at the 
time ottinalisation of Annual Plans. However, 
scheme-wise allocations for 1992-93 are 
given in the Statement-II attached. . 
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Strike In Bhabha Atomic Research 
Centre 

11. SHRI N.J. RATHVA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the el'l1lloyees of Bhabha 
Atomic Research ~ntre. Bombay were on 
stricke in June. 1992; 

(b) if so. the reasons therefor and the 
number of el'l1lloyees participated in the 
said strike; 

(c) the number of atomic reactors 
affected by the strike; 

(d) the steps taken by the Govemment 
to meet the situation arised due to the strike 
by the employees of Bhabha Atomic 
Research Centre; and 

(e) the steps being taken by the 
Government for the protection of atomic 
reactor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND' DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGAlAM): (a) 
and (b). Out of over 13,800 persons working 
in BARC, a very small number. 136 
Tradesmen designated as Plant Operators 
working in the research reactors. Dhruva 
and Cirus had sought recognition forthe so 
called "BARC High Flux Reactor Operators 
Association-. Since there is already a 
recognised union in BARC representing 
groups C and D staff under the Joint 
Consultative Machinery Scheme (JCM 
Scheme). the operators were informed that 

it would not be possible to give recognition for 
anotherassocialionrepresentingsuchasmall 
number. The operators absented from duty 
unauthoritsedly from 11.6.1992 onwards. 

(c) The operation of Dhruva and Cirus 
Research Reactors was affected temporarily 
due to the unauthorised basence of the 
operatiors. However. all safely requirements 
were duly met. 

(d) At the time of commencement of 
strike. Cirus Reactor was under a scheduled 
shutdown for maintenance purposes. Dhruva 
Reactor which was operating. was shutwon 
as a precautionary step following the strike. 
Immediate arrangements were made to man 
all plani areas in Cirus and Dhruvabyqualified 
and experienced engineers and supervisors 
belonging to operation. maintenance and 
technical services branches of the reactors. 
who have adequate knowledge and familiarity 
with these reactors. Subsequently. after 
clearance from regulatory authorities Dhruva 
reactor was brought back into operation on 
June 17. 1992. with adequate number of 
engineers and supervisiors. The plant 
operators were persuaded all the time to join 
back and they finally reported back for duty 
on June 26.1992. 

(e) During the period of the strike by the 
Plant Operators, adequate number of 
engineers and supervisors who are well 
trained and are adequately familiar with these 
reactor plants were immediately deployed to 
manal plant areas and aH safety requirements 
were properly met. . Thus. in the highly 
unlikely event of any similar situation arising 
in future, the reactors can be adequately 
protected by identical arrangement. Also. 
there are several safety features involving 
automation incorporated in the design of 
th8se reactors such that there would be no 
concem to the safety of the reactor. plant 
personnel or public. 
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Growth Cent .. In KotdWar, U.P. 

12. MAJ GEN. (RETO.) BHUWAN 
CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleased to refer to reply given 
to Unstaned Question No. 5692 on 4.9.91 
and state: 

(a) whether the Government have 
raceiwd the report furnished by the Uttar 
Pradesh Governemnt regarding growth 
cen ... at Kotdwar in Uttar Pradesh; 

(b) if so. the details thereof; and 

(c) the action being taken by the 
Government for an early functioning of this 
centre? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVelOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) to (c). 
Under the Growth Centre Scheme district 

• Pauri-Garhwal has been allotted a growth 
centre. The growth centre would be located 
at Shivrajpur-Padampur which is about 6 
Kms. from Kotdwartown. The project report 
sent by the State Governmentfor Shivrajpur-
PadalT1>ur growth centre is under appraisal 
by the lead agency. Central assistance of 
As. 50 Iakhs has been released to the centre 
on a provisonal basis. 

{English] 

Working Group for Khadl and VIHage 
Industries 

'4. SHR\ DHl>.RAMABHIKSHAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government had 
appointed a working group for Khadi and 
Village Industries headed by Shri Balwant 
Rai Mehta; 

(b)lfso~whensuchgroupwasappointed; 
and 

(c) the salient features of the report and 
the measures taken by the Govememnt to 
Implement the suggestions made therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAl INDUSTRIES) (PROF. 
P.J. KURIEN): (a) Yes, Sir. 

(b) The Working Group was constituted 
in August, '963. 

(c) The Committee made a critical review 
of the progress of the programmes and 
schemes of Khadi and village industries 
during the third Five Year Plan period taking 
into account the prevailing trends and other 
available data and formulated proposals for 
the 4th FIVe YearPlan. The recommendations 
of the committee were taken into 
consideration while preparing the 4th Five 
Year Plan proposal of the KVI sector. 

Disinvestment of Public Sector 
Undertakings 

15. SHRI RAM NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there were two rounds of 
public sector undertakings disinvestment; 

(b) Is so, the total amount fetched per 
round; 

(c) the details of public sector 
undertakings dislnvested and the details of 
amount paid by each purchaser separately 
tor two rounds; and 

(d) the norms and methods adopted to 
decldethe up-setprlce of dlsirlV8stedsh8l'8s? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
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.QF HEAVY INDUSTRY ANODEPARTUENT 
OF PUBLIC ENTEAPRISES) (SHAI P.K. 
THUNGON): (a) Yes, Sir. 

(b) The total amount fetched in the first 
round was As. 1427,41 10,610 and in the 
second round As. 1610,68,31,300. 

(c) and (d). The details of public sector 

undertakings disinvested ara given in the 
Statement-I attached and the details of 
amounts paid by each purchaser separately 
for two roundI ara given in the Statement-II 
attached. Norms and· methods adopted to 
decide the price of disinvested sharas were 
within the parameters of the guidelines of 
Controller of Capital Issues. 
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..... hIIoy ef ClL category at .... ; 

16. PROF. ASHOK ANANDRAO 
DESHMUKH: WUI the Minister of COAL be 
pleased to state: 

(a) whetherthe CoaJ India LimitecJ (C.I.l.) 
has formulated acon1prehensive sales policy 
with th8 objective of achieving the higher 
efficiency and to maximise consumer 
satisfaction; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) and (b). A draft sales 
policy manual has been prepared by Coal 
India Ltd. This manual aims at consolidating 
and improving the policy and procedures 
relating to marketing, distribution and 
movement of coal, in order to' make the 
process of coal distribution more efficient, 
open and transparent to all the consumers. 

Funds Allocation under J.R.Y. 

17. PROF. PREM DHUMAL: Will the 
PRIME MINISTER be pleased to state: 

(a) the amount allocated and the 
employment opportunities proposed to be 
generated undertheJawahar RozgarYojana 
during the financial year 1992-93, State-
wise; 

(b) whether any preference has been 
given to hilly and backward States like 
Himachal Pradesh which falls under special 

(c) if so, details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI G. VENKAT 
SWAMY): (a) For the year 1992-93, under 
Jawahar Rozgar Yojana (JRY), an amount 
of Rs. 2556.22 orores (including States' 
share) has been allocated and an 
employment target of 7965.84lakh mandays 
has been fixed. State-wise details are given 
in Statement-I 

(b) Yes, Sir. 

(c) Allocation of resources among the 
States under JRY are made on the basis of 
proportion of rural poor in States to the total 
rural poor in the country. However keeping 
in view the problems of hilly, desert and 
backward districts and to help the same of 
the smaller States and UTs Himachal 
Pradesh, Jammu & Kashmir, Manipur, 
Rajasthan, Goa, A & N Islands, D &N Haveli, 
Lakshadweep and Pondicherry were given 
additional funds under JRY during 1989-90. 
Since funds under JRY in the subsequent 
years have been allocatecJ in the same 
proportion, additional assistance to these 
Statesll Ts continues in the current year as 
well. Thf:. State-wise details about additional 
funds ave in statement II. 

(d) Does not arise. 
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necessary model studies; Protection of Islands 

18. SHRI SANAT KUMAR MANDAl: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the massive Sagar Island is 
likely to merge into the Bay of Bengal in the 
near futura if the devastating soil erosion is 
not stopped; 

(b) whether in addition to Sagar Island, 
many other smaller Islands ara under similar 
threat; and 

(c) if so, the measures proposed to be 
taken to protect these Islands from being 
merged into the sea? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVElOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
No, Sir. 

(b) The problem of soil erosion has been 
raported in Ghoramara islands also, but is 
not to such an extent that the islands will 
merge into the Bay of Bengal. 

(c) A team of experts from the Ministry ~ 

of Water Resources, Central Water 
Commission, CalCutta Port Trust and Ganga 
Flood Control Commission studied the 
problem after visiting the area and made the 
following suggestions to control the erosion 
problem: 

(i) shifting of the deep channel flow in 
the Hoogly river away from the 
Ghoramara and Sagar islands In 
orderto control erosion and l'8ferring 
this problem to Central Water and 
Power Research Station, for 

(ii) protection works on priority along 
the affected reaches of Ghoramara 
and Sagar Islands; 

(iii) plantation of mangrove trees in the 
Sagar and Ghoramara Islands by 
the Forest Department of West 
Bengal; and 

(Iv) to set up a mechanism for proper 
coordination between Irrigation and 
. waterways Department and 
Calcutta Port Trust so that each 
becomes aware of the effects due 
to construction of the works 
proposed by them and also to 
enable formulation of schemes that 
could serve the interests of both. 

The above recommendations are being 
examined by the Govememnt of West Bengal 
and Calcutta Port Trust. 

Grievances Can 

20. DR. C. SILVERA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether some grievances cells have 
been set up in each of the Central 
Government office and in Delhi 
Administration; 

(b) if so, the details thereof; 

(c) whether any personal hearing Is 
being allowed to the affected persons for 
prompt,redressal of grievances; 

(d) H so, the details thereof; 

(e) whetheranytimelimitforfinaldsposal 
of representations of grievances by these 
cells has been fixed; and 

-
(I) if so, the details th8f8Ol and. not, the 

raasons the,.,Or? 
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. THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Public 
grievance-redress units have been set up in 
the ministries/departments as well as other 
major organisations of the Govemment of 
India. Each such unit is headed by an officer 
of the rank of Deputy Secretary or Dirt'Ctor 
who is usually designated as Director of 
Grievances. He supervises the grievance 
redress work of the entire organisation 
concemed. 

The Delhi Administration also has a 
grievance redress ceU in its Secretariat which 
functions under the direct supervision of a 
Secretary. In the other major offices of the 
Delhi Administration, senior officers have 
been nominated as grievance redress 
officers. 

(c) and (d). Ministries/departments and 
other major organisations of theGovemment 
at India observe a specified day of the week 
as maetingless day when all officers of the 
level of Deputy Secretary and above are to 
remain available at their desks between 10-
00 hrs and 13-00 hrs to receive and hear 
grievances of the members of the public who 
maycomeforthispurpose. This is in addition 
to the grievance redress work which is done 
on other working days in the normal course 
of business in the offices. 

In Delhi Administration grievances are 
heard personally by the designated officers 
in the grievance cell at appointed hours on all 
the working days. 

(e) and (f). There are standing 
instructions issued by Government for 

expeditious disposal of grievances. These 
are reiterated from time to time. On receipt 
of a grievance from someone a reply is to be 
given to him withfn a fortnight's time. If 
substantive disposal requires more time, a 
suitable intimation to the person is to be sent, 
as far as possble, with an indication of the 
time likely to be taken for it. 

Allocation of Essential Commodities to 
Karala 

21. PROF. K.V. THOMAS: WUI the 
PRIME MINISTER be pleased to state: 

(a) the allocation of rice, wheat, sugar 
and palm oil to Kerala from January 1992; 

(b) the intake the,!of; 

Cc) whether Kerala has requested to 
supply boiled rice instead of raw rice; and 

Cd) if so, the quantity of boiled rice 
supplied to Kerala from January 1992 till 
date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). The allocations to and 
off-take by Kerala of rice, wheat, levy sugar 
and palm oU from January, 92 is given in the 
Statement attached. 

(c) and (d). Availability of boiled rice is 
limited. However, the Central Government 
makes avaDabIe boiled rice to Ketala to the 
extent possble. The quantity of boiled rice 
supplied from January. 92 to Kerala is as 
under:-
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IIonIh QJantly Petr:sntIItIe 10 
(intonnes) IIIIacaIJon 

January, 92 70,300 .tB.S 

February, 92 1,06,100 70.7 

March,92 79,300 52.8 

April. 92 1,04,100 69.4 

May, 92 1,13,100 75.4 

June, 92 1,04,000 69.3 
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Resettlement of '*Placed Persons 

22. KUMARI FRIDA TOPNO: Will the 
Minister of COAL be pleased to refer to the 
reply given on December 19, 1991 to 
Unstarred Ouestion No. 4612. and state: 

(a) the details of the resettlement of 68 
families of Tiklipada, Kulapada and Surdeja 
displaced in the first phase as a result of 
openng of Basundhara East open Gopalpur 
coal mines; 

(b) the proposed places of their 
resettlement and the amount to be spent in 
this regard; 

(c)the number of such displaced persons 
already given employment; 

(d) the number of persons issued 
displaced certificate and waiting for such 
appointment; and 

(e) the time schedule to erTl>loy aU 
displaced persons? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) There has been no 
displacement of families of Tiklipada, 
Kulapada and Surdeja so far. 
Commencement of mining activities Is 
awaiting forest clearance. 

~) Rehabilitation is proposed at a site in 
TIdipada village and an amount of As. 29 
lakhs is proposed to be spent for its 
~. 

(c) and (d). Does not arise in view of (a) 
above. 

(e) Enployment to land oustees will 
conmence only after the land has been 
ntIeased for mining. 

. (Tmns/ation) 

Issue of Ration Carda In Deihl 

23. SHRI GOVINDA CHANDRA 
MUNDA: WUI the PRIME MINISTER be 
pleased to state: 

(a) whether the Food Inspectors of Food 
and Civil Supplies Depanment of Deihl 
Administration are not issuing new ration 
cards tothecard holders even afterverification 
of new ration cards long back; 

(b) if so, the details of the complaints 
received in this regard, Circle-wise; and 

(c) the action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
O'STRIBUTION (SHRI KAMAlUDDIN 
'.HMED): (a) to (c). Delhi Administration has 
reported that no such cOlll>laints have been 
received by them 

Unemployed Persons 

., 24. SHRI ARVIND TRIVEDI: 
SHRI JANARDAN MISRA: 
SHRI PANKAJ CHOWDHRY: 

WiD the PRIME MINISTER be pleased 
to state: 

(a) whether the number of unemployed 
persons is continuously increasing In various 
parts of the country; 

(b) if so, the extent of increase during 
the last year; 

(c) whetber the Govemment are taking 
neasures to check the continuous increase; 

(d) tI so, the details thereof; and 
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(e) if not, the reasons therefor? . (SHRIMATI KRISHNA SAHI): (a) and (b). 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABA~ 
SINGH GHATOWAR): (a) Data on the 
number of unemployed in the country is not 
available on year to year basis. However, 
there has been a continuous increase in the 
number of job-seekers registered with 
employment exchanges, not all of whom are 
necessarily unemployed, in the country. 

(b) As on December, 1991, the number 
of jab-seekers registered with the 
employment exchanges increased by 4.8% 
as compared to December. 1990. 

(c) to (e). There are special employment 
generation programmes like the Integrated 
Rural Development Programme (IRDP). 
Jawahar Rozgar Vojana (JRy). Nehru Rozgar 
Yojana. Scheme for providing Self 
employment to educated unemployed youth. 
etc. to tackle the problem of unemployment. 
Employment is also a central objective of the 
Eighth Five Year Pll(In and is expected to 
generate 8 to 9 million additoinal employment 
opportunities per year. on an average. 

[English] 

Growth Centra in Goa 

25. SHRI HARISHNARA YAN PRABHU 
ZANTYE: Will the PRIME MINISTER be 
pleased to state: 

(a) when the growth centre for Vema in 
Goa was sanctioned and the amount 
sanctioned for its development; and 

(b) the number of industries set up so far 
and the number of people employed by 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 

The project report for the Vema Growth 
Centre in Goa is under appraisal by the lead 
agency. Central Assistance of As. 50 lakhs 
has been released on a provisional basis in 
March, 1992. • 

Prime Minister'S Meeting with World 
Leaders at Rlo-o.Janelro 

26. SHRI SHARAD DIGHE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether he met various heads of the 
Government and State of various Countries 
during his visit to Rio-de-Janeiro; 

(b) if so, the subjects discussed and the 
outcome of the discussion held with each of 
them; 

(c) whether the issue of sanctions on 
Indian Space Research Organisation was 
figured in his taks with the US President; and 

(d) if so. the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAl AFFAIRS (SHRI 
EDUARDO FAlEIRO): (a) and (b). Yes, Sir. 
At"Rio, PM met the Presidents of Brazil, 
Estonia. Latvia,lndonesia, Mozambique and 
Mexico; the Prime Ministers of China. Nepal 
and Pakistan and Chancellor Helmut Kohl of 
Germany. Bilateral issues as well as 
Important international issues including 
environment and development were 
discussed at these meetings. 

(c) and (d). PM did not meet the US 
President at Rio de Janeiro. 

Enactment of Law for WeHara of 
Construction Workers 

27. SHRI HANNAN MOlLAH: 
SHRI JANARDAN MISRA: 
SHRI B.N. REDDY: 

Win the PRIME MINISTER be pleased 
to state: 
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(a) whelhera demand is being made to bebenefled under I.RO.P. during 1992-93 
make Jaws to safeguard the intenMds of andthenumberllSCJSTbeneflclariasoutof 
cons1rUc:tion worlc8rs; them separately, State-wlse; and 

{b). so, whetherthe Government have 
taken any action in this l'89ard; 

(c) • so, the details thereof; and 

(d) I not, the ntasons therefor? 

THE DEPUTY MINISTER IN THE 
M .. ISTRY OF lABOUR (SHRI PAeAN 
SINGH GHATOWAR): (a) to (d). TheI'8 has 
b$en a demand for a Central Lagislation for 
the Construction Workers and the matter is 
under consideration. 

(TtanSIaOOnJ 

BenefIcIaries under LR.D.P. 

28. SHRI GAYA PRASAD KORI: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of fanilies proposed to 

(b) the funds allocated therefor, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAl DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) and (b). A total number Qf 1 S. 75 
Iakh fanilies are proposac:I to be assisted 
under IROP In 1992-93 with a total aUocation 
(Centra + St2te Government) of Rs. 662.22 
crol'8S. State-wise allocations are enclosed 
in Statement 

AcconSing to guidelines for IRDP It Is 
~1atacI that at least 50% of the assisted 
families should be drawn fromtha SC and ST 
at State level. 
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lIneN ... In Foreign CapIIaIInv..am.nt '.I 

29, SHRt SATYA DEO SINGH: 
SHRI BRW BHUSHAN 

SHARAN SINGH: 

WiD the PRIME MINISTER be pleased 
to state: 

(a) whether the possibilities of foreign 
capital investment have increased manifold 

,as a result of the new economic policy of the 
Government; 

(b) the countries from which the 
Governemnt have 19C8ived proposals for 
capital investment; 

(c) the details of,theconditions for capital 
investments; 

(d) whether the Government have 
granted permission to any countryforcapital 
investment by now; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF-INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVelOPMENT 
(SHRIMA TI KRISHNA SAHI):(a) to (e). Yes, 
Sir, Since the announcement of the New 
Industrial Policy in July, 1991, approvals 
have been given for a total of 1298 foreign 
collaborations till the end of 31 st May, 1992. 
Of these, 462 approvals envisage direct 
foreign investment by companies of 40 
countries to the tune of Rs. 15281.8 million. 
The list of these countries is attached. These 
approvals have been subjected to the 
conditipn of balancing of dividend on foreign 
equity against exporteamings. Thiscondition 
of Dividend Balancing has now been 
witl;drawn except for industries in the 
consumer goods sector. The approvals are 
also subject to Indian laws. 

STATEMENT 

1. France 

2. Germany 

3. Italy 

4. Japan 

5. Korea (South) 

6. Switzerland 

7. U.K. 

8. U.S.A 

9. Australia 

10. Austria 

11. Bahrain 

12. Belgium 

13. Brazil 

14. Bermuda 

15. Canada 

16. ':alina 

17. Czechoslovakia 

18. Denmark 

19. Dubai 

20. Finland 

21. Hongkong 

22. Indonesia 
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23. Korea (North) 

24. Malaysia 

25. Netherlands 

26. Newzealand 

27. Norway 

28. Portugal 

29. Poland 

30. Qatar 

31. Singapare 

32. Spain 

33. Sweden 

34. Taiwan 

35. Russia 

36. UAE 

37. Ukraine 

38. Montovideo 

39. Mexico 

40. Virgin Islands 

(English] 

Antarctica Expedition 

30. SHRI MAHESH KANODIA: 
SHRI DATTATRAYA 

BANDARU: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the nature of explorations, if any, 

being carried out in the Antarctica; 

(b) whether any other eXpedition is 
planned to Antarctica in the near future; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAGAN KUMARAMANGAlAM): (a) 
Scientific research is being carried out in 
Antarctica in the fileds of earth sciences, 
oceanography, atmospheric sciences, 
meteorology, biology and environmental 
physiology. 

(b) and (c). ndia's 12th scientific 
expedition to Antarctica is proposed to be 
launched during November-December, 
1992. 

[ Translation] 

Bilateral Relations with Afghanistan 

31. SHRI SIMON MARANDI: Will the 
PRIME MINISTER be pleased to state the 
steps takenlproposed to be taken by the 
Government to strengthen further bilateral 
relations with-Afghanistan afterthe formation 
of the new Government in that country? 

THE MINISTER OF STATE IN THE 
MINISTRYOF £XTERNAlAFFAIRS (SHRI 
EDUARDO FAlEIRO): On 30 April, 1992, 
Government officially acknowledged the 
newly formed interim Government of 
Afghanistan. We have since then been in 
touch with the Afghan Government at the 
highest levels and have conveyed to the 
Afghan leadership our abiding interest in 
sustaining and nurturing friendship and 
cooperation with Afghanistan. We have also 
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expressed our readiness to assist the Afghan 
Government in programmes for the 
betterment of the people of that country. 

On 15 May, 1992, Government 
announced its decision to send humanitarian 
relief and medical supplies worth Rs. 160 
lakhs to Kabul. These are in the process of 
being airlifted. We are also expediting 
supplies of approximately 44,000 tonnes of 
wheat on a grant basis to the Government of 
Afghanistan. 

Government are prepared to consider 
further assistance, to resume our economic 
cooperation programme and to continue 
regularbilateralconsultations and exchanges 
in all areas of mutual interest. 

Thesedecisions have been appreciated 
by the Afghan authorities. 

[English] 

Cultural programmes by Indian Council 
of Cultural relations 

32. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRI CHETAN P.S. 
CHAUHAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the cultural programmes organised 
by Indian Council of Cultural Relations during 
the last three months, State-wise and country-
wise; and 

(b) the expenditure incurred for 
organiSing these cultural programmes? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FAlEIRO): 
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financial Assistance for Public 
OIstribOtlon System In Kerala 

-33. SHRI THAYIL JOHN ANJAlOSE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
received any request from KeraJa forfinancial 
assistance forthe Public Distribution System; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMAL UDDIN 
AHMED): (a) to (c). Kerala Government has 
submitted a proposal for financial assistance 
forpurchanse of 30 mobile vans under a Plan 
Scheme of financial assistance during the 

. year 1992-93. Their proposal is being 
considered. 

Essential Commodities to States 

34. SHRI K.P. SINGH DEO: 
PROF. PREM DHUMAl: 
SHRI HARIN PATHAK: 
SHRI THAYll JOHN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the total quantity of wheat, rice, 
sugar palmolein, Kerosene etc. allocated 
month-Wise from Janu~ry, 1992 to June, 
1992 Stale-U.T. wise; 

(b) whether some States have requested 
to enhance their quota; 

(c) if so, the action taken by the 
Government thereon; 

(d) whetherthe Government propose to 
allocatq on the basis of 1991 populatton; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) Statements showing State-
wise and month-Wise allocation of rice, wheat, 
levy sugar, imported edible oil and kerosene 
from January to June, 1992 are given in 
statement I to V. 

(b) to (e). Requests from StatesJU.Ts . 
for additional allocation of PDS items are 
received from time to time. The Central 
Government has made specific additional 
allocation of foodgrains to StateslU.Ts. for 
the months of June and July, 1992 for 
distribution in the identified areaslblocks 
under the Revamped Public Distribution 
System (PDS). Allocations of PDS items are, 
generally. made on a month to month basis, 
taking into account the stocks in Central 
Pool, interse requirements of StatesJUTs 
and other related factors. PDS allocations 
are supplemental in nature and are not 
intendedto meettheentiredemand of States! 
UT s. There are no proposals to allocate PDS 
items to States/UTs on the basis of 1991 
population. 
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'a, • ;t ... AboIIlon of 8Ub8Idy on 

FertlIIZ8rs 

35. ~I VU~Y NAVAL PATIL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
examinedthe i~ of abolition of subsidy 
on ifT1)OrI of Dye Ammonium Sulphate and 
Nitrogen used in manufacturing of Fertilizers; 

(b) if so, the details thereof; 

(c) whether the Government have 
received representations from farmers 
regarding its adverse irJl)acts on production -
of food-grains; and 

(d) if so, the remedial steps proposed to 
be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b). There is no il1l>Ort of Dye Anvnonium 

. Sulphate. Nitrogen is imported both as 
intermediate in the form of Ammonia and in 
finished form as DAP and Urea. The selling 
prices of fertilizers for the farmers are fixed 
irrespective of change in import prices. 

(c) and (d). Question does not arise. 

Shortage of Drinking water In Rural 
Areas of Allahabad 

36. SHRI SHASHI PRAKASH: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of problem villages 
identified in Uttar Pradesh especially in rural 
areas of Allahabad where drinking water 
facilities are still not available; and 

(b) whether the Union Gove'?lment 
propose to increase Central assis~ance. to 
Uttar Pradesh for providing drinking water 
facilities in that area during the current year? 

1HE MINISTER OF STATE IN THE 
MINISTRY OF RURAL 
DEVElOPMENT(DEPARTMENT OF 
RURAL DEVELOPMENT (SHRI 
UTTAMBHAI H. PATEL): (a) Out of 43,906 
problem villages identified in Uttar Pradesh 
as on 1.4.985,43,644 were covered fully or 
partially with safe drinking water facilities 
upt031.3.92Ieaving262'NoSource'probIem 
villages in hilly areas. These are likely to be 
covered in 1992-93. As regards Allahabad. 
there were 1863 partially covered villages as 
on 1.4.1992. 

(b) For coverage of the remaining 'No 
Source' problem villages, the Central 
Govemment has already released Rs. 7.81 
crores as special additional assistance du ring 
the current financial year. This is in addition 
to normal Accelerated Rural Water Supply 
Programme allocation of Rs. 47.24 crores 
for Uttar Pradesh for 1992-93, out of which 
Rs. 14.396crores has already been released, 

Viable Plans of Sick Public Sector' 
Units 

37. SHRI T ARIT BARAN TOPDAA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government are asking 
sick public sector units to submit viable plans 
for revival of those units; 

(b) if so, how many such units have 
since submitted their revival plans; and 

(c) the action taken by the Union 
Govemment on these plans? 

THE MINISTER OF STATE IN THE 
MINISTER OF INDUSTRY DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC EXTERPRISES (SHRI PK 
THUNGON): (a) to (c). Sick Public Sector 
Undertakings'referrableto Board of Industrial 
and Financial Reconstruction (BIFR)· are 
required to submit their revival plans, if any. 
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. toBlFRforframing suitable package for their 
future course of action. The concerned 
admin!sIratiYeMinlstryJDepartmenl may also 
eithersuo-motO or on the reference from the 
Public Sector Undertaking examine their 
revival planS. So far 31 sick public sector 
units have been referred to BIFR. 

Nagarjuna Sagar project 

38. SHRI K.P. REDDAIAH 
YADAV: 

SHRI SOBHANA-
DREESWARA RAO 
VADDE: 

Will the Minister of be pleased to state: 

(a) whethertheGovemrnent propose to 
set up Nagarjuna Sagar Atomic Energy 
Project; 

(b) if not, whether the Government 
decided to drop the establishing of 4 Nos. of 
500 MW Nuclear Atomic Power Stations at 
Nagarjuna Sagar of Andhra Pradesh; 

(c) if so, the reasons therefor; 

(d) whether the Government are 
contemplating to put up more SuperThermat 
Stations in view of dropping or delaying of 
instaUation of Nuclear Power Station inAndhra 
Pradesh; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SEIEUCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELETRONICES AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARMANGLAM) (a) to 
(c). There is no proposal to commence work 
on setting up of a nuclear power plant at 
Nagarjunasagar during the 8th Five Year 

Plan. However. as part of ongoing site 
investigations. a Site Selection Committee 
constiuttd by Depa.1ment of Atomic Energy 
is reviewing the sites investigations carried 
on Andhra Pradesh and Kerala including 
Nagarjunasagar site in Andhra Pradesh. 
Selection of sites for nuclear power plants 
require detailed reviews of site characteristics 
and clearances by Atomic Energy Regulatory 
Board and Union Ministry of Environment 
and Forests. Besides, setting up of project 
wiD depend upon the availability of funds. 

(d) and (el. The information is being 
collected and Will be laid on the Table of the 
House. 

[ Translation] 

Compensation Claims by Gulf 
Returnees 

j!, SHRI BARE LALJATAV: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Govemment have 
consolidated the colTl>8nsation claim:: for 
the property left behind by Indians in Kuwait 
during the GuH war; 

(b) if so, the extent ofloss to the property 
left behind by them and the steps taken by 
the Govemment in the matter; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN TGHE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARO FALEIRO): (a) No, Sir. 

(b) does not arise. 

(c) The forms as devised by the United 
Nations Compensation Commission are 
being circulated to those affected. The 
collection of information is expected to the 
completed by the end 01 the year or 
thereabouts. 
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(English) 

• Surplus Molasses 

40. SHRI MUKUL BAlAKRISHANA 
WASNIK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the attention of the 
Government has been drawn towards the 
newsltem. captioned"Rs. 34croresmolasses 
destined to rot- appeared in the Indian 
Express, New Delhi dated 22 June, 1992; 

(b) if so, the facts thereof; 

(c) the estimated surplus molasses 
during the current alcohol year; and 

Cd) the quantum of molasses exported 
during the current year and the foreign 
exchange earned therefrom as COfr9ilred to 
the corrsponding period of last year? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b). Yes, Sir. 

(c) The surplus estimatedforthe cunent 
year is 2 lakh tonnes. 

(d) The information is being collected 
and wHI be laid on the Table of the House. 

[ Translation] 

DIC's Stand on Kashmir 

41. SHRI BHGWAN SHANHAKAR 
RAWAT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government are aware 
of the stand taken by the Organisation of 
Islamic Countries (DIC) on Kashmir at its 

. recent meet in Turkey; 

(b) if so. the readion of the Go\I8mment 
thereto; and 

(c) the stepstakenlproposed to betaken 
by the Government In, the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXERNAl AFFAIRS (SHRI 
EOUAR[XlFAlEIRO): (a) Yes. Sir. 

(b) An official statement on June 19. 
199.descrbedthestandtakenbythe DIC as 
'one sided. unacceptable. prejudiced and 
Irrelevanf. 

(c) The views of the Government of 
India have been macleclearto aU participants 
in the meeting. 

Import of fertilizers 

42. SHRI HARIKEWAl PRASAD: Will 
the PRIME MINISTER be pleased to state: 

(a) the quantity of each type of fertilizer 
imported in the fIrSt six months of the current 
financial year; 

(b) the total amount of the foreign 
exchange incurred theraon; and 

(c) the quantity of fertilizers proposed to 
be ~ during the remaining period of 
the current year and the expenditure likely to 
be involved thereon? 

THE MINISTER OF STATE IN THE 
MINISTER -OF CHEMICALS AND 
FERTILIZERS (OR. CHINTA MOHAN): (a) 
and (b). The Mineral & Metals Trading 
Corporation of India Ltd. (MUTC). which is t 
he canalizing agency for finished fertilizers, 
has contracted till 30th June approximately 
15 Iakh lonnes oif DAP, 14 lakh tones of 
MOP 12 lakh lonnes of Urea and 1.3 lalth 
tonnes of NPK at a total C & F CC'St of US $ 
728 million. Out of the contracted quantity, 
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approximlll8ly 6.81akh tonnes of DAP. 6.6 
lakh lonnes of MOP and 2.3 lakh lonnes of 
of Urea has already arrived. 

(c) The quantities to be il1l'Orted during 
lhe remaining period of current financial year 
will depend on variety of factors including the 
pattern and progress of monsoon and the 
availability of foreign exchange. 

[English) 

Tidal Wave Energy Projects 

43. SHRI R. DHANUSKODIATHITHAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of tidal wave energy 
projects which have been envisaged in the 
Eighth Five Year Plan; 

(b) the allocation of funds made forthis 
purpose; 

(C) whether the Government have 
identified the locations for the tidal wave 
energy projects; and 

(d) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY ~FAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONIES AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Aftersuccessfuldemonstralionofgeneration 
of electricity from an experimental 150 KW 
stand-alone Wave Energy plant at Vizhinjam 
near Trivandrum in October, 1991, two 
breakwater integrated wave energy plants 
are envisaged during toe Eighth Five Year 
Plan. 

(b) A requirement of Rs. 30 crores has 
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been projected for these projects during the 
Eighth Fi~e Year Plan. 

(c) and (d). Yes, Sir. The locations 
identified are (I)Thangassery in Kerala and 
(ii) Mus point in Car Nicobar Lands. 

Welfare Funds for Mining Wot1(ers 

44. SHRI RAMDEVRAM:Winthe PRIME 
MINISTER be pleased to state: 

(a) whetherthe Government have asked 
the State Govemments to set up welfare 
funds for workers engaged in mining work as 
per the recommendation of the Malviya 
Committee; 

(b) whether the welfare funds had been 
set up for workers engaged in the mines of 
iron-ore, manganese, lime-stone, dolomle 
minerals, etc. whereas the welfare funds 
related to the workers engaged in mining the 
minerals such as bauxite, china Clay, black-
sto'ne, granite etc. are yet to be set up; 

(c) if so, the time by which these funds 
are likely to be set up; and 

(d) if not, the a reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PAWAN 
SINGH GHATOWAR): (a) to (d). Welfare 
Funds h'we already been sel up for workers 
engagec in Iron-ore, manganese, chrome, 
Iimest0r 19 and dolomite and mica mines. The 
question of setting up of welfare l:md for 
other non-coal mines was considered in the 
past. It was observed that welfare measures 
for wori<ers in oil-filelds, copper, lead, zinc 
and gold mines were being looked after by 
the public sector undertakings. Similarly 
workers in Bauxite mines were looked after 
by large scale industrial unit~ like BALCO 
and NALCO. There was no need 1o~ setting 
up of welfare fund for these wori<ers. Taking 
Into account the mine workers who are being 
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looked after by other public sector 
undertaklngslprivate industrial unitslState 
Governments,lt was seen that this leaves a 
smaR number of non-coal mine wolkers 
spr8ad over the entire country without any 
sizeable concentration and, therefore, a 
common welfare fund for these workers may 

. not be able to .provide welfare facilities like 
houslAg...medic:al. water supply, recreation 
facilities effectively. Regarding workers In 
minor minerals the StateGovernments were , . 
requested to cover these workers under the 
labour welfare funds already set up in the 
State sphere wherever possible. 

[Translation} 
~. 

Development of Small Scale and 
Cottage industrie. In Bihar 

45. SHRI LAL BABU RAI:WiUthe PRIME 
MINISTER be pleased to state: 

(a) whether small scale and cottage 

87-88 

No. of village and 11330 
Small Scale units 

_.58t up during 

88-89 

11546 

Industries 818 not dnaloping as expec:ted In 
Bihar; 

(b) "so, the reasons therefor; 

(c) the quantity of goods manufactured 
and number of persons given erJ1)loyment In 
the small and cottage Industries In Bihar 
during the last three years; and 

(d) the efforts made and funds aIocated 
during the lastthreeyears bytheGovemrnent 
for the development of small and cottage 
industries In BIhar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY(DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAlINDUSlRIES) (PROF. 
P .J. KURIEN): (a) and (b). According to the 
Information furnished by the Director of. 
Industries, Bihar, the number of Village and 
Small Scale units set up in Biharduring 1987-

. 88 to 1990-91 was as given below: 

89-90 90-91+ 

11615 13176 

(c) The-quantity ot goods manufactured in I8rrnI of value (As. c:roras) and the number 
of persons given employment in tl1e smaU and cottage industries in Blhar~rtna the Iast3 years 
is as follows:- -

88-89 

Value of production 76.24 
(Rs. in crores) 

Employment 
(No. of persons) 40702 

89-90 

111.92 Mot .,.labIe 

39230 . 41805 

(d) Crean proVloea oy banks to VSI units - programmes released during 1M lui years 
forthedevelopmentofsmalscaleandcdlaglt 

in Bihar and. central assistance under DIC industrle6ln BIhar ar8 given beIaw:-
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88-89 89-90 90-91· 

Credit by banks 
to VSI units in 
Bihar (As. crores)36.76 27.53 26.61 

Central Assistance 
released for DIC 
programmes (Rs.191.95 
lakhs) 

186.25 199.50 

·Figyres for 1990-91 are provisional. 

[English) 

. Achlevlng Target of Nuclear Power by 

outages due to equipmentfailures in some of 
the units . 

Nuclear Power Corporation [Translation) 

46. SHRI ANNA JOSHI: Will the PRIME Complaints Against CMDs 
MINISTER be pleased to state: 

(a) whether the Nuclear Croporation 
has achieved the target of power generation 
fix8d in the Seventh Five Year Plan, and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONIES AND DEPARTMENT OF 
OCEAN DEVElOPMENT (SHRI 
RANGARAJAN KUMARMANGALAM) (a) 
and (b). The operatinhg units TAPS 1&2, 
RAPS 1 &2and MAPS 1 &2 acheived a gross 
generation of 25,583 Million Units (MUs) as 
against a total target of 218,106 MUs in the 
7th Five Year Plan period. The main reasons 
for short fall are, longer forced maintenance 

47SHRIRAMLAKHANSINGHYADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of Chairman-cum-
managing Directors against whom action 
has been taken during the last three years 
along with the names of the undertakings 
and the punishment given to them. 

" 

(b) the number of Chairman -curn-
Managing Directors against whom the 
Government have received complaints from 
M.P.s;and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRiEVANCES AND PENSIONS (SHAIMATI 
MARGARET ALVA): (a) to (c). The 
information is being collected and will be laid 
on the Table of the House. 
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[English] 

Development of Indigenous 
Technology 

48. SHRI P.C. THOMAS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether technology transfer is still 
discouraged by U.S.A; 

(b) if so, the extent to which it has 
affected India; 

(c) whether the Government propose to 
set up research units in various parts of the 
country to encourage development of 
indigenous technology; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ElECTRONIES AND DEPARTMENT OF 
OEEAN DEVElOPMENT (SHRI 
RANGARAJAN KUMARMANGAlAM): (a) 
Yes, Sir, to the extent the technology is 
related to missile or nuclear weapons. 

(b) The technology trasnfar of products! 
items related to missile technology is not 
normally being permitted. Recognising this 
difficulty at the early stages, India has 
embarked on indigenous development of all 
thecriticaltechnologiesforthe launch Vehicle 
Programe, Hence, the impact of such 
dcoisc=uragement on India's lunch Vehicle 
Programme has not been significant. 

(c) The various Centres/Units and 
laboratories under ISRO are engaged in the 
indigenous development of the critical 
technologies such as propellantfuels, centrol 
and guidance systems. pyrotechnic devices, 
etc. Other R&D Establishments are also 

being uitlised wherever the expertise exists. 
No new research units are being proposed 
presently. 

(d) Does not airse. 

[ Translation] 

Coal Mines In Bihar 

49. SHRI UPENDRA NATH VERMA: 
Will the Minister of COAL be pleased to state: 

(a) the total number of coal mines in the 
newly constituted district Chatra and Palamau 
of Bihar State; 

(b) the number of new places in this 
areas where mining had been started in 
1990-91 and 1991-92; 

(c) the manes of places where it is 
proposed to start "ining work during 1992-
93; 

(d) the total number of labourers working 
in the aforesaid coal mines; and 

(e) whether the number of labourers 
had decreased due to the more use of 
machines? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (c). According to 
information furnished by Coal India limited 
(CII). currently there are 5 Coal Mines in 

.• Chatra and Palamau districts of Bihar 
excluding the closed Jagaldaga mine. Of 
these three are old working mines. namely 
Rajhara and Hutar of Central CoaHields 
limited and Sikni of Bihar State Mineral 
Development Corporation. In addition two 
new coal mines viz. Titan Khar and Magadh 
in Chatra District are under development. 

(d) the total manpower strength as on 
31.5.1992 in respect of Rajhara area under 
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Palamau District and some units of NK 
Area under Chatra District is reported to be 
16090fwhic;h numberof casuaVco-technical 
el11>loyees is 569. 

(e) Coal India Limited have informed 
that the number of labourers has not 
decreased due to more use of machinery. 
However, some surplus workers have been 
transferred from Raihara area to kathara 
area for better utilisation of manpower. 

Losses In Hlndustan Fertilizer 
Corporation 

50. SHRI SURYA RANURAN SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the amount of loss suffered by each 
units of Hindustan FertilizerCorporation from 

1987-88 1988-89 

Namrup-I&II (-) 1979 (-) 3743 (-) 

Namrup-III (-) 857 (-) 1795 (-) 

Durgapur ( -) 4523 ( -) 5467 (-) 

Barauni (-) 3132 (-) 4498 (-) 

Trading 
activites (+) 7 (-) 135 (+) 

Total (-) 10484 (-)156638 (-) 

(b) and (c). Government have looked 
into the causes of the losses and have found 
that the losses were mainly due to low 
capacity utilization of the plants on account 
of design deficiency, frequent breakdown of 
eqUipment, power and labour problems etc. 

1988 till date; 

(b)whetherthe Govemment have made 
an enquiry into the caU68S of losses; 

(c) if so, the details thereof; 

(d) whether the Govemment propose to 
close down any of the units; and 

(e) if so, the details thereof and if not, the 
steps proposed to be taken to run the units 
smoothly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
Unitwise profit (+)lIoss (-) of Hindustan 
Fertilizer Corporation Limited (HFC) from 
1988 is given below:-

(Rs.llakhs) 

1989-90 1990-91 1991-92 
(Prov.) 

4029 (-) 5140 (-) 5872 

555 (-) 3794 (-) 3350 

6295 (-) 6964 (-) 7257 

6272 (-) 7286 (-) 7636 

172 (+) 39 (+) 84 

16979 (-)23031 (-) 24031 

(d) No such decision has so far been 
taken. 

(e) The case of HFC has been referred 
to BIFR by the Company and a decision on 
the future of HFC will depend upon the 
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considera!ion of matter by BIFR, the DEVElOPMENT(DEPARTMENT OF 
deliberatiorls of the Tt1Iartite Committee on RURAL DEVElOPMENT) (SHRI 
Cfiemcal Industry, and the availability of UTTAMBHAIH.PATEl):(a)Ason1.6.1992, 
funds thorugh budgetary sources. the problem of drinking water existed in 2862 

'No Source' problem villages in the States of . 
Problem Drinking Water In Villages Assam, Gujarat~ Himachal PradeSh, Jammu 

& Kashmir, Madhya Pradesh, Maharashtra, 
51. SHRIPHOOl CHAND VERMA: Will Meghalaya, Orissa, Punjab, Rajasthan, 

the PRIME MINISTER be pleased to state: Tripura and Uttar Pradesh. All other villages 
in these as well as other StateslUnion 

(a) whether the problem of drinking 
water still exits inthe villages arld the villagers 
are facing great difficulty as a result thereof; 

(b) if so, whether the Government 
propose to provide more funds to the State 
Governments to overcome this problem; 
and 

(c) the details of the funds provided to 
each State upto July, 1992 and the funds 
likely to be provided during 1992-93 therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL 

Territories have been covered fully or partially 
with safe drinking water faCilities. 

(b) Yes, sir. 

(c) The remaining 'No Source' problem 
villages are to be covered with safe drinking 
water facilities by utilising the funds under 
the Minimum Needs Programme, 
Accelerated Rural Water Supply Programme 
and assistance specifically allocated! given 
to some of the States. The details of funds 
provided to the States mentioned in part (a) 
and the funds likely to be provided in 1992-
93 are given in the attached Statement. 
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Constructions of Hospital with Baedi 
Workers welefare Funds 

52. SHRI AHAND AHIRWAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have since 
examined the proposal for the construction 
of a 50 bed hospital by increasing the capacity 
of the existing lObed hospital at Sagar by 
using Beedi Workers weHare Fund; 

(b) if so, the steps being taken by the 
Government in this regard; and ' 

(c) if not, the rea!:ons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). At present 
there is no 10 bedded hospital for beedi 
workers at Sagar. Hence the question of 
increasing the capacity to 50 bed hospital 
does not arise. 

Water Supply to SC/ST Colonies 

53. SHRI BAPU HARI CHAURE: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of colonies of scheduled 
castes/scheduled tribes selected during 1991 
and 1992 underthe accelerated water supply 
programme and National Drinking Water 
Mission; and 

(b) the State-wise details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
DEPARTMENT OF RURAL 
DEVELOPMENT(SHRI UTTAMBHAI H. 
PATEL): (a) The selection of Scheduled 
Castes/Scheduled' Tribes eolonies/ 
habitations/hamlets is decided by the States. 
This information is not maintained altha level 
of Central Government. 

(b) Does not arise 

[English] 

Automobile Policy 

54. SHRI PRATAPRAO B. BHONSLE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether some requests have been 
reveeived by the Government frolT, Car 
manufacturers for a new automobile policy; 

(b) H so, the details thereof; and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNASAHI): (a) No request 
fora new automobile policy has been received 
from the automobile manufacturers after the 
announcement of the New Industrial policy 
on 24th July 1991. 

(b) and (c). Do not arise 

Gratuity of Ex-Employees of Public 
Sector Undertakings 

55. SHRI RABI RAY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Department of Public 
Enterprises has issued and order modifying 
the rules regarding payment of gratuity to ex-
employees of public sector enterprises; 

(b) if so, the details thereof; 

(c) the reasons for delay ion modifying 
the rules; and 

(d) the mechanism the Govern6mnt to 
set up for avoidance of such delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) to (d). No fresh guidelines 
were issued by Deptt. of Public Enterprises 
recently regarding payment of gratuity to ex-
employees of public sector ~nterprises. 
However, clarificatory orders were issued on 
27th May, 1992 in respect of cases of 
termination of service of an employee on the 
ground of riotous and disorderly behaviour 
keeping in mind interpretation of Supreme 
Court judgment on the subject. 

[ Translation] 

Setting up of Industries 

56. KUMARI UMA BHARTI: Will the 
PRIME MINISTER be pleased to state: 

(a) the number 01 coulltriec; who have 
agreed to set up industries in our country as 
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. on May31. 1991 after the announcement of THE MINISTER OF STATE IN THE 
new industrial policy; MINISmy OF INDUSmy (DEPARTMENT 

OF INDUSTRIAL 
(b) the number of people Lilkely to get DEVElOPMENT)(SHRIMA TI KRISHNA 

erJl)loyment in these Industries; and SAHI): (a) to (c). The Central Investment 

(c) the steps proposed to be taken by 
the Governemnt to exercise control over 
such industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT ) 
(SHRIMATI KSRIHNA SAHI): (a) After the 
annoucement of the New Industri Policy, 
approvals have been given forcollaborations 
with foreign companies of 40 countries till the 
end of May, 1992. 

(b) The implementation ofthese projects 
will generate new empoyment opportunities 
in the country. However, statistical details in 
regard to the number of people likely to get 
employment in these industries are not 
centrally maintained. 

(c) These industries, like other industries, 
would also be subject to Indian laws. 

[ Translation] 

Revival of Central Investment Subsidy 
. SchMne 

57. SHRI B.N. REDDY: Will the PRIME 
MINISTER be pleased to state: 

(a) whetherthe Union Governemnt have 
tumeddown the request of State Govemment 
to revive the Central Investment Subsidy 
Scheme as reported in the Observer of 
Business and Politics' dated May 29,1992; 

(b) if so, the reasons therefor; and 

(c) the altemative plans, if any proposed 
by the Union Government in this regard? 

Subsidy Scheme, 1971 which expired on 
30.09.1988 was not extended further. as 
industrialisation of backWard areas Is seught 
to be achieved through the Cfevelopment of 
growth cen:res. The Central Govemermt is, 
however, continuing with the Scheme of 
Transport Subsidy for promoting 
industrialist ion of selected hillyl inaa:essible 
areas. 

Growth Cent .... In Kamataka 

58. SHRI H.D. DEVEGOWDA: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of growth centres 
sandioned for Karnataka State; 

(b) the amount spent on each growth 
centre uptHI now; 

(c) the amount likely to be spent on each 
growth centre; and 

(d) the steps taken to corJl)lete the work 
ofthesegrowth centres by providing required 
amount in the current financial yeat'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT ) 
(SHRIMATI KRISHNA SAHI): (a) to (d). 
UndertheGrowthCentreSchemeannounced 
in 1988, Kamataka has been allotted three 
growth centres, one each in the districts of 
Hassan, Dharwad and Raichur. Central 
assistance of As. 2 crores for each centre 
was released upto the end of last financial 
year. Each identified growth centre would be 
developed at a cost of As. 25-30 crores to be 
funded jointly by the Central Govemment, 
State Governments and the financing 
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Instltutioms. The scheme is expected to be 
cof11)let8dbytheend of the Eighth Five Year 
Plan. 

Cement Factories In Maharashtra 

59. SHRI VILASRAO NAGNATHRAD 
GUNDEWAR: WiOthe PRIME MINISTERbe 
pleased to state: 

(a) the districts ot Maharasthra where 
the cement l!ldustrieslfactories are proposed 
to be set up; 

(b) whether any cement industry will be 
set up In Parbhani and Nanded districts also; 

(c) if so; the estimated expenditure 
thereon; and 

(d)thedBt~ortheestimatedproduction 
ot cement in tonnas likely to be produced in 
these industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) 
Chanderpur; Yavatmal and Sangli. 

(b) No, Sir. 

Cc) Does not· arise. 

Cd) Does not arise. 

Regarding Closu,. of Small and Tiny 
Plastic Units 

60. SHRI ARVIND TUILSHIRAM 
KAMBlE: WUI the PRIME MINISTER be 
pleased to state: 

(a) whether the Government are aware 
thatthecostofimportedplasticrawmateriais 
has gone up by more than thirty percent after 
the Budget, 1992-93; 

(b)WhethertheprodUaionof~ 
industry has coma down by about thirty per 
cent and many a small and tiny units have 
since been closed tiown as a result thereof; 

(c) whetherthe Government propose to 
provide relief to the suffering units; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILISERS CDR. CHINTA MOHAN): (a) 
Afterthe Union Budget 1992-93, imports are 
allowable under liberalised Exchange Rate 
management System (LERMS) of foreign 
exchal)g8. This has affected the prices of 
iJ11)Orted plastics raw material. 

Cb) to Cd). While plastic processing 
industry hassuftered some hardships on this 
account, no closure of units has bee,Q brought 
to be notice of this Ministry. The working of 
processing industry is, however influenced 
by several factors such as demand-supply of 
end products, raw material process and 
availability, money market etc. and 
Government takes appropriate measures 
on the problems of the indUstry from time to 
time. 

Edible Oils Quota of Maharashtra 

61. SHRI ANKUSHRAO RAOSHEB 
TOPE: WHI the PRIME MINISTER be pleased 
to state: 

(a) the total requirement of edible oils of 
Maharshtra; 

(b) the quota actually rltleased during 
the last three years; 

(c) whetherthe Govemermt propose to 
increase the quota of edible oils of 
Maharashtra during the festival season; and 

Cd) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 

- DISTRIBUTION (SHRI KAMAlUDDIN 

AHMED): (a) the monthly requirement of 
edible oils for distribution though the Public 
Distribution System as indicated by State 
Govemment is 15, 000 MT. 

(b) 1989-90 (Oil Years November -October)- 1,42,000 MT 

1990-91 22,600MT 
. 

1991-92 (Upto May, 1992 10,000 MT 

In addition, the State Govemment was permitedto import 8, 000 MT oil directly during 
1991-92. 

(c) and (d). On request from State 
Govememnt, additional allocation of oil is 
made during festival season. taking into 
account the overall availability of imported 
oil. No such reqeust has been received from 
the Maharashtra Governemnt. 

Centre of Civil Services Examination at 
Varanasl 

62. SHRI ANAND RATNA MAURYA: 
Will the PRIME MINISTER: be pleased to 
state: 

(a)tha rues ofthe U.P.S.S.C. fordeciding 
the centres of Civil Services (Preliminary and 
Main) Examination at the places other than 
state capital; 

(b) whether the Govememnt propose 
to open the centre of Civil Services 
Examinations at Varanasi in Uttar Pradesh 
also; 

(c) if so, the time by which it is likely to 
be opened; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AlVA): (a) n has been the 

practice of the Union Public Service 
Commissionto decide opening of new centres 
for the Examinations conducted by them, 
including the Civil Services Examination, 
only after taking into account all relevant 
aspects. including the availability of . 
infrastrudural facilties, the probable number 
of candidates taking the Examination, the 
agency which can be entrusted \yith the 
actual conduct of the Examination including 
the custody of question papers, answer-
books etc. The over-riding considerations 
are the maintehance of the confidentiality 
and the trouble- free holding of Examinations. 

(b) to (d)., Three regular centres are 
already functioning in the State of Uttar 
Pradesh at lucknow, Allahabad and Bareilly 
forthe Examinationsconducted by the Union 
Pubic Service Commission. There is no 
proposal to open another Centre in the State 
of Uttar Pradesh at Varanasl, 'orthe present. 

Medlcallnctustrlal Townships by Japan 

63.SHRI MANORANJAN BHAKTA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the leading Japanese 
co"1>8nies have proposed to set up an 
export oriented industrial townships in India; 

(b) If so, the details of the proposal 
received so far; and , 
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(c) the time by which such township are [English] 
proposed to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVElOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) No 
proposal has been received from Japanese 
eompanies,leading or otherwise, for setting 
up of any export oriented industrial Model 
Township in India. 

(b) Does not arise. 

(c) Does not arise. 

[ Translation) 

Official Language Implementation 
Committee In Mac;lhya Pradesh 

64. SHRI MAHENDRA KUMAR SINGH 
THAKUR: Will the PRIME MINISTER be 
pleased to state: 

(a) the numberof various Central Public 
Sector Undertakings in Madhya Pradesh 
were the number of officers and staff is 25 or 
more; 

(b) the number of offices out of them 
where Official Languaga Implementation 
Committee has been constituted and its 
quarterly meetings are held regularly; and 

(c) the number of offices out of them 
where inspection has been carried out to see 
whether official language is being used in 
official works and whether official language 
policy is being followed or not? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND PUBLIC 
ENTERPRISES) (SHRI P.K. THUNGON): 
(a) to (c). The information is being collected 
and will be laid on the Table of the House. 

indians In the Jails of Gulf Countries 

65. SHRt RAMESH CHENNITHALA: 
Win the PRIME MINISTER be pleased to 
state: 

(a) the number of Indians languishing in 
the jails of various Gulf countries, country-
wise; and 

(b) the steps taken by the Govemment 
for their early released? 

THE MINISTER OF STATE IN THE 
MINtSTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO) FALEIRO): (a) and (b). The 
information will be collected and laid on the 
table of the House. 

[ Translation) 

Quota of State Civil Services In I.A.S. 

66. SHRIGIRDHARI LAL BHARGAVA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Govemment propose to 
fix separate quote in the posts of nominated 
lAS. officers from States for administrative, 
technical and other services; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSJONS (SHRIMATI 
MARGARET AlVA): (a, and (b). No such 
proposal is under conside'ation of the 
Government. However, existing Rules 
provide for 33 1/3% of the posts in State 
Caclersof the IAStobefilledby promotionfrom 
the State Civil Service. Out of the promotion 
quota.15% may be filled by officers of proven 
administrative ability on the recommendation 
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of the State Govt. by offlO9rs not belonging 
to the State Civit Service. 

Jobles Persons 

67. SHRI G. MADEGOWDA: WIll the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the numberof jobless persons as per 
the National SarJ1)Ie Survey of 1987-88, 
State-wise; and 

(b) the steps taken by the GovelMrmt 
to generate erTl>loyment opportunities in the 
country to provide jobs to these hobbles 
persons? 

THE MINISTER OF STATE FOR 
PLANNING AND PROGRAMME 
IMPLEMENTATION AND MINISTER OF 
STATE IN THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES 
(SHRI SUKH RAM): (a) A Statement giving 
the number of unemployed presons, 

Statewise, estimated on the basis of rasults 
of the National. SafYl)Ie Survey of 1987-88,1s 
attached. 

(b) Creation of productive employment 
opportunities, through development 
programmes and special employment 
programmes, has been an Important 
objective of sua:esslve pains. Employment 
Is a thrust araa of the Eighth Ave Year Plan. 
The Plan emphasises the need for a high 
rate of economic growth, combined with 
faster growth oif sectors, sub-sactors aoo 
areas which have ralatively higherTl>loyment 
potential for enhancing the pace of 
erJl)loyment geheration. Georgraphicaly and 
cropwise diversified agricultural 
development, wasteland development and 
forestry, development of rural non-farmsector 
and rural Infrastructure, faster growth of 
small and decentralised manufacturing and, 
expansion of hoUSing. aJ'8 the basicelaments 
of the employment oriented growth strategy 
envisaged in the Plan. The Plan is expected 
to create 8 to 9 million additional erJl)loyment 
oppariented per year, on an average. 

STATEMENT 

Statewise Estimates of Unerrployed Persons in the Basis of Current weekly Status 
(1987-~b) 

State/UT 

1 

1. Andhra Pradesh 

3. Bihar 

4,Gujarat 

S.Haryana 

EstimatBd number 
(in OOO's) of 
Unemployed 

282 

942 

563 

349 
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StateAJT 

1 

6.Himachal Pradesh 

7.J&K 

8. Kamataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalya 

14. Nagland 

15.Orissa 

1S. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. U.P. 

22. West Bengal 

23. A & N Islands 

24. Arunachal Pradhesh 

2S.·Chandlgarh 

26. Dadra & Nagar Hal/eli 
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Estimated nutrtJer 
(in OOO's) of 
Unemployed 

2 

64 

125 

569 

1718 

648 

1.091 

9 

2 

2 

614 

293 

709 

3 

1974 

32 

1218 

1430 

1 

20 

Neg. 
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StatelUT 

1 

27. Delhi 

28. Goa, Daman & Diu 

29. lakshadweep 

30. Mizoram 

31. Pondicherry 

All India 

Estimated number 
(in OOO's) of 
UnerrpIoyed 

2 

120 

39 

3 

o 

40 

14354 

Notes: 1. By weekly status concept, an unel1l>loyed is one, who though available for 
work, did not get work even for one hour during the reference week. 

2. The estimates of unemployed 
persons have been arrived at by 
applying the rates of NSS-43rd 
round (Weekly Status ) on the 
population estimated for 1st Ian., 
1988,usingthe1981 & 1991 census 
population figures. 

3. 'Neg. stands for Negligible. 

4. The 1987-88 National Sample 
Survey did not cover Ladakh and 
Kargil Districts of Jammu ~ Kashmir 
and rural areas of Nagaland. 

Indo-Russian Scientific Projects 

68. SHRI K. V. THANGKABAlU: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the entire range of 1000-
Russian Scientific Cooperation is under 
review; 

_ (b) if so, whether several scientific· 

projects are likely to be dropped; and 

(~) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ElECTRONIES AND DEPARTMENT OF 
DEEAN . DEVELOPMENT) (SHRI 
RANGARAJAN KUMARMANGLAM) '(a) to 
(c). A meeting of the Joint Council for the 
Integrated Long Term Programme of 
Cooperation (Il TP) in science and 
Technology between Russia and India was 
held in Moscow on April 17 -18, 1992. It was 
ef11>hasised that the main thrust of our 
cooperation will continue to be the realisation 
of scientific ideas towards the development 
of new technologies, generation of new 
eqUipment and techniques as well as 
advanced materials required for the 
development of the economics of both the 
countries. In viewofthe financial constraints, 
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theprojectsalready identified jointly between 
lnalf) and Russia wiD have to be priorilised 
and the Indo-Russian cooperation will be 
made broad-based with inter-institutional 
involvement. The existing mechanism of 
cooperation between the Indian National 
Science Academy and the Russian Academy 
of Sciences wiN continue to be utilised for 
promotion of jOint work in bask: science 
areas. 

Tripartite Committee on Public Sector 
Dearness Allowances 

69. SHRI PRAKASH V. PATIL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
extended the term ofthe Tripartite Committee 
on Publk: Sector Dearness Allowances; and 

(b) if so, the reasons thereof? 

·THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Yes Sir. the term 
of the Committee has been extended up to 
31st July, 1992. 

(b) There has been no unanimity so far 
on a suitable Dearness Allowance Formula. 

Withdrawal of Subsidy of Small Scale 
Sector 

70. SHRI M.V.V.S MURTHY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is any impact on the 
small scale sector due to withdrawal of the 
subsidise hitherto enjoyed by them; and 

(b) if so, the ahemative setps taken by 
the Govemment to protect the small sector 
units? 

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY(DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (PROF. 
P.J. KURIEN): (a) and (b). The Central 
Investment Subsidy Schemeforencouraging 
entrepreneurs to set up industries (large, 
medium and small) In backward districts 
introduced in 1971 was ~jscontjnued with 
effect from 30.9.1988. 

In the policy measure for promoting 
strengthening small, tiny and village 
enterprises announced on 6th August, 1991, 
a draft scheme of Integrated Infrastrucrtural 
Development (inclduing Technological 
banck-up Services) for Small Scale Industries 
in rurallbarckward area.s has been prepared 
and included in the 8th five year plan (1992-
97) proposals. 

Opening of Super Bazars 

71. SHRI KAMAL CHAUDHARY: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there has been any demand 
for opening Super Bazar at Pocket '/>.', Sukh 
Dev Vihar, New Delhi; 

(b) if so, the whether the Govememnt 
have taken any decision thereon; and 

. (c) if so, the progress made in this 
regard and the time by which the Super 
Bazar it: likely to be opened and start 
functioir II Ig therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) Yes Sir, 

(b) and (c). Super Bazar has reported 
thatthey have requested Deihl Development 
Authority in June, 1986 for allotment of 
suitable accommodation to enable them 10 
open their branch at Sukh-Dev Vihar, New 

_ .. • 4 
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Deihl. Due to non-availability of 
accommodation at reasonable rates from 
Delhi Development Authority, the proposed 
branach could not be set up. Super balar 
has further stated that as and when the 
accommodation Is allotted to them at 
reasonable rate, they will open their branch 
at Sukh Dev Vihar, New Delhi. 

[ Translation] 

Theft of Coal 

72. SHRI SURYANARAINYADAV:Wtll 
the Minister of COAL be pleased to state: 

(a) whether the Government are aware 
that the coal In large quantity is being sold 
stealthily from coal mines at Shahdol; and 

(b) if so, the details of measures taken 
by the Govemment to check this piHerage? 

THE DEPEUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) According to the 
Information furnished by the Coal Company, 
no such instances of the coal being sold 
stealthily from coal mines at Shahdol, have 
come to the notice. 

(b) Does not arise. 

[English] 

Antl-POV8iW Economic Programmes 

73. PROF. UMMAREDDY I 

VENKATESWARLU: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the anti-poverty 
economic programmes in operation during 
the", Seventh Plan period; 

(b) the total amount spent under each 
programme, State-wise; and 

(c) the number of total beneficiaries 
brought above the povarty Ine during the 
Seventh Plan period, State-wlse? 

THE MINIST6R OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H." 
PATEL): (a) The details of major anIJ.. 
poverty economic programmes which W8I'8 
In operation during the VIIth Plan are as 
follows: 

(1) Integrated Rural Development 
programme (IRDP) (Including 
Development of Women and 
Children in Rural Antas (DWCRA) 
and Tranining of Rural Youth fdr 
Self-Employment (TRYSEM) 

(2) Jawahar Rozgar Yojana (JAY) 

(3) Land Reforms; 

(i) Central Sponsored Schemes 01 
financial assistance to 
assignees of ceiling surplus 
land; and 

(ii) SClST aDottees of BhoodanI 
Govemment wasteland and 
SCsISTs who wera rastorac:l 
their alienated lands. 

(4) Drought Prone Araas progranme 
(DPAP) 

(5) Desert O3velopment Programme 
COOP) 

(b) The total amount spent ~ the 
above programmes (State-wise) Is given In 
the Statement attached. 

(q Under 1RbP, the evaluation raports 
reveal that 28% 01 the benefICiaries aasi&ted 
underthlsschemehavecrossedtheprapetty 
line. 
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P~1ems of Space Research 

.~ 

74. SHRI CHITA BASU: Will the PRIME 
MINISTER be pleased to state: 

(a)whether1heGovemment have sl.nee 
set up an eight meniJer corrvnittee to go into 
problems of Space Research, following the 
blaCklisting ofthe ISRO, by the United States; 

(b) if so, whether the said committee 
have since submitted Its report; 

(c) if so the recommendations of the 
corrvnlttee; and 

(d) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONIES AND DEPARTMENT OF 
DEEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARMANGALAM) (a) 
No, Sir. However, various units under ISRO 
have undertaken independent exerCises to 
meet a~1 possible contingencies arising out of 
the US embargo on ISAO. 

(b) to (d) Do not arise. , 
Import of LH. Saving DrUgs 

75. SHRI R. SURENDER REDDY: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the life saving drugs are 
pr.oposed to be imported at the official 
exchange rate while the rest fo the drugs are 
imported at market rates; 

(b) if so, whether the Government have 
praparad the list of life saving durings; 

(c) II so, the details thereof, and 

Cd) " not, the raasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZER(DR. CHINTAMOHAN): (a) Yes 
Sir. 

(b) and (c). A list of formulations which 
are allowed to be Imported on official rate of 
Exchange in the category ot lifesaving durings 
has already been notified by the Minwtly of 
Commerce in the extraordinary Gazette 
dated 14.5.1992. 

(d) Does not arise. 

Riling of Vacancies Through Civil 
services examination 

76. SHRI RAM NARESH SINGH: Will 
the PRIME ~INISTER be pleased to state: 

(a) the service-wise break up of 
vacancies filled up on the basis of the Civil 
Servk:es Examination during the last three 
years; and 

(b) the service-wise break up of 
vacancies expected to be filled up on the 
basis of the examination held in "l991? 

• THE MINISTER OF STATE IN THE. 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AlVA): (a) The nuniJer of 
candidates appointed to the lAS on the basis 
of Civil Services Examinations during the last 
3 years is given below: 

1988 1989 1990 

109 106 106 

This information is not raadily available 
in respect of other Group 'A' Servk:es, as the 
Ministry of Personnel. P.G. and Pensions is 
not the appointing authority for them. 

(b) Jnfonnation is given in the Statement 
enclosed. 
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Service 

1. lAS 

2. IFS 

3. J.P.S. 

4. P&TFAS 

5. I.A.A.S 

6. IC& CES 

7. W.A.S 

S. I.R.S 

9. I.D.F.S. 

10. I. Postal 

11. I.C.A.S 

12. I.R.T.S 

13. I.R.A.S 

14. I.R.P.S 

15. R.P.F 

16. W.E.S 

17. U.S. 

1S. C.T.S 

19. C.I.S.F. 

Group '8' Services 

20. C.S .. S 

JULYS. 1992 

STATEMENT 

No. of vacancies 
proposed for 
1991 

SO 

13 

80 

25 

32 

100 

16 

100 

20 

17 

3 

35 

19 

15 

7 

3 

11 

72 

51 
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21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

ABSS 

A.F.H.Q 

CAS 

DANI (Civil) 

DANI (Police) 

Pondi (Civil) 

Pondi (Police) 

C.B.l. 

Disinvestment of Public Sector 
Undertakings 

n. SHRI M.V. CHANDRASEKHARA 
MURTHY: Win the PRIME MINISTER be 
pleased to refer to the reply given to the 
UnstanadOuestion No. 4486 on 25th March. 
1992 and state: 

(a) the details of allottees of shares in 
the colTllanies as named in the reply's 
annexure as a result of disinvestment of 
shares· held by the Government alongwith 
the cost details reali both in Indian currency 
and foreign currencies; 

(b) the details of composition of Board of 
Directors of the co~ies now existing in 
the aforesaid companies as a result of 
disinvestment; 

(c) the details wOlked out fordisinvesting 
part of the Governemnt shares in the 
CO"llClnies as may have been selected by 
the Government to transfer the same in 

No. of vacancies 
proposed for 
1991 

4 

93 

75 

20 

'15 

2 

favour of their employees along with 
percentage of I he same in thelotalstblclbed 
capital of each such company? 

THE MINSTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY ANODEPARTMENT 
OF PUBlIC ENTERPRISES) (SHRI PK 
THUNGON):(a) A statement showing names 
of the institutions along with the amount in 
India currency paid by each against the 
shares of public sector units sold by the 
Govememnt of India during the year 1991-
92 is enclosed. No amount was paid in the 
foreign currencieS. 

(b) So far, there has been no change in 
the coOlJOsilion of the Board of Directors of 
the public sector companies as a resuft of 
disinvestment. 

(c) The details for disinvesting part of 
the Government shares in the public sector 
COfJl>anies in favour of their elTllloyees are 
being worked out 
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Committee on the Spot Study of Public 
Sectors 

7B. SHRI V. SREENIVASA PRASAD: 
Wi. the PRIME MINISTER be pleased to 
state: 

(a) whether a Conmittee has recently 
undertaken on the spot study of some of the . 
~sectorsindifferentpartsofthecountry; 

(b) if so, the details thereof; 

(c) whether the Committee has 
submitted its study report; and 

(d) if so, the deta~s thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lAABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (d). The sub-
committee of the Parliamentary Consultative 
Convnittee of the Ministry of labour has 
recently visited some sick public Sector 
undertakings in the country with a view to 
suggesting policy gudelines for their revival. 
The sick public sedor units visited are: Mining 
and Allied Machinery Corporation, Bharat 
Opthalmic Glass ltd., Indian Iron &.SteeI 
Con.,any ltd .. , Braithwaite and Con.,any 
ltd and Smith Staltstreet Pharamaceuticals 
ltd. in West Bengal, t-teavy Engineering 
Coporation Ranchi in Bihar, Scooters India 
ltd., British India. Corproation ltd. and 
Tannery and Footwear Corporation in UP, 
Kamani Tubes ltd., Bombay and Cochin 
Shipyard ltd. in Kerala. The stJ>.conmittee 
is yet to submit its report. 

Bharat Bhart Udyog limited and Bharat 
Yantra Nigam Limited 

79. SHRIUA TI OIL KUMARI: Wi. the 
PRIME MINISTER be pleased to stale: 

(a) whether the Bhara! Bhari Udyog 
Urrited and Bhara! Yantra Nigam Umiled 

have been set up with some specific 
objectives; 

(b) if so, the details thereof; 

(c) whether the said. oI?jec:tNas have 
since been achieved; and 

(d) if so, the de~s thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY 00 DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) and (b). The main objectives 
of setting up the holding con.,anies, viz. 
Bharat Bhari Udyog Nigam limiled (BBUNl) 
and BharaI Yantra Nigam ltd. (BYNl) inter-
alia were:-

(a) Increase efficiency; 

(b) Effect inter-unilcoordnation between 
the constituent slblidiaries; 

(c) Rationales product-mix; 

(d) Promote technical. financial and 
managerial effectiiveness by 
harnessing inger-unit 
corJ1)Iimentaries; 

(e) Better utilization of capital assets; 

(I) More faclities for design, drawing, 
r~search and development 
activities; 

(g) To acquire adorrinala position in the 
design of equipment.and sitems, 
manufacture, erection and 
convrissioning of heattransferand 
fluid handling equipmentlsystems 
and aDied areas of various process 
inclJstrias. viz. Chemicals, Fertilizer, 
peIrOIeum. Refineries, etc. 
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(c) and (d). Towards funilling the (b) to (d). A meeting of the Joint Council 
objectives set out for them, the holding forthe Integrated Long Tenn programme of 
corJl)aOies have taken various measures Cooperation (IL TP) In Science and 
which incIude:- Technology between Russia and Incfa was 

held in Moscow on April 17 -18 1992. It was 
(i) Rationalisation of manpower and aifinned during the meeting that IL TP with 

producI-mix; the erstwhile USSR wiD now be between 

(ii) Better inter-action amongst the 
different subsidiary units; 

(il) Maximisation of capacity utiliZation; 

(IV) Setting up of a consulteacy wing; 

(v) Research and development in the 
relevant areas of operations; and 

(vi) Streaming systems and procedures 
etc. 

Indian Delegation of Scientists to 
Moscow 

so. SHRI N. DENNIS: WiD the PRIME 
MINISTER be pleased to state: 

(a) whether any Indian Delegation of 
Scientists has visited Moscow atter the 
change of Government there; 

(b) if so, the outcome of taks held 
between the two countries; 

(c) whether there is any move to sign a 
fresh integrated long term programme 
between the two countries in the field of 
Science and Technology; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI RANGARAJAN 
KUMARMANGAlAM) (a) Yes, Sir. 

India and Russia. The main thrust of our 
ooperation wiD continue to be the reaflsation 
of scientifIC ideas towards the development 
of new technologies, generation of new 
equipment andtechniques as welas adduced 
materials required for the development of 
the economies of both the counties. The 
Indo-Russiancooperationwil be made broad-
based with inter-institutional involvement. 
Joint cooperative research and projects are 
proposed to be organised between various 
scientifIC organisations and institutions of 
India and Russia, including educational, 
Research and DevelOpment and production 
centres. 

VanspatJIPlants 

81. SHRIMATI VASUNDHARA 
ARARJE: Win the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have any . 
proposal to set up some Vanaspati plants in 
some States; 

(b) if so, the names of the States fr.om 
where proposals have come to set up 
Vanaspali, plants; 

(c) the number of proposals cleared so 
far; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTIONS (SHRI KAMALUDDIN 
AHMED): (a) No, Sir. 
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(b) No such proposal has been raceived 
In this Ministry. 

(c) ~ (d). Does not arise. 

Lou making Public Sector Paper ..... 

82. KUMARI PUSHPA DEVI SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
identified the loss making public sedor paper 
mills in the country; 

(b) If so, the details thereof; 

(c) the factors responsible forthe losses 
of those units; 

(d) the steps taken to privatises some of 
those loss making paper units; and 

(e) the paper units likely to beprivatised? 

THE MINISTER OF STATE IN THE 
MlNlSTRYqf INDUSTRY (DEPARTMENT 
HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K 
lHUNGON):(a)and(b).AmongsttheCentrai 
Public Sector Paper MiUs the following have 
been identified as loss making unils:-

1. Cuchar Paper Mils 

2. Nagaon Paper Mils of Hindustan 
PapperCo~ Ud. 

3. Mandya National Paper Mils ltd. 

4. Nagaland Pulp & Paper Mils ltd. 

Year 

1989-90 

1990-91 

(c) The generaJ reasons for their losses 
are uneconomic capacity, absence of 
adequate infrastructura, skilled man-powar 
and industriaJ climate, ocationaIdisaIvantage 
and inadequate availability of raw materials. 
low capacity utilisation ale. 

(d) and (e). TheGovemment isexploring 
various possibilities of improving the 
performance of these units. 

[TtanSIafion) 

ProfltlLoss of ClL 

83. SHRllAllT ORAON: 
PROF. ASHOK ANAND 

RAOA DESHMUKH: 

WiN the Minister of COAl be pleased to 
state: 

(a) the year-wise details of loss il1aJrreG' 
profit earned by the Coal India Umited during 
the year 1989-90,1990-91 and 1991-92; 

(b) the details of the Institutions! 
Govemmentslundertakings against whom 
dues of Coal Inda Urrited are outstancfang 
and the amount thereof; and 

(c) the dslaiIsofthe measures proposed 
. to be adoptsd by the Government to make 

this undertaking profitable? . 

lHE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGODUA): (a) The yearswise details 
of loss Il1aJnedIprofits earned by CoaIlnda 
limited (CL) for the years 1989-90 and 
1990-91 ara given below:-

Profit (+) Iloss{-) 

(+) 80.13 

(-)253.17 

(Rs. In CIDIfIS) 
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The acx:o' 'nts forthe year 1991-92 have _ adeqUate wol'k$hop support, if11Jroved 
not been finalised and therefore the poSition .. management of spsare and timely 
for the year 1991-92 cannot be indicated. rehabilitation of equipments. 

(b) The names of institutions etc. and 
amounts due from them as fumished by Coal 
India limited are detailed in the Statement 
attached. 

(c) Following measures are being taken 
to improve the produdion, off-take and 
financialperfol'lT13llceofthecoaJ~:-

1. Improved manpower planning including 
deployment of surplus worKers and 
restricting the intake of new employees 

• against vacancies caused by natal 
wastage. 

2. Control of increase in manpowerthrough 
voluntary retirement scheme. 

3. The concept of "all men-all jobs- is being 
tried on an experimental basis. 

4. Improvement in the availability and 
utilisation of equipment by providing 

s. Inccrease in production and productivity 
with special efll»hasis on underground 
mines .. 

6. A number of systems improvement and 
managerial measures have been 
adopted to improve efficiency of 
operations. 

7. Review of system of cost control 
measures. 

8. Tmelyrealisation of coal sale dues from 
consumers, particularfy State Electricity 
Boards. 

9. PeriocflCal updation in price of coal to 
neutralise the increase in the prices of 
inputs. 

10. Reduction of pit-head stocks by offering 
higher quantities for sale under 
l.beraIised Sale Scheme. 
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[English] 

Poverty Alleviation Programmes 

84. SHRI SHRAVAN KUMAR PATEl: 
Will the Minister of PLANNING 
ANPROGRAMME IMPLEMENTATION be 
~~tostate: 

(a) whetherelJl)ioyment generation and 
poverty aneviation programmes have been 
incorporated in the Eighth Five Year Plan; 

(b) if so, the details thereof; and 

(e) the proposed outlayforeachscheme 
and programme in the Central and State 
sectors? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 

PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Yes,SIr. TheCentral8fl1Jloyrnentgeneration 
and poverty aleviation programmes viz. 
Jawahar Rozgar Yojana (JRy), Integrated 
Rural Development programme (IRDP), 
Nehru Rozgar Yojana (NRY), Urban Basic 
Services Programme (UBSP), Scheme for 
providing SeIf-ErI1»loyment to Educated 
Une"1lloyment Youth (SEEUY) and State 
e"1lloyment programmes Ike employment 
guarantee schemes in Maharashtra have 
been incorporated in the Eighth Plan. 

(e) The details of available proposed 
outlay for each scheme and programme in 
-the Central and State Sectors is given In the 
statment attached 
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(TtanSIaOOn] 

JULY 8,1992 

PlIght of Beadl Workers 

85. SHR1 VLJOYA KUMAR YADAV:WilI 
the PENE MINISTER be pleased to Slate: 

(a) whether the Government have 
praparadanycountrywideschemeto~ 
the pitiable financial position of the Baedi 
Workers; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGHGJATOWAR):(a)and(b).Underthe 
Beedi Workers Welfare Fund, a nuntJer of 
welefare schemes to proivde housing, 
medical educational and recreationalfacilties 
to the beedi workers and their families have 
been (formulatd. Recently, a Group 
Insurance Scheme has been introducedwith 
effectfrom 1.4 1992 uncierthe Social Securily 
Scheme of Life Insurance Corproatio cj India 
which provides foran insuracneof Rs.3, 0001 
- in case of natural death and As. 6, OOOI-in 
case of accidental death. 

[English) 

Take over of Public Sector Units 

86. SHRI MOHAN RAWAlE: Wi. the 
PRIME MINISTER be pleased to Slate: 

(a)whethertheGovemment havetaken 
safeguards against the possibility of take 
over of public sector units by Indian or 
rnulinational companies thorugh 'benam" 
acquisition of shares; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY ANlDEPARTMENT 
OF PUBLIC ENTERPRISES): (SHRI P.K. 

THUNGON): (a) and (b). Adequate 
safeguards ant already avaIabIe under the 
exIsIIng laws against the possIJiIIy of take 
over of existing COfI1)8IIias by Indan or 
rnulincdiona1 ~ though acqulsilion 
of shares. The same provisions also apply to 
the public sector units. 

Target and Achievement Under IA. Y. 

87. SHRI SYED Sl-WiABUDOIN: Win 
. the PRIME MINISTER be pleased to state: 

(a)thetotalexpencfltureon IncfnAwaas 
Yojana for the year 1991-92 and total 
aIocationfor1992-93 with State-wise break-
up; 

(b) the targets and achievement for the 
year 1991-92 and the target for 1992-93 
State-wise in terms of number of units 
(dwelling) construded; and 

(c) whether iI is proposed to extend the 
scope of JAYtoCOll8f' alfamiies living below 
the poverty &ne I every village? 

TIE MINISTER OF STATE IN THE 
MINISTRY OF RURAl DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENn (SHRI G. VENKA T 
SWAMY): (a) The totaJ expenditure on Indira 
Awaas Yojana for the year 1991-92 as 
reported has been Rs. 25286.34 Iakhs, Stale-
wise braak-up is given in the stalenwnt -L 

An amount of As. 15340.361akhs has 
been aIocated under Indira Awas Ya;ana for 
1992-93. State-wise break-up is given in the 
Slatement.n 

(b) The taIgeIS and achievements for 
the year 1991-92 andthetargetsfor 1992-93 
in terms of nulTber of unils construded are 
given In the Statement-III 

Cc) No, Sir. 
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Tota/expenditure on LAYforthB year 1991-92 

SL. No StatelUT. 1991-92 
Expencftur9 (Rs. in Lakhs) 

1. Andhra Pradesh 1411.43 

2. ArunachalPTadesh 31.22 

: 3. Assam 282.93 

4. BihariHAR 2643.82 

5. GoaOA 2.12 

6. Gujarat 795.07 

7. Haryana 132.92 

8. Himachal Pradesh 132.92 

9. Jammu & kashmir 35.15 

10. Kamataka 858.93 

11. Kerala 858.93 

12. MJlhya Pradesh 3379.37 

13. Mharashtra 1372.30 

14. Manipur 11.42 

15. Mehalya 57.51 

16. Mizoram 34.86 

17. Nagaland 229.25) 

18. Orissa 2099.51 

19. Punjab 242.06 

20. Rajasthan 1064.16 

21. Sikkim 26.00 
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SL. No StatelUT. 1991-92 
Expenditure (Rs. In LaJchs) 

22. Tamil Nadu 7758.73 

23. Tripura 50.18 

24. Uttar Pradesh 1168.82 

25. West Bengal 1041.35 

26. A & N Islands 2.44 

27. 0& N Haveli 3.86 

28. Daman & Diu 2 .. 33 

29. Lakkshadweep 0.00 

30. Pomdicherry 9.76 

TOTAL 25286.34 

STATEMENT .... 

Total allocation under Indira Awaas Yojana for the Year 1992-93 

SL. No. SttatelUts's Allocation 
(Rs in LaJchs) 

1. Andhra Pradesh 280.25 

2. Arunachal Pradesh 40.90 

3. Assam 148.44 

4. BiharlHAR 2024.73 

5. Goa 1.19 

6. Gujarat 597.76 

7. Haryana 116.52 

8. Himachal Pradesh 49.68 
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SL. No. Sttate/Uts's AHocation 
(Rs in Lalchs) 

9. Janvnu & kashmir 28.93 

10. Kamataka 674.18 

11. Kerala 214.69 

12. Mahdya Pradesh 2262.57 

13. Maharashtra 947.72 

14. Manipur 8.38 

15. Meghalya 63.64 

16. Mizzoram 31.92 

17. Nagland 55.47 

18. Orissa 1168.40 

19. Punjab 159.41 

20. Rajasthan 942.33 

21. Sikkim 7.3' 

22. Tamil Nadu 894.65 

23. Tripura 40.50 

24. Uttar Pradesh 2425.97 

25. West Bengal 1436.15 

26. 'A& N lsland 2.00 

27. Chandigarh 0.00 

28. D&NHaveli 7.58 

29. Daman & Diu 0.99 

30. Delhi 0.00 
a 
31 lakshadeep 2.00 

32. Pondidleny 5.99 

TOTAl. 15340.36 
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STA.TEMENT ::ar:. 
Tatget and a;hievement for the year 1991-92 cndIaIgets for 1992-93 underlndira Awas 

Ycjana 

1991-92 1992-93 
SL TaJgBt No. of Targert 
No. StatelUt's (NOS.) House (Nos.) 

Constructed 
(Nos.) 

1. Andhra Pradesh 7913 10876 7719 

2. AlunachalPradesh 289 233 282 

3. Assam 1119 1764 1091 

4. Bihar ~6346 22540 15943 

5. Goa 10 52 9 

6. Gujarat' 4661 4939 4546 

7. Ha!}'ana 941 1004 917 

8. Himachal Pradesh 351 366 343 

9. Jammu & Kashmir 205 495 200 

10. Kamataka 5443 60392 5309 

11. Kerala 1733 517~ 1690 

12 .. Madhya Pradesh 18266 40644 17816 

13. Maharahtra 7651 9927 7462 

14. Manipur 59 140 58 

15. Mehalya 450 373 439 

16. Mizoram 226 256 220 

17. Nagaland 392 1581 383 

18. Orissa - 9110 17028 8885 
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1991-92 7992-93 
SL 
No. 

Target No. of Tatgelt 
(Nos.) StateAJt's (NOS.) House 

19. Punjab 1287 

20. Rajasthan 7347 

21. Sikkirn 52 

22. T arriii' Nadu 7222 

23. Tripura 286 

24. Uttar Pradesh 18914 

25. West Bengal 11594 

26. A& Nlslands 16 

27. Chandigarh 5 

28. D&NHaveli 61 

29. Daman &Oiu 8 

30. Delhi 79 

31. lakhadweep 16 

32. Pondicherry 48 

TOTAL 122100 

Development of Char Areas 

88. SHRI UOOHAB BARMAN: Will the 
Ministerof PLANNING AND PROORAMME 
IMPlEMENTATION be pleased to state: 

(a) whether the Government of Assam 
has sen any projects farthe development of 
, Char' areas of Assam during the last three 
years; and 

(b) If so. the status of these projects at 

ConsI1uctBd 
(Nos..) 

1191 

13479 

166 

40725 

472 

11911 

7401 

9 

o 

15 

.26 

o 

o 

198899 

present? 

1255 

7166 

51 

7044 

279 

18448 

11308 

16 

o 

60 

8 

o 

16 

47 • ~ 
119010 

1HE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-C9NVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Planning for development an area and 
allocation offundsforthis purpose is primarily 
the rasponsbilily of the State Government 
concerned. The Govammentof Assam have 
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Included a large number of schemes for 
'Char' areas in their Annual Plans for the last 
three years. Frorn the Draft Eeighth Five 
Year Plan 1992-97 and Annual Plan 1992-93 
Document made available to the Planning 
Cornmission" by the State Government of 
Assam. it is seen that there are 35 ongoing 
and new schemes. 

The yearwise allocationforthe last three 
years for the development of Char Areas of 
Assam was as follows: 

Year Allocation (in.laJcahs) 

1989-90 83.00 

1990-91 96.00 

1991-92 110.00 

[ Translation) 

Conference of Chief Ministers on 
Public Distribution System 

89.SHRIN. J.RATHVA:WillthePRIME 
MINISTER be pleased to,state: 

(a) whetherthe Government propose to 
convene a conference of all the Chief 
Ministers for avaluating the new Public 
Distribution System and make to more 
effective; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHEMO): (a) and (b). There is no proposal at 
present to convene a conference of Chief 
Ministers to evaluate the new Public 
Distribution System. However, monitoring of 
the progress made in StateJUTs is regularly 
being done. 

[English] 

Criteria for OpenIng Branches of 
Kendrlya Bhandar 

90. MAJ. GEN. (REID). BHUWAN 
CHANDRA KHANDURI: WiD the PRIME 
MINISTER be pleased to refer to reply given 
to Unstarred Question No. 9171 dated May 
6, 1992 and state: 

(a) the criteria for opening Kendriya 
Bhandar; 

(b) whether the Government give any 
consideration or priority to hill areas; if not, 
the reasons therefor; and. 

(c) whether the Government proposes 
to open these Bhandars at Pauri and 
Gopeshwar towns of Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS(SHRIMATI 
MARGARET ALVA): (a) The branches of 
Kendriya Bhandar are opened mostly in 
areas having concentration of Central 
Government employees. The other factors 
which are taken into consideration are, 
availability of marketing facilties. financial 
viability ofthe new store as weH as availability 
of suitable and adequate accommodation on 
nominal rent of Rs. 1/- per month. 

(b) subject to the. above criteria and 
availability of funds aU areas are given the 
same consideration. 

(c) There is at present no proposal to 
open branches of the Kendriya Bhandar at 
PauriandGopeshwartownsaf UttarPradesh. 

Procedure for setting up of Industries 

91. SHRI VIlAS MUTTEMR: Will the 
PRIME MINISTER be pleased.to state: 

(a) whether due to requirement of 
environmental clearance, industries could 
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not be set up in required number and foreign 
capital could not be attracted despite the 
withdrawal of industriallioensing systems; 

(b) if so, the reaction of Government 
thereto; and 

(c) the remedial steps proposed to be 
taken by the Governemnt in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
No, Sir. During the period August 91-May92, 
foreign collaboration approvals went up to 
1298ascomparedt0457 in the corresponding 
period in 1990-91. Valueofforeign investment 
approvals granted during this period (Aug.91-
May92) was Rs. 1528.18cor~as compared 
to Rs. 129.77 crores during corresponding 
period in 1990-91. Industrial approvals, 
including memoranda receivedforsetting up 
of industries in the private sector, has gone 
up to 5954 in 1991-92 (August-May) as 
compared t03629 in the corresponding period 
1990-91. 

(c) Does not arise in view of (a) and (b) 
above. 

Taking over of electronics corporation 
of India by NIC 

92. SHR! GURUDAS KAMAT: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Natic:mal Information 
Centre propose to take over Electornics 
Corporation of India; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 

PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) No, Sir. 

. (b) Does not arise. 

Allocattlng Funds to Hlmahcal Pradesh 

93. PROF_ PREM DHUMAL: Will the 
MINISTER OF PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether special category States like 
Himachal Pradesh have been shown some 
considEiration while alloting funds for the 
Eighth Year Plan; and 

(b) if SO, the amounts allotted to different 
special category States forthe Eighth Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATiON AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) A 
lumpsum amount was set apart to meet the 
development requirements of the special 
category States including Himachal Pradesh 
during the Eighth Plan, 1992-97. Allocation 
of Central Assistance among the special 
category States including Himachal pradesh 
for the Eighth Plan has been made on the 
basis of their special Problems and 
development requirements, after having 
discussions by the Dr. Chairman, Planning 
Commission with the Chief Ministers of majar 
States including Himachal Pradesh. 

(b) The amounts applied of different 
special category States for the Eighth Plan 
are shown in the Statement attached. 
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STAlIIENT 

Allocation of CentIaI Assistance (GROSS) to the Special CaIBgoty Slates tor the Eighth 
Fwe Year Plan, 1992-97. 

(Rs. in crot8S at 1991-92 prices) 

States AmoUnt 

1. Arunachal Pradesh 1150.00 

2. Assam 3726.31 

3. Himchal Pradesh 1299.33 

4. Jammu & kashmir 3554.39 

5. Manipur 950.16 

6. Meghalya 865.04 

7. Mizoram 760.00 

8. Nagaland 814.25 

9. Slckim 437.05 

10. Tr1>ura 968.30 

Total 14524.83 

Note: Allocations are exclusive of extemaUy aided projects. 

[Ttanslation) 

Investment in public Sector 
Undertakings In Orissa 

94.SHRI SRIKANTA JENA: Will the 
PRIME MINISTER be pleased to stale: 

(a) the total investment in various public 
sector undertakings in Orissa. as on April 30. 
1992: 

(b) the details of annual production and 
profitsllosses of these undertakings and the 
number of employees serving in each 

undertakings; and 

(c) the details of those Central projects 
in Orissa in which the Union Govemment 
propose to make more investments and also 
the names of such Central projects which are 
under i01Jlementation and the time by which 
these will be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY ANDDEPARTMEI'IT 
OF PUBLIC ENTERPRISES)(,SHRI P.K. 
THUNGON): (a) The totai 1n.'t;:',lrnent in 
terms of Gross Block in the Central public 
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sedor undenakings In the state' of Orissa 
was As. 6898.72 c:roras as on 31.3.1991 
upto which period only the Informallon Is 
available. 

(b) The value of production, net profit 
and number of employees in raspect of 
these Central PSUS for the year 1990-91 Is 
shown below: . 
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(c) Investments proposals in new 
projects or expansion modernisation of 
existing projects are based on techno-
economic feasibility and availability of 
resources. The details of major projects 
under construction implementation under 
Central PSEs are given in Volume-I (page 
44) of PubliC Enterprises Survey 1990-91, 
which was placed before the parliament in 
5.3.1992. 

[English) 

Items reserved for Small Scale and 
Cottage Industries 

95. DR. C. SILVERA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether some items have been 
reserved to be manufactured by the small 
scale and cottage industries; 

(b) if so, the names of these items 
separately for each sector as on June 30, 
1992; 

(c) whether some items have also been 
reserved for manufacture by medium and 
large scale industries; 

(d) if so, the names of these items 
separately for each sector as on June 30, 
1992; 

(e) whether any criteria for reservation 
of items for each sector has been laid down; 

(f) whether some facihies have been 
given to each sector; and 

(g) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY(DEPARTMENT 
OF SMALL SACLE INDUSTRIESANDAGRO 
AND RURAL INDUSTRIES (PROF. P.J. 

KURIEN): (a) and (b). As on 30.6.1992, 836 
items are reserved for exclusive manufacture 
in the small scale sector. The names of 836 
items are given in schedule III of the Gazette 
Notification No. S.O.477(E)dated25.7.1991. 
There is no separate list of items reserved for 
exclusive production in respect of cottage 
industries sector. Hower, as many as 95 
items have been identified for financing by 
Khadi and Village Industries commission in 
this sector. 

(c) and (d) Under the new Industrial 
policy, all industries except those included in 
Schedule-I to the notification dated 25.7.91 
are open to medium and large scale industries 
in the Private Sector. Entry of large and 
meciiumseale industries in the areas reserved 
for PubliC Sector is also permitted selectively. 
The Industries covered by Schedule II of the 
aforesaid notification which are subject to 
comopulso licensing are be ingreguhlated by 
the Government and an entreprenecr is 
required to obtain an industrialliccence before 
enter-ing into these industries. In respect of 
all other exempted industries, a memorandum 
with SIA is required to befiled. Entrepreneurs 
in the medium and large scale can also take 
up manufacture of items reserved for Small 
Scale Sector if they are ready to take up an 
export committment of at least 75% of the 
new or additional production. 

(e) The criteria adopted for reservation 
of items lor exclusive manufacture in the 
small $'".. sector as prescribed in the 
Industr1as (Development & Regulation) Act, 
1951 are as under;-

(a) The nature of any article or class of 
articles which may be produced 
economically by the ancillary, or 
small scale, industrial undertakings; 

(b) The level of emplOyrTltlnt likely to be 
generated by the produdion ofsoch 
article or class of aricJes by the 
ancillary, or small scale, industrial 
undertakings; 
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(cl The possibility of encouraging and 
diffusing entreprensur ship in 
industry; 

(d) The prevention of concentration of 
economic power ta_ tile common 
detriment. 

(t) and (g). The primary objective of 
policy measures for promoting and 
strengthening small, tiny and village 
enterprises laid in parliament on 6.B. 1991 is 
to impart more vitality and growth-impetus to 
the small scale sectorto enable ittocontribute 
its mite fully to the economy, particularly in 
terms of growth of output, employment and 
exports, A number of measures have been 
taken by Governmentto promote small scale 
industries by providing institutional support 
and a package of incentives and concessions 
like confessional finance, excise benefits, 
marketing support, technical consultancy 
services, testing facilities, etc. 

Attacks on Indian Diplomats in 
Pakistan 

96. SHRI VS. VIYAYA 
RAGHAVAN: 

SHRI MOHAN RAWALE: 
SHRI N. DENNIS: 
SHRIMTI SAROJ DUBEY: 
KUMARI PUSHPA DEVI 

SINGH: 
SHRI SHARAD DIGHE: 
SHRI B. DEVARAJAN: 
SHRI SHARAD YADAV: 
SHRI MOHAN SINGH 
c (DEORRIA): 
SHRIMATI GIRIJA DE VI: 
SHRI ATAL BIHARI 

VAUAPAYEE: 
SHRI MANIKARAO HODLYA 

GAVIT: 
SHRI SANTOISH KUMAR 

GANGWAR: 
SHRI LALIT ORAON: 
SHRI PHOOL CHAND 

VERMA: 

SHR ANAND AHIRWAR; 
SHAt MADANLALKHURANA: 
SHRI BAPU HARI CHAURE: 
SHRI CHANDRAJET YADAV: 
SHRt RABI RAY: 
KUMARI UMABHARATI: 
SHRI TARA CHAND 

KHANDELWAL: 
SHRI PARASRAM 

BHARADWAJ: 
SHRI M.V. CHANDR 

ASEKHARA MURTY: 
SHRI SHANKERS 

INHAVAGHELA: 
SHRI GAYA PRASAD KORI: 
SHRI RAMESH 

CHANNtTHALA: 
SHRI BIR SINGH MAHATO: 
SHROI SANAT KUMAR 

MANDAL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the details of incidents of attacks on 
Indian diplomats in Pakistan during the last 
six months; 

(b) the steps takenlproposed to betaken 
by the Government in protest against such 
incidents and to prevent their occurrence in 
the future; 

(c) whether the matter had been taken 
up with the UN or at any other international 
fora; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; 

(f) whether Pakistan had made any 
suggestion regarding code of conduct for 
diplomats; 

(g) if so" the details thereof and the 
response of the Government thereto; and 

(h) whether such incidents of attack on 
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. ~Iomats hamper the ongoing dialogue shall sos be sending an response. 

314 

Atween the two countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) While incidents oit 
harassment of our diplomats in Pakistan 
have occurredforquently, the major incidents 
in this period were the following; 

.p (1)On 24 May, 1992. ShriRaeshMittal, 
Counseller in our high commission 
in Islabad was forcibly abducted 
and fortured by Pakistani 
intelligence personel. 

(2) On June 7, and again on June 16, 
unidentified individuals blocked the 
passage of the car, driven by Shri 
D.P. Srivastra, Consul in the 
Consulete of India, Karachi, trided 
to smash the window screen and 
pointing a psitol tried to lorca open 
the door of the car. 

(b) Government have lodged strong 
protests over these incidents with the 
Governemnt of Pakistan. We have 
demanded thatthe criminals who responsible 
for the Mittal incident should be punished in 
Q.rder to deter others Irom repeating such 

,·voilentand inhuman behaviour. Similarly, we 
have also demanded that those responsible 
forthe attempted attack on Consul Srivastava 
be brought to book. 

4. (c) to (e). No, Sir. G:overnment's protest 
and concern has been conveyed directly to 
the Government of Pakistan who have been 
remanded of their obligations under 
international law , to ensure strict compliance 
{)their authorities of the relevant international 
a>nventions regarding diplomatic privillages 
and immunities. 

(f) and (g). Yes, Sir. pakistan's proposal 
regarding a Code of Conduct for diplomats 
has been received in June, 1992 to which we 

(h) Yes Sir. We have conveyed to the 
Government of Pakistan that such incidents 
are not conducive to building an atmosphere 
where aconstructivedialoguecan take place. 

97 SHRI BALRAJ PASt: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have 
launched five-year Knowledge Based 
Computer System Development Prograrnme 
in 1986; 

(b) il so, the details thereof; and 

(c) the progress made sofarthis regard? 

MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE & TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN 
DEVELOPMENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. The 
Government of India, Department of 
Electronics launched a five year Knowledge 
Based Computer SystemS/Fifth Generation 
Computer Systems (KBCS/FGCS) 
Programme in 1986. 

(b) The KBCSlFGCS programme started 
bt Department of Electronicswith partial 
support Irom UNDP aims at building 
institutional infrastructure, training scientific 
manpower and undertaking research and 
development actiVities to solve some olthe 
socio-economic problems of the country using 
the KBCS technology. Under this 
programme, seven nodal centres have been 
established to carry out research and 
development work in different fields. About 
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60 scientists/engineers have been trained 
abroad. 

tc) About 20 demonstration systems 
using the KBSCs technology have been 
developed for various applications. Some of 
these are: 

i) Resource Scheduling systems; 
ji) Intelligent Tutoring systems; 
iii) Information archival and retrieval 

systems; 
iv) Image processing systems; 
v) Speech recognition/synthesis 

systems; 
vi) Medical diagnosiS/case history 

taker systems; 
vii) Legal reasoning systems. 

The integration 0\ \\)e technologies 
developed during the development of these 
systems is being done in tbe phase II of the 
KBSC/FGCS Programme which started in 
April, 1992. 

Growth Rate of Eastern Region 

98. DR. ASIM BALA: Will the Minister of 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the Growth rate ofthe Eastem region 
as compared to other regions 01 the country 
during the laslthree years in different sections 
of economy; and 

(b) the details ofthe programmes under 
consideration of the Planning Commission 

. to reduce the disparity in the growth rates 

between different regions of the country with 
particular reference to the Eastem rvgio~? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES. (SHRI SUKH RAM): (a) Growth 
rates calculated by using the Net Slate 
Domestic Produd tNSDP). at 1980-81 prices. 
data and dassified by regions and S8\.lofors 
are given In the statement attached. 

. (b) Developmentschemeslprogrammes 
are being implemented by the State 
Governments for raising the productivity of 
the different sectors of the economy as well 
as the income level of the people. In addition, 
to addressing the problems of regional 
disparities, the Eighth Plan stresses better 
utilisation of water resources, adoption 01 
high teChnology, specially in areas of rice 
production in the Eastern region. 
diversification of agricultural activities, dryled 
farming, seed development. development of 
horticulture, animal husbandry and paultry, 
etc. Increase in industrial productivitythrough 
setting up of industrial growth centres, 
development of infrastructural activities, 
providing better facilities for investment in 
agro-industries. emphasiS on pO\6erty 
alleviation programmes specially by providing 
better employment opportunities, effective 
implementation of Jawahar Rozgar Yojana 
(JRY). Integrated Rural Development 
Programme (IRDP), Hill Area Development 
Programme, Special Area Programme., etc. 
are also being emphasised during the Eighth I 
Five Year Plan. ; 
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Foodgraln Prices 

JULY 8, 1992 Wtlnen AnswetS 324 

99. SHRIGEORGE FERNANDES: 
SHRI MANORANJAN 

BHAKTA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Economic Advisory Council 
to the Prime Minister is of the opinion that 
foodgraln prices are on the high side; 

(b) whether any suggestion has been 
made by the Council to the Prime Minister In 
this regard; and 

(C) if so, the detailS thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES,. 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) No, Sir, no report by the 
Economic Advisory Council has been 
received by the Govemment on this matter. 

(b) and (c). Do not arise. 

Allocation of Molasses to States 

100 PROF. RITA VERMA: 
SHRI CHETAN P.S. 

CHAUHAN: 
SHRI DATTATRAYA 

BANDARU: 
SHRIMATI BHAVNA 

CHIKHLIA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the quantity of molasses declared 
surplus during alcohol year 1989-90, State-
wise; 

(b) the total quantum of molasses 
supplied during alcohol year 1990-91 was as 
in statment -II 

(c) whether some States have 
demanded increase In the allocation of 
molasses; and 

(d) if so, the steps taken to increase the 
allocation during alcohol year 1991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
Based on availability and consun.,tion data 
fumished by various State Govemments, 
the State-wise surplus of molasses during 
the alcohol year 1989-90 was as indicated in 
Statement-I attached: 

(b) The quantum of molasses supplied 
through inter-state allocations during the 
alcohol year 1990-91 was as in Statement-
II 

(c) Yes, Sir. 

(d) Inter-state allocations of molasses 
during the alcohol year 1991-92 have been 
made in consultation with the concerned 
State Governments. 

STA TEUENT -I 

SUrplus of Molasses Declared by States during 7989-90 

Name of State 

Assam 

Bihar 

Quantity 

6,900 

22,900 

(Fig. in tonnes) 
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Name of State Quantity 

Gujarat 10,900 

Kamataka 84,000 

Maharashtra 2,84,000 

Orissa 1,000 

Punjab 17,300 

Pondicherry 7.500 

Tamil Nadu 97,000-

Goa 200 

Uttar Pradesh 1,12,000 

STATEMENT - n 

Inter State Allocations during 1990-91 

Name of State Quantity 

Andhra Pradesh 70,000 

Himachal Pradesh 9,800 

Assam 100 

Janvnu & Kashmir 12.300 

Kerala 34,000 

Orissa 20,000 

Punjab 45,500 

Rajasthan 33,500 

Delhi 1,750 

Written Answers 326 

(Fig. in tonnes) 

(Fig. in tonnes) 
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(Fig. In tonnes) 

Name of State 

Chandigarh 

West Bengal 

Dadra&NH 

Daman 

Tripura 

Meghalaya 

Madhya pradesh 

Industrial Strike 

101. SHRI HARI KISHORE SINGH: 
SHRI VILAS MUTIEMWAR: 
SHRI SHARAD YADAV: 
SHRIMATI GIRIJA DEVI: 
SHRI K.P. REDDAIAHYADAV: 
SHRI BHAGWAN SHANKAR 

RAWAT: 
SHRICHANDRAJEETYADAV: 
SHRI RABI RAY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the numberof unions which took part 
in the nation-wide industrial strike on June 
16, 1992 and the major sectors of economy 
affected thereby; 

(b) the estimated loss suffered as a 
result thereof; 

(c) the basic issues on which the wor1<ers 
went on strike; and 

(d) the steps taken to avert the strike? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Most of 
the unions affiliated to the Central Trade 

Quantity 

860 

65,000 

230 

13,000 

75 

1,025 

2,32,500 

Union Organisations other than INTUC and 
BMS took part in the industrial strike on 6th 
June, 1992. Banking & Insurance Industries 
and some of the defence undertakings are 
among the major sectors of the economy 
affected by the strike. 

(c) Strike call was given mainly in protest 
against the new Economic and Industrial 
Policy. 

(d) Government urged the Trade Unions 
and wor1<ers not to go on strike as assurance 
had been given that their interests would be 
protected while implementing new industriaV 
economic policy. The Conciliation officers 
also intervened in the strike notices received 
in public Utility Services and made efforts to 
avert the strike. 

Production of Uranium 

102. SHRI V. SREENIVASA 
PRASAD: 

SHRI M.V. 
CHANDRASEKHARA 
MURTHY: 

Will the PRIME MINISTER be pleased 
to state: 
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(a) whether due to drastic cut in the 
production of uranium, the country's progress 
in the nuclear field is likely to suffer during the 
Eighth Plan period; 

(b) if so, whether the Government have 
since contemplated any steps to boost the 
production of uranium; and 

(c) if so, the details thereof? 

THE MIfJISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS' 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
The production of uranium and stocks in 
hand are sufficient to meet the requirements 
of uranium for the planned nuclear power 
prog ramme for the next 10 years. 

(b) and (c). TheGovemmentisconteining 
its efforts in exploration and identification of 
new sources of Uranium for economic 
recovery. A new source has been identified 
at Domiasiat in Meghalaya and exploratory 
mining is being done to establish commercial 
viability of this source. 

Policy for Agricultural Laboure 

103. KUMAR I FRAIDA TOPNO: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Govemment propose to 
introduce a Bill incorporating uniform policy 
for the Agricultural labourers; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). A Bill to 

provide for the Welfare of Agricultural 
Workers and to regulate their el"Jl)loyment 
and conditions of service is under 
consideration of the Govemment. 

(e) Does not arise. 

Nuclear Test by China 

104. DR.D.VENKATESHWARA 
RAO: 

SHRI SHARAD YADAV: 
SHRIMATI GIRIJA DEVI: 
SHRICHANDRAJEETYADAV: 

Will the PRIME MINISTER be pleased 
to state; 

(a) whether China had conducted an 
undergroupd nuclear test recently; 

(b) if so, the·reaction of the Govemment 
thereto; 

(c) whether conducting of this test 
created any threat to the security of India; 
and 

(d) if so, the steps being considered in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARD FALEIRI): (a) Yes, Sir. 

(b) India has consistently advocated a 
corTl>rehensive ban on the testing of nuclear 
weapons. I remains out eamest hope that all 
States, both nuclear weapons and non-
nuclear weapons States alike wiD move 
together to conclude such a ban at the 
earliest. 

(c) and (d). Government keep under 
constant review all developments having a 
bearing on India's security. The Chinese 
Govemment's position that it will not be the 
first to use nuclear weapons at any time and 
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JAder any circumstances has been noted by 
3ovemment. 

: Translation] 

Rellrament age of Public Sector 
undertakings Employees 

105. DR. LAl BAHADUR RAWAL: 
SHRI RAJVEER SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are 
contemplating to reduce the retirement age 
of the employees worl<lng In public sector 
undertakings, and 

(b) if so, the details and reasonstherefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFHEAVVINDUSTRYANDDEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI PK 
THUNGON): (a) No, Sir. Presently there is 
no proposal under consideration of the 
~ovemment to reduce the age of retirement 
of employees of the public sector 
undertakings to below 58 years. 

(b) Does not arise. 

Concept of Poverty Line 

106. SHRI GAYA PRASAD KORI: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the latest concept of .. Poverty Line 
, in terms of income per month and 
consumption units in rural and urban areas; 

(b) whether availability of shelter with 
proper sanitation facilities is considered as 

essentiaJfacilityto bring a family orincividual 
above the poverty line; 

(c) the percentage and total number of 
rural and urban population living below 
poverty lne accordingto 1991 censuslsurvey, 
State-wise; and 

(d) the corresponding targets 
contefll)lated to be achieved by the end of 
Eighth Plan, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTAnoN AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAU) :(a) The 
concept of poverty line used for assessing 
the people below poverty line Is based on the 
recommendation of the Task Force on • 
Minimum Needs & Effective Consufll)tion 
Demand' which submitted its report in 1979. 
According to this report the poverty line is 
defined as the percapita monthly expenditure 
of As. 49.09 in rural areas and As. 56.64 in 
urban areas at 1973-74 prices corresponding 
to the per capita daily calorie requirement of 
2400 in rural areas and 21 00 in urban areas. 

(b) The poverty line defined as above 
covers expenditure on food as well as non-
food items in the reference year (such as 
housing, health, education, fuel clothing and 
social services). 

(c) Estimates of percentage and total 
numberofpopulationbelowpovertylevelare 
not available forthe year 1991. However, the 
estimates for 1987-88 (The latest year 
available) are presented in the Statement 
attached. 

(d) No State-wise targtts of poverty 
alleviation have been fIXed for the Eighth 
Plan. 
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107. SHRI E. AHAMED: Will the PRIME
MINISTERbe pleased to state:

(a) whether the Minister of State for
ExternalAffairs visited countries in the Gulf
regionrecently;

(b) if so, the purpose of the visit to each
ofthese countries and the outcome thereof;

(c)whether he held any talks with Kuwait
on India's participation in reconstruction
activitiesof that country;

(d) if so, the outcome thereof; and

(e) if not, the reasons theretor?

THE MINISTER OF STATE IN THE
MINISTRYOF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO);

(a) Yes, Sir. The Minister of State for
ExternalAffairs Shri Eduardo Faleiro visited
Bahrain,Oman and Qatar.

(b) The purpose of the visit was to
strengthen the close and cordial relations
betweenIndia and these courttries. Relations
have been fortified in the political and
economicareas and matters affecting the .
wen being of the Indian community were
takenup.

(c) Minister of State for External Affairs
didnot visit Kuwait.

(d) and (e). Does not arise ..

Cloud Seeding Centre

108. SHRI GOPI NATH GAJAPATH:
Willthe PRIME MINISTER be pleased tQ
state:

(a)theamount earmarked in the Seventh
Planfor setting up a 'Cloud Seeding Centre;

(b) whether the Centre was proposed to
be set up with the objective of enhancing the
rainfall; .

(c) whether any suitable location has
since been selected for setting up the Centre;

(d) if so, the details thereof; and

(e) if not, the reasons theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENT ARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM)~(a)
No specific allocation has been made for
Cloud Seeding Centre in the Seventh Plan.

(b) to (e). Indian Institute of Tropical
Metr(!)logy (IITM) Pune is the organisation
canying out cloud seeding operations in the
country. These operations form part of the
IITM Programme. The IITM continues to
provide technical guidance to any State
Government which propose to undertake
cloud _seeding experiments.

Indo-Pak Foreign Secretary Level Talks

109. SHRI SHARAD DIGHE:
SHRI MADAN LAL KHURANA:

Will the PRIME MINISTER be pleased
to state:

. (a) whether Indo-Pak Secretary level
talks had to be postponed recently;

(b) if so, the reaction of Pakistan thereto;

- . .
(c) whether the Government had taken

any decision on the resumption of talks;

(d) if so, the details thereof; and
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(e) if not, the reasons therefor; 

(f) whether this matter was discussed at 
the recent meeting between him and the 
Prime Minister of Pakistan; and 

(g) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FAlEIRO): (a) Yes., Sir. 
Government decided to call for a 
postponement of these talks following the 
abduction and torture of a senior Indian 
diplomat in Islamabad which vitiated the 
atmosphere making a constructive dialogue 
dmicult. 

(b) On 26 May, 1992,theSpokesmanof 
the Pakistan Foreign Office expressed 
surprise and regret at the postponement. 

(c) to (g). The Prime Ministers of India 
and Pakistan, at their meeting at Rio on 14 
June, 1992, agreed to the resumption of the 
bilateral dialogue. The dates for the next 
round of Foreign Secretary level talks are to 
be decided through diplomatic channels. 

[ Translation] 

Evaluation of Poverty Alleviation 
Programma 

110. SHRI HANNAN MOllAH: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: . 

(a) whether any evaluation of the several 
poveny alleviation programmes has been 
made recently; 

(b) if so, the detailS thereof; and 

(c) the conclusions of the evaluation 
regarding the success of the poverty 
alleviation programmes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
Major poverty alleviation progrmmes are 
Integrated Rural Development Programme 
(IROP) and Jawazhar Rojgar Yojana (JRY) 
being implemented in rural areas of the 
country. and Nehru Rojagar Yojana (NRY) 
and Self-Employment Programme for Urban 
Poor(SEPUP)which are being implemented 
in urban areas of the country. No evaluation 
of NRY and SEPUP has been done. As 
regards IRDP. the third round of concurrent 
evaluation was conducted during January· 
December 1989 with a view to assess the 
impact of the programme. The important 
findings ofthisevaluation revealed that IRDP 
we quite successful in the rural areas. The 
important findings revealed that (i) 65% 
beneficiaries under the programme was 
selected in the meetings of Gram Sabhas; 
(Ii) in the opinion of the beneficiaries, in 80% 
of the cases the assets provided to them 
were of good quality; (iii) of the beneficiary 
families assisted during the Programme (a) 
9% families belonged to the destitute groups 
(Rs. 1-2265). 38% families to the very very 
poor group As. 2266-3500). 36% fami!Ies to 
the very very poor group (As. 3501-4800) 
and 100/0 to the poor group (Rs. 4801-6400); 
(iv) the coverage of SCIST was significantly 
higher than the stipulated target of 30"10 at 
the national level; (v) at the national level. 
94% beneficiaries did not borrow any money 
from private sources after acquisition of the 
asset; (vi) The total annual family income of 
the beneficiaries envisaged by more than 
SO%oftheir initialincome in 730/0 of the case; 
and (vii) the old beneficiaries crossed the 
poverty tine of As. 3500 in 76% cases and 
revised poverty line of As. 6400/- in 21% 
cases aI the nationalleve!. 

. As regards JRY, concurrent'8valuation 
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has been taken up in various States/UTs 
over a period of one year starting from 
January, 1992. Based onthe first quarterLe. 
January-March 1992, it is proposed to have 
a quick study to assess the impact of this 
programme. However at the instance of the 
Planning Commission, a quick study of JRY 
was conducted by the Plan Evaluation 
Organisation (PEO) during the second half 
of 1991-92. One of the objectives of this 
study was to assess the extent to which 
persons from the target group got 
employment under the programme. The 
study has revealed that the percentage 
achievements in terms of mandays of 
employment generation was more than then 
percentage utilisation of funds available 
during 1989-90 and 1990-91 at the State, 
District and Gram Panchayat levels. 

Safety Measures In Coal Mines 

111. SHRI GA YA PRASAD KORI: Will 
the Minister of COAL be pleased to state: 

(a) whether safety measures for coal 
mine labourers are fooolproof; 

(b) if so, the details thereof; 

(c) if not, whether the Government 
propose to provide effective safety to the 
coal mine labourers and the details thereof; 

(d) the duration prescribed for the 
medical examination of labourers working in 
mines? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (c). The coal mines 
under Cil group of mines are worked strictly 
as per safety provisions contained in Mines 
Act, 1952 and the Coal Mines Regulations, 
1957. Adequate safety measures are 
provided to workers. Each worker is provided 
with safety gear such as safety helmets, 
safety boots, belts, dust masks, self rescures 

etc. They are imparted baSic and refresher 
training in Vocational Training Centres. 
Presence of noxious gases in underground 
mines is regularly checked by gas detectors. 
The safety situation is constantly reviewed 
and monitored at different levels. The 
Standing Committee on Safety in Coal Mines 
underthe Chairmanshipof Minister-in-charge 
of Coal regularly reviews the overall safety 
situation in coal mines and recommends 
short-term and long-term measures to further 
improve the safety standards in the coal 
mines .. 

(d) Everyworker is subjected to a through 
medica) checkup attime of initial appOintment. 
Thereafter he undergoes periodical medical 
checkup once in a block of 5 years. 

Hospital Building for Bhopal Gas 
Victims 

112. DR. LAXMINARAYAN 
PANDEYA: 

DR. A.K. PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are aware 
of the Union Carbide Corporation's fiagrant 
violation of the Supreme Court's directive to 
set up a Rs. 50-crore hospital forthe victims 
of the MIC gas leak at Bhopal ; and 

(b) ": so, the remedial action taken or 
proposed to be taken and the progress made 
so far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b) The Union Carbide Corporation (URC) 
have agreed to finance the construction of a 
500 bed hospital at a cost of around Rs. 50 
crores. 

Government have engaged Hospital 
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Services Consultancy Corp'Jration India 
limited for preparation of a detailed project 
report. The project report has since been 
submitted and is estimated that the Hospital 
wilicostRs. 98crorestoRs. 106crores-both 
recurring and non-recurring. The mater has 
been taken-up with the Union Carbide 
Corporation to provide additional funds. 

[ Translation] 

Development Projects for Santhal 
Parganas of Bihar 

113. SHRI SIMON MARANDI: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether no development project 
has been completed in Santhal Parganas 
and Chhota Nagpur Commissionery in 
Southern Biharduring the last ten years; and 

(b) the funds provided by the Planning 
Commission for the different development 
projects of this area during each of the last 
three years and the details of their 
implementation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Several projects undertaken in the Central 
and State Sectors have been operating in 
the area. Planning Commission approves 
outlays forthe State Plan as a whole. Further 
allocations at the area and district level are 
made by ttie concerned St .. te Government. 

Unauthorised L.P.G. Cylinder 
Manufacturing Units 

114. SHRI GOVINDA CHANDRA 
MUNDA: Will the PRIME MINISTER be 
pleased to state: 

'(:":') the total nun loer of unauthorised 
factories mar' 'acturing L.P.G. C\ ';ndersand 

regul • .tcrs unearthed during the last three 
years a'ld the details thereof; and 

(b) the action taken or proposed to be 
taken by the Government to curb such 
practice? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The manufacture of L.P.G. Cylinders and 
regulators is dec licensed. Directorate 
General of Technical Development (OGTD)' 
in the Pinistry of Industry, Department of 
Industrial Development earlier concerned 
with ast.:3tanceto existing units and proposals 
to sef up new units, have confirmed that it 
has not r:lceived any complaint regarding 
alleged setting-up of unauthorised units for 
manufacture of L.P.~. Cylinders and 
regulators. 

Development works in Public Sector 
Undertakings of Kerala 

115. SHRI THAYIL JOHN ANJALOSE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the major development works 
undertaking in various public sector units in 
Kerala during the last three years; 

(b) whether there is any proposal to set 
up new public sector units in Kerala during 
the Eighth Five year p;an; 

(c) if so, the details thereof; 
(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) to· (d). Enterprise specific 
development works are being undertaken by·, 
different public enterprises fromtime to time. 
However, the capital expenditure incurred 
on expal1sion, development and replacement 
etc. during last three years in each of the 
central PSEs having its registered office in 
the state of Kerala is given below:-
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Privatisation of Coal-Mines [EngHsh] 

116. SHRI K.P. SINGH DEO: 
SHRIGOPINATHGAJAPATHI: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Government have a 
proposal to privatise some coal mines during 
the current financial year; and 

(b) if so, the details of the coal mines 
identified State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) and (b). The 
Government at present have no proposal to 
privatise the existing coal mines. However, 
the Government havedecidedto allow private 
sector participation in coal mining operations 
in virgin areas for the purpose of captive 
consumption for power generation and other 
end uses, as well as to set upcoal washeries. 

. Steps are being taken to introduce a Bill 
in the Parliament in the current session to 
amend the Coal Mines (Nationalisation) Act, 
1973 in order to implement the above decision 

. ';'H Covernment. 

Development Works In Public Sector 
Undertakings of Kerala 

115. SHRI THAYIL JOHN ANJALOSE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the major development works 
undertaking in various public sector units in 
Kerala during the last three years; 

(b) whether there is any proposal t<.> set 
up new public sector units in Kerala during 
the Eighth Five Year plan; 

(c)if so, the details thereof; 
(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES (SHRI P.K. 
THUNGON): (a) to (d). Enterprise specific 
development works are being undertaken by 
different public enterprises fromtimeto time. 
Howeverthe capital expenditure incurred on 
expansion" development and replacement 
etc. during last three years in each of the 
central PSEs having its registered office in. 
the state of Kerala is given below:-
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Setting up of new projects or expansion 
ofexisting projects in the central public sector 
are decided keeping in to consideration the 
techno-economic feasibility of the projects 
and availability of the sources together with 
the balanced regional development of the 
country. The Eighth Five Year Plan is yet to 
be approved by the Parliament. 

Investigation Into the Blast in LP.C.L., 
Maharashtra 

117 .. SHRI MUKUL BALKRISHNA 
WASNIK: Will the PRIME MINISTER be 
pleased to state: 

(a) whetherthe Govemment have since 
examined the report submitted by the Enquiry 
Committee on the blast at the Indian Petro-
Chemicals ltd's Nagothane plant in 
Noverriler, 1990; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
The report submitted by the Enquiry 
Committee is under examination. 

(b) and (c). Do not arise. 

[ Translation] 

Increase In Prices of F.P.S. Hems 

118. SHRI HARI KEWAL PRASAD: Will 

MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) No. Sir. 

(b) and (c). Does not arise. 

Assistance to Gujarat for Development 
Schemes 

119. SHRI KASHIRAM RANA: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Union Government 
provide any assistance to the development 
schemes/programmes/projects in Gujarat; 
and 

(b) if so, the amount of assistance 
provided Scheme-wise during the last two 
years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF CONVENTIONAL ENERGY SOURCES 
(SHRI SUKH RAM): (a) & (b). The Central 
Govemment has been providing block plan 
assitance to the States including Gujarat for 
theirplans, according to the fonnula approved 
by the National Development Council, and 
thus Central assistance is not allocated 
according to schemes/programmes/l 
projects. 

[English] 

the PRIME MINISTER be pleased to state: Pilferage of Coal 

(a) whether the Government have 120. SHRI ANNA JOSHI: Will the 
decided to increase the priCes of items being Minister of COAL be pleased to state: 
distributed through the Fair Price Shops; 

(a) whether the working group of CoaII 
(b) if so, the details therefor; and Coke Consumers Association has appealed 

to the Govemment against pilferage of coal 
(c) the names of such items? resulting in short supply; and 
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(b) H so, the steps initiated to stop such 
piHerage? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) Yes, Sir. A 
representation has been submitted by the 
Working Group of Coal/Coke Consumers 
Association, a private body regarding weight 
shortages in coal carried by Railways wagons. 

(b) Coal companies are not in a position 
to check alleged en-route piHerage of coal 
resulting in lesser coal reaching the 
consumers. However, they are tightening 
the arrangements regarding wei~hment at 
the time of loading of coal. All out efforts are 
being made by coal companies to ensure 
maximum serviceability of weighbroidges, 
and full utilisation/use of the available 
weighbridges so that as much weighment as 
possible is done of the rail-borne coal. 
Consumers can also post their 
representatives to inspect loading and 
weighment of coal at the loading/weighment 
points. 

[ Translation] 

Administrative Reforms 

121. SHRI RAM LAKHAN SINGH 
YADAV: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government are 
considering to introduce administrative 
reforms in order to curb corruption and 
redtapism; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 

MARGARET ALVA): (a) to (c). Under the 
programme of RespOnsive Administration 
being pursued since 1985, a large number of 
steps have been taken which include: 

- Simplification and rationalisation 
of procedures; 

- preparation of time bound action 
plans by ministries/departments 
and regular monitoring of the work 
done; 

- fixation of levels by the ministries/ 
departments for taking decisions 
on various categories of cases to 
speed up decision making and 
ensure better enforcement 
of accountability, and 

- delegation of powers by the nodal 
ministries to administrative 
ministries and by administrative 
ministries to their lower formations. 

These are intended to reduce 
the room for redaptism and 
corruption. 

Athereo-pronged strategy of prevention, 
surveillance and detection to curb corruption 
is being followed. This also provides for 
deterrent and punitive action against the 
corrupt. Other measures aimed at preventing 
corruption include strengthening of the 
departmental vigilance and anti-corruption 
machinery, expeditious disposal of 
disciplinary cases and recourse to the powers 
for premature retirement of government 
servants under Fundamental Rule 56 (j). 

Funds to States to Deal with Problem 
of Backwardness 

122. SHRI PHOOL CHAND VERMA: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 
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(a) whether the Union Government 
provide the funds to the State Govern ments 
to deal with the problem of backwardness 
and unemployment; and 

(b) if so, the amount provided to each 
State during the financial year 1992-93, 
State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Planning for development of an area and 
allocation offunds forthe purpose is primarily 
the responsibility of the State Government 
concerned. In this, the Central Government 
helps the States through the mechanism of 

transfer of resources under the • Gadgil 
Formula ., special area programmes and 
devolution of non-plan resources by the 
Finance Commission. 

As regards the problems of 
unemployment, Central assistance is given 
to States under Centrally Sponsored 
Schemes of Poverty Alleviation like Integrated 
Rural Development Programme (IRDP) for 
seH -employment andJawahar Rojgar Yt": :.ana 
(JRY) for wage employment in rural areas 
and Nehru Rojgar Yojana (NRY) in urban 
areas of different States and U.Ts. 
Statements showing allocations under IRDP 
and JRY for 1992-95 in respect of different 
States and U.Ts. are at statement - I & II 
respectively, Allocations for 1992-93 under 
NRY in respect of different States and U.Ts, 
have not yet been finalised. 

STATEMENT ·1 

State-wise Allocation under IRDP for 1992-93 (Provisional) 

(Rs. il1 Lakhs) 

S/.No. States/U. Ts. Allocation 

1. Andhra Pradesh 2440 

2. Arunachal pradesh 208 

3. Assam 666 

4. Bihar 4889 

5. Goa 43 

6. Gujarat 1005 

7. Haryana 240 . 
8. Himachal Pradesh 86 

9. Jammu & Kashmir 120 

10. Karnataka 1527 
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(Rs. in Lakhs) 

51.No. StatesiU. Ts. Allocation 

11. Kerala 830 

12. Madhya Pradesh 3236 

13. Maharashtra 2614 

14. Manipur 19 

15. Meghalaya 58 

16. Mizoram 87 

17. Nagaland 91 

18. Orissa 1599 

19. Punjab 203 

20. Rajasthan 1559 

21. Sikkim 17 

22. Tamilnadu 2191 

23. Tripura 68 

24. Uttar Pradesh 6531 

25. West· Bengal 2730 

26. Andaman & Nicobar Islands 43 

27. Chandigarh NIL 

28. Dadra & Nagar Haveli 9 

29. Delhi NIL 

30. Daman & Diu 17 

31. Lakshdweep 4 

32. Pondicherry 35 

Total:- 33,165 
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State-wise Allocations under JRY during 1992-93 (Provisional) 

(Rs.in Lakhs) 

SINo. StateslU. Ts. (Allocations) 

1. Andhra Pradesh 14,954,56 

2 A~r', ".11 Pradesh 258.01 

3. Assam 3,990.69 

4 Bihar 30,013.98 

!l. Goa 278.77 

6. Gujarat 6,312.84 

7. Haryana 1,503.42 

8. Himachal Pradesh 885.81 

9. Jammu & Kashmir 1,257.39 

10. Karnataka 9,409.67 

11. Kerala 4,990.67 

12. Madhya Pradesh 20,600.74 

13. Maharashtra 15,936.64 

14. Manipur 330.69 

15. Meghalaya 386.94 

16. Mizoram 163.00 

17. Nagaland 414.77 

18. Orissa 10,217.41 

19. Punjab 1,307.44 

20. Rajasthan 9,991.41 
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SINo. StateslU. Ts. 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. Andaman & Nicobar Islands 

27. Chandigarh 

28. Dadra & Nagar Haveli 

29. Delhi 

30. Daman & Diu 

31. Lakshdweep 

32. Pondicherry 

Total:-

Consumer potection Act, 1986 

123. SHRI MRUTYUNJAYA NAYAK:: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether discussion onthe Consumer 
Protection Act, 1986 have been held in the 
meeting of the Central Consumer Protection 
Council; 

(b) if so, whether the Council has been 
submitted its recommendations to the 
Government'; and 

(c) if so, the details thereof and the 
action being taken· by the Government 
thereon? 

(Rs.in Lakhs) 

(Allocations) 

151.01 

13,438.89 

429.52 

39,865.88 

16,999.41 

152.70 

NIL 

82.89 

Nil 

48.83 

76.55 

149.47 

2,04,600.00 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a)to(c). The subject matter ofthe 
Consumer Protection Act, 1986 was 
discussed in all the meetings of the Cetral 
Consumer Protection Council. In its 11th 
meeting held on 31.3.1992, Council 
considered the report of the High pow~r 
Working Group which was constituted to 
suggest suitable amendments to the CP Act, 
1986. The Council generally accepted all the 
recommendations. Some of the main' 
recommendations are: 

(i) to enlarge the definitions of' consumer 
'and 'coRlllaints' to cover those who 
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purchase goods for self-employment and 
cases arising out of likely losslinjury to 
consumers; 

(ii) to bring services in hospitals run by 
Government and local bodies and mandatory 
services provided by local bodies within the 
purview of the Act; 

(iii) to allow consumer organizations to 
file complaints on behalf of consumers; 

(iv) to give additional powers to three tier 
redressal agencies such as powers to issue 
cease and desist order, recall of defective 
and unsafe goods etc. 

(v) to increase the monetary jurisdiction 
of State Commission and District Forums; 

(vi) to dispense with the procedure of 
seeking prior approval of CentralGovernment 
in setting up the State Commission and 
District Forums. 

(vii) to provide a separate Chapter on 
Rights of Consumers in the Act. 

(viii) to restrict the role of lawyers in the 
three tier redressal agencies; 

(ix) to bring the deciSions of the National 
CommissionJSt~te Commissions/District 
Forums within the Acticle 323 8 of the 
Constitution so as to exclude writ Jurisdiction 
of the High Court; and 

(lC) to streamline the procedure for 
appointing the non·official members ofthree 
loier redressal machinery etc. 

Above suggestions are under the 
conSideration of the Central Government. 

[English] 

Non-availability of Coal to U.P. 

124. SHRI MADAN LAl KHURANA Will 
the Minister of COAL be pleased to state: 

(a) whether due to non-availability of 
coal in sufficient quantity" the generation of 
electricity in Uttar Pradesh has been 
adversely affected; 

(b) if so, the reasons therefor and the 
steps taken to provide adequate quantity of 
coal to the State on priority; and 

(c) the details of the quantity of coal 
supplied to the Thermal Power Stations in 
U.P. at Obra Anpara, Parischha, Tanda, 
Harduaganj. Panki etc. during 1990-91 and 
1991-92IVs-a-vis preceding three years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (c). Central Electricity 
Authority have reported power generation 
loss in some thermal power stations in Uttar 
Pradesh due to coal supplies not keeping 
pace with the coal requirements for power 
generation. Coal supplies to Power Stations 
in Uttar Pradesh have been steadily going up 
over years except during 1991-92 as may be 
seen from the following table which indicate 
details of quantities supplied to the thermal 
power plants; 

(in '000 tonnes) 

Name 0' 1991-92 1990-91 1989-90 
Power 
House. 

1988-89 1987-88 

Obra 5350 6394 5549 5600 5305 

Anpara 3367 3043 2838 1918 1240 
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(Rs.in Lakhs) 

SINo. StateslU. Ts. (Allocations) 

Paricha 580 429 809 868 601 

Tanda 508 402 67 18 3 

Hardua-
ganj 600 1072 930 

·Panki 450 645 834 

Total:- 10855 11985 11027 

Coal supplies to power stations are 
closely monitored and corrective action is 
tciken whenever necessary to step up coal 
supplies. However after introduction of cash 
and Carry scheme with effect from 1.10.91. 
coal supplies are begin regulated by Coal 
Companies according to the payments 
received. 

Life Saving Machines 

125. SHRI PRA TAPRAO B. BHONSLE: 
Will the PRIME MINISTER be pleased to 
state: 

(a}whetherthe Bharat Heavy Electricals 
limited proposes to manufacture life saving 
machines for medical purposes; 

(b) H so, the details thereof with special 
features of these machines; 

(c) whether any annual target for 
manufacture of these machines has been 
fixed; 

(d) H so, the details thereof; 

(e) the manufacturing cost of each such 
machine; and 

(t)the arrangements madefor marketing 

1549 1713 

858 374 

10811 9236 

of this machine? 

THE MINISTER OF STATE IN THE 
MINISTRVOF INDUSTRV (DEPARTMENl 
OF HEAVY INDUSTRVAND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P. K. 
THUNGON): (a) and (b). Ve~, Sir, BHEL 
proposes to manufacture Linear Accelerator 
Machine (LINAC) forthetreatment of Cancer. 
The technology for the manufacture of this 
machine has been indigenously developed 
jointly by Central Scientific Instrument 
Organisation. Chandigarh (CSIO) and 
Society for Applied Microwave Electronics 
Engineering Research (SAMEER), Bombay. 
The machine uses the latest technique of X-
ray radiation to destroy the cancerous tissues. 
With greater depth of penetration. high 
dosage rate and limited area of exposure. 
the machine would provide cheaper and 
safer treatment as compared to that provided 
by currently imported Cobab machines which 
have Radio active omissions. 

(c) and (d). At present., BHEL, is 
executing a developmental for supply of 
gantry systems for two machines. After the 
successful completion of the developmental 
order, 20 machines are proposed to be 
manufactured in two years. 

(e) h would not be in convll8rcial interest 
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of BHEl to reveal the manufacturing cost of 
the machine. 

(f) BHEL itself would market these 
machines. 

Industrial Development of Parbahnl and 
Nanded Districts of Maharashtra 

126. SHRI VllASRAO NAGNATHRAO 
GUNDEWAR: Willthe PRIME MINJSTER be 
pleased to state: 

(a) the steps taken for the industrial 
development of Parbhani and Nandeed 
districts of'Maharashtra; 

(b) whether the Union Government have 
set up any industry at Parhbhani and Nanded 
districts of Maharashtra so far; 

(c) whether the proposals forthe setting 
up of industries in Maharashtra specially in 
the surrounding districts of Parbhani and 
Nanded are pending with the Union 
Government. 

(d) if so, the details thereof and action 
taken by the Govemment ontheseproposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) to (d). 
Industrialisation of a district/area is primarily 
the responsibility of the State Governments 
concerned. The Central Government 
supplement their efforts wherever possible. 
In orderto bring about dispersal of industries, 
the Central Government have sanctioned a 

growth centre in Nanded under the GroWth 
Centre Scheme, the project report of which 
is under appraisal. The growth center would 
be provided with all basic infrastructure 
facilities. 

During the period January, 1989to May, 
1992, 8 letters of in1ent were issued for 
Prabhani district and II for Nanded. As on 
31.5.1992, 10 applications for industrial 
licence in respect of Prabhni district and 14 
applications in respect of Nanded were 
pending consideration by the Central 
Government. 

Approval of Eighth Plan Draft by NDC 

127. SHRI SOBHANA DREE SWARA 
RAO VADED: Will the Ministerof PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the National Development 
Council has approved the Eighth Five Year 
Plan drafted by the Planning Commission; 
and 

(b) the outlays earmarked to different 
sectors? • 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAM): (a) Yes, 
Sir. 

(b) A Statement is laid on the Table of 
the House. 
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Problem Villages In Maharashtra 

128. SHRI DHARMANNA MONDAYVA 
SADUL: Will the PRIME MINISTER be 
pleased to refer to the reply given to Un starred 
Question No. 1377 on 4 March, 1992 and 
state: 

(a) the details ofthe 51 problem villages 
identified in Maharashlra for drinking water; 

«b) the details of villages likely to be 
provided with drinking water during the 
current financial year; and 

(c) the likely financial/technical 
assistance to be given to the State 
Government in the regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
DEPARTMENT OF RURAL 

DEVELOPMENT (SHRI un AMBHAI H. 
PATEL): (a) The names of 51 'No Source' 
problems villages in Maharashtraason 1.1.92 
for drinking water supply are given in the 
Statement attached. 

(b) Out ofthe above 51 problem villages, 
12werecoveredupt031.3.92. The remaining 
39 villages are likely to be provided with 
drinking water during the current financial 
year. 

(c) The above villages are to be covered 
by using the funds under the State Sector 
Minimum Needs Programme and Central 
Assistance out of Rs. 33.90 crores allocated 
under Accelerated Rural Water Supply 
Programme for 1992-93. A sum of Rs. 16.93 
crores has already been released in 1992-
93. Technical assistance will be given as 
may be required by the State Government. 

STATEMENT 

S.No. District Taluk Name of the village 

2 3 4 

1. Thane Shahapur Dapor 

2. Thane Shahapur Washala (KH) 

3. Thane Mokhade Sawarde 

4. Thane Mokhade Ase (Lreothan) 

5. Raigad Panvel Vagabit Talose 

6. Raigad Pen Karamboli Cllatties 

7. Raigad Roha Karaware 

8. Raigad Mahasala Bhalgaon 

9. Raigad Mahasala Nidifany Nagothana 

·10. Raigad Mahad Veer 
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S.No. District Taluk Name of the village 

1 2 3 4 

11. Raigad Pen Washiwadi 

12. Raigad Pen Warsane 

13. Raigad Pen Waken 

14. Raigad Rohe Belsai 

15. Raigad Rohe Nehrunagar 

16. Raigad Sudhagad Wali 

*17. Ratnagiri Sangameshwar Pedhambe 

*18. Ratnagiri Dapoli Jalgaon 

19. Ratnagiri Khed Dhamani 

20. Ratnagiri Khed Ghera Palgad 

21. Ratnagiri Sangameshwar Sad uwali 

22. Ratnagiri Ratnagiri Kolambe 

23. Ratnagiri Rajapur Raipatan 

24. Sindhudrug Sawantwadi Konas 

*25. Jalgaon Erondol Kosada 

*26. Pune Mulshi Chaudoli 

27. Pune Haveli Khardi 

28. Pune Haveli Kuravande 

29. Ahmednagar Akola Bitake 

*30. Ahmednagar Akola Yashrther 

31. Ahmednagar Kopargaon Rajajangaon 

32. Ahmednagar Newasa Tasalkundgaon 
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S.No. District Taluk Name of the vHfage 

t 2 3 4 

*33. Ahmednagar Parthardi Kharvanwadi 

34. Ahmednagar Sangamner Gunjalwadi 

35. Ahmednagar Sangamner Bivargaon Pavasa 

36. Kolhapur Radhanagarl Cherewadi 

37. Kolhapur Shahuwadi Vishalgad 

38. Kolhapur Ajara Bhairewadi 

39. Sangli Khanapur Ghati Bk. 

40. Sangli Kavathe Mahankal Sayjivan 

41. Buldhana Malkupur Deodhase 

42. Mola Washim Hiware Rohile 

43. Bhanclara Gondia Fulchar 

*44. Wardha Karanja Kakada 

45. Gadchiroli Chamorshi Ghet 

*46. Beed Ambajogal Salgaon 

47. Beed Georai MadalMohi 

*48. Beed Georai Shekta 

49. Beed Kaij Wahababulgaon 

SO. Seed Majalgaon Anandgaon 

51. Latur Udgir loni 

NOTE: The Problem Villages at S.No.s 10, 17, 18,22, 25, 26, 30,32,33,44" 46 and 48 
were covered upto 31.3.92. 
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New fertilizer Units during Eighth Plan 

129. SHRI MAHENDRA KUMAR 
SINGH THAKUR: 

SHRI SURYA NARAYAN 
YADAV: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government 
contemplate top set up some new fertilizer 
units in the country during the Eighth Plan; 

(b) if so, the locations thereof, State-
wise; and 

(c) the funds proposed to be allocated 
therefor separately? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b). Subject to availability of natural gas 
and other feed-stocks, as also some 
retrofitting measures to be carried out by 
some units in the private sector, it is tentatively 
proposed to create an additional fertilizer 
production capacity of about 33.50 lakh 
tonnes of Nitrogen and about 9.50 lakh 
tonnes of Phosphates, during the Eighth 
Plan. Out of this, one ammonia urea plant 
eachatBabrala(U.P.),Shahajhanpur(U.P.), 
Gadepan (Rajasthan), and Kakinada (A.P.I, 
aggregating to 12.31akh tonnes of Nitrogen, 
are currently under implementation and for 
them 9aS allocation has already been made. 
In addition, gas allocation for expansion of 
IFF CO'S ammonia-urea plant atAonla (u.p .), 
expansion of NFL's ammonia-urea plant at 
Vijaipur (M.P.) and one medium sized 
ammonia-urea plant in Krishna-Godavari 
Basin (A. Pl. aggregating to 7.7lakh tonnes 
of Nitrogen, has also been indicated. The 
location of other plants will largely depend on 
the availability of natural gas and source 

thereof and availability of other raw materials 
and intermecflate. 

(c) The requirement of funds will be 
known only after Detailed Project Reports 
are prepared. 

Increase in the U&t of Commodities 
under Essential Commodities Act. 

. 130.SHRIGIRDHARILALBHARGAVA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Government propose to 
increase the list of commodities under the 
Essential Commodities Act. 

(b) the list of the commodities covered 
as essential commodities presently and the 
commodities proposed to be includedtherein; 

(c) whetherthe Government propose to 
publish the cost of production of the 
commodities included in the Essential 
Commodities Act; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). Under the Essential 
Commodities Act, 1955, 66 classes of 
commodities have been declared as • 
essential' so far. This Ministry undertakes 
review of the items declared as essential 
under Act .. from time to time, in consuHation 
with the Ministries/Departments 
ad~nistratively coneernedwith these items. 
Additionlldeletion of essential commodities 
from the list is decided on the basis of such 
reviews or specific proposals fromconcemed 
Ministries. A statement showing items 
declared as ' essential commodities' under. 
the E.C.Act is attached. 
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(d) Question does not arise. 

STATEMENT 

Ust of Commodities Declared Essential 
Under the Essential Commodities Act. 

1955 

DecIaf9d under Clause (a) of Section 2 
afrheAct: 

1. Cattle Fodder, including oilcakes and 
other concentrates. 

2. Coal, including coke and other 
derivatives. 

3. Component parts and accessories ot 
automobiles. 

4. Cotton and woolen textiles. 

5. Drugs. 

6. Foodstuffs, including edible oilseeds 
and oils. 

7. Iron and Steel, including 
manufactured products of Iron & Steel. 

8. Paper, including newsprint. 
paperboard and straw board. 

9. Petroleum and Petroleum products. 

10. Raw Cotton, whether ginned or 
unginned and cotton seeds. 

11. Raw Jute. 

Declared under sub-clause (xi) of 

14. Non-ferrous metals. 

15. Organic heavy chemicals. 

16. Inorganic heavey chemicals. 

17. Cinema films (raw). 

18. Press Mud. 

19. Cement 

20. Manufactures and semi-
manufactures of non-ferrous metals. 

21. Soap. 

22. Cinema Carbon 

23. Textile machinery:-

i) Blow room machinery. 

ii) Carding engines 

iii) Draw frames. 

iv) Speed frames. 

v) Ring frames. 

vi) Winding machines. 

vii) Doubling machines. 

viii) Reeling machines. 

Ix) Buncling machines. 

x) Power looms. 

xi) Bailing machines 

clause (a) of Section 2 of the Act. xii) Side frames of Power looms. 

12. Jute textiles. xiii) Spare parts of power looms and ring 
frames. 

13. Fertilizers. whether inorganic, organic 
or mixed. xiv) Woolcombing machinery. 
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xv) Woollen:-

i) rag washing machines. 

ii) rag tearing machines. 

iii) rag cutting machine and 

iv) gamoting machine. 

WVi) Warp knitting machines including 
'lashel knitting machines worked by power; 

xvii) embroidery machines, other than 
'sewing type embroidery machines worked 
by power and used for decorating the 
~xtile fabrics with designs formed with any 
type of thread by the help of needless; 

Xviii) lace making machines worked by 
-power and used for production of fabrics of 
_~n mesh or net formed by crossing and • 

tntertwisting thread; and 

~ix) machinesworkedbypowerandused 
for printing of cloth by means of engraved 
rollers or screens. 

24. Textiles made from silk. 

J 25. Textiles made wholly or in part from 
, ~n-made cellulosic and non-cellulosic 

;1Ipun fibre. 

26. Textiles made wholly or in part from 
cellulosic and non-cellulosic filement yam. 

+7. Matches. 

. 28. Ferro-silicon. 

~. Silica-manganese 
r· 
t' 

~. Ferro-chrome , 
31. Ferro-molybdenum 

32. Ferro-tungsten 

33. Ferro-manganese 

34. Ferro-vanadium 

35. Ferro-phosphorous 

36. Ferro-titandium 

37. Ferrous scrap/containing more than. 

i) 0.50 Percent Nickel or 

ii) 0.20 Percent Molybdenum, or 

iii) 1,00 Percent Tungst3n, or 

iv) 0.20 Percent Vanadium, or 

v) 1.00 Percent Cobalt. 

38. General Lighting Service Lamps. 

39. Soda Ash. 

40. Dry cells for torches. 

41. Hurricane Lanterns. 

42. Household appliances such aselectric 
irons, heater and the like. 

43. Synthetic Rubber. 

44. Carbon black. 

45. Polyvinyl chloride (P.V.C) resins and 
compounds. 

46. Polystyrence and polystyrene 
moulding powder . 

47. Polyethyelne and Polyethylene 
moulding powder. 

48. Coconut husk (Raw or retted). 

49. Tyres and tubes of buse.s and trucl(s. 

so. Dry cells and Batteries for Transistor 
Radios. 
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51. Tyres and Tubes of Animal Drawn 
Vehicle. 

52. Electric cables and wires. 

53. Man-mad~ cellulosic and non-
cellulosic staple fibre. 

54. Crude Oil. 

55. Yam made wholly or in part from any 
of the following materials, namely:-

i) cotton, ii) wool, iii) man-made 
cellulosic spun fibre iv) man-made non-
cellulosic spun fibre, v) silk. 

i) Man-made cellulosic filament yam, 
ii) Nylon TyrelCordlFabric. 

57. Exercise Books. 

58. Coir fibre extracted from coconut 
husks. 

59. Insecticides Fungicides, Weedicides 
and the like. 

~. lea 

6'. Power lhreshers. 

62.. i) seeds of food-crops and seeds of 
fruit and vegetables. ii) seeds of cattle 
fodder and iii) jute seeds. 

To be used for sowing or planting 
(including seedlings and tubers, bulbs, 
rhizomes, roots, 'cuttings and all types of 
grants and other vegetativtey 
propagated material of food crops for cattle 
fodder). 

63. Surgical Implants: 

64. Natural Gas. 

65. Hydraulic Brake Fluid. 

66. i) switches for domestic and 
similar purposes. 

ii) 2-AMP Switches, 'Iii) 3-Pin 
plugs and Socket out lets. 

Amendment to Consumer Protection 
Act and M.R. T.P. Act 

131. SHRI RAM NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Central Consumer 
Protection Council constituted a Working 
Group to propose suitable amendments to 
Consumer Protection Act and Monopolies 
and Restrictive Trade pradices Ad.; 

(b) when the report of the Working 
Group was received; 

(c) whether the Central Consumer 
Protection Council has received 
representations against some of the 
proposed changes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) Yes, Sir. 

(b) The Working group submitted its 
Report to the Government on 6-1-992. 

(c) and (d). The report was discussed in 
the 11 th meeting of the Central Consumer 
Protection Council held on 31-3-92. Two 
representations were received from Ministry 
of Railways and Indian Medical Association 
againsttheproposedchanges.lndian Medical 
Association opposed the inclusion of medical 
profession with the ambit of the Act. Ministry 
of Railway is opposed to inclusion of cases 
wlhinthepurview ofthe ConsumerProteclion 
Act 1986, where aspecific rernedy has been 
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provided in other legislations on the ground 
that It would increase the workload in the 
three tier redressal machinery envisaged in 
the Act. 

Sharas of Public Sector Underta~lngs 
Through Market Forces 

132. SHRI R. DHANUSKODI 
ATHITHAN: Will the PRIME MINISTER be 
pleased to state: 

(a) the policy of the Government 
regarding the disinvestment of shares of 
public sector undertakings; 

(b) the reasons for selling shares of 
public sector undertakings on through mutual 
funds; and 

(c) the reasons for not selling shares of 
public sector undertakings through market 
forces? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
Of HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a)Government's policy 
regarding the disinvestment of shares of 
PSU's has been clearly announced in the 
Industrial Policy Statement of 1991 the 
Bueget Speech for 1991-92, which, inter-
alia, says that in order to raise resources, 
encourage wider public participation and 
promote greater accountability, a part of the 
Govemment's share holding in selected public 
sector undertakings would be offered to 
mutual funds and investment Institutions in 
the public sector, as also to workers. 

(b) and (c). The first phase of the 
disinvestment process carried out in 1991-
92 was to be smooth, non-controvorsial and 
also fair to the exchequer as well as to the 
investor. A public ofter of shares, on a 
company-by-company basis, was not 
considered in orderto avoid the risk of under-

pricing or over-pricing since most of the 
public sector companies were largely 
unfamiliar to the investment market. In 
addition, such a large scale sale of public 
sectorshares would have adversely affected 
the shares prices of the existing companies. 
It was, thus, decided to off-load the shares to 
the mutual funds and institutional investors 
so as to act as a buffer between the 
Government and the stock market. The 
institutions would gradually off-lo1ltl these 
shares into the open market so "at '0 finally 
ensure a wider holding of the ownership of 
these shares. 

National Industrial Committee on Road 
Transport Industry 

133. SHRI K.V. THANGKABALU: Will 
the PRIME MINISTER be pleased to state: 

(a) Whether the Union Govemment ha""e 
constituted a National Industrial Committee 
on Road Transport Industry to examine the 
impact of the new Industrial Policy on the 
labourers connected with the industry; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHAOWAR): (a) Yes, Sir. 

(b) The Committee consists of seven 
representatives each of employers' and 
workers, two representatives from the Central 
Government and six from the State 
Governments. 

Change In the set up of ClL 

134. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of COAL be 
pleased to state: 

(a) whether the Govemment propose to 
change the existing set up of the Coal India 
Ltd. 
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(b) if so, whether various committees 
have been set up for the purpose; 

(c) If so, the details thereof and the total 
amount involved therein; 

(d) whether these committees have 
submitted their reports; and 

(e) if so, the action taken by the 
Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUA): (a) to (e). In August 1980 
an Expert Committee under the 
Chairmanship of Shri Mohd. Fazal, Member, 
Planning Commission was constituted to 
look into the physical as well as financial 
performance of Public Undertakings and to 
suggest appropriate remedies for illl>roving 
production and generation of internal 
resources. The Committee in November 
1980 inter-alia recommended that Coal India 
Limited (Cll) as holding c0lll>any may be 
wound up and that the subsidiaries may 
operate as independent companies. lhe 
recommendation of the Committee was not 
accepted by the Government. 

In September 1984 Ministry of Finance 
constituted a Committee under the 
Chairmanship of Dr. Arjun Sengupta to 
examine among other things alternative 
organisational structures and suggest other 
suggest otherchanges so as to impart greater 
autonomy and responsibility to the 
management of Public Enterprises. The 
Committee in its report submitted in 
December 1984 recommended that the 
Holding Company structure provides a 
reasonable frameWOrk of organisational 
structure for public enterprises. 

In December 1986 the Administrative 
Staff College of India (ASCI), Hyderabad 
was commissioned to undertake a study to 
review the existing role and responsibilities 
of Ciland its subsidiaries. The Administrative 
Staff College of India submitted its report in 
April, 1987. The Administrative Staff College 

of India recommended abolition of Cil as a 
holding company. 

The Committee of Secretaries 
considered the matter and recommended 
that the balance of convenience lay in 
continuing the holding cofTl)any Coal India 
Limited. 

The ASCI was paiq a sum of Rs. 
1,35,000/- for the study. The Expert 
Committee under Shri Fazal and Dr. 
Sengupta Committee were constituted by 
the Ministry of Finance and they examined 
the working of several public sector 
enterprises, which include CIL As such the 
exclusive expenditure on this account for 
coal sector can not be isolated. 

Mega Growth Centres 

135. SHRI M.V.V.S. MURTHY: Will the 
PRIME MINISTER be pleased to state: 

(a) The details of the mega growth 
centres in various States and their present 
position; 

(b) whether there is any proposal to 
revise the policy towards mega growth 
centres; and 

(c) if so, the detailS thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT ) 
(SHRIMATI KRISHNA SAHI): (a) Under the 
Growth Centre Scheme, It is proposed to 
develop 70 growth centres throughout the 
country for dispersal of industries. Out of 
these, so far, location of 64 centres have 
been identified and announced, details of 
which are included in the Statement attached. 
Project Reports Inrespect of 22 selected 
centres have already been approved. 

(b) No, Sir. 

(c) Does not arise. 
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lnIpIMtentatIon of Pro)8cts In Punjab 

136. SHRI KAMAL CHAUDHARY: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government have 
reviewed and monitored the implementation 
of various irrigation, power, coal fertilisers 
and steel projects under different stages of 
construction in Punjab during the last three 
years; 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to be 
iaken to expedite the ilT1>lementation of 
these projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLLANNING AND 
PROGRAMME IMPLEMEN.TATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
The information is being collected and will be 
laid on the Table of the House. 

Approval to Ammonia Plant for F.A.C.T. 

137. PROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Ammonia Plant for 
Fertilizer and Chemicals Travancore, Ltd. 
has since been approved by the Govemrnent; 

(b) if not, the reasons therefor and . 
(c) the estimated cost of this project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR.CHINTA MOHAN): (a) 
to (c). Mis. FACTs, proposal is for setting up 
a 900 tonnes per day ammonia and 10,800 
NM3 per hour hydrogen plant at 

Udyogarnandal, Kerala with an estimated 
cost of Rs. 618.32 crores. The proposal is 
being processed in the Govemment. 

[Translation] 

Grant to Regional Cent,.. of Khadl and 
Village Industries Commission 

138. SHRI CHHEDI PASWAN: 
SHRI KASHIRAM RANA: 

Win the PRIME MINISTER be pleased 
to state: 

(a) the grants provided by the Union 
Government to the various regional centres 
of the Khadi and Village Industries 
Convnission to each StatelUnion Territory 
during each of the last three years; 

(b) whetherthe Government propose to 
increase the amount of this grant during 
1992-93; and 

(c)thestepsbeingtakenforpopularising 
Khadi in each StateJUnion T etritory? 

THE MINISTER OF STATE IN.THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL INDUSTRIES AND AGRO AND 
RURAL INDUSTRIES (PROF. P.J. KURIEN): 
(a) The Union Government provides funds 
to Khadi and Village Industries Commission 
(KVIC) by way of loans and grants for the 
development '::'!d promotion of KVI Sector in 
the country. KVIC in tum provides funds t 
different StateslUnion Territory. KVI Boards 
and directly aided institutions. The grants 
provided by KVCI during the last three years 
to various StateslUnion Territories are given 
in the attached statement. 

(b) No, Sir. 

(c) The steps being taken forpopularising 
Khadi in each StatelUnion Territory are as 
follows:-
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(i) Exefl1)tion from Exrecise and (IV) Introduction of improved 
Customs duty. designs to meet the consumer's 

need. 
(ii) Provision of rebate on sale of 

Khadi. 
(v) Assistance in MalXeting through 

(iii) Purchase preference to Khadi. KVIC. 

STATEMENT 

S.No. State/U.T Amount of Gtant (Rs •. In Lakhs) 

1988-89 1989-90 1990-91 

1. Andhra Pradesh 139.29 169.n 184.39 

2. Arunachal Pradesh 

3. Assam 50.70 42.26 30.10 

4. Bihar 518.57 506.24 483.52 

5. Goa 3.72 3.99 0.24 

6. Gujarat 552.23 585.70 687.14 

7. Haryana 160.12 159.84 141.26· 

8. Himachai Pradesh 92.01 125.23 120.90 

9. Janvnu & Kashmir 18.76 36.27 26.86 

10. Kamataka 218.23 283.17 238.62 

11. Kerala 206.99 268.67 175.44 

12. Madhya Pradesh 169.65 169.85 85.14 

13. Maharashtra 203.46 301.60 342.23 

14. Manipur 37.72 58.23 

15. Meghalaya 3.93 11.61 16.99 

16. Mizoram 18.21 56.89 43.73 

17. Nagaland 12.86 14.15 20.40 
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S.No. StatelU. T 

18. Orisssa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. Andaman & Nicobar 
Islands 

27. Chandigarh 

28. Dadra and Nagar Haveli 

29. Delhi 

30. Daman & Diu 

31. Pondicherry 

32. Departmental 

33. Other Schemes 

Total:-

Amount of Grant (Rs .. In Lakhs) 

1988-89 1989-90 1990-91 

49.40 88.92 43.99 

204.41 223.96 242.02 

379.48 568.09 441.82 

2.73 5.70 15.79 

811.62 652.82 897.22 

16.77 1.66 2.37 

1544.43 1627.81 1779.80 

156.62 199.86 113.86 

2.84 3.09 

0.0 

191.58 197.56 137.63 

1.34 1.39 0.30 

254.06 1175.61 1386.94 

236.86 365.41 311.04 

6257.75 7846.87 8031.08 

Joint Enterprises by Japan in India (b) if so. the details thereof and the 
reaction of the Government in this regard; 

139.SHRISATYADEOSINGH:Willthe 
PRIME MINISTER be pleased to state: 

(a) whether some industrialists of Japan 
have proposed to set up joint enterprises in 
India; 

(c) the conditions laid down by them as 
well as by the Union Government in this 
regard? 

(d) the places where joint enterprises 
are proposed to be set up; and 
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(e) the share of the Union Government 
and the industrialists of Japan in each 
projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) Details (statement) of foreign 
investment approvals in respect of Japanese 
companies for calendar years 1991 and 
1992 (upto May) are attached. 

(c) These approvals have been 

subjected to' the condition of balancing of 
dividend on foreign equity against export 
earnings. Thiscond"ltion of Dividend Balancing 
has now been withdrawn except for industries 
intheconsumergoodssedor~ The approvals 
are also subject to Indian laws. 

(d) Approvals for foreign collaboration 
generally do not indicate the location of the 
projects to be set up under the collobration. 

(e) Terms and conditions Including the 
share holdings of the joint venture project are 
matters of agreement between the foreign 
collaborator and the Indian party. 
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Ham Coordinating Meeting at Bali 

140. SHRI CHITTA BASU: Will the 
PRIME MINI~TER be pleased to state: 

(a) the subjects discussed and the broad 
outcome ofthe Coordinating Bureau meeting 
of the Non-Aligned Movement Foreign 
Ministers held at Bali (IndoneSia) recently; 

(b) whether India participated in the 
meet; and 

(c) if so, the role played and the 
achievement made by the Indian delegation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRD): (a) A board range of 
issues were discussed at the Bali Ministerial 
Meeting including the international political 
and economic situation, role and relevence 
of NAM, reform of the UN, trade and 
development, environment, human rights 
and South-Southcooperation. The discussion 
were preparatory to the forthcoming Jakarta 
Summit. 

(b) Yes, Sir. 

(C) India played an important role in 
reinforcing NAM's continuing relevance and 
defining its future direction. 

Commercial Availability of Param 
Supercomputer 

141. SHRI RAM NARESH SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) the steps taken by the Govemment 
to commercialise the technology of the 
PARAM supercomputer developed by the 
Centre for Development of Advanced 
Corrvuting at Pune; and 

(b) the time by which the said 
supercomputer manufactured in India is 

expected to become commercially available? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
The Centre for Development of Advanced 
Computing (C-DAC), an autonomous 
registered society under the administrative 
control of the Department of Electronics, 
has transferred the know-how technology 
for the PARAM supercomputer to four (4) 
organisations i.e. two each in p'ublic and 
private sectors. 

In addition, C-DAC has taken steps to 
directlycommercialise the technology of high-
end PARAM and other products developed 
by C-DAC, including setting up of a pilot 
production plant and business division. C-
DAC is interacting with several academic 
and research institutions in India and abroad. 
C-DAC has also participated in several major 
Conferences and Workshops in India and 
abroad in the area of parallel computing! 
high-performance computing for 
commercialisation, Wide coverage has been 
given through the Press on the capabilities 
andaviabilityofPARANandrelatedproduds. 

(b) The Parallel Supercomputers 
developed by C-DAC are already available 
commercially. and are currently, in use in six 
institutions. About fifty smaller systems have 
also been installed in a number of academic 
and research Institutions. 

Viable Public Sector Undertakings 

142. SHRI V, SREENIVASA PRASAD: 
Will the PRIME MINISTER I?e pleased to 
refer to the reply given to the Unstarred 
Question No. 4466 dated the 25th March. 
1992 and state: 
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(a) whether the Government have 
received anyproposaJ for making the named 
public sector undertakings viable; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFHEAVV INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRi P.K. 
THUNGON): (a) and (b). The proposal for 
improving the performance of lose making 
Central PSEs are reviewed by the concemed 
administrative Ministry/Department and 
enterprise specific action is taken ,ithin the 
available resources. Out of the named 48 
Central PSEs 28 are referable to the BIFR 
who will examine their viability proposals of 
which 16 PSEs have already been referred. 

Amendment of Plantations Labour Act 

143. SHRIMATI OIL KUMRI 
BHANDARI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to 
amend the Plantations labour Act and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATWAR): (a) Yes, Sir. The 
Plantations Labour (Amendment) Bill, 1992 
has been introduced in the Rajya Sabha on 
the 7th May, 1992. 

(b) The proposals in the Amendment 
Bin, inter-alia, include provisions relating to 
the safety of workers and occupational health 
problems arising out of the work in Plantations, 
amendment of the definition of ' Family' to 
include the dependents of female workers 
alSo, and amendment of the definition of • 
Workers' to include the contract workers. In 
order to fix the responsibility for any lapse in 
implementation of the Act. the BiH seeks to 

extend the definition of • Employer 'It include 
Directors, Partners etc. including 
Government Officers appointed to manage 
the affairs of plantations. The Bill also makes 
penal provisions more deterrent for non-
implementation of the provisions of the Act. 

Implications of New Industrial Policy 

144. SHRIMATI VASUNDHARA RAJE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
examined the implications of the industrial 
reforms and the new Iiberlised industrial 
policies introduced in August. 1991; and 

(b) if so, the details of their implications 
particularly in Non-Resident Indians and 
private sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVElOPMENT) 
(SHRIMATI KRISHNA SAHI) (a) Yes, sir. 

(b) The early results of the liberalisation 
of the industrial policies have been found to 
be encouraging. During the post policy period 
of 1991-92 (August to May) the total number 
of foreign collaboration approvals has gone 
to 1298 as compared to 457 in the 
corresponding period in 1990-91. Foreign 
investment approved during the same period 
has increased by about 12 times to Rs. 
1528.18 corers as compared to Rs. 129.77 
erores approved during the corresponding 
period in 1990-91. Industrial approvals 
including memoranda received for setting up 
of industries in the private sector has gone to 
5954 in 1991-92 (August to May) as 
eomparted to 3629 in the corresponding 
period in 1990-91. Subsequent to the 
announcement of New Industrial Policy on 
24.7.91. a total number of 74 NRI proposals 
(consisting of Letter of Intent, Foreign 
Collaboration and Import 01 Capital Goods) 
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involving a total fixed capital investment of 
Rs. 273 erores have been issued so far. 

Liberated Bonded Labour 

145. SHRI SYED SHAHABUDDIN: Wil 
the PRIME MINSTER be pleased to state: 

(a) the total number 01 liberated bonded 
labour as on April 1, 1992 State-wise; 

(b) the total number 01 bonded labour 
liberated but not rehabilitated, State-wise; 

(e) the total number of bonded labour 
liberated during 1991-92 State-wise; 

(d) the total number of bonded labour 
rehabilitated during 1991-92. State-wise; and 

(e) thetalal numberof remaining bonded 
laoour as on April 1 , 1992, State-wise? 

THE DEPUTY MINISTER IN rHE 
MINISTRY OF LABOUR (SHRI PA'i:3AN 
SINGHGHATOWAR): (a) to (e). Astalement 
is attached. 
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[ Translation) 

Amendment to Coal Mines Act 

146. SHRI N.J. RATHVA:WiII the 
Minister of COAL be pleased to state: 

(a) the time by which the Coal Mines 
(Nationalisation) Act is likely to be amended 
by the Government; 

(b) the features of the amendment to be 
made; and 

Ce) the reasons for the delay in carrying 
out amendment in the above Act? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NY AMAGOUDA): (a) to (c). The Government 
have taken a decision in May, 1992 to allow 
Private Sector Participation in coal mining for 
the purpose of captive consumption for power 
generation and other end uses and for setting 
up of coal washeries. Amendments to Coal 
Mines (Nationalisation) Act 1973 are required 
to permit such private sector participation. 
Steps are being taken to introduce the 
amerY.fment Bill in Parliament during the 
current session. 

Raw Material Based Industries in U.P. 

147. MAJ. GEN. (RHD). BHUWAN 
CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleased to refer to the reply 
given to the Unstarred Question No. 4483 on 
March 25. 1992 and state: 

(a) whether the information asked for 
therein has since been collected: 

(b)if so, the details thereof; and 

(c) if not, the reasons for delay in 
collecting the requisite information? 

MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) and (c). The information is being 
collected and shall be laid on the Table of the 
House. 

[English] 

1992·93 As a Plan Holiday 

148. SHRI GURU DAS KAMAT: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) Whether the Planning Commission 
proposes to declare 1992-93 as a Plan 
Holiday; 

(b) if so, the reasons therefor; and 

(c) the percentage by which the plan 
investment is likely to be reduced in 1992-
93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTRY OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) No, Sir. 

(b) Does not arise. 

(c) The public sedor plan outlay for 
1992-93 is Rs. 79,698 erores as compared 
to the Plan outlay of Rs. 71,074 crores for 
1991-92. 

Job Opportunities lor Doctors 

149. SHRI BALRAJ PASS!: 
SHRI MAHESH KUMAR 

KANODIA: 
DR. RAMESHCHANDTOMAR: 

WiD the PRIME MINISTER be pleased 
THE MINISTER OF STATE IN THE to state: 
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(a) the number of medical graduates 
and post-graduates on the live register of the 
employment exchanges in the country, State-
wise; and 

(b) the steps taken or proposed to be 
taken to increase the job opportunities for 
doctors? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PA8AN 
SINGH GHATOWAR): (a) A statement 
containing the latest available information as 

on December, 1990 is enclosed. 
(b) The Central Government does not 

have any special scheme to provide 
employment to qualified doctors except for 
normal vacancies arising out of retirement, 
migration abroad or normal increase of posts 
from time to time in Government 
organisations. H is further considered that 
unemployment amongst doctors is not a real 
problem as there are vast opportunities of 
self-employment in rural areas, Registration 
in employment exchanges is generally done 
to obtain Government jobs or jobs in better 
places. 

STATEMENT 

Number of Medical Graduates and Post-graduates on the live register of employment 
exchanges in the country as at the end of 31.12.1990. 

51. No. Stales/Union No. on live register as on 31.12.1990 
Territories Graduates Post-graduates 

1. Andhra Pradesh 2794 6 

2. Arunachal Pradesh 

3. Assam 201 

4. Bihar 1463 30 

5. Goa 216 18 

6. Gujarat 642 

7. Haryana 732 40 

8. Himachal Pradesh 175 2 

9. Jammu & Kashmir 17 

10. Karnataka 869 50 

11. Kerala 2190 62 

12. Madhya Pradesh 667 102 
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51.No. StateslUnion No. on live register as on 31.12.1990 
Telritories Graduates Post-graduates 

13. Uaharashtra 3574 288 

14. Manipur 61 

15. Ueghalaya 4 

16. Uizoram 2 

17. Nagaland 2 

18. Orissa 1381 37 

19. Punjab 476 108 

20. Rajasthan 2072 161 

21. Sikkim· 

22. Tamilnadu 3722 7 

23. Tripura 11 

24. Uttar Pradesh 1374 164 

25. West Bengal 3538 76 

UNION TERRITORIES 

26. Andaman & Nicobar Islands 5 

27. Chandigarh 735 25 

28. Dadra & Nagar Haveli 7 

29. Delhi 1834 1342 

30. Daman & Diu •• 

31. Laksh,adweep 6 1 

32. Pondicherry 419 22 

Total:- 2898~ 2743 

Note: - 1. • No Employment Exchange is functioning in this State. 

2. • Data not maintained. 
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IREP Training Centres 

150. DR. ASIM BALA: Will the Minister 
of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the places where Integrated Rural 
Energy Planning (IREP) Training Centers 
have been/are being set up; 

(b) the alms and objectives of these 
centres; 

(c) the extent to which these objectives 
have been achieved; and 

(d) the proposals for Integrated Rural 
Energy Planning during the Eighth Five Year 
Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Centre 
for Integrated Rural Energy Planning (CIREP) 
has been set up by Delhi Administration with 
technical and financial support of Planning 
Commission in the UT of Delhi. Four more 
training cum R&D Centres are being set up 
at Banglore (Karnataka), Shillong 
(Meghalaya), lucknow (UP) and Kheda 
(Gujarat) , with the technical and financial 
support of the Planning Commission under 
the Integrated Rural Energy Programme. 

(b) The aims and objectives of these 
training cum R&D IREP Centres include 
imparting training and organising R&D 
activities on hardware and software aspects 
for the planning and implementation of the 
Integrated Rural Energy Programme. 

(c) The Centre for Integrated Rural 
Energy set up in Bakoli village of Delhi has 
started functioning since March, 1990. Till 

June 1992,47 training courses, Seminars 
and Workshops have been organised in the 
Centre. The IREP Centre at Lucknow has 
also become operational and has started 
conducting various training and R&D 
programmes and related activities. The other 
Centres are in different stages of corfl>letion. 

(d) The Integrated Rural Energy 
Programme is being extended at the rate of 
at least hundred blocks per year during the 
Eighth Five Year Plan. In addition to existing 
Centrally Sponsored component of 
developing institutional capabilities for 
planning and implementing Integrated Rural 
Energy Programme at State, district and 
grassroots levels, a new component for 
providing minimum domestic energy needs 
of COoking and lighting tothe rural households 
people below poverty line is proposed to be 
added in Eighth Five Year Plan under IREP 
Programme. Details of programme including 
this new component are being worked out. 

Evaluation of J.R.Y. 

151. SHRIGEORGE FERNANDES: 
SHRI VILAS MUTTEMWAR: 
SHRI VIJAY NAVAL PATlL: 
SHRI SYED SHAHABUDDIN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether a study has recently been 
conducted to assess the achievements of 
Jawhar Rozgar Yojana; 

(b) if so, the findings thereof; 

(c) the details ofthe financial and physical 
achievements of the Yojana .. State-wise and 
Year-wise, since its inception together with 
the targets fixed therefor; and 

(d) the steps proposed to be taken to 
ensure better utilisation of J.R.Y. funds for 
alleviation of rural poverty? 
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THE MtNISTER OF STATE IN THE 
MINISTRY OF RURAl DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHAt G. VENKAT 
SWAMY): (a) The Programme Evaluation 
Organisation of the Planning Convnission 
had conducted a Quick Study on the 
irJ1)lementation of Jawahar Rozgar Yojana 
(JRY) in 4C Panchayats of 1 0 major States of 
the country. 

(b) The main findings of this Quick Study 
are given in Statement - l 

(c) The Jawahar Rozgar Yojana (JAY) 
was started from 1.4.89 with the merger of 
two on-going programmes viz. National Rural 
Employment Programme (NAEP) and Rural 
landless Employment Guarantee 
Programme (RlEGP). The Statewise and 
Year-wise physical and financial 
achievements as well as physical targets 
fixed under JRY from 1989-90 to 1991-92 
are given in the Statement at Statement -II. 

(d) The Jawahar Rozgar Yojana (JRY) 
is an on-going Plan scheme of wage 
employment. To ensure better utilisation of 
JRY funds, the scheme is being reviewed 
continuously by the Central and the State 
Govemments. The review ofthe programme 
isdonethrough monthly, quarterly and annual 
progress reports received from the State 
Governments. Besides, for effective 
implementation of the programme, at the 
instance of the Government of India, the 
States have drawn up a SChedule of 
inspection for each supervisory level 
functionaries at the StatelDistrictlBlock level, 
to review the qualitative/quantitative aspects 
of the programme. The Government of India 
convinces meetings with the State 
Govemments periodically to review the 
programme with a view to effecting 
improvement in the quality of implementation. 
The Govemment of India also organises 
workshops for the Project Diredors of the 
District Rural Development AgencieslZila 

Parishads to discuss with them the problems 
in implementation of JRY, so as to take 
remedial measures as and when necessary. 

STATEMENT - II 

Main Findings of the Quick Study on 
J.R. y. Conducted by the P.E.D. of the 

Planning Commission 

1. The proportion of mandays of 
employment of SCs and STs to 
total mandays of employment 
generated was more than 50 per 
cent. 

2. The women's share in employment 
generation was 22 to 25% upto the 
district level. However, at the 
selected Gram Panchayat level, it 
was 10 to 18% only. 

3. More than 50% of the available 
funds are being utilised only during 
the last quarter and major works 
are being taken up during the 
terminal quarter, which goes against 
the spirit of J.R. Y. 

4. Of the 40 selected Gram 
Panchayats, 2 in 1989-90 and 6 in 
1990-91 did not utilise the funds at 
all. In the first haH of 1991-92, 19 
Gram Panchayats did not report 
any utilisation Of funds. 

5. The Gram Panchayats which had 
utilised the funds could provide 
e"1>loyment, to a person, only for 
an average number Of 11.44 and 
15.68 days during 1989-90 and 
1990-91 respectively. 

6. The quality of assets created was 
not upto the mark in 50% Of the 
Gram Panchayats. 

7. 89% of the selected beneficiaries 
had expressed that assets created 
were useful. 
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8. 

9. 

No adequate attention was given to 
the maintenance of assets by the 
selected States/Districts and the 
Gram panchayats. 

30% each of the selected States 
reported that the prescribed wage 
material ratio in resped of pucca 

works was not workable and that 
the supervision and monitoring was 
inadequate. 

10. 40"10 of the selected States have 
been facing the problem of 
inadequacy of technical staff at the 
Block level. 

( 
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Pak's Support to Subversive Elements 

152. DR. D. VENKATESWARA RAO: 
WiD the PRIME MINISTER be pleased to 
state: 

(a> whether the Government are aware 
of the reference made to Pakistan's support 
to subversive elements operating in Kashmir 
and Punjab in the US State Department's 
annual report on' Patterns of global terrorism 
1991' ; 

(b) if so, the details thereof; 

(e) whether the Government had 
examined this report; 

(d) if so, the details thereof; 

(e> whether the US and UK had taken! 
agreed to take up the matter with Pakistan; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF EXTERNAl AFFAIRS (SHRI 
EDUARDO FAlEIRO): (a) Yes, Sir. 

(b) The report states, inter alia, that • 
there were continuing credible reports 
throughout 1991 of official Pakistani support 
for Kashmiri militant groups engaged in 
terrorism in India-<:ontrolled Kashmir, as well 
as support to Sikh militant groups engaged 
In terrorism in Indian Punjab. This support 
allegedly includes provision of weapons and 
training-

(c> Yes, Sir. 

(d) This report is submitted annually by 
the Department of Statetothe US Congress 
under a legislative requirement. The report 
Includes detailed assessments of foreign 
count;ies where significant terrorist acts 
~nad and profiles activities of terrorists 

and terrorist groups especiaJIythose known 
to befin~bycountries which have been 
specified In the 1st of states sponsoring 
international terrorism. 

(e) Yes, Sir. 

(f) The UK Government has advised 
Pakistan cease its support to terrorists in 
Punjab and Kashmir. This was reiterated by 
PM John Majorduring Pakistan visit to UK in 
June 1992. The US Government has also . 
taken up this matter with Pakistan. US 
secretary of State James Baker is reported 
to have written to PM Nawaz Sharif in May, 
1992 reiterating US concerns on Pakistan's 
role in supporting terrorism in India. 

Price of Drugs 

153. SHRI E. AHAMMED: 
SHRIMATI DIPIKA H. TOPI 

WAlk 
SHRIMATI MAHENDRA 

KUMARI: 

WiD the PRIME MINISTER be pleased 
to state: 

(a) whether the Govemmentareaware 
01 the sharp Increase in the prices of drugs 
and pharmaceutical material in the country 
during the recent past; 

(b) if so, the percentage of increase in 
the prices recorded in 1992 as ~to 
1990 and 1991; 

(c) the causes forthe lnaaase In prices 
of these Items; and 

(d) the measures proposed to be taken 
to control the spun In prices? 

1lIE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTIlIZERS (DR. CHINTA MOHAN): (a) 
and (c). Thepricesoldrugs&~icaI 
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material In the country have recorded some 
Increase In the recent past due to various 
reasons. Besides the general inflationary 
trend in the economy, resulting In increase of 
various input cost such as raw material cost, 
utilities, cost, conversion cost, packing cost 
etc., the main reason for increase In the 
prices of these items are the exchange rate 
adjustment of rupee against major foreign 
currancy, announcement of new EXIM policy 
under which the import of drug, and 
pharmaceutical material is permitted only on 
foreign currency available at market 
determined rate etc. 

(b) Hisdifficulttoquantifythepercentage 
of incraase in the prices recorded in 1992, as 
compared to 1990 and 1991, for each item 
as their number runs into thousands and 
time and efforts required for this exercise 
would not be commensurate with the results 
likely to be achieved. 

(d) About 70"100f the medicines available 
in the market are under price control. These 
includes drugs required for National Health 
Programmes and others considered essential 
for the health needs of the people. Prices of 
these drugs are fixed in accordance with the 
provisions of DPCO, 1987, after careful 
scrutiny and in consultation with BICP, an 
expert body on industrial costs and pricing. 
This mechanism ensures that the price 
increases is directly correlated with the actual 
increase in the input cost. Moreover, to 
check the increase the GoYI. has recently 
announcedcustomsconcessionforanuniJer 
of drugs and intermediates. 

Consulate of Portugal in Goa 

154. SHRI SHARAD DIGHE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is any proposalforthe 
establishment of a Portuguese Consulate 
and cultural centre in Goa; and 

(b) If so, the progress made in this 
regard? 

THE MINISTER OF STATE IN THE 
MINlSmVOF EXTERNAl AFFAIRS (SHRI 
R.L BHATIA): (a) Ves, Sir. 

(b) The establishment of the Cultural 
Centre has been approved by Government 
in September, 1990 and the opening of the 
Consulate approved in principle. 

Eco-frlendly Technologies for 
Industrial Sector 

155. SHRI SHRAVAN KUMAR PATEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government have made 
any assessment about the quantum of 
expenditure likely tobe incurred in the 
adoption of aco-friendly technologies in the 
different sectors of the industry; 

(b) if so, the details thereof, alongwith 
the foreign exchange content therein; and 

(c) the steps contemplated for adoption 
of such technologies during the Eighth Plan 
period? 

THE MINISTER OF STATE IN THE 
MINISTRV ( DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT) OF 
INDUSmV (SHRIMATI KRISHNA SAHI): 
(a) No, Sir. 

(b) Does not arise. 

(c) Ministry of Environment and Forests 
have mad a proposal for allocation of 10% of 
the resources of various Ministries like 
Industries, Chemicals and Fertilizers, Urban 
Development. Power, Petroleum & Coal for 
development of environmentally related 
schemes and programme including 
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introduction of environment friendly 
technology. 

Visit by Prime Minister of Bangladesh 

156. SHRI HANNAN MOLLAH: 
DR. A.K. PATEL: 
SHRICHANDRAJEETYADAV: 
SHRI RUPCHAND PAL: 
SHRI LAL K. ADVANI: 
SHRI SYED SHAHABUDDIN: 
SHRI AMAR ROY PRADHAN: 
SHRI CHITTA BASU: 

WiD the PRIME MlNlSTERbe pleased 
to state: 

(a) whether the Prime Minister of 
Bangladesh visited India recently; 

(b) if so, the bilateral and multilateral 
subjects figured in hertalks with Indian leaders 
and the broad outcome thereof; 

(c) the follow-up action taken/proposed 
to be taken by the Government on the 
outcome; 

(d) whether the issue of situation of 
ULFA training camps in Bangladesh was 
also figured in the talks; and 

<e) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) and (c). Bilateral and multilateral 
issues that were discussed during the visit 
included, inter alia, the problems of river-
watar sharing, illegal immigration, 
cooperation In the economic and cultural 
spheres, and the future roles of NAM and 
SAARC. Thatwocountriesagreedtoincre858 
cooperation In bilateral and multilateral areas 
for mutual benefit. The follow up adion on 
individual issues is beingtakenthroughofficiaJ 

and technical discussions at the bilateral 
level, as wall as throughdiplomaticchannals. 

(d) and (a). The problem of transborder 
insurgency was discussed in general terms, 
and the two sides resolved, through a 
statement in the Joint Communique, to take 
effective measureS In orderto maintain peace 
and tranquility aU along the border and to 
refrain from unfriendly activity. 

Foreign Ships In Indian Oc:ean to Study 
Monsoon Phenomenon 

157. DR. LAXMINARAYANPANDEYA: 
SHRIMATI DIPIKA H. 

TOPIWALA: 
SHRI DATTATRAYA BANDARU: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are aware 
that a number of foreign countries have 
deployedtheirships in Indian Ocean to study 
tha monsoon phenomenon in India; 

(b) whether the Government are aware 
of the likely impact thereof on Indian economy 
If these countries are able to control the 
Indian climate; and 

(c) if so, the remedial steps taken or 
proposed to be taken this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT)· (SHRI 
RANGARAJAN KUMARAMANGALAM):(a) 
Yes, Sir. 

(b) There Is no IIJ1)8C1 on the Indian 
economy as Indian climate cannot be 
controlled by deployment of ships. 
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(c) Does not arise. 

ASADHA 17,1914 (SAKA) Written Answers 454 

[ Translation] 

Coal Control Act 

158. SHRI SIMON MARANOI: Will the 
Minister of COAL be pleased to state: 

(a) whether the Govemment propose to 
amend the Coal Control Act; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
made effective and the details of profit/loss 
likely to occur as a result thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUOA): (a) to (c). Presumably, 
the Hon'ble Member is referring to 
amendments to the COlliery Control Order. 
Ministry of Coal have recently issued three 
orders/notifications connected with the said 
Colliery Control Order. So far as coal users 
are concerned, there is no change in the 
procedure for obtaining coal. However, in 
case they have obtained coal as actual 
users, they will have to seek prior permission 
to Coal Controller for diverting or reselling it. 
Violation of the provisions of COlliery Control 
Order is punishable under Essential 
Commodities Act. 

Under these notifications/orders, coal 
sold underliberalised Sales Scheme without 
actual user condition and non coking and 
such coking coal as is not required for 
metallurgical purposes, produced in Assam 
and Meghalaya have been exempted from 
the controls on acquisition, despatch and 
transfer etc. The exel1lltion will however not 
apply to coal produced in any mines of Coal 
India Ltd. or any of its subsidiaries even 
when they are located in these'two States. 

Coal Controller, Govemment of India 

has been made the authority, competent to 
allot coal. However, in case allotments have 
not been made or received or the allotments 
made have been exhausted, or coal cannot 
be supplied against the pending allotments, 
then until such time as the allotments are 
received, the power to distribute coal has 
been vested in colliery owner or any officer 
authorised by him in writing in this behaH. 
Coal so distributed shall be adjusted against 
subsequent allotments if anytotheconcemed 
persons or class of persons for the specified 
purpose under the Colliery Control Order. 
The entire system has become effective 
from 1.7.92. Coal produced in private coal 
mines meant for captive consumption has 
however been exempted from this allotment 
procedure. 

Complaint against Inspectors of Delhi 
Administration 

159. SHRI GOVINDA CHANDRA 
MUNDA: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of complaints received 
against the Inspectors of Food and Civil 
Supplies Department, Delhi Administration 
during the last three years; 

(b) the details of each cOl1lllaint and the 
action taken or action pending; 

(c) the time by which the pending matters 
are likely to be cleared. 

(d) whethertheGovemment propose to 
investigate the cases; and 

(e) if so, by what time and the reasons 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDOIN 
AHMEO): (a) Delhi Administration has 
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reportadthat 116complaints were received. 

(b) to (e). The complaints related to 
demand of illegal gratification (47) 
harassment (28) and violation of 
departmental instructions (41). On 
investigation, 62 co~aints were not found 
substantiated. Displinary proceedings have 
been initated in 14 cases and 40 cases are 
presently under investigation. Appropriate 
action is taken by Delhi Administration in 
each case on the basis of investigations. 

[English] 

Size of Current Annual Plan 
\ ..... 

160. SHRI R. SURENDER REDDY: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Planning Commission 
has projected a 100/0 increase in the nominal 
terms in the size of the current annual plan; 

(b) if so, the out-lay in the Central Sector 
and the State Sectorforthe currentfinancial 
year; 

(c) whether the CommiSSion's 
suggestion in 10% annual increase in public 
sedor investment in the Eighth Plan period 
has been accepted; 

(d) if so, whether the GOVemment have 
accepted all the recommendations of the 
Planning Commission in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON·CONVENTIONAl ENERGY 
SOURCES (SHRI SUKH RAM): (a) No, Sir. 

(b) 1992-93 (Rs. CIOf8S) 

Centre 48407.08 

States 31074.23 

UTs. 1290.65 

Total 80771.96 

(c) Does not arise. 

(d) Does not arise. 

(e) Does not arise. 

Backlog of SCJST Vacancies 

161. SHRI MUKUL BALKRISHNA 
WASNIK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether in the Chief Minister's 
Conference held on 4th and 5th October, 
1991 in New Delhi and decided to fill up the 
SC and ST backlog in services by March 31, 
1992; 

(b) if so, the number of vacancies filled 
during the period of October, 1991 to March 
31, 1992tofill up the SCand STbacklog; and 

(c) the latest position of SC and ST 
backlog ilthevarious Milistries,{)epartments 
and Corporations of the Union Govemment? 

THE MINISTER Of STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (stflIMATI 
MARGARET AlVA): (a).wasdecided in the 
Conference of Chief Ministers that unfilled 
quotas of appointment to the reserved 
Scheduled Caste & Scheduled Tribe posts 
should be ~ed at the eartiest, and in 
any case latest by the 3151 of March, 1992. 

(b) A Special racruilment DrIve was 
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undertaken to fillup the backlog of 
reservations fro Scheduled Castes and 
ScheduIedTribesason31.3.91 in Ministries! 
Departments of the Central Government. 
According to reports received, 5326 SC 
candidates and 3945 ST candidates have 
been offerred appointment in Ministries! 
Departments of the Central Government. 
Similarly, in Public Sector Undertakings, 
Banks and Insurance Corporations, 8960 
candidates have been offered appointment 

(c) The backlog identified under the 
Drive which remains unfilled in Ministries! 
Departments in 3908 for SC and 6862 for ST. 
In case of Public Sector Undertakings, Banks 
and Insurance Corporations, the unfiled 
backlog is 6235. 

[ Translation] 

Closed Industrial Units in Orissa 

162. SHRI SRIKANTA JENA: Will the 
PRIME MINISTER be pleased to state: 

(a) the names and locations of the 
industrial units lying closed in Orissa; 

(b) since when these are lying closed 
and the reasons therefor; 

(c) the efforts made to revive these 
industrial units and the resuslts achieved so 
far; 

(d) the time by which these are likely to 
be revived; and 

(e) the number of employees and 
labourers rendered unemployed due to the 
closure of these units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
According to the Reserve Bank of India, 

6,505 units in the smaU scale sector and 33 
units in the non-small scale sectorwera sick 
asattheend of Septermer, 1990intheState 
of Orissa. 13 sicklweak units in the non-small 
scale sector are reported closed as at the 
end of September, 1990. 

The main reasonsforclosure as reported 
by banks related to financial problems, 
technical problems, labour problems, non-
availability of raw materials, shortage of 
power etc. 

(c) Out of the 6,505 sick units in the 
small scale sector, 274 units were found to 
be potentially viable and 6,145 units non-
viable. Viability in respect of 86 units is yet to 
be decided. Out of 274 potentially viable sick 
units in the small scale sector, 227 units were 
put under nursing programmes as at the end 
of September, 1990. Out of 13 sicklweak 
closed units in the non-small scale sedor, 4 
units were identified as viable. One Non-SSI 
weak unit is put underthe nursing programme. 

(d)Notimeframewithinwhichtheviable 
units could be revived can be indicated. 

(e) Such data are nto centrally 
maintained. 

Funds Anocatlon to Gujarat under 
LR.D.P. 

163. SHRI KASHIRAM RANA: WiD the 
PRIME MINISTER be pleased to state: 

(a) the amount allocated to the 
Govemment of Gujarat under Integrated 
Rural Development Programme during 1991-
92 and the amount utilized. 

(b) whetherthe role and performance of 
the banks under the said scheme in Gujarat 
have been reviewed; and 

(c) the reasons for not releasing tun 
fJOanCial assistance to Gujarat? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTI AMBHAI H. 
PATEL): (a) A total amount of Rs. 2132.11 
lakhs was allocated to Gujarat under 
Integrated Rural Development Programme 
(IRDP) during 1991-92 against which Rs. 
2nO.44 lakhs were utilised by the State. 

(b) The role and performance of the 
banks in disbursing credit forthis programme 
is under constant review in all States including 
Gujarat by the High Level Committee on 
Credit (HlCC) at the Central level, the State 
level Bankers Committee (SlBC), the District 
Level Cosnultative Committee (DLCC), the 
Block Level Consultative Committee (BlCC) 
and the Block Level Bankers' Committee 
(BLBC). 

(c) The total financial assistance to 
Gujarat in 1991-92 at Rs. 2395. 591akhs was 
in fact in excess of the allocation to the State 
at Rs. 2132.11 lakhs. 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) A high level 
delegation led by Dr. G.E. Burbulis, Secretary 
of State of the Russian Federation paid an 
official visit to India from 3-6 May, 1992. 

(b) Burbulis called on President, Vice 
President and Prime Minister and held 
discussions with Finance Minister, Raksha 
Mantri, Ministers of State for Extemal Affairs, 
Commerce, Power and Secretary 
Department of Space. Discussions covered 
both bilateral and multi-lateral issues. The 
discussions were useful. The visit was in 
several respects in preparation for President 
Yeltsin's viSit to India scheduled for later this 
year. 

(c) and (d). At the end of the visit the 
following two agreements were singed: 

(1) On the establishment of an Inter-
governmental Commission on 
Trade, Economic, Scientific and 
Technological Cooperation and 

(2) On Trade and Economic 
Visit by High level Delegation from Cooperation. 

Russia 

164. SHRI ANNA JOSHI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a high level Russian 
Delegation had visited India during the second 
week of May, 1992; 

(b) if so, the bilateral and multilateral 
matters figured in their talks with Indian 
leaders and the outcome thereof; 

(c) whether any agreement was reached 
between the two countries during the visit; 
and 

(d) if so, the details thereof? 

Repatriation of Sri Lankan Refugees 

165. SHRI LALIT ORAON: WiD the 
PRIME MINISTER be pleased to state: 

(a) the nurrber of Sri Lankan refugees 
repatriated so far; and 

(b) the nurrber of refugees proposed to 
be repatriated during the current year? 

THE MINISTER OF STATE IN THE 
. MINISTRYOFEXTERNAlAfFAIRS(SHRI 

EDUAROO FALEIRO): (a) and (b). The 
Govemment is committed to the repatriation 
of all Sri Lankan refugees In india, based on 
their willingness to retum and on assurances 
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for their safety, security and appropriate 
rehabilitation arrangements by the 
Government of Sri lanka. A total of 23,125 
refugees were repatriated by sea & by air 
between 20th January and 15th May, 1992. 
The repatriation process would be resumed 
as soon as the weather condition permit. The 
number of refugees proposed to be 
repatriated during the current yearwill depend 
on the criterion of their willingness to be 
repatriated, as per international norms 
governing such issues. 

Irregularities In Implementation of 
J.R.Y. 

166. SHRI UDDHAB BARMAN: 
SHRI HARIKEWAl PRASAD: 
SHRI MRUTYUNJAYA NAYAK: 
SHRI B.N. REDDY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe Union Government have 
received complaints regarding 
misappropriationlmisutilisation and diversion 
of Jawahar Rozgar Yojana funds in Assam, 
A.P., Bihar, U.P. and some other States; 

(b) if so, the details thereof, State-wise; 

(c) whether any inquiry has since been 
conducted in the matter; 

(d) H so, the details thereof and the 
remedial action taken thereon; and 

(e) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVElOPMENT) (SHRI G. VENKAT 
SWAMY): (a) and (b). During the period 
1991-92, about 47 complaints regarding 
misappropriation/misutilisation of Jawahar 
RozgarYojana (JRY) funds were received in 
the Ministry. Number of complaints received 
State-wise is given in Statement-I. 

Cc) and Cd). Whenever complaints are 
received regarding misuselmisappfOpriation 
of funds or irregularities in the impiernentation 
of the programme, they are sent to the 
concemed State Govemment for enquiry 
and appropriate action. The sample cases 
where State Governments have taken action 
and reported the matter to the Ministry of 
Rural Development are given in the 
Statement-II. 

(e) Does not arise. 

STATEMENT ... 

S.No. Name of StatelUT No. of conpIaints received 

1. Andhra Pradesh 2 

2. Arunachal Pradesh 

3. Bihar 17 

4. Maharashtra 

5. Madhya Pradesh 3 

6. Orissa 3 
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S.No. Name 01 StatelUT 

7. Punjab 

8. TamiiNadu 

9. Uttar Pradesh 

Total 

STATEMENT ... 

ShriBhawanilalVenna, inhis~ 
had pointed out that in Bilaspur district of 
Madhya Pradesh, JRV funds have baan 
spent even in the urban areas, which is 
outside the scope of the programme. The 
COfIllIaint of civersion of JAY funds to urban 
areas was seRf to Madhya Pradesh 
Govemment for enquiry and report 

Government of Madhya Pradesh has 
l8pOIted that out of As. 48.60 lakhs alleged 
to have been diverted to ulban areas, the 
aIagaIion is found to be true in respect of As. 
5.06 Iakhs only. Refund of this amount of 
JAY corpus has baan ordered by the State 
Govemment. 

In another cofJ1)laint made by Shri S.C. 
Vadav, M.P. regarding misutilisation of the 
MIIion Wells Scheme funds in Khargaon 
district of Madhya Pradesh, the State 
Govemment conducted the enquiry and 
reportedthat dJring the course of the enquiry. 
ln8gularities in the inl»fementation of Indira 
Awaas Vojana and Million Wells Scheme 
were detected. A few officers found 
responsble for these irregularities were 
suspended and are being proceeded against 
dapaItmentaIIy. The State Govemment has 
fufIher assured that whenever such a thing 
would come to their notice, remedial action 
would be taken expeditiously. 

The Gov8r4nment of Orissa reported 
that in JaPur Patlaimantary Constiuancy, 

No. of conplaints received 

7 

12 

47 

19 public petitions were received alleging 
misutilisation/misappropriation of JRVfunds 
in 58 Gram Panchayats. Annual accounts of 
56 Gram- Panchayats relating to the year 
1989-90 have already baan audited. The 
audit reveals misappropriationlmisutilisation 
of Gram Panchayats funds to the extent of 
As. 11.15,412.35. mostly by Sarpanches. 
Sarpach in-charge and Secretaries of Gram 
Panchayats concerned. Surcharge 
proceedings in case of nine audit reports 
involving As. 2,71,578.08 have already been 
initiated and in respect of the 47 audit reports 
involving Rs. 8,43,834.27 show·cause 
notices issued to the parties concerned. 

Criminal cases have baan filed against 
12 offenders who are responsible for 
misappropriation of Gram Panchayat Funds 
to the extent of Rs. 2,37,777.15. The police 
authorIies have been requested to take 
immediate action against them 

Projects submitted by Maharashtra 

168. SHRI VilASRAO NAGNATHRAO 
GlNJEWAR:Wltha Ministerof PLANNING 
AN> PROGRAMME IMPlEMENTATION be 
pleased to state: 

(a) whether the Government of 
Maharashtra has submitted any projects! 
schemesforlnclusionlnlheEighthFiveVear 
Plan' , 

(b) it so, the details thereof; ~ 
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(c) the projedSischemes which are 
proposed to be launched with the World 
Bank assistance? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes, Sir. 

(b) The details of projedSlschemes 
submitted by the Govemment of Maharashtra 
for inclusion in the Eighth FN8 Year Plan are 
given In Statement GN-2 appearing on pages 
2-323 in the State's Draft Eighth Plan 
document (Part-II). 

(c) Thedetailsof externaly aidedprojeds 
in Maharashtra proposedforthe Eighth Plan 
are given in Statement EAP-1 on pages 476-
497 ofthe State's Draft Eighth Plan document 
(Part-II). 

Inclusion of 'Rural DavalopMnt' In 
Stales list 

169. SHRIDHARUANNAMONlAYVA 
SADUl: Will the PRIME MINISTER be 
pleased to Slate: 

(a)whethertheGovemmentproposeto 
remove 'Rural Development' from 
Concurrent USI and include the same in the 
States list; 

(b) if so, the details thereof; 

(c) whether the Union Government 
propose to consul the States in the matter 
shortly; and 

(d) if so, when? 

DE MINISTER OF STAT&: IN THE 
UINISTERY OF RURAl. DEVELOPMENT 
(DEPARTMENT OF RURAl 
DEVELOPMENT) (SHRI UITAIMBHAI H. 

PATEL): (a) to (d). The subject 'Rural 
Development' does not appear in the 
Concurrent list in the Seventh Schedule of 
the ConSlitution of India. Therefore, the 
question of transferring this subjed from the 
Concurrent list to the State US! does not 
arise. 

(Ttanslation) 

Growth Rate In Madhya Pradesh 

170.SHRI MAtENDRAKUMARSN3H 
~: WiD the Minister of PlANNING 
ANlPROGRAMME IMPlEMENTATION be 
pleased to Slate: 

(a) whether the growth rate in Madhya 
Pradesh is lesser than in any other States; 

(b) if so, the reasons therefor; 

(c) the integrated growth rat .. rate of 
States during each of the last three financial 
v'ars. State-wise; and 

(d) the Sleps proposed to be taken for 
increasing growth rate in Madhya Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). A 
Statement giving the Stale-wise annual 
growth rates of net State Dornestic Product 
at constant prices for the years 1987-88, 
1981H19 and 1989-90 is enclosed. Growth 
rates diller among States for a variety of 
reasons, some among them being the 
historically uneven development of the 
infrastructura, industryandentrapraneurshp, 
and the yearto year variations in rainfall and 
the consaquent drought and floods. 

. (d) TheGovemment ofMacl'lya Pradesh 
have been in1JIemenlingdevelopment plans 

. _ ._,,~ _____ --l.. ____ _ 
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for increasing the growth rate. These plans 
include investment for development of 
agriculture, Industry, infra-structure, 
irrigation, rural development, education, 
health etc. In addition, some programme to 
generate direct employment and income to 

the poor are also under implementation. 
Such developmental programmes will be 
reinforced during the Eighth Five Year Plan 
(1992-97). The agreed outlay for the Eighth 
Five Year Plan of Madhya Pradesh is Rs. 
11,100 crores. 
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[English] 

Project for Integrated Infrastructural 
Schemes 

171. SHRI M.V. V.S. MURTHY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to 
develop a project for integrated infrastructural 
schemes in the b_pckward districts in the 
Eighth Five Year Plan; 

(b) if so, the details thereof and the 
amount allocated for the purpose; 

(c) whether any such districts have been 
identified in Andhra Pradesh; 

(d) whetherthere is any growth centre in 
Andhra Pradesh which does not cover the 
scheme; and 

(t:l) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (PROF. 
P.J. KURIEN): (a) to (e). A draft Scheme of 
Integrated Infrastructural Development 
(including technological back-up services) 
for small scale industries in rural and 
backward areas has been prepared and 
included in the Eighth Five Year Plan (1992-
97) proposals in pursuance of policy 
measures for promoting and strengthening 
small, tiny and village enterprises announced 
on 6th August, 1991. The draft scheme is 

under finalisation in consultation with the 
concerned authorities in the Centre and 
StatelU. T. Governments. 

[ Translation] 

Petro-Chemical Projects In U.P. 

172. DR. LAL BAHADUR RAWAL: Will 
the PRIME MINISTER be pleased to state: 

(a) the total number of petro-chemical 
projects at present in operation in Uttar 
Pradesh; 

(b) the details of the projects presently 
under construction of proposed to be 
constructed; and 

(c) the time by which the above projects 
are likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b). The Petrochemical industry in India, 
including in U.P. is spread over organised 
sector as well as small scaleltiny sectors. 
The number of such units is large. 
Furthermore, petrochemical industry has now 
been by and large, delicensed. Data on all 
such units in operation is not compiled. 
However, the information relating to the 
major projects presently under construction 
is given in the statement attached. 

(c) The gestation period for 
petrochemical projects normally ranges from 
2 to 5 years. 
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[English] 

CBI cases Registered In Punjab 

173. SHRI KAMAL CHAUDHARY: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of cases relating to 
Punjab registered by the C.B.I. during the 
last three years, year-wise; and 

(b) the number 01 such cases pending 
as on 31st March, 1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIVANCES AND PENSIONS (SHRIMATI 
MARGARETALVA): (a) Thenumberofcases 
relating to Punjab, registered by the CBI 
during the last three years is as below:-

1989 13 

1990 12 

1991 18 

1992 5 
(Upto 31.3.92) 

48 

(b) As on 31.3.92 23 cases are pending 
investigation. 

Basic Policy approach to Public Sector 

174. SHRI CHITTA BASU: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the basic policy approach to the 
public sector in the Eighth Plan; 

(b) the employment potential during the 
Plan period; and 

(c) the estimated foreign investment, 

during the plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MI~~ISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) The 
basic policy approach towards public sector 
enterprises as contained in the 8th Five Year 
Plan document approved by the National 
Development Council stipulates that public' 
sector should make investments only in 
those areas where investment is of an 
infrastructural nature necessaryforfacilitating 
growth and development as a whole. It should 
also be involved in areas where the 
investment is essential for the preservation 
and augmentation of basic resources of the 
country like land, forest, water and ecology, 
science & technology. The public sector 
units should be restructured and revitalised 
so as to become efficient and surplus-
generating. Their dependence on budgetary 
support should be reduced to make available 
larger budgetary support for the social 
sectors. 

(b) The growth envisaged during the 
Eighth Plan in public and private sectors is 
expected to result in creation of additional 
employment opportunities for about 8-9". 
million persons per year, on an average. 

(c) During the Eighth Plan net inflow 01 
resources from abroad is projected to be Rs. 
55,OOOcrores at the 1991-92 prices including 
other capital receipts of Rs. 21,300crores, a .. 
significant portion of which will be direct 
foreign investment. 

Recommendations of Dr. Satlsh 
Chandra Committee 

175. SHRI RAM NARESH SINGH: Will 
the PRIME MINISTER be pleased to referto 
the reply given to Unstarred Question No. 
1968 dated 7.8.91 and state: 
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(a) whetherthe Govemment have taken 
decision on the recommendations of the Dr. 
Satish Chandra Committee; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC 
GRIVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) The information is given in the 
Statement attached. 
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Value of Production of Tannery and 
Footwear Corporation of India Limited 

176. SHRI V. SREENIVASA PRASAD: 
Will the PRIME MINISTER be pleased to 
refer to the reply given to the Unstarred 
Question No. 5618 on April 1, 1992 and 
state: 

(a) the details of accounting principle on 
the basis of which the value oltotal production 
of Rs. 884.33 lacs has been reduced by the 
internal consumption of production value of 
Rs. 355.209 as given in the Statement 
referred to in the reply to parts 'a' & 'b'; 

(b) the efforts made by the company to 
procure adequate defence orders, 
replacement of old machinery, to increase 
productivity and the details of sales planning 
to be undertaken for next three orfouryears; 

(c) whetherwasworkers are not provided 
with sufficient raw materials and inputs to 
enable them to increase the rate of 
productivity; and 

(d) if so, the facts and details thereof and 
steps to be taken to improve the performance 
steadily? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI PK 
THUNGON): (a) The amount of Rs. 356.28 
lakhs mentioned as internal consumption is 
the value of items like Bark leather, Chrome 
leather etc. which were further used as 
inputs in the production of Footwear. Since 
the total production value of Footwear Le. 
Rs. 474.061akhs includes the cost of these 
sumi-finished products also, the value of 
these (amounting to Rs. 355.28 lakhs) has 
been deducted from the gross production 
while calculating the net production v-::llu'3. 

(b) Defence Ministry has been requested 

to consider utilising T AFCO's production 
capacity in meeting their requirements of 
Footwear. Plan fundes of Rs. 45 lakhs were 
released to the Corporation during 1991-92 
for purchase of moulds etc. towards 
replacement/modernisation of machinery. 
The Company has been making efforts to 
improve its order book position and the 
overall performances. 

(c) and (d). TAFCO has been incurring 
continuous losses during the past several 
years. In the absence of sufficient orders 
with the Company and in view of the 
Company's sickness, the supply of raw-
materials and other inputs per worker is not 
at the optimal level at present. 

Exploitation of Tea Garden Labourers 

177. SHRIMATI OIL KUMARI 
BHANDARI: Will the PRIME M!NISTER be 
pleased to state: 

(a) the number of tea gardens and the 
numberof labourers employed in tea gardens 
of Darjeeling; 

(b) whether complaints regarding 
exploitation of labour by private tea garden 
owners have been received by the 
Government; 

(c) if so, the details thereof; and 

(d) the remedial measures taken by the 
Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI (PABAN 
SINGH GHATOWAR): (a) to (d). The 
information is being collected and will be laid 
on the Table of the House. 

Coal Stock Yard In States 

178. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of COAL be pleased to state: 

('l) the States where coal stockyards 
have bi;en Set up; 
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(b) whetherthe Union Government have 
a proposal to allow the State Governments 
to run those stock yards; 

(c) if so, the date bywhichtheconcemed 
State Govemments are going to be entrusted 
with this task; and 

(d) the steps taken in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRt S.B. 
NYAMAGOUNDA): (a) According to 
information furnished by Coal India Ltd. (Cll) 
there are 47 stockyards in operation in various 
States. These are located in West Bengal, 
Uttar Pradesh, Haryana, Punjab, Madhya 
Pradesh, Bihar, Orissa, Andhra Pradesh, 
Maharashtra, Tamil Nadu and Union Territory 
of Delhi. In addition there are 3 notional 
stockyards, one each in Madhya Pradesh, 

. Gujarat and Karnataka. 

(b) to (d). According to the current 
stockyard policy, responsibility for setting up 
new coal stockyards has been vested with 
the respective State Governments. It is now 
for each State Government to assess the 
need for coal stockyards and decide when 
and how many new stockiyards should be 
set up in the State. 

[ Translation] 

Report of Krishnamurthy Committee on 
Disinvestment of Shares 

179. SHRt N.J. RA THVA: Will the PRiME 
MINISTER be pleased to state: 

(a) whether the Government have since 
received the report of Krishnamurthy 
Committee regarding disinvestment of shares 
of Public sector undertakings; 

(b) if so, the recommendations made 
therein; and 

(c) the action being taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) Government have not, so 
far, receivedthefinai report of Krishnarnurthy 
Committee regarding disinvestment of shares 
of public sector undertakings. 

(b) and (c). Do not arise. 

[English] 

Joint Venture by Escorts 

180. SHRI GURUDAS KAMAT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Escorts and HMW of 
Germany propose to set up a joint venture 
project in the country; 

(b) if so, the details thereof; and 

(c) the total amount to be incurred on the 
project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVElOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) There is no 
proposal of joint venture project between 
Escorts and HMV with the Government. 

(b) and (c). Does not arise. 

Digital T.V. 

181.SHRIGEORGE FERNANDES: Will 
the PRIME MINISTER be pleased to state: 

(a) whether India has developed world's 
first digital T.V.; 

(b) n so, whether world's eledronic 
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community has approached India for ELECTRONICS AND DEPARTMENT OF 
manufacturing tie-ups; and OCEAN DEVELOPMENT) (SHRI 

RANGARAJAN KUMARAMANGALAM): (a) 
(c) if so, the de5tails thereof? Yes, Sir. 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTEFt OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVelOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
to (c). No, Sir. Digital TV IC chip sets have 
already been introduced by some 
international companies. Digital. TV receivers 
based on these chip sets are already available 
in Indian and international markets. The 
Department of Electroncis have initiated a 
project System & VLSI Design for Digital TV 
Receivers for implementation in leading 
academic and R&D institutions ofthe country. 
The aim is to develop Digital TV Receivers 
indigenouslyfordomesticandexportmarket. 

launching of ASlV 

182. DR. D. VENKATESWARA RAO: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the purpose for which 
Augmented Satellite launch Vehicle was 
launched has been fully achieved; 

(b) H so, the details thereof and the 
extent of success achieved; 

(c) the cost involved therein; and 

(d) the time by which another satellite is 
likely to be launched? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 

(b) The primary purpose of the third 
development flight of Augmented Satellite 
Launch Vehicle-D3 (ASLV-D3) is to evaluate 
the vehicle capable of launching 100-150 kg 
class satellite into low earth orbit and to carry 
out the basic space science experiments in 
Gamma ray astronomy and aeronomy using 
Stretched Rohini Satellite Series-C (SROSS-
C). This flight has successfully demonstrated 
advanced technologies such as digital 
autopilot, closed loop guidance system, 
onboard decision making system of flight 
sequencing and staging, strapon technology, 
metallic bulbous heatshield. Both the 
experiments abroad SROSS-C satellite are 
working satisfactorily and have already given 
a wealth of scientHic data. 

(c) The sanctioned cost of ASLV-D3 & 
0-4 is Rs. 17.98 crores. The SROSS-C 
satellite project cost is 0.93 crores. 

(d) The flight experience of AS LV will be 
fully used to successfully achieve the Polar 
Satellite Launch Vehicle (PSL V) mission 
which will launch an Indian Remote Sensing 
(IRS) class of satellite, in March 1993. 

Central Investment Subsidy to States 

183. SHRI E. AHAMED: Will the PRIME 
MINISTER be pleaSed to state: 

(a) the amount the Union Government 
have yet to reimburse under the Central 
Investment Subsidy to each State; 

(b) the steps taken on the requests of 
various State Governments since 1989 in 
this regard; and 

(c) the time by which the entire amount 
under the Central Investment Subsidy is 
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likely to be reimbursed to each State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) to (c). 
Under the Central Investment Subsidy 
Scheme which was discontinued w.e.f. 
30.9.1988 almost all the eligible claims have 
been reimbursed excepting Rs. 10.5 crores. 
These would be reimbursed as and when 
funds are made available for the same. 

Bangladeshis in India 

184. SHRI SHRAVAN KUMAR PATEL: 
SHRI RAJNATH SONKAR 

SHASTRI: 
SHRI MADAN LAL KHURANA: 
SHRI ANANDRA TNAMAUTRYA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether attention of the Government 
has been drawn to the news item regarding 
taking back of Bangladeshis in India as 
appeared in the Indian Express dated May 
28,1992; 

(b) if so, the reaction of the Government 
thereto; 

(c) whether the issues of large scale 
influx of Bangladeshis into India and their 
repatriation and the illegal migration across 
the border were discussed during the recent 
visit of the Prime Minister of Bangladesh; 
and 

(d) if so, the outcome thereof and the 
follow up action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): Ca) Yes, Sir. 

(b) The statement attributed to the 
Bangladesh Prime Ministerbythe concerned 
news item has in no measure aHeded the 
shared perception of the relevant authorities 
of the two countries that suitable measures 
need to be evolved to resolve the problem. 

(c) and (d). Yes, Sir. In their Joint 
Communique, issued on the occasion, the 
two Prime Ministers expressed their 
determination to stop the large-scale illegal 
immigration of people across the border by 
all possible means. Accordingly, several 
measures, consisting of strengthening 
existing arrangements as well as introducing 
additional checks and controls are being 
considered for implementation. 

Strategy to cut in Borrowings and 
Expenditures 

185. SHRI R. SURENDER REDDY: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Planning Commission 
has worked out a strategy for drastic cut in 
external borrowings and wastef.ul 
Govemmental expenditures during the Eighth 
Plan, as reported in the Economic Times 
dated Odober, 14, 1991; 

(b) if so, the main features of the 
proposed strategy that has been prepared 
by the Planning Commission; and 

(c) the extent of cut in extemalborrowings 
and the steps being taken to cut the wasteful 
Governmental expenditures? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 

. OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
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Recent trend of increasing Government 
dissavings and the Seventh Plan experience 
of over dependence on external borrowings 
are some ofthe important disquieting features 
which the Eighth Five Year Plan envisages to 
tackle. During the Seventh Five Year Plan, 
mflows from abroad amounted to 2.4 % of the 
GOP. The Eighth Five YearPlanstipulatesto 
keep the volume of net inflow from abroad to 
the extent of 1.6% of the GOP. Major 
strategies in this regard would be (a) 
improvement in trade balances by means of 
greater export incentive through liberalisation 
of industrial and the trade policies for 
achieving an annual export growth rate of 
13.6%, (b) less dependence on commercial 
borrowings and (c) encouragement of direct 
foreign investment. 

Regarding cut in Government 
expenditures, the Eighth Plan envisages to: 

(i) rationalise and reduce subsidy 
payments; 

(ii) reduce the interest burden by 
means of a relative reduction in the 
volume of borrowings (both external 
& internal), and 

(iii) reduce the Government 
consumption expenditures by 
containing the growth of staff 
strength, rationalisation in 
Government organisations, 
operational efficiencies and pruning 

. of defence expenditure. 

Measures adopted by the Government 
both in quantitative and qualitative terms 
through the Annual Budget of 1992-93 to 
keep the fiscal deficit within limits are in line 
with the strategies envisages during the 
Eighth Five Year Plan. 

Chief Ministers' Conference on Land 
Reforms 

186. SHRI MUKUL BALKRISHNA 
WASNIK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
conducted any review ofthe implementations 
of the various decisions taken in the Cheit 
Ministers' Conference held in New Delhi on 
4th and 5th October, 1991, State-wise; 

(b) if so, the details thereof; and 

(c) the steps the Government plans to 
initiate fortne expeditious implementation of 
the various decisions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI G. VENKAT 
SWAMY): (a) to (c). A decision was taken in 
the Chief Ministers Conference held at New 
Delhi on October 4-5, 1991 that distribution 
of surplus land under the land ceiling laws 
should be completed by 31 st March, 1992. 

To review the progress and to consider 
further steps to be taken to expedit'e the 
distribution, a meetign of Revenue Ministers 
of States was held on 14th March, 1992. In 
this meeting, the time limit foordistribution of 
ceiling surplus land, free from encumbrances, 
was revised to 30th June3, 1992 in view of 
the difficulties faced by the respective State 
Govememnts in respect of distribution during 
the month of October-November, 1991. It 
was also decided that 75% of land involved 
in litigation in Revenue Courts must be freed 
. from such litigation to make it available for 
distribution and its distribution should be 
completed by 30th September, 1992. A 
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Statement showing the State-wise position beneficiaries between 1st October, 1991 and 
of distribution of surplus area to the 31 st March, 1992 is enclosed. 

STATEMENT 

S.No. StatelUT Total area Total No. of 
distributed beneficiaries 

1. Andhra Pradesh 68080 

2. Assam 24190 

3. Bihar 6173 

4. Gujarat 5492 

5. Haryana 77 

6. Karnataka 914 

7. Kerala 535 

8. Madhya Pradesh 2329 

9. Maharashtra 1262 

10. Orissa 1901 

11. Punjab 232 

12. Rajasthan 5048 

13. Tamil Nadu 3334 

14. Uttar Pradesh 1022 

15. West Bengal 9013 

16. Pondicherry 

Total 129603 

Allocation of Central Assistance to 
States 

187. MAJ. GEN. (RETO.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
PLANNING ANOPROGRAMME be pleased 
to state: 

(a) the criteria followed for allocation of 

28456 

19564 

6977 

169 

34 

350 

3767 

479 

865 

172 

448 

2983 

1398 

19~70 

3 

85335 

Central Assistance (Plan-Allocations) to 
various States; 

(b) whether the Union Government 
directly allot ·Plan" funds for Uttaranch . .l 
(eight hill districts of U.P.); 

(c) if so, the quantum of Central 
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Assistance provided to Himachal and 
. Uttaranchal during the Sixth and Seventh 
Plan and during 1990-91 and 1991-92 
separately; 

(d) whether these allocations to 
Uttaranchal have been made as per the laid 
down norms; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) A 
statement is enclosed. 

(b) to (d). Central Government provides 
Special Central assistance under Hill Area 
Development Programme to the designated 
hill areas to supplement the efforts of the 
State Governments in accelerating the 
development ofthose areas. Special Central 
assistance is over and above the normal 
formula/criteria based Central assistance 
provided to the States for their Annual and 
Five Year Plans. the inter se allocation of 
Special Central assistance among the 
constituent States covered by Hill Area 
Development Programme is on the basis of 
a formula which gives equal weightage to 
area and population. Eight hill districts of 
Uttar Pradesh come under designated hill 
areas covered under this Programme. The 
funds are allocated to State Government 

Criteria 

1. Population (1971) 
• • 2. Per capita income of which: 

and not directly to eight districts of Uttar 
Pradesh. 

(e) Question does not arise. 

STATEMENT 

Keeping in view the suggestions made 
by some of the Chief Ministers, the NDC 
approved in December, 1991, the formula 
for distribution of Central assistance as 
follows: 

I. From the total Central assistance, 
setting apart the funds required for 
exfemaUy-aided-schernes as is now 
being done; 

II. Providing from the balance, 
reasonable amounts for Special 
Area Programmes, viz., 

(a) Hill Areas; 

(b, Tribal Areas; 

(c) Border Areas; and 

(d) N.E.C.; 

III. Keeping from the balance 30% for 
the ten Special category States; 
and 

IV. Allocating the balance among the 
fifteen non-Special Category States 
as per the following criteria; 

60 

25 

(a) According to the 'deviation' method 
covering only the States with per capita 
SOP below the national average 

20 
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Criteria Weight (%) 

(b) According to the 'distance' method 
covering all the fifteen States 5 

3. Performance 
of which: 

7.5 

(a) According to 'Tax Effort', as defined 
in the previous Gadgil formula; 

2.5 

(b) According to Fiscal Management, 
as defined in the previous revised 
formula; and 

2.5 

(c) According to progress to respect 
of national objective 

4. Special Problems 

2.5 

7.5 

Under the criterion of the performance in respect of certain programmes of national 
priority the approved formula covers four objectives viz., (i) population control; (ii) 
elimination of illiteracy, (iii) on-time completion of extemally aided projects; and (iv) 
success in land reforms. 

Anti India Campaign by Pakistan 

188. SHRI PHOOL CHAND VERMA: 
SHRI MOHAN RAWALE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Pakistan is making attempts 
for anti-India campaign at various intemational 
for a including International Labour 
Conference at Geneva and Organisation of 
Islamic countries; and 

(b) if so, the steps proposed to be taken 
by the Govemment to counter moves by 
Pakistan in Islamic Countries, European 
countries and at Intemational fora? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) Govemment have an~ will continue 
to take appropriate measures to project to 
the intemational community the correct facts 
regarding the situation in Jammu & Kashmir 
as well as Pakistan'S support to terrorism 
directed against India. 

New Schemes for Development "If 
Khadl and Cottage Industries 

189. SHRI SRIKANT A JENA: Will the 
PRIME MINISTER be pleased to state: 

(a) the detailS of the new schemes 
envisaged forthe development of Khadi and 
Cottage industries; 

(b) the nature ot assistance being 
provided to facilitate start of small scale 
industries in rural areas and names of 
schemes for which such financial assistance 
is to be provided; and 
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(c) the amount rele~sed to Orissa under 
these schemes during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL INDUSTRIES AND AGRO AND 
RURAL INDUSTRIES) (PROF. P.J. 
KURIEN): (a) to (c). DUring the current year 
various existing schemes under Khadi & 
Village Industries shall be implemented by 
KVIC. Apart from Khadi, the village industriesl 
schemes under the purview of KVIC have 
been greuped in seven major groups. The 
new schemes proposed for development 
are as I11t3ntioned below:-

1. Processing of Cereals & Pulses 
Industry -

a. Mini Rice Mill. 

b. Daliya Making. 

c. Cattle FeedlPoultry Feed. 

2. Leather Industry-

a. District Raw Material Bank. 

b. Retaining and Finishing 
(After WeI Blue Crust). 

3. Fruits & Vegetable Processing 
& Preservation -

a. Milk Based Products. 

4. Fibre Other Than Coir -

a. Sisal Fibre Production Unit. 

Khadi 

b. Ban Production Unit. 

c. Fibre Fancy Articles Unit. 

d. Kora Grass Mat Weaving 
Unit. 

e. Banana Fibre Production 
Unit. 

f. Batara Produciton Unit. 

g. Rope Making Unit. 

h. Tat Patti Weaving Family 
Unit. 

5. Non Edible Oils and Soap 
Industry -

a. Essential OilS/Attar Unit. 

b. Javadhu Powder Unit. 

6. Village Oil-

a. One '4' Bolt Expeller Unit 
with 6 Power Ghani. 

b. Rotary-cum-Expeller Unit 
(2+1). 

7. Rubber Based Industry: 

a. Hawai Chappals. 

A special programme under khadi is 
being takI,',n up in Kalahandi District of Orissa 
by KVIC.li 

KVle has disbursed the funds in Orissa 
Stateforimplementation of KVI programmes 
as indicated below:- . 

Rs. in/akhs 

V.I. 

Grant Loan Grant Loan 

1988-89 4.93 22.43 44.47 244.98 

1989-90 18.28 3.71 70.64 387.69 

1990-91 8.86 9.79 35.13 338.31 
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Growth Centres In Punjab 

190. SHRI KAMAL CHAUDHARY: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of facilities proposedto be 
provided to the growth centres in Punjab; 

(b) whether these growth centres in 
Punjab have not been provided facilities so 
far as a result of which these are not 
functioning properly; and 

(c) the names of the districts in Punjab 
where growth centres have not yet been set 
up; and the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) to (c). 
Underthe Growth Centre Scheme announced 
in June, 1988, Punjab has been allotted two 
growth centres and they are in the districts of 
Bhatinda and Gurdaspur. The project reports 
of these two growth centres have been 
approved and Central assistance of Rs. 3 
crores has been released. The seleded 
growth centres would be provided with basic 
infraslrudural facilities like power, water, 
telecommunication, etc. for attracting 
industries to these areas. The Scheme 
would be implemented during the Eighth 
Five Year Plan. 

Registration of Small Scale Units In 
Sikl<im with Small Scale Industries 

Development Organisation 

191. SHRIMATI DIL KUMARS 
BHANDARI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether 90 Small Scale Units in 
Sikkim were registered with the Small Scale 
Industries Development Organisation at the 
end of December, 1986; 

, (b) If so, the details thereof; 

(c) whether no medium or large scale 
Industry had been set up In Siddm so far, 

(d) if so, the reasons therefor; 

(e) whether the Govemment propose to 
increase the strength of SmaU Scale Units in 
Sikkim in future; 

(f) whether the Government have 
received some proposals to set up large or 
medium scale units in Sikkim; and 

(g) if so, the details thereof and the 
action taken so far on these proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (PROF. 
P.J. KURIEN): (a) Yes, Sir. 

(b) These 90 small scale units registered 
with the Directorof Industries, were engaged 
in Chemicals, Food Products, Light 
Engineering, Pharmaceuticals, Paper 
Converters, Printing Presses, Wood-based 
and Agro-based items. 

(c) and (d). As ondatethera are only five 
Medium ScaJe Industries SiOOrrt 

(e) The primary objective of the policy 
measures for promoting and strengthening 
small, tiny and village enterprises laid in 
Parliament on 6.8.1991 is to ifTl)8rt more 
vitality and grDWth-i.,.,atus to small scale 
sector to enable it to contribute its mite fully 
to the economy in aU StateslUTs, including 
Sikkim. 

(I) and (g). One letter of Intent has been 
granted under the Provision of Industries 
(Development & Regulation) Ad during the 
year 1992 to Modem Food Industries (IncflCl) 
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Limitedforthe manufacture of 5000 kiloliters 
of beer. 

Production by Standard Motors 

192. SHRI GURUDAS KAMAT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the production of Luxury 
Standard Motors 2000 has been stopped; 

(b) if so, the reasons therefor; 

(c) whether the Standard Motors of 
India are manufacturing any cars at present; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVfl ()PMENT) 
(SHRIMATI KRISHNA SAHI • Yes, Sir. 

(b) The production of Standard 2000 
cars has been stopped as the unit of MIs. 
Standard Motors had closed down in 1989. 

(c) The unit has not reported production 
of cars. 

(d) Question does not arise in view of (a) 
and (b) above. 

Missile Control Sanctions by US 

193. SHRI GEORGE FERNANDES: 
SHRI HARI KISHORE SINGH: 
SHRI GANGADHARA 

SANIPAlll: 
SHRI RAJENDRA AGNIHOTRI: 
SHRI SHARAD YADAV: 
SHRI MOHAN SINGH (DEORIA): 
SHRIMATI GIRIJA DEVI: 
SHRI BRLl BHUSHAN SHARAN 

SINGH: 
SHRI BAPU HARI CHAURE: 
SHRI PRITHVIRAJ D. CHAVAN: 
SHRI HASI RAY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether attention of the Government 
has beel' drawn to the nowsitem ~arding 
US's anno,lOcement of fresh missile control 
sanctions against India as appeared in the 
Statement dated May 17,1992; 

(b) if so, th,l details thereof and the 
reaction of the Go\'ernment thereto; and 

(e) the likely impa':! on the country's 
missiles programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FAlEIRO): (a) Govemment have 
seen a report entitled "Fresh -uS missile 
curbs on India which appeared in the 
Statesman of June 17, 1992 not May 17, 
1992. 

(b) and (c). TheUSGovernmentinJun;3 
1992 notified a list of countries to which niil 
American company can export any prOduct 
without licence if it has reason to belieVe that 
the product will be used for missile design, 
development, production and use. The list 
includes India and specificallYo..mentions the 
following Projects: 

Agni and Prithvi Missife.._ Sl V3 
Satellite launch Velli.eJe, 
Augmented Satellite laun'Ch-~ 
Vehicle (ASL V) 

Polar Satellite launch Vehicle 
(PSlV) 

Gao-Synchronous Satellite launch 
Vehicle (GSl V) 

Othercountries inthe list are Brazil, 
China,lran, North Korea, Pakistna, 
South Africa & Middle East. 

Government regret the US decision. 
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Our space and missile programme are 
nationally accepted policies in developing 
our economy and safeguarding our national 
security. Government are resolved to 
achieving self-reliance in these and other 
fields of high technology. 

(c) The US decision is not likely to have 
asignificanti~on our missile programme 
which is based on indigenous scientific effort. 

Sick Public sector Undertakings 

194. SHRI E. AHAMED: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of sick public sector 
undertakings at present, State-wise; 

(b) the loss incurred by these 
undertakings during 1990-91 and 1991-92; 
and 

specific adion is taken by the concerned 
undertaking and the concerned 
administrative Ministry/Department to 
improve their performance. 

STATEMENT 

S. No. StatelName of PSE 

Andhra Pradesh 

1. Southem Pesticides Limited 

Assam 

2. North Eastem Regional Agricultural 
Marketing Cl)rporation 

Bihar 

3. Bharat Refractories Limited 

4. Heavy Engineering Corporation 
(c) the number of undertakings potentially Limited. 

sick and the remedial measures, if any, 
proposed to be taken to overcome their Gujarat 
sickness? 

5. NTC (Gujarat) Limited 
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (DEPARTMENT Haryana 
OF HEAVY INDUSTRIAL AND 
DEPARTMENT OF PUBLIC 6. Indian Drugs & Pharmaceuticals 
ENTERPRISES) (SHRI PK THUNGON): Limited 
(a) Based on their performance upto 1990-
91, 54 Central public sector enterprises are Kamataka 
identified as sick under the Sick Industrial 
Companies (Special Provisions) Act, 1985 7. Bharat Gold Mines Limtied. 
(SICA). A Statement showing statewise list 
is enclosed. 8. . Vionyan Industries limited 

(b) These undertakings have incurred a 
net loss of Rs. 1472.88 crores during 1990-
91 upto which period only the information is 
available. 

(c) Under the provisions of SICA, 16 
undertakings have been identified as 
potentiallysickason31.3.1991. Enterprises-

9. Mandya Natlaonal Paper Mills 
limited. 

10. NTC (APKKM) limited. 

Kerala 

11. Cochin Shipyard L.imiled 

'. 
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Madhay Pradesh West8engal 

12. NTC (UP) limited 29. Indian Iron & Steel Co. ltd. 

Maharashtra 30. Bengal Chemicals & 
Pharmaceuticals ltd. 

13. Maharashtra Antibiotics Limited 
31. Smith Stanistreet & 

14. Richardson & Curddas (1972) Pharmaceuticals ltd. 
limited. 

32. Bharat Process & Mechanical 
15. 
limited 

National Bicycle Corporation 

16. NTC (Maharashtra North) limited. 

17. NTC (Soouth Maharashtra) limited. 

Nagaland 

18. Nagaland Pulp & Paper Mills Limited 

Orissa 

19. Orissa Drugs & Chemicals limited. 

Uttar Pradesh 

20. Triveni Structruallimited. 

21. Bharat Pumps & Compressors Ltd. 

22. Scooters India Ltd. 

Engineers ltd. 

33. Braithwaita & Co. ltd. 

34. 
Ltd. 

35. 

36. 

37. 

38. 

39. 
Ltd. 

Mining & Allied Machinery Corpn. 

Weighbird Incia Ltd. 

Bharat Brakes & Valves ltd. 

Biecco Lawrie Ltd. 

Cyeci Corpn. of India ltd. 

Hooghly Dock & Port Engineers 

40. Bharat Ophthalmic Glass Ltd. 

41. NalionaiJute Manufacturers Corpn. 
Ltd. 

23. Tannery & Footwear Corpn. Ltd. 42. Rehabilittion Industries Ltd. 

24. British India Co.rpn. Ltd. 43. Birds, Jute & Exports Corpn. 

25. Cawnpore Textile Ltd. 44. Tyre Corpn. of India Ltd. 

26. Elgin Mills Ltd. 45. National Instruments Ltd. 

27. NTC (U.P.) Ltd. 46. NTC (Wesl8engaJ) Ltd. 

28. U.P. Drugs & Pharamaceuticals 47. Central Inland Water Transport 
Ltd. Corpn. 
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48. Benga! Immunity Ltd. 

Delhi 

49. Fertilizer Corpn. of India ltd. 

so. Hindustan Shipyard Corpn. 

51. Hindustan Fertilizer Corpn. 

52. Central Electronics Ltd. 

53. National Seeds Corpn. Ltd. 

54. rntenigent Communications System 
Ltd ... 

West-Asia Peace Process 

195. SHRI SHRAVAN KUMAR P.lffEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether India participated in the 
meeting of the sub-group on arms control 
and National Security of West Asia Peace 
Process recently; 

(b) if so, the role played by India and the 
outcome of the meeting; 

(c) the place and date ofthe next meeting 
of the sub-group; and 

(d) the agenda for the meeting? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FAlEIRO): (a) Yes, Sir. 

(b) India was one of several non-regional 
participants. The Indian delegation 
contributed to an exchange of views on 
arms-control and regional security. The 
disaJssions were meant only as preliminary 
eXChange in a seminar-type format. 
Conclusions and recommendations were 
neither expected nor emerged. 

(c) and (d). No decision regarding these 
points has yet beeil taken. 

Shortage of Life &vlngs Drugs 

196. SHRIMATiVASUNDH,."JtARAJE: 
SHRI RASI RAY: 
SHRI HARIN PATHAK: 
SliRI SANAT KUAMR MANDAL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are aware 
of the acute shortage of life saving drugs for 
the treatment of Cancer, Epilepsy and 
Tuberculosis in the country; 

(b) if so, the reasons thereof; and 

(cl the concrete steps proposed to be 
taken to ensure adequate availability of these 
drugs in the mamet? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
to (c). No general shortage of any of these 
drugs came to the notice of the Government 
except instances of shortage of some 
branded formulations in some localised areas, 
for which therapeutic equivalents were 
normally available. As soon as any such 
shortage is reported, the concerned 
companies are advised to rush stocks to the 
area of shortage. 

Pakistani Visa to Indians 

197. SHRI MOHAN RAWALE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government are aware 
of Pakistan's racent decision regarding issue 
of visas to Indian nationals; 

(b) if so, the reaction of the Govemment 
thereto; 
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(c) whether the Government had taken 
up the matter with that country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERhlALAFFAIRS (SHRI 
EDUARDO FAlEIRO): (a) Yes. Sir. 

(b) to (d). Recent decisions taken by the 
Government of Pakistan regarding issue of 
visas to Indian nationals have included the 
requirement of a sponsorship affidavit from 
relatives in Pakistan. the requirement of a 
medical certificate indicating that the 
individual applying forvisa is not HTV positive, 
and a pre-verification requirement before 
issue of visa. Government have taken up the 
manerwith the Government of Pakistan and 
have urged the latter to abide by the Iodo-
Pak Visa Agreement of 1974. The 
requirement of a medical certificate was 
withdrawn on 28th May. 1992. 

Refusal of permission by Sri Lanka to 
an Indian Police Party 

198. SHRI SARAT CHANDRA 
PATIANAYAK: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Sri lanka Government 
had refused permission to an Indian Police 
party to visit Sri lanka: and 

(b) if so, the details thereof; and the 
reaction of the Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) and (b). As part of 
the cooperation extended to the Indian 
officials investigating into the Rajiv Gandhi 
assassination case, the Sri Lanka 
Government has given permission to several 
teams of investigating officials to visit Sri 
Lanka. 

However, on 28th June, 1992 Sri lal)ka 
Government refused clearance to the 
proposed visit of the legal counsel of CBI to 
Sri lanka, to have discussions with Sri Lankan 
authorities on the matter of extradition to 
India of L TIE leaders who are the Prime 
accused in the Rajiv Gandhi assassination 
case. The Sri lankan Government desired 
some additional information and documents 
related to this extradition request, t.v.Aore 
giving clearance. This is being processed 
and examined. 

Passport Office for Saurashtra and 
Kutch Region 

199. SHRI CHANDRESH PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Govemment propose to 
open any new passport office in Saurashtra 
and Kutch region of Gujarat; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FAlEIRO): (a) to (c). A proposal 
to open new passport office is under 
consideration. Their number, location and 
timing will depend on the availability of financial 
and manpower resources. 

SUpply of Coal to I.P. Thermal Power 
Station, Delhi 

200.SHRI ATAl BIHARI VAJPAYEE: 
SHRI SHANKERSINH 

VAGHELA: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Government have 
received complaints about the poorqualityof 
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coal supplied to the Indraprastha Thermal 
Power Station in Delhi. 

(b) if so, the detials thereof and the 
action taken thereon; 

(c) the specifications of the quality of 
coal required by the aforesaid power station 
and of that actually supplied; and 

(d) the reasons for not supplying the 
required quality of coal to the said power 
station? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF CAOL (SHRI S.B. 
NYAMAGOUDA): (a) to (d). There have 
been complaints from Indraprastha Thermal 
Power Station of Delhi regarding quality of 
coal. Thesecol1l>laints recieved overaperiod 
of time relate to oversized coal, coal mixed 
with s.hales & stones, and slippages in grades 
of coal. . .._ .' 

'Coallndia Ltd. who were asked to look 
into these complaints have reported that 
Indraprastha Thermal Power Station was 
designed to use coal of Useful Heat Value 
ranging from 3600-6350 K.CallKg, With an 
average Useful Heat Value of 4975 K. CaV 
Kg. The average Useful Heat Value of coal 
supplied to the plant during 1991-92 was in 
the range of 4790-5792 K. CaVKg. However, 
the Government have advised coal 
co"1>anies to strengthen their quality contr,?1 
infrastructure, grade coal correctly and 
establish coal handling plants so that all coal 
to power stations is eventually despatched 
throguh these plants. The coal companies 
have also set up national and regional coal 
consumers councils to monitor redressal of 
consumer's complaints/grievances. 

Afghanistan President's Comments of 
Muslims In India 

201. SHRI PARASRAM BHARDWAJ: 
DR. D. VENKATESWARA'RAO: 

Win the PRIME MINISTER be pleased 
to state: 

(a) whether the attention of the 
Government has been drawn to the news 
item regarding Afghanistan President's 
comments on the Muslims in India as 
appeared in the Hindustan Times dated May 
19,1992; 

(b) if so, the reaction of the Govemment 
thereto; 

(c) whether the Government had taken 
up the matter with that country; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIROO): (a) Yes, Sir. 

(b) to (d). Government have taken up 
the reported comments of the former Afghan 
Presidentwilhthe Govemment of Afghanistan 
through our Ambassador in Kabul. The facts 
regarding Indian Muslims and the situation in 
J&K have been conveyed to the Afghan 
leadership who have clarified that they have 
no intention of interfering in the internal 
affairs of India. They have also expressed 
their sincere desire for building closer relations 
with India. 

Authorisation to MPs for Signing 
Passport form 

202. PROF. RADHIA RANJAN 
PRAMANIK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to 
reintroduce the system authorised Members 
of Parliament (MPs) to sign In passport form; 
and 

(b) if not, the reasons therefor? 

·THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (~) and (b). The procedures 
for verification are under review. 



517 Written Answers ASADHA 17,1914 (SAKA) Written Answers 518 

Duty Free Import of Coal 

203. SHRI M.V. CHANDRASEKHARA 
MURTHY: Will the Minister of COAL be 
pleased to state: 

(a) whether the Federation of Indian 
Chambers of Commerce and Industry has 
urged the Government to allow industrial 
units duty-free import of coal to tide overthe 
persistant coal shortages; 

(b) if so, the reaction of the Government 
thereto; 

(c) the time by which the demands of 
FICCI are likely to be considered; and 

Cd) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI· S.B. 
NYAMAGOUDA): (a) Yes, Sir. 

(b) to (d). The proposal is under 
examination of the Government. 

Passp,ort Office, Mangalore 

204. SHRIMATI CHANDRA PRABHA 
URS: 

SHRI OSCAR FERNANDES: 

Will the PRIME MINISTER be pleased 
to state the present development with regard 
to the establishment of a new Passport 
Office at Mangalore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): A proposal to open 

new Passport Offices at several places 
including at Mangalore is under consideration. 
Their number and timing will depend on the 
available additional financial and manpower 
resources. 

Self-Employment Scheme for 
Unemployed Educated Youth 

205. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state: 

(a) the numberof unemployed educated 
youth benefited under the seH-employment 
scheme during 1990, 1991 and 1992 so far, 
State-wise; and 

(b) the stepstaken/proposedto betaken 
to ensure that the assistance under the 
scheme is provided only to the poor and 
needy youth? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL DEVELOPMENT) 
(PROF. P.J. KURIEN): (a) State-wise 
information regarding number of un-
employed educated youth benefited under 
the self-employment scheme during 1989-
90, 90-91 and 91-92 is furnished in the 
Statement attached. 

(b) The SEEUY scheme aims at 
providing assistance to unemployed educated 
youth who are not able to muster their own 
capital. A ceiling of income of Rs. 10,000/-
per annum per family has been fixed as 
eligibility criteria in order to ensure that the 
assistance under the scheme is provided 
only to poor and needy youth. 



519 Written Answers JULY 8,199' WrMten AnSMJrs 520 

~ 
Q)'- . 

~.~ 0> C> 0> o.n N ..... C> 0 C> ~ g .c:: ~(i It) "It IX) ..... "It C> C? ;:::. <:> C? 
~ 

0)- IX) "It C? o.n 0> ..... CD ..... O)c: co C? IX) N "It C> 
).. --~ 
:::l '-

~ 
CD 
£: ..... 
~ c: 
:3 
c: 
III 
~ - ..... ..... I/) 01 I/) I/) ..... "l) 0) <:> co g 

~ 
"It co ;'1i ~ "It ..... C? ~ en ;;; N c: ..... <:> <:> "It I/) CD N "It "It <:> ..... 0 IX) C? N N I/) N ..... 01 ';:: 0) co co u --c: 

III 
II) 

£: 
:3 
~ 
"l) 
!! 
~ 
-6 
CD 

l- I z 
III ~ :::e ~ loLl 

~ E cp 
"It co "It IX) en C? <:> <:> co <:> en c: ~ :; :3 CO) <:> ..... CD ~ co N ~ C? C? "It 

f/) Cs "It ~ ~ <:> "It ..... N <:> "It 01 N ..... 
0) ..... M 0> o.n N co CD ..... CD 

~ 

.... 
~ .c .~ 
~ .c en .c 

CD en rn 1:1 .c CD CD en 
CD (\,j 1:1 ~ CIJ ~ CIJ £: ~ 0- :lI::: ... - 0- m all CIJ 0- .E 
0 CIJ .>C 

~ ... 
~ E (ij c .c ::I as as ::I 

~ as ~ E (ij .!!l >- .Q. .s::: til iii iii .c CIJ 
1:1 rn ~ E E E ~ 1:1 .s::: c 

~ C ell .c '3" CIJ til CD as CIJ III 
< < iii C) J: :f til :lI::: :lI::: :E :E :E .., 

~ _: N r) ..t an cD ,...: cD 0; ci _: N 
c;j .... .,.. 



521 Written Answers ASADHA 17, 1914 (SAKA) Written AnSWAt'S 522 

Q) Q)' E ~"~ co ~ II) II) 0 co N Q) , - 0 0 C;; U; ~ 
~ 

.... 111 10 co II) "<t N 
0)- N ..... ..... N "<t 0'1 "<t O)t: "<t "<t II) CD 0 

:>- .... ~ 
::> 

..._ 
LU 
LU 
tI) 
Q) -s .._ 
~ 
t: 
::3 
c: 
III 
~ "<t "- CD f6 0 CD II) N ~ CO) CO) N 
~ 0) 

N II) "- CO) N 0 0 0 N N c: ~ II) "<t CO) 0 II) N N 0 "<t ..... II) CD CO) "<t "0::; 0) U .... c: 
III 
II) 

-s 
::3 
~ 
~ 
!!! 
III u 
-6 
Q) 

"2 
~ 
.~ 

~ Q) ..... 0'1 0 co C:: 0 ..... ..... 0 ..... N CO) N 

~ 0'1 II) "<t 0'1 N 0'1 CD ~ ~ 
N ::3 CO) U) ~ U) .... 0) "<t ..... II) CD CO) U) 0 .... 

~ 

.... 
~ ! .c 
~ II) 

~ 
0 II) 
U "0 

.c Z ~ Q) II) tii all 0.. -s III ::::J II) OJ .... >- "0 c "0 ~ c c tii 
0 III c III til Q) III .c 

tii til til 0 r E Z I! Q: ED E :il ~ .c tii II) til ti :i2 E ::::J lii (ij til c: OJ a II) .e- III 
~ 0. "0 ::::J 

~ 
"C "m (II (II til 0 ::::J en til ~ 5 ~ 

c ... 
::E z 0.. a: l- e( e( 

~ ..... (OJ ~ .,; cO .,..: cO oi 0 .- N (OJ ~ 
US ~ N N N N N 



523 Written Answers JULY 8,1992 Written Answers 524 

~ <\I~ . . 
CD 

Q) ._ 
~ CD 0 0 0'1 .: 6 It) , --c: -~ It) N M 0'1 CD 

~ 
0)- N ~ Ole: <0 

).. -~ ..... 
::l '-
UJ 
UJ 
(I) 
CD 
'£ .... 
~ e: 
::l 
e: 
~ - <0 
b Q) ..... 0 0'1 M It) N to 
e: 6 N N 0'1 0 N <0 

M 
~ 0) 0 0 Q) 

e: N 0'1 ~ 
II) a> . .N 
-s N ~ 
:::I ai""': 
~ 

NM 
c: c: 

b 00 
~ "'''' ~ 

I'll. I'll 
'" 11) ::l '" '" b !~ CD 

b 01 01 
Q) ee 
§ ll-a.. 

§-
I I 

<:) · Q) 0) · C: 0 co .: a> 0 0 · ::l ~ 0'1 '" N 0 M '" N (0 - N It) 

0 <0 - 0 

~ 

N 
a> 
~ 

I-
CD "OM 

~ > Q) c: 
I'll SO 

.l!! J: 0.'" 
(I) .... CD I'll I'll 
CD 01 i- ::> .... '" -", -s € I'll ~ CD 0 o CD - I'll Z ... 

~ 
c: .... 

0 .21 all E CD all 1'11 01 .r. c: 1ie 
~ 

"0 I!! I!! .~ c: -g .r. !II "OD. 
!II "0 I'll 0 '" E "ii 

~ ..r:: 
~ ~ 

N 0 ~ I'll ~ 0 ~ a.. a I I 
9: 

~ an cO r-.: cO a> 0 
~ 

US N N N N N M M 



525 Written Answers ASADHA 17.1914 (SAKA) Written Answers 526 

ExtradHlon of L TTE Chief 

206. SHRI PAWAN KUMAR BANSAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
requested Sri Lanka for extradition of L TIE 
leaders accused in the assassination of 
former Prime Minister, Shri Rajiv Gandhi 
case; and 

(b) if so, the progress made in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO fALEIRO): (a) and (b). The 
question of a formal requestto the Sri Lankan 
Government for the extradition of L TIE 
leaders accused in the assassination of 
former Prime Minister, Shri Rajiv Gandhi is 
under Government's active consideration. 

Scrapping of the Sale of CAVCTS by US 

207. SHRI B.N. REDDY: Will the PR1ME 
MINISTER be pleased to state: 

(a) whether the US scrapped the 
proposed sale of the Combined Acceleration 
Vibration Climatic Test System (CAVCTS) in 
the wake of launching of Agni, as reported in 
the Hindustan Times, dated 25th April, 1992; 
and 

(b) if so, the reaction ofthe Government 
thereto? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUAROOFALEIRO): (a) Yes, Sir. Afterthe 
launch of the Agni missile in 1989, the US 
Govemment denied India revalidation of an 
export licence for the CAVCTS. 

(b) Government regret the US 
Government's decision to deny export of the 
CAVCTS and the decided decided to design 
and develop such a system indigenously. 

Passport to Students 

208. DR. VASANT PAWAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government proposed 
to issue temporary passports pending police 
verification to the students appearing in 
competative examination s conducted by 
foreign universities; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whetherthe Government propose to 
take any steps for the simplification of. 
procedure for the renewal of old passport. 

THE MINISTER OF STATE fN THE 
MINISTRYOFEXTERNAlAFFAlRS(SHRt 
R.l. BHATIA): (a) and (b). Yes, Sir. Passport 
Officers have the discretion to issue sholt 
validity passports to students appearing in 
competitive examinations conducted by 
foreign universities, based on the proper 
documentation submitted by the students 
alongwith the application. 

(c) Does not arise. 

(d) The Government is constantly 
reviewing the procedure for issue of passports 
and renewal of old passports with a view to 
si"l>lifying them. Currently a passport can 
be renewed after 5 years without any police 
verification. Issue of a fresh passport after 
the full term of the validity of 10 years of the 
old passport has expil'lKl can be done on the 
basis of a verification certificate and even on 
production of the old passport. 
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Distinvestment of Shares of Public 
Sector Undertakings 

209.SHRIR.SURENDERREDOY:WiII 
the PRIME MINISTER be pleased to state: . 

(a) whether the Government have 
decided to allot shares of selected public 
sector undertakings to Mutual Funds and 
financial institutions; 

(b) if so, the details thereof; 

(c) whether the Government also 
propose a second round of partial 
disinvestment of shares of public sector 
undertakings later this year; 

(d) the other schemes likely to be 
considered to raise resources in regard to 
wider public participation and to promote 
greater accountability; 

(e) whether the Government also 
propose to offer a part of the equity in these 
selected public undertakings to the 
employees; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISmYOF INDUSmy (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRiSES) (SHRI P.K. 
THUNGoN): (a) In 1991-92 Gove"!ment 
have already sold shares of selected PSEs 
to mutual funds and financial institution 

(b) Details of shares of public 5eCi • 
undertakings to be transferred to mutual 
funds and financial institutions are enclosed, 
in the Statement attached. 

(c) As already said in the Budget Speech 
for 1992-93, Govemmentwillfurtherdisinvest 
a part of the shares held in public sector units 
for a total value of Rs. 3500 crores during 
1992·93. 

(d) Besides disinvestment of 
Government share holding, the other 
schemes include issue of fresh shares 
debentures, bonds etc. by I?ublic sector 
undertakigns to the general pL. )Iic. 

(e) No, Sir. 

(f) The details are being worked out. 

STATEMENT 

Details of Sale of Share During 1991-92 

SI. No. Name of the Institution No. of Shares 

1. Unit Trust of India 57,44,16,900 

2. Canbank Mutual Fund 3,07,14,300 

3. General Insurance Corpn. 9,68,97,500 

4. life Insurance Corpn. 7,74,08,000 

5. llC Mutual Fund 1,11,21,600 

6. PNB Mutual Fund 12,07.200 
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Motion of No-Confidence 

530 

in the Council of Ministers 

SLNo. Name of the Institution No. of Shares 

7. SBI Mutual Fund 2,85,19,500 

8. SBI Capital Markets 84,60,300 

9. Indian Bank Mutual Fund 28,66,500 

10. Bank of Baroda 1,72,37,200 

11. Allahabad Bank 62,01,100 

12. canbank Rnancial Services 30,68,400 

13. Corporation Bank 59,54,200 

14. Bank of India Mutual Fund 80,54,400 

Total 87,21,27,100 

12.00 hrs. [English) 

[English) MR. SPEAKER: The lady Minister will 
give all the information. Please contract her. 

MR. SPEAKER: I am taking up some I will explain to you in the chamber. 
other matter. 

( Interruptions) 
[ Translation) 

MR. SPEAKER: I cannot shout like you 
SHRIMATISAROJDUBEY(A1Jahabad): from here. Please sit down. 

Mr. Speaker, Sir, I have given you notice 
regarding this matter, it relates to my 12.02 hrs 
constituency..... Why am I not allowed to 
speak? ANNOUNCEMENT BY SPEAKER 

[English] 

MR. SPEAKER: Do not do 6ke this. 
Question Hour is over. Please take your 
seat. 

( InterruptioQs) 

[ Tmnslation) 

SHRIMATI SAROJ DUBEV: I belong to 
Allahabad, I have more information .... 

(I) Motion of No-Confldence In the 
Council of Ministers 

[English) 

MR. SPEAKER: I have to inform the 
House that lhaw mceivedtwenty..six notices 
of Motion of No-Confidenc:e in the Council of 
Ministers under rule 198 from Sarvashri 1aI 
K. Advani, Madan 1aI Khurana, Alai Bihari 
Vajapayee, Satyanarayan Jatiya, Dr. 
laxminaIayan Pandey, Sarvashii Devendra 
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Extention or Tenn or Fertiliser 

Pricing Committee Council of Ministers 
Prasad Yadav, Ram Vilas Paswan, Srikanta 
Jena, Jaswant Singh. Shri Somnath 19. Shri Pius Tirkey 

Shrimati Saroj Dubey 

Shri Ram Prasad Singh 

Chatterjee, Shri Pius TiOtey. Shri George 
Femandes, Shri IndraJlt Gupta, Shri Chitta 20. 
Basu, Shri Hari Kishore Sikn Singh. Shri 
Ram Prasad Singh, Shrimati Saroj Dubey, 21. 
Shri Upendra Nath Verma, Shri Sharad 
Vadav, Shri Rabi Ray, Shri Brishin Patel, Shri 22. Shri Ram Vilas Paswan 
Pratap Singh, Shri Mohammad Ali Ashraf 
Fatimi, Shri Ram Sundar Das, Shri Roshan 23. Dr. Laxminarayan Pandeya 
La! and Shri Syed Shahabuddin. • 

All the motions and put together and 
then ballotted. Shri Jaswant Singh has 
secured the first place in the ballot. This is 
the serial order in which the names have 
come out in the ballot: 

1. Shri Jaswant Singh 

2. Shri Ram Sunder Das 

3. Shri Satyanarayan Jatiya 

4. Shri Srikanta Jena 

5. Shri Pratap Singh 

6. Shri Chitta Basu 

7. Shri Somnath Chatte~ee 

8. Shri Roshan Lal 

9. Shri Indrajit Gupta 

10. Shri Brishin Patel 

11. Shri Atal Bihari Vajpayee 

12. Shri Upendra Nath Verma 

13. Shri Mohammad Ali Ashraf Fatimi 

14. Shri George Femandes 

15. Shri Lal K. Advani 

16. Shri Syed Shahabuddin 

17. Shri Devendra Prasad Vadav 

18. Shri Madan Lal Khurana 

24. Shri Rabi Ray 

25. Shri Sharad Vadav 

26. Shri Hari Kishore Singh 

The Motion reads as follows: 

This House expresses its want of 
confidence in the Council of Ministers." 

May I request those Members who are 
in favour of leave being granted to this 
Motion to rise in their places? 

SEVERAL HON MEMBERS: rose 

MR. SPEAKER: As not less than 50 
Members have risen in support of the Motion, 
Leave is granted. The discussion may take 
place on 15th and 16th of July, 1992. 

SHRI P.M. SAYEED (Lakshadweep): 
Till then, they have confidence in this 
Government. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): We have to tolerate many things. 

12,05 hrs 

(II) Extentlon of Term of Fertiliser 
Pricing Committee 

[English) 

MR. SPEAKER: Members, on 
December, 19911 made an announcement 
in the House in respect of constitution of the 
CommIttee on Fertiliser Pricing under Rule 
254 ot the Rules of Procedure and Conduct 
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of Business in Lok Sabha. The Committee 
were to make a report to the Speaker within. 
six months. At the Committee's request, I 
have since extended time for submission of 
their report on or before the last day of the 
current session of Lok Sabha. 

12.06 hrs. 

RE. INCIDENT OF KILLINGS IN 
KUMHER (RAJASTHAN)- contd. 

[ Translation] 

. SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, I have given notice of 
adjournment motion that the business 
included in the list of Business .... 

[English] 

MR. SPEAKER: I have disallowed the 
adjournment motion. You can discuss Ihe 
matter in some other form. 

[ Translation] 

SHRI RAM VILAS PASWAN: ...... Please 
adjourn that business and allow a discussion 
on the adjournment motion. In fact atrocities 
are being committed on the people of 
depressed classes throughout the country 
butth~ incident of Kumbher is really a matter 
of shame for the entire country. 

Mr. Speaker, Sir, the most important 
aspect of the incident is that we, the members 
of all the parties were looking for Shri Ratilal 
Varma-the member of the B.J.P. Manyhon. 
Members oflhe Congress are also not present 
at the moment Shri Arvind Netam, maharami 
of Tripura and several other members had 
gone there and there can not be a more heart 
rending incident than this. More than 50 
thousand people from the surrounding areas 
of Kumbher have now gathered at the Boat 
Club. The Situation is so alarming there 
today thai notfrom one ortwo villages butt he 
people from as many as 70 villages are 

. migrating and the tragic aspect of thi$ is that 
a similar incident, as took place in Tsunder, 

has once again taken place which all are 
worried cutting across party lines. The police 
went there. I would directly blame the 
Administration I do not want to level any 
~harge against any caste. Had it been a 
conflict between the people of two castes, 
there would have been only one or two 
casualties and a few cases of injuries but 
there would never have been such a big 
incident. The most remarkable thing about 
the incident was that the police went there 
and searched the entire village. The 
depressed were taken out from the village. 
We all went there. Shri Buta Singh inquired 
as to why the village was searched. They 
replied that they got information that the 
villagers were having explosives 
(Interruptions) When we enquired as to where 
are the weapons, we were told thatthey have 
been seized. When it was asked whether 
there was any record of the seized Weapons, 
it came to our knowledge that there was no 
such record. The pOlice went there, arrested 
the villagers and drove them out of the 
village. The S.P. says there at 2 p.m. that 
there were only 400 policemen with him 
whereas the crowd was of 10,000 people. 
So, what could he do? The entire village was 
set on fire and little children were burnt alive 
and the people were killed. This is the 
incident of the 6th and we went there on the 
18th June. I would like to ask from the 
members of the B.J.P. whether they did not 
see there the roasted bone even on the 18th 
June. I had a talk with Shri Shekhawat Jee. 
He said that the Home Minister had gone 
there and Digvijay Singh had also gone there 
and t!'ley were also to go there the day after 
tom~1 ow. The people came from there the 
next oay. Then a talk took place with Shri 
Digvijay Singh Jee. He said that he had 
initiated action against the guilty officials. I 
would like to ~now the name of the person 
against whom action has been initiated? I 
would request Shri Advani Jee to gather 
infolm;:ltion about it. I do not want to enhance 
the importance ofthatS.P. by mentioning his 
name. Men of all the parties believe that the 
additiQnal S.P. who was \'>ehind it. had a 
direct hand in it. He was made the additional 
S.P. of Bikanei·. The S.P. who had his hand 
in the incident was made the S.P. of transport 
at Jaipur.to mait money there. 
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Mr. Speaker, Sir,lwould like to say that 
it is not a matter relating to any party Shri 
Advaniji and Shri Atal Bihari Vajpayee had 
raised the question of propriety when Shri 
Madhavrao Scindia uttered on word, they did 
not let the proceedings of Parliament run for 
two days. It was only one word told to them 
in protest of which the Parliament could not 
function for two days. i.e., on 7th and 8th 
August. The' killing of as many as 50 
depressed people and the manner in which 
the massacre took place is unprecedented. 
Information inthis regard should be gathered 
from the hon. Chief Ministerwho hadgoneto 
the place where whole conspiracy was held; 
he had gone to the house which belongs to 
an Ex-M.P. I do not want to mention here the 
name of any party but he has recently 
resigned from the Congress Party. Going to 
the palace of that king, the Chief Minister did 
not have the courage to call the king and 
enquire anything about, it. The Chief Minister 
reportedly had his meal there and thereafter 
came his statementthat there was no human 
sacrifice. I would like to request all the han. 
Members of Parliament to come to the Boat 
Club where the priest of the temple is present 
amidst the crowed of fifty thousand people, 
the fact can be ascertained by asking the 
people to raise their hands. (Interruptions) I 
am not mentioning the name of any party. 
(Interruptions) As I have not mentioned the 
name of any party, Shri Joshi need not be 
agitated, but the fact remains that there was 
one case of human sacrifice following which 
the entire village was attacked. 

Mr. Speaker, Sir, I would like to ask you 
whetherthere can be anything more important 
10r the House than this. 

( Interruptions) 

Mr. Speaker, Sir, whenever any 
discrimination is made between blacks and 
whites we have been supporting south Africa. 
We express our solidarity with them, 
whenever any atrocities are committed on 
them. Even in the United States of America 
if any black is physically assaulted, violence 
rocks the whole country. But Mr. Prime 
Minister even after forty-five years of 
Independence nothing happens on the 

gruesome incidents in Kukher and Trundur 
in this country. I would like to submit that it is 
not a issue of any political party. In the year 
1977 I was elected to this House. Then 
Chaudhary Charan Singh was the leader of 
our party. At that time Belchhi incident 
happened. Those days I was in the ruling 
party. We had brought a human bone from 
there and we had dared to present that bone 
to the Government of our own party. 
Congress was not in majority then and they 
did not have any knowledge of it. Therefore, 
we never raised such issues on party lines. 

I would have felt very happy if you had 
raised the issue of killing of ten dalits 
preceding. The Barah inCident which was 
raised by Mr. Advani.1 would have supported 
you in this House happily if you had raised the 
issue in this House. But you did not raise that 
issue you raised the issue later on only when 
other people were killed. 

Mr. Speaker, Sir,l had gone there and 
have would like to admit the corne back with 
a very heavy heart. I would like to submit to 
Shri Advanijithat he can ask his Cheit Minister 
or can got it enquired by CBI to find out if we 
have uttered even a single word there. We 
did not say anything that could add fuel to the 
fire. You can stop them from raising their 
voices. They are poor, oppressed and belong 
to downtrodden class. They have lived in 
silence for last thousands years. You can 
force them to keep quiet even now. 

Shri Balram Jakhar and Shri Natwar 
Singh are present here. H the leader of the 
communitywhich attacked those people had 
condemned the killings, the response here 
would have been quiet different. Today, 

• nobody is speaking from that side. In this 
House. only Shri Ram Vilas Paswan, Shri 
ButaSinghandShriKaikaDasareexpressing 
their views. It only the above mentioned 
people alone will raise their voices, on the 
issues of killings of the people belonging to 
down-trodden class, the problem may not be 
Salved. 

Mr. Speaker. Sir, t would like to say to 
you that in the meeting of the National Front 
and left Front held today inspite of many 
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other important matters the issue of Kumher 
was taken up on priority basis on the request 
and many members requested that the 
Kumher incident should be taken on priority 
basis as it is a blut on of the people humanity. 
I would like to thank the left Front colleagues 
for this. 

I would like to submit that we should rise 
above party politics to solve and discuss 
such matters. Politics should not be brought 
in such matters. All the officials responsible 
for the incident, should be punished 
irrespective of their rank and position. Today 
the leaders of all the political parties are 
present here. They should make a declaration 
in this House that if any number of their party 
is foundguilty inthiscase, theywouldsuspend 
him from their party. 

Mr. Speaker, Sir, I would also like to 
submit that any official found guilty in the 
incident should be arrested. His property 
should be attached and itshouldbedistributed 
among the poor. Government should 
constitute a force of volunteers ot the 
oppressed and the downtrodden. they 
should be provided a man. H Rajasthan 
Govemment had adopted 2 natural attitude 
in this matter then there would have been no 
need for us to say anything. But Rajasthan 
Government is trying to save the guilty. It is 
shielding the people in the administration, 
therefore I would say that the Rajasthan 
Government has no right to stay in power 
even for a minute. Therefore, f demand 
resignations from the Chief Minister of 
Rajasthan and the Minister of Home Mairs. 

Our Prime-Minister is present here. CBI 
has conducted an enquiry. We know the 
natu59 of the reports they give. What is 
contained in that report. Similar incident had 
occured in Tsundur but till today, '10 guilty 
person has been punished. All the person 
found guilty have escaped unpunished. We 
visited the site of incident and we had 
demanded an enqUiry into the incident. Mr. 
Prime Minister, your party is in power there. 
The oRressedpeople have been killed during 
the regHne of your party and guilty have not 
been punished. What meassage does this 
conveytothepeopleofthecountry?Voutak 

about providing ralief to the people of the 
oppressed classes, but exac:tlythe opposit is 
happening in the country. They are notgetting 
relief, they are being killed. Mr. Speaker, Sir, 
I demand that the adjournment motion given 
by us should be accepted and the matter 
should be dscussed. 

THE MINISTER OF AGRICULTURE 
(SHRI 8AL.RAM JAKHAR): Mr. Speaker, 
Sir, Mr. Ram Vilas Paswan has submitted 
that we are silent over the issue, it is not 
correct ..•.•.. (lnterruptions) 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Has the discussion 
started? (Interruptions) 

SHRIINDRAJIT GUPTA (Midnapore): 
We can take itthat the discussion has started. 
( Interruptions) 

[Translation] 

SHRIBAlRAMJAKHAR:Wecan never 
think of such things as Shri Ram Vilas Paswan 
has submitted. When we paid a visit to the 
place where that incident took place we . 
issued statements there also and we 
mentioned it in the press conference. We are 
human-beings and we believe that all are 
equal. Any human-being would hale to believe 
in suCh things. He would never like to be 
influenced by such things. 

SHRI RAM VIlAS PASWAN: Mr.Jakhar 
you want there, please inform us about the 
things you witnessed there. 

SHRI BALAAM JAKHAR: Any person 
who commits evil deeds, is wrong, irrespetive 
of the to which be belongs, community. One 
who supresses poor people, is committing 
atrocities. We must raise our voice against it. 
Since you are charging our party we would 
face the charges with all our might. 
( Interruptions) 

SHRI KAlKA DAS (Karolbagh): I had 
also paid to visit to the incident area. It is 
wrong to say that they are shielding the 



ggillljty .FIfBt!obial': .the,~CtiIeHAitlister·'of 
RHiil!stitaD rhadclJrmMidhe,Mimiste£lotJHdmB:. 
AMimto tioid<3i £8l3eoquOy)BndcSubiJritttid'_ 
tttatl1th&eqll~ ,-SBouidci>9' puoishedcj Iti 'is 
abf;8!r4.ouea:tttal1tMlgllillfpeopll!lSROokll" 
betpooisbed.:iTIiis 9s;3NfOog 10 :say '~hat the 
looabGmremmentjs'Protsetmg'1he·goiMiy, 
TJ\em 4sllothing]jk8:that:: 

MRFSBEAKER: Cf1aodrakarji, first let 
us this issae<be:disposed off .. 

SEH\JASWAm~ShriRamVUas 
Pl:lsnt:i has fightiy'soomkted thatif he cannot 
expPlSS :nis'£ellt1ments:in the House then 
vmem,'Sbould tie -express his views. The 
samei1eelitlgi1as'~been endorsed by Stlri 
Adwmi1lndShri Vajpa)1ee. This Hosue :is but 
far,the expressioo ot.,iews; BUt atthe same 
time41 iSalsotruethaht isoot a.stageJorthe 
politicmh!hl'alfy.o elfif9Ssion 'of one~s views. 
Elivqtf1oe:,s' feelings should 'be' property 
expressed with' your wrmis:sioo' and' .only 
thee -it :wtruld ~ meaningful StIri Paswan 
asse[ted.ag~in and :again 1hathe--did flOUry 
tog~politicalcolauriattiewholeaffair.1 do 
notpmsumethatt.Je is polmising it. ACtually 
he(YNlDt$ 10 'Blfires5 tllmseH in the .House. 
BfJtwhileexpressinghis feelings tle has alSo 
reisrreddo1)ome,jaasuAd,tleoisions and I 
ammieong 110 .thembecause.in my opinioon 
thMiaoseiSBould,i:le<apprised ot fully facts. 
It Is coDlJGtlhat fiots did 1ake plaoe , ltis also 
cor:rect1hatwneoolWrfiots take place, there 
is .some thing :behind ·them: RaJasthan' 
Government ordered 11 judicial·enquiry into 
theincideotand suggested CBhmqu iry to fix 
r~tdr:thecrime.BDththedecisions·. 

W8lBdalrSn within 'twenty .four hours of 
happening:oUhe,mident· 

Sbti HamVlJasji has :spoken 'about the 
ofUbersthelBiJdoflotwant1Dgobythecaste, 
oooHiClem;:lbe ,mGt, ~howevef; Temaros 1hat 
theDSbictMa9~otthealBameloog~tov 
ai:: Sllbedoledr; Daste,- He;· was::. alSo'. 
removed;; .. (IrneFllJptioDs);~ ..... IGlo'llIot:want. 
to gg:iar.oo :this tirlle~ase1hlsieadEi~():lL 
wtOog9~tt1rf:iawAoog~ weee.tiWding!he.· 
ofjitlrr~ ontheeneettastsand.Iig~Dr;Tflls~ 

shoo...: lioLbe~aSftrirR:iswaBjiihas', 

got)evfHY\(igtlt't~,otl" 
creuemmee~lhaal1l-16mostdemaaa1, 
it!~ 

SbtflW!Ri\MNIlNhAASW~ I 'have 
demanded1loly'lhatreeigQation ottl!&Gllief 
MinistBr;noUhe_missaJootIa.GlMafnTml'lt 
otHajasthan; 

SHRF'JASWANT SJNGM:' ~mght 
bean errorinmyhearing:lThisjsalso-within 
his rightto .demandth&'fe8ignation ot1i'» 
Cheit Minister. But wAat is·tlile:basis'DUbis 
demand? WIll 'this -Hosue-1le:'atJi6e.to 'mDIK 
property ~f we start demanding the removal 
of Chief Mihismrs for any .incident in a state 
without considering' as to vd.lictl problem 
gave birth'to it and wahl poillioalfOOlX:e is 
behind.it? Aupeesonelaklq'~givenw\tbin 
24 hours to the family.of eactl' deceased 
person ...... (lntemJptions) On1nad9matldDf 
some.of the colleagoee,.a.teamottI'l8C.P.t 
members 'went th8f& andjt-demandect.tbat 
the relief amount shoold.be-5'.Jakhs instead 
of 1lakh. Therecantle adiffoo:mceotopinion 
abouU.1 woold:like·to submit tbattbis House 
shouldnottake th&joblilf.evaJuating1he.pr«:e 
of lost tivesAUs flat just tmatthe:Gcwemmont 
of Rajasthan fixes1he;nlliel·amount as one 
lakh and 'the C.P.I. 90ee ,ahead of it by 
demanding 5 lakhs ,and yet some. other 
suggestsmore·thM'eventhat. Th&wtueof 
lifeshouldnotbe,ellaluatedllk8i1his, Whatever 
happened theredv.as very .tEd. a!l(L so 
whatellersmpstheGavemmootooRajasttaan 
has taken wahln 2iI- :hoarsJlIaEFbesn 1aken 
under the,leademhip:oHhe Obiet :Mi1ljster. 
SflriflamVilasji must makaciJis demaOOWt 
he wiH surely ,havet.to)giv&'n:Je ·a;right :10 
mentioo1hat,attellthisincidentaa'aJiegatioD 
ofpartisan<shIpJsbeing1pvelledagainstsuch-· 
abig1eade['ofC)o(1party~f1as~4Q' 

years 'Of, PJlblicdite~ 

SHfIf\Ri\M.vtMSPMWA»JH~. 
trieddioaftow.thatthlMlbOCIObIaf,t.IiI1ister tat: 
gone'10jh9<:pIao&_BfWt~i 
themtJr:derwasitatcflBOO •.•..• (~aos);. 

S1>flIIf: '.JNiNI'ItNfT SINCIllrt~· II weat 1 to;, 
KaiDihBr:.c .•.•• (""llHJrrIpPtioB~ )AaatWi8jilitlas 



anCll;ljeCtionltbatr.1.lbert1be;bon. Chief.Minister 
-arri'lad -at ; UTe ~ptace .of 
~taooe ..... (ln1err.pptions) 

(EqiJliSl,l] 

;MR. SPEAKER; t 11linktWEI should not 
disalss tbeChief .Minister in the Parliament. 
leave:it altha!. 

[TransJatioiI] 

SHRI:.IASWNATStNGH: Mr.Speaker, 
Sir; becausetner'9'was.a reference, so ':had 

. to refertocitaoo'it'was my duty to do sol:It'is 
notgood 1O'wash off the imgge built after40 
years .of: public service .. What :dlftefeoee 
does it make to me? I take. very seri08~y 
what hasbeen.said bere by Ram Vilallji; He 
sp6keaboottbecase.Of bllmansacrifiee;~1t 
isa.wry ser:iousthing in:ilself. Ham,Vilasji 
has mentioned .abo(Jt this in 1he· HOl:lse.' I 
would Iilre to submit befOl'e. you 'that I halle 
more facts. If' I.put tbose facts. Ram Vilal>ji 
woufdS<Jythattl1eyare'wrong. I'do no1'....,ant 
to raise controversy 'whether Ram Vilasji is 
patting ,wrong. taets. or I am puttil}g:,wrol]g 
facts, The Government of Rajasthan ,has 
Ofdered, a Judicial inquify. 'That. iqquifYvWlIl 
loak to into ;all too'tacts. 1t.1be .0.:8.1: bas 
on:iefedan'inquriy,everyone-,wiU come.under 
its pt1l'Vi9w.whetller 1hey.are tbe'melllof1be 
Congress: Party· 'Or 1he:.M..L:Asiassociawd 
with the,Janata,Dat orltbiU.tL::'As.associlHsd 
with thetAjit. Siqgh:;groDp~ot'Janata Oat: I 
would like: to madt~a:\ raquest:1hat:'thefe 
shoutdbe a wlLdiscussion omitJbut l.would 
also reqtJ6st that 'tbe<:GQvernment ;oHodia 
$tloI!1ldask tQe:GQvemmentofRajastban 10 
send~~~nd1hem1Be~scus~on 
strol!lidbe.based:ontbatl wart,Ollly1ben1he 
:discuss:im:willbaOasedJon .tacts:otbEN!!lfise 
;it.wilLotvy result in :r:naking:,sUooatiofl5.aod 
.counter alleg.ations. ;This'm~yJaiso ;giva·an 
.opp0l'1UtT!tYWr1W cxMIeooeeSJCf,get,apQlY. 
So:itlleoomes lCl ftlspoBsibi~y:()tour:paQyjl) 
~any, :allooationjsmOOei!lgaisnl!it. 

,'A ~n :..()f~1Be ~mbSlli)la)JaData 
. P~y~oo'the;filPOti:ltha$.lputjdttll'ils 
• vi9w.l8Sr~~1i8s;posSible~Ntwr.Vri111be 
;man;)!)ftll8etBbmr\illCl,!Janala;;p~yrtemB.in 

S$iIeIIlr.~~tiort:is:J!l'laElQlooaiastttbem? 

·ltis notpossillleJl"hare sbolal~beaDoJdeflY 
,;discussiorton <it, 1baJdi5cossion:;$boialdJbe 
based on 1actsand:1t:lEt--::statEfGlWemmetlt 
should .. :be ,asked .10,8ooa, a-~porldrt ttlle 
matter.; The truth',wilt come outoi}l}WRoen 
1hereis some:discassioCl;jlShar81beaggilish 
of Shri flam Vj(as~,but it iUind5>.paresion 
here'in'1Ile,ShaP'l'bt-pdliticail!illa\ryJacidt1be 
Government orBjiljalWlan~s,critif:isEidladd 
.BCCuseddoflWtfl'minlftest' bllf· BnlbouOOflan 
· houllotfocawbmed~y; itisOt!lglJit:lg:lGsl*e 
tbe)protJIem. 

.SfIBIll,'AAM'.llIMSPMSWAN:r1"be 
Government bf1Bihar:ASlaccosedi bereJd8ljly . 

::.sHRJMSWANf,sDBH! ltisgghttmw 
::Biharit;beoef4tedp)IIus,whl:ittrJlpnwemeIitJs 
,attained ,theTe ?,·We.-,wiltb;;wa.ja 11hilllk-5'E¥)1 
:,setioD~y;.'LfliitdiscaS5iornSJ"E!quirec1 ilsbolldd 
'.ioo1dooa)p1ppe5lyYW&,WBtlt a:discuslSioni I 
· koewtbatactioMa«en~ytB~lWemmentbf 
,a~iatrtban ,is r .r;jght. t.No c: mher ':'Sta1e 
c_GovemmentJ baSidoo6\Wbat haSibeomdooe 
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effort should be made to check the atrocities 
againsllhedownlrodden and the Scheduled 
Tnbes. I remember that many decisions 
were taken in the meeting of the Chief 
Ministers with a view to check the recurrence 

• of such incidents, but it is a maner of great 
sorrow that such incidents are again laking 
place. After recurrence of such incidents it is 
claimed that such and such steps have been 
taken. We are not satisfied with that. 

I did not intend to narrate this case 
which, had brought to the notice of Shri 
Advaniji as also Shri Jaswant Singhji during 
the last session, but when Shri Jaswant 
Singhji elaborated as to how much security 
is being provided to the downtrodden and the 
Scheduled Castes in Rajasthan, I have to 
point out that a Scheduled Tribe lAS. Officer 
has been under suspension for the last 23 
months. For 10 days he was under remand 
andfor 48days he was underjudicialcustody. 
No F.I.R. has been filed so far and no charge 
sheet has been issued. Such things are 
happening in Rajasthan these days and yet 
they daim that security is being provided in 
Rajasthan. Mr. Speaker, Sir, before 
concluding my submission I would like to say 
that we do not want to wait for Rajasthan 
Government's Report. Han. Ministerof State 
of Home Affairs Shri M.M. Jacob has visited 
Kumher. I demand that Shri Jacob should 
place the factual report of his visit in this 
Hosue right now and a discussion on that 
report should be held here today. 

Moreover, I fully support Shri Ram Vilas 
Paswan's demand to dismiss the Rajasthan 
Government. I would also like to say that 
Government in Rajasthan should not be 
dismissed merely because it is the B.J.P. 
Govemment, but a decision should be taken 
todisnissthe State Govemmentirrespective 
of party H such tragic incident take pak:e in 
any state then only such incidents can be 
avoided. 

[English) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, as an Indian Ueel ashamed that 
we have tofacesuch situations in this country 
repeatedly. So many years after 

independence,1herearepeople Ilthiscountry 
- the most wlnerable sections of our society 
- who are being tortured, who are being 
discriminated against, who are being killed, 
against whom series of action are being 
taken by particular people belonging to a 
particular caste, and also officially, 
administratively. And they appear to be 
always at the receiving end. It is a matter of 
great concern that in every session of this 
House, we have to spend hours in discussing 
events concerning the scheduled castes, 
scheduled tribes and other backward people 
in this country. Time has come. We have 
been saying on the floor of the House itself 
that we do not wish to take it as a partisan 
maner. But we find that such incidents are 
recurring. And with impunity it is happening. 
There seems to besomething basically wrong 
in our approach, in our attefT1>t to deal with 
the situation. Probably only lip service is 
paid. Probably only some sort of consolation 
in words is given for these people. It has 
become almost a regular occurrence which 
is happening every time with great frequency. 

In this case, Kumher, we find that Mr. 
Jacob had gone there. I take it that at least 
by nowtheGovemmentof India has obtained 
a report from the State Government. Before 
a meaningful discussion can be held on this, 
we would like to know from Mr. Jacob what 
is the position. He ought to make a statement 
here and now. We ought to know what is the 
report of the State Government on these 
incidents. It has been described as the worst 
in recent history. It appears quite a few days 
before the actual incidents, there had been 
tension there. It was seen even from the Holi 
day which was on the 18th of March. There 
have been tensions. It was again on 1 st of 
June and again on 3rd of June. But what 
preventive action was taken? 

It appeared that two sections of the 
people on the basis of caste were 
congregating. They were holding meetings. 
One was threatening the other. As we find 
always, these people - the scheduled castes 
and daIiIs - are at the receiving end. n 
appeared that a panchayat was held by on 
communlyon the 6th of June and there was 
a gathering of more than 10,000 people. 
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They went on a march. In Bada Mohalla of 
village Kumher, they poured diesel and 
kerosene on the houses and in no time, the 
whole are" 'Nas engulfed in fire. 300 horses 
were brunt an'd 700 cattle roasted alive apart 
from human beings who were roasted. Now 
it is said that about 50 people have been 
killed. Many people are uotraced. They have 
left the villages. Is this a matter which has to 
be taken as routine matter? 

The Prime Minister is here. Merely 
saying: yes, judicial inquiry? When the report 
will come, we do not know. Whether the 
judge has already entered upon the reference, 
we do not know. One lakh cannot be paid to 
the dead man. Only a dead man's famify can 
be paid. You cannotfind outthe money value 
of a person's life. 

Why are such incidents occurring? In 
spite of sufficient warnigns there of the events 
to come, which were apprehended, why was 
no action taken? It is said that 300 policemen 
were present at a police station a few hundred 
metres from the scene of the carnage during 
the week-end of June 6 and 7. Sir, was there 
any complicity? Unifortunately, the caste-
wise diride has contaminated the police and 
administrative services also. And there is a 
demand that if a section of the people are 
being hounded, discriminated against or 
tortured, they say that they want a pOlice . 
man of their caste. This is how the cancer 
has gone deep into our body politic and 
social life. Therefore, they think that protection 
will be there if administrative officers and 
police men of that particular caste will be 
there. Otherwise, there is no protection. If 
administrative officers and police men belong 
to a different caste or a majority caste, then 
they will continue to torture them and they will 
not provide them protection. This is what 
they say. 

Sir, is this not a matter which reqUires 
the most serious conSideration of everybody? 
It is not sufficient that occasionally we shall 
discuss in this House when such incident 
happens. We do a sort of post-mortem; we 
make certain speeches. Then, again 
Juggernaut goes on, another incident 
happens, we wait for such an incident and 

again make a discussion. Sir, we find such a 
situation in every session of the House. I am 
not saying what should be done by the 
Government there at the moment. It is an 
elected Govemment but I would request 
them to do some soul searching also. Have 
you taken sufficient steps to see that these 
people are being protected inspite of three 
clear warnings that the trouble was brewing? 
Sir, Mr. Shekhar was the head of the CBI 
previously. At the moment he is 00. He also 
appears to have made certain sta'[)ments 
where he admitted that there was ,ension 
and people of different communities were 
getting agitated. There was some incident in 
a cinema hall or some killing in some 
agriculturalfield for something like. Therefore, 
people have gone out. Large scale damage 
has been done by fire; people are without 
shelter in many cases. They are common 
and very very poor people. What is being 
done? I would liek the Central Government 
to tell us what assistance the people obtained 
from them. Have they persuaded the State 
Government to provide assistance to these 
people who are suffering for no fault of 
theirs? The only crime is that they belong to 
a caste or a section of the society which is 
treated as a second or a third class citizen in 
this country because of their birth and 
avocation. Letthere be an end to it. Therefore, 
my appeal to all sections of the House is we 
have to rise above partisan consideration in 
a matter where human life is concerned. Let 
us not make it a matter of political fight. But 
where the political organisation is failing in its 
duty, where the political ou.!fit or the 
administration is failing in their dllty, it is our 
boundary duty sitting here in thin House to 
point out that and to demand proper and 
effective action to be taken so tha! not only 
the victims are protected but the guilty person 
are punished fully. No respite should be 
given and nobody should be allowed to go 
scotfree we have to see that in future nothing 
should happen to blotthe name of the country 
further. 

SHRI BUTA SINGH (Jalore): Mr. 
Speaker. Sir, today the proceedings of the 
House started with the discussion on the 
atrocities in Rajasthan, Kumbher and other 
pla;::es in Madhya Pradesh. We were only 
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trying to make this House express its deep 
concern over the happenings with the down-
trodden and with the exploited sections of 
our society. Sir, we are aware of the rules 
and procedures of the House. All that we 
wanted was that this should not be treated in 
a routine manner. It should be given due 
importance. It should be treated as national 
prestige. Unfortunately. some of the Members 
from the opposite side, especially the BJP 
Members, took it as if we are trying to great 
a situation in which the BJP Government will 
be criticised. Sir, the guilty mU$t be punished. 
I was expecting that the Leader of the 
Opposition, Shri Advani ji will rise above the 
party lines and will come to the House with 
grave concern over the brutal killing of large 
scale people. Women were raped; children 
were thrown into ilre. But, Sir, what I find is 
thatthe han. Leader olthe Opposition started 
issuing certificates tothe Government. By all. 
means, we are not here to accuse'a particular 
Chief Minister or a particular Government. 
What we wanted was that this House must 
take serious note of what has happened in 
Kumher. It is not an incident whiCh took place 
on one day in a given time, The incident 
continued for five Iqng days. It started 
happening on the 1 st of June and then on 
3rd, 4th and 6th of June also these incidents 
took place. All these major four incidents 
took place right underthe nose of the highest 
police officers; all those police officers present 
include, IGP. DIG, SP, Additional SP, and 
District Magistrate. 

H you look at the sequence of events 
that had taken place; on the first of June it 
was a cinema incident. That was allowed by 
the police. In connivance with the cinema 
officers they started prosecuting those very 
boys who had the tickets with them. They 
were thrown out, insulted and beaten and the 
police was not prepared to register a case. 
As a result of this there-was a reaction and 
the people started protesting on the road. 

On the 4th of June, a regular panchayat 
was held and in that panchayat a resolution 
was passed to teach a lesson to the Jatavs 
of that village. On all these day when these 
incidents were taking place in Kumher, which 
is only 15 Km away from the district 

headquarter,large armed force was present. 
Kumher is not a small village. It is a town well 
connected by road and telephone. 

When we are discussing as to what 
happened on the 6th of June, we must know 
who are the responsible people. I for one am 
not here to suddenly accuse that the Chief 
Minister is responsible. There are forces 
working in that area. It is a highly sensitive 
area which has created history in the past 1 0 
years. The State Government was sleeping 
with all the mighty force in the village itseH. 
What happened on the 6th is horrible. On the 
6th June, the police shoot on the basti of the 
Jatavs and took away all the able-bodied 
people. When the police knew that attackers 
from five-six villages were getting together; 
were hiring tractors and trollies and were 
coming fully armed to finish this basti, the 
police took away all the able-bodied people 
from the bastiand locked them up. The result 
was that there was nobody to defend the 
women, the old people and the children. So 
much so, the catlles were alsp thrown into 
fire. 

Therefore, Sir, this is a well calculated 
horrendous crime which took 5 days. Not 
one party, but all the parties have visited that 
place. We went there on 18th June, as a 
Scheduled Castes and Scheduled Tribes 
Parliamentary forum, All political parties 
represented in the House were present in 
that delegation. We questioned some of the 
district authorities and the whole story is 
malicious on the face of it. Any outsider will 
know how the things had happened. Hon. 
Minister of State for Home Affairs visited that 
place and he made a public statement. Is this 
House not entitled at least to have that 
statement? I would have expected that when 
the House would start today, the hon. Home 
Minister or at least the Hon. Minister of State 
in the Ministry of Home Affairs would come 
before the House with the statement. We 
would like to know from him what happened 
to the CSI inquiry. Is it still on? 

Sir, the information is thatthe CSI inquiry 
has been hustled up. (Interruptions) Mr. 
Speaker, Sir, I want to know from the han. 
Minister and not from the Han. Member 
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about the situation there. I am told that there [T raoslarjoo] 
are forces. There are very very influential 
forces who do not want the CBI to complete 
its inquiry. We want to know from the 
Government whether it is a fact or not. 

Therefore, Sir, may I request the han. 
Prime Minister that he should ask the han. 
Home Minister to come fully prepared with a 
complete and a detailed statement before 
this House and let us have that statement 
right now. 

It is because, it is a serious and a 
heinous crime. We cannot wait even fro a 
moment now. The han. Minister of State is 
here. He should lay before the House the 
detailed Report that he has prepared and 
that Report should be discussed. We are not 
here to score points. I know Shri Vajpayee 
can score paint's over anybody. We are not 
here for a debate. We are here to find a way 
out. 

This morning, the han. Prime Minister 
mentioned very rightly in the Party Meeting 
that it is not only the administration, it is not 
only the Govemment that can tackle the 
situation like this but the society as a whole. 
We must evolve a social action and that 
social action can come with the involvement 
of all the Parties. 

Therefore, Sir, I requestthe hon. Prime 
Minister to have that Statement laid before 
the House and let the hon. Members be 
given that Statement and let us start the 
discussion on this topiC right now. The 
discussion should not only be for Kumherbut 
also for other places where such heinous 
crimes have taken place. We must discuss 
it before any other item is taken up on the 
Agenda. This is my submission. 
( Interruptions) 

SHRI CHANDULAl CHANDRAKAR 
(Durg): Sir, I am on a point of order. 

MR SPEAKER: We can do it one after 
the other and not at the same time. Now, 
there is no point of order because there is no 
order at all. 

SHRI RAlllAl VARMA ('.Dharrdukat: 
Mr. Speakef, Sir, t!he aJP. delegGdilmwhich 
visited Kumher lnOIuded st:m KL Sharma, 
Stni Sbnder Baktrta, Kilmari Uma iBhcrrti, 
Shri Kab Das and myself. i am sorrytm say 
that such i:ncidems take place in e.very state 
and we simply discuss these issues. AII1he 
cu~s, who were mumIerers, and who were 
respoI'IS:ibIe forTsum:lerincident, ·were:treed. 
Nobody was senleTiIoed. tn Uttar Pradesh 
the pollee shot ~ 3 tiarijans and Oalils. Annat 
time the local Government 'had .armoJ.Inoed 
an assistance 01 Rs. 2StIlousand. WJoJemwe 
protested JM then Plfime 'Minis1er 'Shri 
Chandfa StleIcihar assured to 1l'ro~iIlIe As. 1 
lakh to the dependents oieachdeceased. At 
that time I had said tnal mere mor:etacy help 
would not solve any problem. 

The Kumtler mident is tragic. :tt is also 
a fad that Dalits haw been «:illed. We -bad 
been there. But we have to :um:lerstand Why 
sut:t1 murders are being 'Committed. 
Whenever suctl mcidents occur the police 
officer is transfet9d, Minister and the Chen 
Minister are c'hanged or Ithe Government 
itself is changed. Atltnese measJJTeS-cannot 
put an end to 1he4tillings. Weif'lave:tocl:lange 
the mentai1yof anil-Dalils;jl'lthe·wbole:courttly 
to stop 1tlese inciderits. Those, 1fihl:) aRil 
.againstthe~.1lOOsewl:lo:mave'ilh1eelings 
towards 1he Dallls, ~ the people as 
soon as they get an qppDI1:lmity and the 
result :is killings. I personallJtenquirad·above 
thereasonofk.fings:m~ .. l1s.a~ 
the 'ChakI<aJamPlogr:a"'lI,Ie'·was'D19aniselli. 
The buses were s!~ :but '!he :ladies 
sitting in the btIses ... not ,insulted. Nm 
woman was str1Jped. The 1ema1e elGH:les 
wefe faken OLI( from a box em .,.as .Isf!t "iM 
a bus and t!he IlUmDIiIr was spa'f!ed tna1 fhe 
Jatavs st{flped the women. The f!leIVS.as 
spread on all sides. The ilDcal w.or:ers til 
Jama 0aC and Congtesss SIiJrl'lmOAed 1Ae 
Pa.nchayat. Some peqpJe were !ti'J'ing !to 
maintai1peace. But somepeoplemisgudideal 
that the GovemmenIt twlJlllI dIlllllDlhing attId 
they had 00 a1lerna!tive bl;rt 'b) take the ilaar 
into their own hands. T4leJ 0I8Dd an 
alrnosphemjnwbir.""Ihe~t'iuJ~1e 



551 Re. Incident of KH/ings JULY 8,1992 in Kumher (Rajasthan) 552 

were flared up. People tried to violate the 
law. It is a fact that killings were committed 
there, provocation was there. Several states 
have been witnessing killings. I do not 
commend Rajasthan Govemment but I must 
say that the promptress displayed by it in 
taking necessary steps has not been shown 
by the Chief Minister of others 
States ..... (lnterruptions) further it was said 
...... ( Interruptions) 

MR SPEAKER: You have said more 
than enough. 

SHRI RA TILAl VARMA: I am speaking 
because I am not satisfied ....... (lnterruptions) 
C.B.I. made an enquiry there. The State 
Govemmentcould be charged offavouritisum 
if the enquiry had been conducted by it, but 
it has taken a right step by handing overthe 
case 10 C.B.1. I am in favour of punishement 
to culprits. There should be unanimous 
decision to stop recurrence of such incidents 
in future. Moral of the people should be 
changed so that Dalits may live in peace in 
India after 44 years of 
Independence.( Interruptions) 

SHRI CHANDRA SHEKHAR (Ballia); 
Mr. Speaker, Sir, this discussion has been 
.going on for half an hour. Some points have 
been raised by Shri Ram Vilas and by Shri 
Jaswanf. Singh. It is a serious matter. These 
killings are heinous. But I am sorry to say that 
both the groups are blaming each other. It 
will worsen the situation. I do not believe that 
the present discussion will be of any help. I 
do not want to doubt anybody's intention. I 
am suprised that the hon. Minister of State 
for Home visited the place and the case was 
handedoverto C.B.I. a month ago. According 
to the style of functioning of C.B.I. it might 
have submitted its prelimainary report to the 
Government . The Intelligence Bureau 
submits the report of such incidents within 24 
hours in every State. Someone blames the 
StateGovemment, someone aUeges division, 
of the police of on caste lines. one Member 
says that a Govemment official is under 
suspension for the last 23 months. On the 
other hand it is said that the has been facing 
the charge of rape. I do not know whether we 
would be able to stops these killings in this 

manner. I think the Slate Home Minister and 
the Union Home Minister should place a 
report regarding their information about the 
question raised by Shri Buta Singh and Shri 
Wasnik. It is a quiite painful that reports are 
received that there has been a case of 
human sacrifice. Shri Ram Vilas says that he 
has conclusive evidence of the sacrifice. Shri 
Jaswant Singh refutes this charge. H the 
Government of India does not make a 
statement on it, it will affect the entire country. 
Our speeches cannot stop the killiings at 
every place; The more we deliver speeches 
here, higherthekH6ngs are made Mr. Speaker, 
Sir, with folded hands I pray that widow 
downs on both in sides. This Government 
should also understand its responsibilities. 
the problem of the country would become 
more co:Tl>licated if it continue to listen to the 
insult and criticism of the State Government 
silently and remains inactive. So time may be 
fixed when the State Home Minister may 
clarify two· three points. Was human sacrifice 
made and did the State GOV9rnment have a 
hand in it or not? The question was also 
raised to evaluate the life in terms of money. 
Compensation snould be paid in case one is 
killed ..... (lnterruptions} You say that what 
ever little assistance is being given should be 
stopped. Merely speaking can achieve 
nothing. Mr. Speaker, Sir, you please stop 
these speeches. These will not heal the 
wounds instead those will add fule to the fire. 
I will request the Prime Minister of present 
the preliminary report so that a proper base 
is provided for discussion in helps in avoiding 
recurance of such incidents and in informing 
the situation. 

MR. SPEAKER: You are correct. It can 
bring what some solution. Thehon. Members 
have expressed their feelings and they were 
given a little time to express themselves. I 
have been infOrmed that the statement is 
ready .... (Interruptions) 

[English] 

SHRI NIRMAl KANTI CHATIERJEE 
(Dumdum): H we do not discuss bank scam, 
we will not be performing our 
duty.( Interruptions} 
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THE MINISTER OF STATE IN THE MA. SPEAKER: WewiUdo it. But each 
MINISTRY OF PARliAMENTARY AFFAIRS of you should not stand up and ask me to do 
AND MINISTER OF STATE IN THE this and that. Shri Basudeb Acharia,let me 
MINISTRY OF HOME AFFAIRS (SHRIM.M. conclude. 
JACOB): If the House agrees, we 
can ...... ( Inteffuptions) 

MR. SPEAKER: The Minister of 
Parliamentary Affairs came to me and told 
that if you want a statement to be a given by 
the Finance Minister, a statement can be 
given by the Finance Minister; he is ready 
with the statement also. So, let us follow a 
procedure. 

It was very rightly said by Shri Chandra 
Shekhar that you have a statement first and 
then discuss it. Now, if you donl have a 
statement. then what can you discuss it? 

SHRI TARIT BARAN TOPDAR 
(Barrackpore): We donl want his statement. 
Heshouldbedismissed. The Finance Minister 
should be dismissed. 

13.00 hrs. 

MR. SPEAKER: Ldt us follow a 
procedure. Now we have taken up on issue. 
Let us conclude that issue and if time permits 
we can discuss another issue. If time is there 
for discussing the issue, it will certainly be 
taken up for discussion in the House. Do not 
think thai it is not going to be discussed. They 
are ready with the statement. I was told that 
the Minister wouldiiketo make the statement 
and then you maydiscussitlater. We can do 
it. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): I entirely agree. 

MA. SPEAKER: Now please leave it to 
my good sense. Let me regulate the 
proceedings. Otherwise everybody is saying 
something, I cannot do it. I am following the 
suggestion given by Shri Chandra Shekhar. 
It ;s a good suggestion. You have something 
before you and then discuss. So. do not 
discuss now. 

SHRI SOMNATH CHATTERJE:E 
(Bolpur): We have agreed. (/nteffUptions) 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF e-rATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONCIS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): 
With regard to Khumher incident, many 
people have expressed their views. We are 
ready with a statement. We have a statement. 
The Minister of State for Home Affairs can 
make a statement and aiterthat we can have 
discussion. If they want to have a discussion 
under Rule 193. it an be done. 

MR. SPEAKER: I agree that the 
statement should be made. Now that so 
many Mertbers have discussed it, there are 
only one ortwo Members left. I will like them 
also to speak. Then you make a statement 
and afterwards if we come to the condusion 
that it is necessary, we may think aboJt it. 

SHRI RANGARAJAN KUMARA· 
MANGALAM: That is oka~. 

SHRIINDRAJIT GUPTA (Midnapore): 
Now we are being told at one O'Clock that the 
statement is ready with the Home Minister! 

MA. SPEAKER: I knew it. 

SHRIINDRAJIT GUPTA: Why have we 
wasted two hours on it? Why was it not made 
earlier? They kept quiet, they did not say a 
single word, anu 'lOW after two hours they 
are saying that they are ready with the 
statement. 

SHRISOMNATHCHATTERJE'=:We 
wanted them to make a statement. 

MA. SPEAKER: Shri Indrajit Gupta, I 
knew it. 

SHFi ;NDRAJIT GUPTA: When we 
wanted 'them to make a statement they kept 
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quiet and now tney.are'Saying that they are 
ready with the stare me nt. 

SHRI NIRMAL .f<AflITI CHATIERJEE: 
That is the same with security scan issue 
also. 

( Interruptions) 

MR. SPEAKER:Shri Basudeb Acharia, 
please do not interrupt me. 

SHRI INDRAJIT GUPTA: The whole 
discussion is disorganised then. 

MR. SPEAKER: This is what should 
have exactly been done. But then.you were 
not allowing us to proceed inapropermanner. 
Everybody wanted the Question Hour to be 
suspended. 

SHRI BASUDEB ACHARIA (Bankura): 
After that? 

MR. SPEAKER: Afl.erthat also. there is 
some procedure. You leave it to me. I Will see 
that you get all that you want. Supposing if 
you want one thing at one time and a second 
thing a second time. that cannot be done Iwill 
allow two or three Members to speak and 
then we will allow the Minister to make the 
statement. Then if you think that it is 
necessary, wewill discuss it in the Chamber, 
Not now please. 

SHRI NIRMAL KANTI CHATTERJEE: 
Let me say one or two points. 

MR. SPEAKER: Can you inUerrupt this 
procedure? I explained to you, Have .you not 
heard an¥1hing at all. 

SHHI SYEO SHAHABUDDIN 
(Kishanganj): I am on a pOInt of order. 

MR. SPEAKER: There is not point of 
order at thiS trme. 

( Interruptions) 

[Translation] 

SHRI S>(ED SHAHABUDDIN: Will YDU 

give an opportunity to those who have given 
separate notices to speak on some other 
subjects during Zero Hour? 

MR. SPEAKER: I shall try to give an 
opportunity to all, but not today. Because if 
we do it today, they witl continue throughout 
the day. 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): I would like to thank you for 
giving me an opportunity to speak on·Kumher 
inCident. Expressing my gratitude, I would 
like to draw you r attention towards one more 
issue. Discussion is going on,onthe issue for 
which you have given time, butthere is such 
an important issue on which discussion cannot 
be postponed to tomorrow. It has been 
accepted that the resolulion .. passed by the 
N.I.C. wasverygood. BharatiyaJanata Party 
had also supported that resolution. It has 
been welcomed by all in the country. BuHhat 
resolution is going to the violated tomorrow, 
so Govemment should make a statement 
about the action proposed to be a taken by 
it in this regard? Everyone is anxious about 
it. We have not raised this issue because of 
Kumher incident. The hon. Minister of Home 
Affairs should make a statement as the 
resolution passed by N.I.C. on Ayodhya 
issue is going to be violated. What action is 
proposed to be taken by the Government in 
this regard? If the Govemment does not take 
any action and remains silent, we will think 
thaI it is not discharging its duties; therefore, 
it should resign. 

SHRI CHANDRA JEET VADAV 
(Azamgarh):What action will betaken if this 
issue goes out of control? 

MR. SPEAKER: Leave it to me. I have 
heard you. 

SHRI CHANDRA .JEET YADAV: We 
have left all this to .you. 

'MR. SP.EAKER: If ,you ~I do so,· one 
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Memberwifl say dothis and the other will say 
do that. 

[English) 

I have heard it. I have understood the 
importance of it. 

[ Translation] 

SHRI CHANDRA JEET YADAV: Ask 
the Government to make a statement on 
that. 

MR. SPEAKER: Listen, First of all let 
me conclude the first matter. 

SHRI CHANDRA JEET YADAV: The 
whole country will be in turmoil, if the 
Government of India acts as a silent spectator. 
Itis being announced thatthe mosque will be 
demoNshed and the temple will be constructed 
and a trench is being dug. The Government 
will have to state as to what action does it 
propose to take tomorrow .... (/nferruptions) 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Sir, I wil! make a statement on this 
also ..... ( Interruptions) 

MR. SPEAKER: Please understand this. 
You have many matters in your mind. You 
cannot raise all matters at one and the same 
time and gellhe reply. I amsaying that I have 
understood the importance ofthe issue which 
bas been raised by the former Prime Minister 
Shri V.P. Singh. It can be done in a-proper 
manner. When we are discussing one thing, 
you are getting up and saying 1hatyou want 
a statement on another issue also. It cannot 
be done ~ike that :pJease 'understand. 

SHRt CHANORA'JEET YADAV: They 
haveannOUllcad1he dateastomorrow. That 
iswhy,we:aJ&Saytng1hattheGOWlrnment of 
J!f1diIm1ust say,thatthey~1at4eJlnecessary 
~to··PJaHr£ltTthatl .... ('f1tfl1rup1lons) 

[Translation] 

SHRI SYED SHAHABUDDIN: Will }IOu 
allow discussion on that issue during zero 
hour? .... 

MR. SPEAKER: I will allow discussion 
on that issue. Please sit down. 

SHRI SYED SHAHABUDDIN: You do 
not give us an opportunity to speak ...... 

[English] 

MR. SPEAKER: This is very unfair on 
your part. It is your party which raised this 
issue. 

[ Tmnslation] 

SHRISYED SHAHABUDDIN: Ourparty 
has nat said this ..... You do not give us an 
opportunity to speak. 

[English] 

MR. SPEAKER: I warn you, Shri Syed 
Shahabuddin. 

( Interruptions) 

SHRI SYED SHAHABUDDIN: Sir, you 
can warn me, you can, expel me 
.. ... (Interruptions) 

MR. SPEAKER: Thiskind ofbrowbeating 
will not be allowed in the House. 

( Interruptions) 

MR. 5PEAKEHI-: Please dO not shout 
like this. 

SHHIlE AhlAl~fHlt{~njeri): I may, also 
be given SOJJ1IJ tI~ Sir: ... (.1nterruptions) 
With; ail, humility,; I: raquestad: tha Chair 
.... (Interruptions)· 
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MR. SPEAKER: Please sit down. I will 
take it up. You have done your dU1y. Now 
please sit down. 

[English] 

SHRI CHANDRA SHEKHAR (Ballia): 
Again on this issue, during this inter Session, 
there has been continuous correspondence 
between the Home Minister and the Chief 
Minister accusing each other. Sometimes 
the Horne Minister is threatening the U.P. 
Government. Now the Parliament is in 
Session. The Home Minister is keeping quiet 
now ..... (lnterruptions) 

MR. SPEAKER: With due respect to 
you. 

SHRI CHANDRA SHEKHAR: With great 
respect, I am not interested on this. But the 
situation is on the flash point. The whole thing 
is that the U.P. Government and the Home 
Ministry are exchanging love letters for the 
last one year and nothing is happening. The 
situation is aggravating every time. Myfriends 
like Shri Shahabuddin gets agitated and we 
should also understand their sensitivity. 
Before such emotions are expressed in this 
House, why should not the Government 
come forward with their opinion on this 
issue? ..... (/nterruptions) 

MR. SPEAKER: Shri Chandra Shekhar, 
what was the occasion? 

( Interruptions) 

[ Translation} 

~IR. SPEAKER: Now he has 
said .... Don' talk with him. I am speaking to 
you .... If you listen to me, you will understand 
my point. He has said that he would also 
make a statement on Ayodhya issue ... 

MR. CHANDRA JEET YADAV: 
Today? 

MR. SPEAKER: Not today. I shall ask 
him aboU1 time .... 

( Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): There fTlUst be a statement on 
Ayodhya issue also ... (lnterruptions) 

SHRI BASUDEB ACHARIA: let the 
Ministertell the House that he going to make 
a statement on Ayodhya issue. 

SHRI M.M. JACOB: I can make a 
statement on this also at the time fixed by 
you, Sir ... (lnterruptions) 

[ Translation] 

PROF. PREM DHUMAl (Hamirpur): 
The hon .. Minister of Home Affairs should 
make statement on Tin Bigha issue and 
Ahmedabad incident, 

SHRI HARIN PATHAK (Ahmedabad): 
Many persons have died in Gujarat.. 

MR. SPEAKER: Please, sit down. 

[English] 

SHRI BASU DEB ACHARIA: We could 
not hear what the Minister has 
said ... (Interruptions) 

MR. SPEAKER: The Minister has said 
that he is prepared to make a statement on 
Kumher issue as well as on Ayodhya issue if 
the time is fixed by the Presiding Officer 
today itself. 

(Interruptions) 

( Translation] 

SHRI HARIN PATHAK: Mr. Speaker 
Sir, let me speak, please. H has happened in 
my constituency ... (Interruptions) In my 
Constituency, 120 people were injured and 
126 were killed. I want to speak aboU1 like 
this. (Interruptions). 

MR. SPEAKER: You please sit down 
first. Let me regulate. Now, if you are going 
to show that you are interested in each of the 
issue and everybody is going to talk, I cannot 
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regulate. Allow me. I have said that all [English] 
important issues will be discussed. But can 
you discuss the same issue at the same 
time? You just keep quite. We will allow you 
to discuss all the issues one after the other. 
Now, somebody gets up and raises one 
issue and the other one raises another. It 
cannot be done like that. 

[ Translation] 

Vajpayeeji, I have said that! cannottake 
up all these issues the Bhilai issue and the 
Ahmedabad issueonasingleday. Today we 
have taken up Kumher issue. Tomorrow, we 
will take up issue one after another. 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): The Kumher issue is under 
discussion. In the meantime the issue of 
Ayodhya was raised and you have accepted 
that there should 'be a statement on the 
Ayodhyaissue. We do not have anyobjeclion. 
We demand that a statement should be 
given on the stock scam also. 

MR. SPEAKER: Yes, yes, that will also 
be there. 

SHRI ATAL BIHAR I VAJPAYEE: It 
should take place today. 

MR. SPEAKER: I can not tell you the 
exact time for it today. 

[English] 

They are ready with the statement. 

[ Translation) 

SHRIATAL BIHARIVAJPAYEE: A large 
scale riot has taken place in Ahmedabad. 

'[English] 

MR. SPEAKER: Let us see. 

(Interruptions) 

[Translation] 

MR. SPEAKER: Loknathji, please sit 
down. 

( Interruptions) 

MR. SPEAKER: Everybody is trying to 
get what he wants and it cannot be given like 
this. Please allow us to regulate. I have said 
all il'flXlrtant issues will be discussed. 

( Interruptions) 

MR. SPEAKER: I am saying you please 
sit down. t can not have unlimited patience 
every time. Please sit down. 

( Interruptions) 

SHRI V. DHANANJAYA KUMAR 
(Mangalore): Sir, I have given a notice. 

MR. SPEAKER: You might have given 
a notice. 

(Interruptions) 

[Translation] 

SHRIGUMANMAL LODHA(Pali): Mr. 
Speaker Sir, it is not fair that you allow only 
those persons who shout. Seven persons, 
were killed in Tin Bigha and their dead bodies 
were not given. We request hurrbly and 
peacefully but you listen only to those 
persons who shout. ( Interruptions) 

SHRI CHHEDI PASWAN (Sasaram): 
Mr. Speaker, Sir, I take the incident of 
Kumher as a repetition of Bhagalpurincident. 
Such a big incident was result of a well 
planned conspiracy andthe preparations for 
it were going on for the last five days this 
incident took place in a planned manner. 
Five thousand people were invited from the 
adjacent villages, afterthat a human saaifice 
was made, and the village was attacked 
collectively and the human beings were 
massacred. Hon. Shri Jaswant Singhji has 
said that the Rajasthan Govemment has 
actedpromptlyandorderedajudiciaJ inquiry, 
C.B.I has conducted an inquiry into the 
matter. I would like to point out that the 
Government has constituted a nurmer of 
judiciaJinquiryitsandorderedC.B.I.enquiries 
during the last 40-45 years but no conclusions 
have reached and the deceased and victims 
could notget any jUstioeout of these esquires. 
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The 1HI:mt. Prrime ItiI'TiS1ler is sitting here. He 
has &IlIpl!IlSSed t.Rs syrnpalll1y towards the 
IfMj~ tam, sam:ybsayewnaJtersuch 
al!milSSilXehuf!Mal!l, rmassaae, the hon. Prime 
lI4Ir.risttar I!ras rnJt Iidltel'eC even a single word 
in tlnis.aI!IgIlIStl HI:Iuse. I firmy say that nei1her 
1t.re~ oortne 9.J.PGovemmentcan 
pAMde seew:ity tathe trat;ans. I Uf9& upon 
1Ia ~ to provide arms to the 
liallii- cat the whale c:oomy so that they 
cam, tIiIer.mselw.es protect thetr lives and 
~. WIth' tmese WOfds, I conclude 
.•.•. ~~OM) ... 

SlH!Rf BRAHMANAND MANDAl 
(Mo~,.)~ lb. Speaker Sir, I was also a 
rnemberctthedelegiaClian otthe Communist 
~ at India which lIIisiteci the site. We 
spelfetathe dalils and gathered facts about 
th& indrderlts which took place there. In my 
Iliew sucf!I incidents are a blot on humanity. 
PIIlllIne'colle.ag.ues, wl'toa:resitring here, claim 
ttratttrey not only teel the pain of the poor but 
also. lIbe patn and pangs Of the victims of 
such incidents wherever they take place. 
IBlat SIl1ICh: imcidet.lts are taking pj.ace in the 
~ quite otten and nabodytries to know 
1hrIt IIllIX!It catJSeS at sudrI in::iden:Is. 

t, elm ROt IIIar.lt to discuss all the incidents 
..t.1ich t~ place there befOle 6th June but I 
want tr.l tell tt.1e HoIiJse as to 00w much well 
p1armed:this incidef'lt of 6thJune was. Before 
a da¥ i.e. !!1m 5th June, a meetillg of 46 
v.ill~ was held there, in which the 
SliIpBri~ at PalIice and the A.S.P. 
wa>e' also pr.ese1'1t. It .. as resoNed in the 
1lI'Ieet:img; ItIat Kumher \l11li, be anac:ked.. So. 
cu:r SIiIIt, Jl.IAe. ttre pella wenlto that ri!age 
ami; aJ'lIIiISIIect ~ 250 pec!pIe between 5 
(]I cclmck and t2 p.r.!!t The met'! and women 
weNt~, wp and put in. prison. 

AltIrmrttris, im::il'!lent to IInousand people 
~1IhIe .... 11II'1&a!l to say that the 
f!lCdiD adtm1i~CIn and 1he rioaers had 
GII:lmIaSllllilllla_lipla!mledmamer. Therefore, 
kalllilllaullli _ rmlJlDeInaIf and 00 behaII 01 the 
C'.GImnmnlInist IPar.ty 1In:aa the amount of 
ClJJlJI ... salili!lllll~1D1IIneI!1edaf king 01 the 
.., E II' ~ be lnaE illSed I U1her .111&1. 1I!JliilII 1IIIIe GaIemmenI should 
...... talileapt .... i •• _lD~1heDaits 

of the whole country to defend themselves 
against these attacks because the police 
reaches afterwards; the action is taken after 
lapsof a long period. there is long delay in the 
C.B.I. investigation and the announcement 
of the judicial enquiry is made very late. 

Sir, I • on my behalf would like to submit 
that the Central Government and the State 
Governments should join hands is drawing 
up a programme to develop capacity in 
Details to defend themselves. They should 
be providedarmstree ot cost. only then such 
incidents can be stopped in real sense. 

My next submission is that I am told that 
whenever Dalists go to local cinema halls. 
they are not allowed to sit in the chairs but 
are forced to sit on the ground. Secondly. 
they are not paid fortheir services. Therefore 
now they say that they will not work unless 
they are paid. 

MR. SPEAKER: Now. you conclude. 
please. (Interruptions) 

SHRI BRAHMANAND MANDAl: 
Therefore. I want to submit that such 
incidents. whether they occur in Haryana or 
Rajasthan, should be stopped and the land 
reforms should be implemented strictly to 
avoid such incidents. h appears that royal 
families are involved in such incidents. so 
action should also be taken against them. 
(Interruptions) Only then the harijans and 
the dalits can be protected in real sense and 
such incidents can be brought under control. 
Mr. Speaker, Sir,l urge upon the Government 
that it should set up a task force to stop such 
incidents and to save these dalns from 
atrocities. With these words, I thank you for 
giving me an opportunity to speak. 

SHRI KAlKA DAS: Mr. Speaker. Sir. I 
also want to say a few words. 

MR. SPEAKER: You had started and 
have spoken. You please sit down. Mr. 
Jacob. 

SHRI KAU<.A DAS: Please give me 
sometime. Manypeopletrom this side have 
spoken • 
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MR. SPEAKER: No, you please sit 
down. 

[English] 

MR. SPEAKER: Let the lady Member 
speak. 

( Interruptions) 

MR. SPEAKER: Then, why did you 
speak at that time? You did speak on all 
these points. 

(Interruptions) 

{franslarion] 

SHRIMATI KRISHNENDRA KAUR 
(DEEPA) (Bharatpur): Mr. Speaker, Sir, i 
was in Jaipur on 4th, 5th and the 6th before 
that incident took place there on Ihe 6th, 
when this incident occurred I was not there 
in Bharatpur. The clash that took place on the 
1 st started from a picture· hall. 4 boys o! 
Jatvs reached the picture hall to watch 
movie without ticket, the clash onginated 
from there. The gatekeeper stopped them 
when they were trying to enter the hall 
without tickets. They and the gatekeeper 
then came to blows. After that on 3rd, a 
group of300-400Jatavs indulged in sabotage 
in Kumber town, looted a petrol pump and 
shops, damaged State Transport 
Corporation's misbehaved with the travellers 
and looted them after switching off the light. 
Afterthat many other persons and I proposed 
thatthose who are guilty off sabotage should 
be arrested, but only a gatekeeper was 
arrestedonthe4th. The situation deteriorated 
when stopped the flow of water to Kumber 
from the village Paingor. When I visited the 
village Paingorforbringing about peace, the 
Jatavs told me that the outsiders had 
instigated the riot and tlmt the jats of the 
village were protecting them. Thereafter, the 
police started a search and they recovered 
large amount of handgrenades and other 
weapons. A handgrenade was also thrown 
on the police which injured 5 policemen. The 
statement that a· plan to lunch attack was 
chalked -out is wrong. The guilty persons 
should be punished because they will feel 

encouraged if they do not get punishment. 

The hon. Chief Minister of Rajasthan 
quickly decided to refer the case to C.B.I. for 
inquiry on the 7th and a sum of rupees 39 
lakh was sanctioned to distribute among the 
affected persons and a judicial inquiry was 
also set up. 

MR. SPEAKER, Sir, the statement made 
here by the delegation of 26 members which 
went there is based on one-side hearing. It 
ignored the facts of the other side. I would 
like to mention here that the best step that 
the hon. Chief Minister of Rajasthan took 
was his decision to refer it to C.B.1. for inquiry 
into the matter. 

With these words I would like to submit 
that the news of human sacrifice is totally 
wrong. A statement has been made by the 
Government in this regard. 

I would also like to demand thatthe hon. 
Governor who went there, should also be 
asked to send his views also. So, this matter 
should be dropped here without stretching it 
any further because I believe that if we hold 
much talks about Inal we are likely to go 
astray and which will only add fuellOthe fire 
and consequently situation may worsen. I 
would therefore, like to request that the hon. 
Minister should make a statement. 

13.02 hrs. 

S ATEMENT BY MINISTER 

Incident of killings in Kumher 
(Raiasthan) 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): Sir, first of alii would like to 
thank all the Members for participating in the 
discussion on this important on the carnage 
that happened in Kumher. All of us are 
equally concerned about what has happened 
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there. I happened to be a person who visited 
that place soon after the incident, before 
even the fire was put down property. It was 
so soon that I happened to be there. I met 
a large of people in that village. They 
narrated the story of what happened; Most of 
the men-folk were away. Home womenfolk 
were seen in the streets and in distance 
places, I could gather some information 
from others who collected there after my 
entry. We had asked the State Government 
of Rajasthan to gave a report on what has 
happened. The State Government had given 
us a report and I have with me the report of 
the Home Ministry based on the report of the 
Government of Rajasthan. It is customary in 
this House that we by and large reply on the 
State Government's report whenever alar 
and order situation or a camage takes place 
in a State. But I had visited he place, I had 
my observations, I had my reactions and I 
also submitted a sort of an observation for 
the tuture course of action to be followed. My 
essential purpose of it was to avoid this kind 
ofthingto happen again in that area, because 
from a few days before this inCident, 
tensions was prevailing in that area. 

The Home Minister had issued circulars 
to all the Chief Ministers including the Chief 
Minister 01 Rajasthanto keep a Watch on the 
likely flaring up of atrocities on the Scheduled 
Castes and harijans. Then again, when the 
Chief Ministers' Conference was held here, 
this was again reiterated. But, inspite of that, 
when incident happened, we actually feel so 
sorryforwhat has happened and that is why 
I had to rush to the spot. I sympathise with 
those people who had lost their lives; 
irrespective of the party or the caste, it was 
actually a human loss of lives. But, Sir, the 
State Government, in their report, narrated 
the history. I do not want to waste time by 
reading all the history because, most of you 
have mentioned as to what has happened 
on that day. 

Sir, one surprising thing struck me there 
and I had reached to it. I have never been 
dishonest in politics or in public life. So, what 
I saw I have to say, but I do not want to 
attribute motives also at the same time, 
when I say it. I asked the police authorised . 

who were there, a simple question as to how 
many policemen were there at that time 
when the camage took place .. I was told that 
one thousand policemen were there, but the 
Police Officer corrected and said that only 
300 policemen were there. There again , I 
said that we have to examine it carefully and 
deeply. They informed me that a judicial 
inquiry is ordered by the Chief Minister and 
a senior judge is appointed in consultation 
with the Chief Justice of the Rajasthan High 
Court. So, we are really awaiting for the 
decision of the judicial inquiry. Then again, 
as soon as this as brought to our notice, I 
must say that the Chief Minister was kind 
enough to agree for a CB I inquiry immediately 
and a CBI inquiry is also on. The CBI has not 
given us the report so far. We are awaiting 
the report of the eBL In the absence of the 
CBI inquiry report and the judicial inquiry 
report, it may be unfair for meta predict hat-
exactly had happened. 

SHRI RAM VILAS PASWAN (Rosera): 
One month has passed. What are they 
doing? 

( Interruptions) 

SHRI M.M. JACOB: When I went there, 
I was told by the people there bout the relief 
materials given. I asked the officials also 
including the Collector and the 
Superintendent of Police who were there 
and they said that relief measures were 
being attended to. But I pointed out to them 
that I did not see the relief measures and I 
asked them to do it immediately. I am happy 
to lay that the relief measures rushed 
subsequently and food packets were also 
rushed. The doctors were rushed and the 
relief was given. But the time factor has to be 
found out exactly. when the report finally 
comes, we will be able to find out as to when 
exactly the relief measures reached there. 
But, to my mind, I did not find the relief 
measures. So, I reacted badly and said that 
this was not the way in which relief has to be 
given. I sawall the houses 157 houses were 
totally destroyed and 256 houses were 
partially destroyed. ThiS was the sight in a 
village. The camage took place for two hours 
and we were not able to suppress it orfind a 
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remedy for It. The CRPF was rushed 
. immediately from here, additional forces 
were rushed and the military was calledin. All 
these. We are all concemed that this should 
not be repeated again. There is tension In 
that area even now in spite of the delegates 
visiting that area, inspite of the persuasions 
made by all the political parties. There is 
tension not only in that village, but in the 
villages around that also. We want to see 
that the tension is defused and not 
aggravated. For defusing the tension, we 
have to have the report of the investigation 
and enquiry and the CBI enquiry report. 
Then,l would be in better position to say that 
the State Government has done everything 
is possible. I have also checked up that the 
food packets were rushed; medical aids 
were given; medical aids were given; inquiry 
as instituted. Compensation was given. But 
the amount of compensation is disputed. 
Some people say it is to be more; some 
people say. it is enough. Some people say. 
it should be Rs. 51akhs and not Rs. one lakh. 
Whatever be the opinion, let us be practical 
about it and see that the tension shall not be 
allowed to be mounted in the villages in 
Rajasthan. especially in Bharatpur because 
it is caste kind of conflict and we will have a 
terribll3 repercussion all over India. 

So. I appeal to the House that while 
considering what has happened, to keep a 
watch on this because it is the safety and 
security of the poor people, downtrodden. 
Scheduled Castes and Harijans who are 
really miserable in many of the villages 
where you find this kind of carnages. 

I share the views of the House that we 
should have been more vigilant. The State 
Governments will have to be more vigilant on 
this. That is why. we are sending periodical 
circulars. letters and requests to all the Chief 
Ministers not only to the Rajasthan Chief 
Minister. It is a very important thing. 

I do not want read out a statement here 
because I do not think, it is relevant now at 
thispointoftime. You have already discussed 
a lot of things. 

SHRI RAM VILAS PASWAN: (Rosera): 

But it must be circulated. The statement 
must be circulated . 

MR. SPEAKER: H you want to circulate. 
I will have no objection. 

SHRIINDER JIT (Da~eeling): When is 
the CBI report awaited? It is already a month 
now. 

SHRI 1'.1.1'.1. JACOB: We will expedite it 
as early as possible. I talked personally to the 
Chief Minister of Rajasthan to provide all 
facilities to the CBI including local officers 
and to provide the cooperation of the State 
police officials. I was talking that much of 
interest at that time. The Chief Ministerwas 
also readily agreeable to give all the facilities 
and provisions including S.P., investigating 
assistants and all that. That is why. I am 
expecting a leed back from the CBI. 

AN HON. MEMBER: There should be a 
discussion in the House. (Interruptions.) 

MR. SPEAKER: I cannot decide while 
sitting in the chair. We will deCide it in the 
Chamber. 

[ Translation] 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, you just said that you do not 
rule out a discussion on the statement made 
just now by the hon. Minister. 

[English} 

MR. SPEAKER: lfit is necessary. we will 
decide in the Chamber. 

SHRI BUTA SINGH (Jalose): My 
information is, CBI has not been given any 
facility. The enquiry has not yet started. CBI 
must be given full staff. If the State 
Government is not giving them the staff. the 
Government of India must provide. 

MR. SPEAKER: Now the Finance 
Minister wanted to make a statement. 

SHRI JASWANr SINGH: Before the 
hon. Finance Minister makes a statement. I 
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presume that he is making a statement on 
the security stock about which, of course, 
the entire House is very much concerned. 
We suffer form some defiCiency in the 
House and we need your guidance. 

If the hon. Finance Minister makes this 
statement here, he would be making the 
same statement in the other House as well. 
The other House will immediately take up a 
discussion on this matter. We have given an 
adjournment-motion. You in your wisdom 
andjudgment have rejected the adjournment-
motion on banking stock scam. Yet you have 
permitted the Government to come forward 
in which we would not be allowed to ask even 
clarification. 

MR. SPEAKER: Let me ask you. Do you 
not want a statement? I have done it because 
the same issue will be discussed when the 
discussion on No-Confidence Motion takes 
place. 

AN HON MEMBER: We want to discuss 
it separately. 

SHRI JASWANT SINGH: If you do not 
permit all of us to express our concern, and 
if you permit only the Government to come 
forward with a statement, then it is entirely 
one-sided. We want a statement because 
we wanted a discussion. We wanted a 
discussion. That is why, we are persuaded to 
move the adjournment motion. In your 
wisdom, you rejected the adjournment 
motion. You permit the Government, the 
treasury benches, to put across their view 
points. We, underthe procedure of the House, 
cannot ask anything of this Government. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Time has to be allotted for a 
discussion. 

SHRI RUPCHAND PAL (Hooghly): We 
should have a discussion on this. 

MR. SPEAKER: Well, please sit down. 

SHRI BASUDEB ACHARIA (Bankura): 
We should have a discussion. 

MR SPEAKER: Shri Basudeb Acharia 
Well, in fact, there are two things. If you have 
a statement and if you want a discussion on 
it in spite of the fact that you are going to 
discuss no confidence motion, we will sit in 
the Chamber and decide whether Wt:: ""iii 
have a separate discussion on it. That is one 
thing. We will sit in the Chamber. I will a say 
nothing here sitting in the Chair now. But we 
will have a discussion. If you want, we can 
have it. 

Two, if the members of the other House 
are asking the questions and we should 
have the same facility, I think let us not 
complete with them. Let them gave their 
own facilities. 

(Interruptions) 

MR. SPEAKER: I just allow the Finance 
Minister to make a statement, You hearthe 
statement. After that, if necessary, we will 
meet in the Chamber and, if you wan: a 
discussion, we will have a discussion. 

SHRI NIRMAL KANTI CHATTERJEE: 
What time will you decide? 

MR. SPEAKER: I will tell you. 

SHRI NIRMAL KANTI CHATTERJEE: 
Let us have the discussion tomorrow. 

SHRI RUPCHAND PAL: We have 
enough material. 

(Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE: 
We will hear the Finance Minister. We will 
except that at the end of the statement he will 
announce the resignation for the 
Government in anticipation! But let us hear 
the Government has let us have a discussion 
tomorrow. 

SHRI RUPCHAND PAL: It is the biggest 
scandal. 

(Interruptions) 
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MR. SPEAKER: I am trying to facilitate 
the discussion and you are trying to create 
obstructions' in your own way. 

(Interruptions) 

MR. SPEAKER: Please sit down. h is 
notthe only subject which we are discussing. 
There are other subjects. 

SHRI RUPCHAND PAL: It is the biggest 
scandal that has come up. 

(Interruptions) 

MR. SPEAKER: You sit down. I am 
saying in response to what Shri Vishwanath 
Pratap Singh has said. The Government 
said that they are ready with the statement. 
I will just discuss with them in the Chamber. 
May be, today we will fix the time. Let the 
statement be made. 

[ Translation) 

SHRI GEORGE FERNANDES 
(Muzaffarpur): You are going to ask the hon. 
Minister of Finance to make his statement 
but I am raising a different issue here. I had 
sent you a Motion of Privilege on the 2nd 
June ... 

MR. SPEAKER: Not in this manner. Let 
me deal with it. I will come to that issue 
afterwards. 

SHRI GEORGE FERNANDES: If 
afterwards, when? 

MR. SPEAKER: I mean that when I get 
time. 

SHRI GEORGE FERNANDES: You 
should nottalk of getting time because there 
is a rule regarding that, there is a rule about 
the Motion of Privilege ... 

MR. SPEAKER: What? 

[English] 

MR. SPEAKER: I have not allowed you 
to raise it in the House. 

[ Translation] 

You should keep at least that rule in 
mind. 

SHRI GEORGE FERNANDES: I have 
got an information today in the moming that 
the Privilege Motion on Bofors issue sent by 
me has been rejected ... 

MR. SPEAKER: Yes. 

SHRI GEORGE FERNANDES: When 
you have rejected it, may I know whether I 
have right raise objection to 
that... (Interruptions) 

MR. SPEAKER: No, you cannot raise 
your objection like this to the decision of the 
Speaker. 

SHRI GEORGE FERNANDES: I know 
whether I have a right ornollo raise objection 
to it. 

MR. SPEAKER: Yes, then. 

SHRI GEORGE FERNANDES: But I 
have my own right. 

MR. SPEAKER: Fernandes jee, let me 
first deal with it, I will see to that later on. 

SHRI GEORGE FERNANDES: Is this 
issue your consideration or not? 

MR. SPEAKER: Notices of all of you are 
there. All are very important. 

SHRI GEORGE. FERNANDES: There 
is not the question of importance. . 

MR. SPEAKER: This is the first day of 
the session, will you take all the issues on a 
single day? 

SHRI GEORGE FERNANDES: I am 
concerned with the dignity of the House on 
the 30th March in this House ... 

MR. SPEAKER: Not like that, Fernandes 
joe. I have never disallowed you to speak. 
But it should not be that you do not listen to 
others; flOW is it possible. 
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[Eng/ish] 

You will have propertime and opportunity 
to say all these things. 

[Trans/ation] 

SHRI GEORGE FERNANDES: When? 

[English] 

MR. SPEAKER: I am not going to give 
a word sitting like this in the Chair. You 
cannot ask like that. Let us discuss it. I will 
give you the time, if necessary. 

[ Translation) 

SHRI GEORGE FERNADES: No, not 
like this. Mr, Speaker, Sir, the question is not 
mine ... 

MR. SPEAKER: Then? 

SHRI GEORGE FERNANDES: The 
question relates to the dignity of this House. 
The then hon. Minister of External Affairs 
has said.:' 

MR. SPEAKER: No, no, not in this 
manner. 

(Interruptions) 

[English] 

MR. SPEAKER: The Finance Minister 
may please make the statement. 

(Interruptions) 

[Translation] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, what should I do then? 

MR. SPEAKER: You should meet me in 
my Chamber. I will talk to you regarding time. 

( Interruptions) 

•• Expunged as ordered by the Chair 

SHRI RUPCHAND PAL (Hooghly): Sir, 
there are many Adjournment Motions. I have 
given notice of an Adjournment Motion. 

MR. SPEAKER: I have disallowed your 
Adjournment Motion. 

( Interruptions) 

STATEMENT BY MINISTER 

Irregularities and Fraudulent 
Transactions in Banks and other 

Financial Institutions 

[English] 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr. Speaker, Sir, in 
the last session I had informed the House of 
certain irregu larities detected in the securities 
transactions of banks and I had assured the 
House the matter would be thoroughly 
investigated and firm action would be taken 
against all individuals fouund to have indulged 
in malpractices. I would like to apprise the 
House of developments that have taken 
place since them. 

l}le Reserve Bank of India had appointed 
a Committee under Deputy Governor Shri 
A. Janakiraman to inquire into the matter. 
The Committee submitted an Interim Report 
on 1 st June 1992 and a second report on 6th 
July. Both reports were made public as soon 
as they were received. 

The findings of the Committee confirm 
that unscrupulous brokers, in collusion with 
certain bank officials have manipulated 
securities transactions of banks and other 
financial institutions fortheir own purposes in 
a variety of ways and in clear violation olthe 
established rules, guidelines and prudent 
business practices. Banks, funds ostensibly 
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intended for purchase by one bank from 
another banks of Govemment securities, 
PSU bonds of Units etc. of Unittreat of India 
and call money loans of one bank from 
another bank have been siphoned into the 
accounts of brokers. In another kind of 
manipulation, credit has been extended to 
the brokers through transactions engineered 
to represent discounting of bi!Is, rediscounting 
of bills or ready forward deals in shares. 

The total amount of transactions for 
• which the banks and financial institutions 
~ involved do not have security backing is now 

estimated at about Rs. 3542 crores. Against 
this the Janakiraman Committee has 
identified securities worth Rs. 350 . crores 
held by one of the banks so that the net 
problem exposure is now estimated at Rs. 
3192 crores. The bankwise break up of this 
amount is indicated in the attached 
statement. 

The transactions resulting in this large 
level of problem exposure have been in 
flag rant and deliberate violation of established 
rules and guidelines. It is also clearthatthere 
nas been a serious failure of internal control 
systems in the banks involved. But for this, 
the senior management of the banks should 
have become aware of these irregular 
transactions at much earlier stages. This 
internal control failure seems to have occurred 
in all three segments of our sector: 
nationalised banks, private sector banks and 
also foreign banks. 

I share the anger and anguish 
Hounourable Members at these 
developments, which reveal serious 
deficiencies in the operations of our banking 
system. Thefraudulent manipulations which 
have resulted in large scale misappropriation 
of bank funas require prompt corrective and 
penal action. I would like to assure Hon'bla 
Members that the Government is according 

, to priority to recovering the amounts 
punishing the guitty restoring confidence in 
the basis integrity of the financial system. 

I would like to take this opportunity to 
appraise Honorable Members of some of 
the steps which have been taken thus far to 

deal with the problem: 

(i) Even before the submission of the 
RBI report, Government had referred the 
case to the CBI. CBI has been investigation 
and has registered 5 FIRs. Since 4th June, 
1992, 135 places have been searched and 
twenty five individuals have been arrested, 
including seven officials of banks and 
fir:;::ncial institutions. Ten individuals have 
Since beer. released on bail. 

(ii) Administrative action has been taken 
on the basis or preliminary investigation 
against officials directly or indirectly involved 
o rfe II to be responsible. Chairman NHB had 
reSigned, Chairman UCO Banks and 
Chairman 581 were asked to go on leave as 
also the Deputy Managing Director of SBI 
and Managing Director of Can Bank Financial 
Services Ltd. The Chairman, Bank of Karad 
and two of its directors were removed. The 
Board of the metropolitan cooperative bank 
was superseded. Subsequently, these two 
banks have been taken into liquidation. The 
services of Chairman UCO Bank have been 
terminated. Twelve officials in various banks 
and other institutions have been suspended. 

(iii) The first of the Janakiraman 
Committee was received by the Govt. or. 
2nd June.1992. The Government moved 
very quickly to promulgate an Ordinance to 
set up a Special Court. For trying offences 
relating to these security transactions and 
appointing a custodian for attaching the 
assets of individuals and organisations. The 
Ordinance was promulgated on 6th June, 
1992. The Special Court has started 
functioning and the Custodian has bean 
appOinted. The Custodian has since notified 
39 individuals/organisations for attachment 
of assets. 

(iv) Income-Tax Authorities are 
continuing their investigations into the 
offences of the Harshad Mehta Group. A 
large numberof follow-up searches/surveys 
have been conducted. In all, about 100 
premises have been searched/ surveyed. 
Asset seizure aggregates to -approximately 
Rs. 72.5 crores. Provisional attachment has 
been ordered under Section 2818 of the IT 
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Act for 37 immovable properties with the 
approximate market value of As. 25 crores 
and shares with market value ofthe order of 
As. 500 crores as on 28.2.1992. Thecurrenl 
value of these assets has to be ascertained. 
Intensive investigations have been initiated 
in some other groups of brokers including 
Bhupen Dalal, A.D. Narottam Hiten Dalr11 
and connected cases like T B Auia, Dhanraj 
Mills etc. 

(v) The enforcement Directorate has 
also been investigating the activities of some 
ofthese brokers forviolalions of FEAA. They 
have arrested three persons in the course of 
their investigation all three of whom are at 
present in police custody. 

(vi) Ministry of Finance took up with the 
Securities and Exchanges Board of India the 
issue of action to be taken against brokers 
found guilty of stock exchange irregularities. 
Subsequently the Bombay Stock Exchange 
Board suspended the main share brok~rs 
involved. 

(vii) ABI has issued new instruction to 
regulate transactions in securities by banks. 
Treasury transactions are now subject to a 
concurrent audit by internal auditors and 
results are to be put up to CMD once every 
month. A special cell in the ABI would also 
scrutinise these reports. 

(viii) ABI is modifying its inspections 
procedures providing for detailed annual 
inspection of all banks with focus on financial 
evaluation. 

(ix) lack of computerisation and reliance 
on manual processing in the Public Debt 
Office is one of the factors making it difficult 
for the banks to set up effective internal 
control systems to supervise Government 
securities trading. A process of 
computerisation of the Public Debt Office 
has been initiated. Certain officials in the 
Public Debt Office have been found to have 
engaged on overwriting in the record and 
they have been suspended, and the matter 
is being investigated. 

(x) Management's of the banks where 

irregularities have surtaced have taken 
corrective measures for gearing up intemal 
control machinery and for streamlining fund 
management operations. 

(xi) Steps are also being taken to improve 
trading practices in the stock exchanges, 
with a view ensuring greater transparency in 
transactions and eliminating manipulation of 
stock prices and insider trading. To this end 
the Securities and Exchange Board of India 
was given statutory powers with effect from 
30th January, 1992. Amendments of the 
SEBI Act are currently under consideration 
with a view to strengthening SEBI further in 
order to increase its effectiveness in 
achieving its objectives. Govemment have 
also decided to set up a new Stock Exchange 
at New Bombay which will act as a model 
Exchange. It will be completely automated 
in terms of both trading and settlement 
procedures and would provide access to 
investors from all over the country. 
Government have also decided to set up a 
national Clearing and Settlement System 
with a Central Depository Trust and a 
Securities Facilities Support Corporations 
which would be entrusted with the task of 
establishing and maintaining the networK 
among exchanges. 

It is relevant to ask whether the scam 
could have been prevented through greater 
vigilance and better supervision. There is no 
doubt that better systems of internal control, 
or even greater efficiency in operating the 
existing system, would have enabled the top 
management's of the banks to have a better 
feedback on day to day operations, which 
could have identified the irregularities earlier. 
The statutory audits in the banks should also 
have identified some of these problems 
earlier. The fact that this did not happen 
inderscores the need for thoroughgoing 
reform and modemisation of the banking 
system and its procedures. 

Questions have also been raised 
whether RBI, which is responsible for 
supervision of the banks, could have been 
more vigilant. In retrospect it is clear that 
ABl's supervisory function as not as effective 
as it should have been. n should be noted 
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however that it is the RBrsown investigations 
that led to the unearthing of these irregular 
practices in the banks which had evolved 
over several years. There have been 
references in the Press to a circular issued 
by the RBI in July, 1991 laying down certain 
norms for banks dealing in securities 
transactions and it has been asserted that 
RBI should have been more vigilant in 
pursuing cO"l>liance with this circular. In 
fact RBI has directed the banks to submit 
complaiance reports, and had subsequently 
receivedcorf1>liance reports from most banks 
indicating that their procedures were in line 
with the July circular. SUbsequent 
developments show that it was not the case. 
RBI cannot undertake micro- management 
in all cases and it is only in identified problem 
cases detailed scrutiny, with on-site 
inspection, is undertaken. The Reserve Bank 
of India subsequently did undertake 
inspection of the Bank of Rarad. the Andhra 
Bank and the Bank of Madura and these 
investigations did throw up evidence of 
continuing irregularities. Action against these 
banks was being contemplated when the 
wider dimensions of the scam became 
apparent. However, it is true that even these 
instructions did not reveal the full extent of 
the problem in the ·Bank of Karad which 
surfaced only later when the Reserve Bank 
undertook inter-bank reconciliation. 

At one level, the banking irregularities 
and fraudulent transactions need to be 
treated as deliberate fraud on a large scale 
perpetrated by individuals who have blatantly 
violated the law. These individuals must be 
dealt with severely and Govemment is 
determinated to do so. I hope Honorable 
Members will agree that Govemment has 
acted speedily in initiating criminal 
investigation proceedings and in setting up 
a Special Court. No effort will be spared to 
being the guilty to book and that too speedily. 
At another level, the irregularities have also 
thrown up a number of system weaknesses 
which have developed over time in our 
banking system and which can only be 
corrected by thoroughgoing reform and 
modemisation of the system 

Government has been aware of the 

Institutions 
need for thorough going reform of the 
banking system and its procedures, if Indian 
banking is to be able to handle the banking 
requirements of a modern economy 
t!ffectively. It is for this reason' that 
Government in the firstfewweeks of coming 
to office, hi'ld appointed the Narasimham 

. Cornmit1ee 10 look into various aspects of 
the financial system which need reform. 

The Narasimham Committee has made 
a number of recorrvnendations for reforms 
of policy and procedures in the banking 
system aimed at creating a more efficient 
banking system which can serve the needs 
of a rapidly modernising economy .. It has 
also recommended creation 01 a separate 
supervisory authority under the aegis of the 
Reserve Bank of India. Government propose 
to act expeditiously on all these 
recommendations. 

The Government attaches high priority 
to implementing the various 
recommendations of the Narasimham 
Committee aimed at financial sector reform. 
The irregularities and frauds that have come 
to light are in no way due to financial 
liberalisation. On the contrary they have 
surfaced under a regime of apparently tight 
regulation of banking activity. Overregulation 
of bank interest rates and an excessive 
preemption of banks resources into low 
interest assets has contributed to some 
extent for bank managements looking to 
non-traditional banking activity to bolster 
bank profits. Steps taken recently by the 
Government to rationalise interest rates and 
to reduce the statutory liquidity ratio will help 
to correct these irrbalances. 

It is also necessary to strengthen 
supervision over banks and other financial 
institutions. Forthis purpose, Governmentis 
considering the establishment of a high 
powered Supervisory Board consisting of 4 
to 5 full time members, with the Governor, 
Reserve bank of India as the Chairman. The 
Board will have an advisory council with 
eminent persons from the like fields of 
banking, auditing, law, economics and 
management. The Board 'AiD coordinate the 
work of supervision of banks, financial 
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institutions and other financial agencies in 
the country. It will lay down operating 
guidelines,look after supervision and enforce 
compliance. Surprise inspections will be a 
part of the Board's operations. The Vice-
Chairman will be a Deputy Governor of the 

countries and consist of a multi-disciplinary 
group with expertise in accounting, law and 
including representatives of the pOlice and 
investigative agencies. 

• RBI, who will work exclusively on supervision. 
follow up and compliance. 

The GovernmerJ is also considering the 
establishment of a separate special Bureau 
of Frauds to deal with serious frauds in 
banks and other financial institutions. Such 
special agencies eXJsts in some other 

The Indian banking system substantial 
strengths and achievements to its credit. 
With appropriate steps to reform the system 
it can emerge from the present situation in a 
much stronger position. The Govemment is 
determined to take all steps necessary to 
ensure that the integrity of the banking 
system is preserved and that the system is 
strengthened to enable it to play its critical 
role in our economic development. 

STATEMENT 

Total Size of the Problem Exposure in Securities Transactions 

(i) Total value of investments 
made by banks and 
institutions for which they 
do not hold any securities, 
SGL transfer forms of BRs 

(ii) Total exposure against BRs 
SGL transfer forms issued 
by Banks of Karad of Metro-
Politan Coop. bank 

(iii) The estimated shortfall 
in the securities held by 
ABSFL 

National Housing 
Bank 

State Bank of 
Saurashtra 
SBICap 
Standard 
Chartered 

Canbank Financial 
Services Ltd. 

Can bank Mutual 
Fund 
Standard 
Chartered 

Less: Value of securities reportedly 
seized by Standard Chartered 
bank from MIs Hilen P.Oalal 

(Interruptions) 

(Rs. in Crores) 

1271.20 

174.93 
121.36 

400.35 

435.31 

102.97 

931.84 

1967.12 

1470.84 

104.83 
3542.79 

350.00 
3192.79 
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SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Speaker Sir, first I shall request you to let 
us know whether you are satisfied with this 
type of a statement on such a serious matter. 
The othermatterthat I shall like to know from 
the hon. Finance Minister is why he did 
choose to utter a word about the role of 
foreign banks in this country. They are the 
most modern banks, what was their part? 
Was there any special consideration to not 
mention them in this statement? This 
indicates the mind of this Government and 
also forces behind this system. 

SHRI NIRMAL KANTI CHA TIERJE 
(Dumdum): Let me quote, they say: 

.. Sale transactions by issue of banks 
receipts SGL without actually 
holding the securities, without 
having sufficient balance in their 
SGl accounts." 

They were aware of this one year ago. 

MR. SPEAKER: No. You are going into 
the details. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): It is a very serious matter. 

For this biggest scandal who is 
responsible is a different matter. We have 
our views, they have their version. But we 
have to have a discussion on this 
issue .... (lnterruptions) 

MR. SPEAKER: Okay, we will discuss it. 

( Interruptions) 

SHRI VISHWANATH PRATAB SINGH 
(Fatehepur): Sir,ldo not wanttogo into the 
details because Ithink, you will give enough 
time to discuss this. So, I am not going into 
the details of this by giving comments. 

Institutions 
Whatever Shri Chandra :,11t:khar has said 
is a very illl>Ortant aspect. But, I would like 
to say one thing. While the Finance Minister 
has made a commitment that he will go in for 
all the investigations and everything, is he 
agreeable for a JPC? This has been the 
demand of the Opposition consistently . 
Could he clarify this as to whether he will go 
in for this or not? 

(interruptions) 

MR. SPEAKER: You need not do that. 
I have said that after the statement is made, 
we will sit in the Chamber and decide as to 
whether you would like to have a discussion. 
It seems that you want to have a discussion. 
We will decide that. 

(Interruptions) 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Now may! make a 
submission? (Interruptions) Sir, please listen 
tome. 

( Interruptions) 

MR. SPEAKER: It is enough for today. 

(Interruptions) 

MR. SPEAKER: I have said that I would 
allow a discussion, but not now. 
(Interruptions) It is not like this. (interruptions) 
It will not be today. 

(Interruptions) 

MR. SPEAKER: Now, the House stands 
adjourned to meet again at 3 p.m. 

14.01 hrs 

The Lok Sabha then Adjourned for Lunch 
till Fifteen of the Clock. 
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the 29th May, 1992. The Lok Sabha Re-assembled After 
Lunch at Four Minutes Past Fourteen of 

the Clock. 

(MR. DEPUTY SPEAKER in the Chair] 

PAPER LAID ON THE TABLLE 

Explanatory Statement Giving Reasons 
for Immediate Legislation by Foreign 
Trade (Department and Regulation) 

Ordinance, 1992 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI p, 
CHIDAMBARAM): I beg to lay on the Table 
an explanatory statement (Hindi and English 
versions) giving reasons for immediate 
legis!ation by the Foreign Trade ( 
Development and Regulation) Ordinance, 
1992, under rule 71 (2) of the Rules of 
Procedure and conduct Business in Lok 
Sabha. 
[placed in library, See No L T.-2111192] 

Foreign Exchange Conservation 
(Travel) Tax Abolition Ordinance, 1992 

(No 8 of 1992) Capital Issues 
(Control) Repeal Ordinance of 1992 

(No 9 of 1992 ) etc. 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVElOPMENT (SHRI 
RANGARAJAN KUMARAMANGAlAM): I 
beg to lay on the Table a copy each of the 
following Ordinances (Hindi and English 
versions) under article 123 (2) (a) of the 
Constitution: -

(1) The Foreign Exchange 
Conservation (TraveQ Tax Abolition 
Ordinance, 1992 (No, 8 of 1992)· 
promulgated by the President on 

{Placed in library, See No,lT 21121 
92} 

(2) The Capital Issues (Control) Repeal 
Ordinance, 1992 (No. 9 of 1992) 
promulgated by the President on 
the 29th May, 1992 
[placed in library See No LT -21131 
93] 

(3) The Special Court (Trial of Offences 
Relating to Transactions in 
Securities) Ordinance, 1992 (No.1 0 
of 1992) Promulgated by the 
President on the 6th June 1992 
[placed in library See No L T-21141 
92] 

(4) The Foreign Trade (Development 
and Regulation) Ordinance, 1992 
(No.11 of 1992) promulgated by 
the President on the 19th June 
1992. 
(Placed in library See No. L T -
2115192] 

Review on the Working of and Annual 
Report of Paradeep Phosphates Ltd., 

Bhubaneswar for 1990-91 and 
Statement for AHoy in laying those 

Papers. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): 
beg to lay on they TabIe:-

(1) A copy each of the following 
papers (Hindi and English versions) 
undersub-section(1)section 619A 
of the Cof11)aOies kt, 1956:-

(i) Review by the Government on th8 
working of the Paradeep 
Phosphates t.mited. Bhubaneswar, 
for the year 1990-91. 
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(ii) Annual Report of the Paradeep 
Phosphates Umited Bhubaneswar. 
for the year 1990-91 along with 
Audited Accounts and comments 
of the Comptroller and Auditor 
General thereon. 

(2) A stateme,lt (Hindi and English 
versions)showing reasonsfordelay 
in lying the papers mentioned at (1) 
above. 
[placed in library See No LT-21161 
92] 

(Notification Under Articles 280 oof the 
Contribution Containing Presidents 

Order Re: Contributed of Finance 
Committee) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): I beg to lay on the Table a copy of 
the Notification No.S.O. 431 (Hindi and 
English versions) published in Gazette of 
India dated the 15th June, 1992 containing 
President's Order regarding constitution of 
Finance Commission consisting of Shri 
Krishna Chandra Pant as the Chairman and 
four other members as mentioned in the 
Notification issued under article 280 of the 
Constitution. 
[Placed in library See No. L T-2117192] 

Notifications Under Apprentices Act 
1961 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): I beg to lay on the 
Table:-

(1) A copy of the Notification 
NO.S.O.405 (Hindi and English 
versions) published in Gaztte of 
India dated the 2nd February 1991 
specifying the subject fields as 
designated trades forGraduate and 
Technician Apprentices, for the 
purpose of the Apprentices Act, 
1961 issued under section 2 of the 
said act. 

(2) A copy of the Notification No.S.O. 
2961 (Hindi and English versions) 
published in Gazette of India dated 
the 30th November 1991 making 
certain amendmentsto NotflCalions 
No. G.S.R. 1011 dated the 10th 
July, 1979andG.S.R.No.50dated 
the 22nd December, 1980 so as to 
substitute ratio of trade apprentices 
of workers, issued under section 8 
of the Apprentices Act, 1961, 
[Placed in Library. SeeNo.L T2118/ 
92] 

(Interruptions) 

MR. DEPUTY SPEAKER: Mr. [)eve 
Gowda, if you have get really for any 
grievance, you can take up this matter 
tomorrow or day after tomorrow. 

SHRI H.D. DEVEGOWDA (Hassan): I 
have approached the Speaker well in 
advance. I had met him at lOAM and I 
requested him. 

MR. DEPUTY SPEAKER: Zero Hour is 
over. During Zero Hour many ilJllOrtant 
matters were taken up. Now, we have gone 
to the ",ext item 

SHAI H.D. DEVEGOWDA: May I kindly 
mention a word? In 45 years of independence, 
no Minister went to the extent of killing a 
civilian. A case has been registered under 
Section 302. But no action has been against 
him. It has happened in your own 
constituency. 

MR. DEPUTY SPEAKER: You can take 
up this matter tomorrow. 

SHRI H.D. DEVEGOWDA: I am unable 
to understand what more important issue 
can we discuss in this House. 

MR. DEPUTY SPEAKER: You can take 
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upthis mattertomorroworday aftertomorrow. 
as the case may be. 

SHRI H.D. DEVEGOWDA: H it is 
tomorrow, then I have no objection. 

MR. DEPUTY SPEAKER: Let us 
proceed with the next item now. We will take 
up Calling Attention. Shrimati Geeta 
Mukherjee. 

13.07 hrs 

CALLING AnENTION TO MAnER OF 
URGENT PUBLIC IMPORTANCE 

Situation arising out of the nationwide 
transport strike 

[English] 

SHRIMATI GEETA MUKHERJEE 
(Panskura): sir I call the attention of the 
Minister of surface Transporttothe following 
matter of urgent importance and request 
that he may make a statement thereon:-

" The situation arising out of the 
nationwide transport strike resulting 
in shortage and shooting prices of 
essential commodities and the step 
taken byGovemment in the matter.' 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRt JAGADtSH TYTLER): Sir, there is a 
good news forthe hon. Members. This is the 
first time that before the Calling Atlention 
could be discussed, the strike is off. But I still 
like to ... 

[Translation} 

SHRt MADAN LALKHURANA(SOUTH 
DELHI): There are reports thatthe strike has 
not been called off in Maharashtra and 
Borrtlay. 

SHRI JAGDISH TYTLER: Some to this 
effect had appeared which are before us and 
which are motivated. Perhaps he must have 

nation wide transport strike 
told his unions to continue their strike 
otherwise all the unions of the country have 
withdrawn their strike unconditionally after 
negotiations with the Government on their 
demands. They have suspended their 
agitation and withdrawn their strike but we 
have asked them to continue their dialogue 
and even a discussion was held in the 
morning today. I would inform you about the 
decisions which have been taken as a result 
of negotiations. 

[English} 

The All India MotorTransport Congress 
had submitted a Memorandum and Charter 
of Demands dated March 31, 1992 and 
threatened an indefinite strike from 1 st July, 
1992 if their demands were not met. These 
notices were given to the Central 
Government as well as all the Chief Ministers 
of the States. 

Discussions with the All India Motor 
Transport Congress were held on 18.5.92, 
24.6.92 and 29.6.92. I had also held 
discussion with the president and other office 
bearers of All India MotorT ransport Congress 
on 29.6.92. The stand of the Central 
Government on the various demands raised 
by the AIMTC was clearly expressed to them 
and a number of their demands had been 
salisf actorily resolved. However, the AIMTC 
were satisfied and went ahead with the 
indefinite strike fro'm 1st July. 1992. 

The Central Government had, as early 
as 24.6.92, alerted the State Governments 
and this was followed up by further telexes 
on 2.7.92.3.7.92, 4.7.92 and 5.7.92 to take 
appropriate measures to deal with the stri~e 
and ensure uninterrupted supply of essential 
commodities. 

As a result of the strike, shortages of 
certain essential commodities were reported 
from some parts of the country. The situation 
was closely monitored. Concerned Central 
Ministers such as Agriculture .• Chemicals & 
Fertilizers, Civil Supplies. Coal, Food, 
Petroleum & Natural Gas, Steel and the 
State Governments were requested to take 
necessary steps to keep the lines of ~~~! .. 
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open and to avoid shortage of essential 
commodities. 

A meeting of State Transport Ministers 
was held on 4.7.92 to discuss the demands 
of the All India Motor Transport Congress 
and to review the situation in the States. I 
held further di:;cussions with the 
representatives of the AIMTC on 4th and 5th 
July 1992. 

The Union Home Minister also convened 
a meeting of the Chief Ministers of Haryana, 
Maharashtra, Gujarat, Orissa, Punjab, 
Uttar Pradesh, Madhya pradesh, West 
Bengal and Rajasthan on 7.7.92. 

I am glad to inform the House that in the 
_ light of the above, the AIMTC have intimated 

Government cn the evening of 7.7.1992 that 
they have decided to call off their strike 
unconditionally. 

SHRIMATI GEETA MUKHERJEE: I 
wish what the hon. Minister claimed is true. 
But I am afraid it is not so. He has stated that 
the AIMTC have agreed to withdraw the 
strike unconditionally. Let me quote from 
today's Indian Express: 

"AIMTC general secretary 
Chittaranjan Das, however, clarified 
that the strikes was merely being 
'suspended for three months' on 
the basis of the decision to set up a 
committee to address their 
grievances .• 

I wantto know the hon. Ministerwhether 
it is true. The statement madebythemtothe 
effect that the strike was being suspended 
only for three months, proves that it cannot 
be termed as an unconditional withdrawal. It 
is very much a conditional withdrawal. This 
is the first question that I want to understand 
because they have stated very clearly that 
they are suspending the strike only for three 
months because a committee has been 
formed to look their grievances. 

Sir, my problem is manifold. first of all, 
this notice was given on 31 March 1992. The 
Minister now comes and says that 
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'discussions were held on 18.5.92.24.6.92. 
and 29.6.1992' He does not divulge with 
whom these discussions were held. 
Obviously, it is not with him because the very 
next sentence in his statement says: ' I had 
also held discussions with the president and 
other office bearers of the All India Motor 
Transport Congress on 29.6.92. 

He held discussions on 29.6.92 when 
they gave their notice on 31 march. From 
March onwards, so many months have 
passed. A strike by the All India Motor 
Transport Congress is not a an ordinary 
thing. Your description of tho people affected, 
I must say, is rather children. Please do not 
mind my saying so, because after all, -you 
are a grown up young man. The situation 
has been very very bad and it still remains 
very bad in a number of areas. What will 
happen within these three months and what 
will this Committee do? 

Now, I understand that the AIMTC has 
raised 15 demands out of which, ten relate 
to the Central Government and only five 
pertain to the State Governments. Out of the 
ten demands concerning the Central 
Government, six are financial in nature, where 
as only one issue relating to the States has 
gotfinancial implications. "this is the situation, 
naturally, the major part of the question is 
with the Centre itself without any doubt. 
Since you had a very satisfactory discussion 
with them, I would like to know out of 16 
demands how many really did the 
Government concede. 

Secondly, what I am affraid of is the 
question of octroi. As far as octroi is 
concemed, I think that the West Bengal 
Government has made its position clear. 
But, I must say it is not only the West Bengal 
Government the other State Governments 
also have not behaved dmerently. What is 
the situation in West Bengal? The octroi 
brought us Rs. 60 crores annually which 
happens to be one-fourth of our State's 
Budget. The hon Minister expects that we 
will give up one-fourth of our state's Budget 
and become resourceless. As it is we are in 
big trouble. Moreover. in the next Fiance 
Commission you have made a provision so 
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[Shrimati Geeta Mukherjee) 

that ourshare ofthe totaf revenues collected 
can become percentage -wise more. H this 
be the situation doubtlessly raising of octroi 
on the part of the State Governments will not 
be a feasible proposition. You might have 
managed some people for some time but 
you cannol manage all people for all time. 
Therefore. Sir, the problem is very 
complicated. . 

H from nowoon this question of octroi is 
not given up and some altemate resources 
to the State be thought over by the Centre. 
I am afraid. the suspended strikes may again 
become active after three months. I want to 
know the reaction of the Govemment on 
these specific questions that I have put. 

Thank you, Sir. 

SHRI CHITTA BASU (Barasat): Sir, I 
am glad that the truckers strike has been 
temporarily suspended. I am glad because 
that has relieved all of us ofthe great anxiety. 
Naturally. we are happy at this stage. But it 
does not mean that credit should go to Shri 
Tytler or to the Government of India or the 
Home Minister. let us understand the 
importance of transport. let us understand 
the enormity of the consequences that have 
already taken place after this one week's 
strike. 

According to certain information available 
to me, subject to correction of course. the 
strike has immobilised about 1.3 million 
vehicles all over the country. These vehicles 
are engaged at over 18,000 goods booking 
and delivery points all over the country. that 
shows the enormity of the services that have 
been stopped. It has stopped ferrying 15.6 
tonnes of raw materials and finished goods 
all over the country. It has led to serious 
shortages and price escalation. 

Sir. what has been the role of the 
Government of India? When all these 
consequences are imminent, are 
discernable, the Central Government was 
always satisfied by remaining content, by 
issuing falwasto the State Governments to 

nation wide transport strike 
break the strike and to ~clare the services 
essential. Under ESUA, you arrest as many 
people as you can. I think that was the only 
solution which was prescribed by the 
Gc)Vernment of India to the State 
Governments without understanding the 
basic problem which has led to this strike. 

Sir. I think. you would appreciate that 
the main demand of the transport workers 
revolves round two basic issues. 

First is the abolition of Octroi. Second is 
the abolition of Road Tax. In certain States 
recently this Road Tax had been imposed: 
Sir, the collection systems of this Octrio 
Duty-I am personally a witness to it and I am 
sure. everybody in this House would be a 
witness to it- has become major instrument 
of harassment and corruption. At every 
entry in the towns. this Octrio duty Collection 
Cenires have become an instrument of 
harassment and corruption. Mr. Minister. 
you know it very well. JOere is nothing to 
deny it. 

SHRI JAGDISH TVTlER: Naturally. I 
want to abolish it. 

SHRI CHITTA BASU: Sir. on that 
account. it should be abolished. There is no 
different of opinion. But what will happen to 
the Bombay Corporation? This question I am 
putting to Mr. Deora. I think a big amount 
comes from there. 

SHRI JAGDESH TVTlER: Rs. 925 
crores. 

SHRI CHITTA BASU: I think it is about 
Rs. 1,000 crore. This amount comes from 
the Octroi Duty for the Corporations like 
Bombay. Equally - J am note sure about the 
amount. I think, it is about Rs. 600 crores or 
Rs. 700 crores- a big amount also come to 
the Bangalore Corporation. So, this is a 
major revenue earning mode for the 
Corporations, the local Self Government 
etc. 

Now, the problem before the State 
Governments is this .• is not the question of 
west Bengal alone but aM the State 
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. Governments. The number is not less than 
nine. Howcan this revenue loss be adequately 
coflllensated? You were not coming out 
with any formula. You were not saying 
anything. Take the example of Maharashtra. 
Maharashtra loses. about As. 1000 crores 
a year. it may be more than that. Let me 
accept your figure. Then, how can the 
Government of Maharashtra compensate 
for it? How can they make up the losses? 
What are the additional resources 
mobilisation? Calcutta loses a large part of 
this revenue. Bangalore loses a large part of 
this revenue. All" the Municipalities or 
Corporations lose a very important segment 
of the revenue earning mode. How will you 
compensate for that? 

As Mr. Tytleris aware, Octroi has always 
remained as a buoyant source revenue 
earning. It can be increased. As the economic 
activity increase., the revenue als090es up, 
Therefore, this buoyancy of resources is 
very important. Now, I am told that the 
Central Government is working out a formula 
by which certain amounts are to be decided 
lor adequately compensating for the losses 
due to abolition of Octroi Duty. But, it may be 
fixed at a particular point. But buoyancy is an 
important factor. Income from Octroi Duty 
can be increased as the economic activity 
increases. Therefore, the State Govemment 
are very much interested to see that there 
are aHernative sources of revenue earning 
which are almost equally buoyant as in the 
case ofthis octroi Duty. Sir, therefore, I want 
to know this from the hon. Minister. It is not 
merely the question of truckers' strike, it 
uHimatelydevolves on the very basic question 
of Centre-State finantial relation, how the 
Centre will give more finances to the State 
Governments. You are not providing for 
adequate transfer or resources to the State 
Governments. You are concentrating all the 
revenue earning resources with you. You 
are abolishing the Octroi, which is one of the 
main sources of income. How can you take 
it that the State Governments would agree 
to this proposal? I am quite aware that the 

. Finance Minister always goes on lecturing 
the State Governments. Whatis the lecturing 
imposed on the State Governments? That 
they should not depend on the Central 

wide rransport strike 
Government! They cannot except that the 
Central Government would bail them out 
from their financial crises. 

15.26 hrs 

[SHAI SHARED DlGHE in the Chaitl 

Now on the one hand concentrations .. 
are being encouraged for the revenue at the 
Centre, on the other hand you are depriving 
the State Governments of the buoyancy 
source of revenue earning like that of Octroi 
and now the Centre, your Finance Minister 
says thaI you should not eX;")ect anything 
from the Centre so far as the financial 
transactions of the States are concerned. 
Mr. Minister, I think that is the whole crux of 
the problem. In this case, I want to know 
what transpired in the meeting of the State 
Chief Ministers and Transport Ministers, 
presided over by the Home Minister. Has 
there been a successful solution to the 
problem regarding this basic question of 
transfer of resources form the Centre to the 
States to be taken after the abolition of the 
Octroi? 

Sir, then I come to another important 
issue, that is, road tax. Certain governments 
have imposed road tax as a matter of a 
source of additional resource mobilisation. 
There is a case pending before the Supreme 
Court which will be taken up tomorrow. The 
Attorney-Generaf of our Government has 
been advised to take the position that the 
Govemment of India is opposed to the 
imposition of road tax. Now on the one hand, 
you want to abolish Octroi tax, you have 
already laken the decision of abolishing 
Octroi in Union Territories, in Delhi and other 
places. On the other hand you are saying 
that you are also opposed to road tax. This 
is just a confusion. That is why, I want to 
know what is the rationable of taking the 
position of opposing road tax. 

Lastly, Sir, the Ministerknows thatthere 
was about to be a strike in 198£. Somehow, 
some agreement was reached. The truckers 
had got the grievance that during the last 
four yeaiS the agreements which entered 
into, last in 1988 had not been seriously 
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implemented and that non-implementation 
has given rise to the present problem forthe 
truckers. If that is so. what are those problems 
which remain unresolved after conclusion of 
the agreement of 1988 and how does the 
Government proposed to resolve these 
unresolved despite. some of the disputes. I 
would like to being to his notice. 

SHRI JAG DISH TYTLER: I have got all 
the details. I will give those details to 
you.(lnterruptions) 

SHRI CHITTA BASU: Again your 
Government comes in. Somebody says that 
AIMTC vice-president O.P Agarwal recalls 
that both Mr. Chavan and Mr. Sharad Pawar 
during their tenures as Maharashtra Chief 
Ministers had promised to scrap octroi. That 
promise, however never rnaterialsaed; that 
cannot by materilised. I think you would not 
support that. I think no Member from 
Maharashtra supports the idea of abolition of 
octroibecausethatwill diminish the resources 
of Maharashtra, which no State Government 
can afford to accept. To what extent are you 
going to relieve of these hardships not only 
to the Maharashtra Govemment but the 
West Bengal and Orissa Governments as 
also the other States? What method would 
you propose to take compensate for the 
losses due to abolition of octroi? 

There has been an increase in the 
prices of many raw-materials. For example. 
during the past five years the price of one 
pair of tyres has gone up from Rs.6.500 to 
Rs.16.500. 

MR.CHAIRMAN: h is not a general 
discussion. You can ask for clarifications. 

SHRI CHITTA BASU: The price oftyres 
has Increased manifold. Reduction of lyre 
prices is one of their main demands. 

SHRI JAaDISH TYTLER: When I reply. 
I will give you all the details. 

SHRI CHITTA BASU: Will the 
Government consider a proposal de jure 
that the prices of lyres and speare parts be 
controlled by the Bureau of Industrial Costs 

and Prices (BICP)? Will that be broUght 
underBICP? 

,During the Gulf War. surcharge was 
imposed on diesel and petrol. it is stiH there. 
Are you going to withdraw it because the 
GuH War is over? 

SHRI JAGDISH lYTlER: Then how 
can you except us to run the country? 

SHRI CHinA BASU: I Explained it. If 
you do not explain it. if you do not provide 
these reliefs. then how can we expect that 
the transport workers will not go on strke 
again?Therefore.lwantthattheGovemment 
should explain these points andtake effective 
steps. genuine steps so that there may not 
be resumption oJ strike after months as 
mentioned by the AIMTC. as has been 
recently announced by the Vice-President 
and the President of AIMTC. 

[ Translation) 

SHRI MADAN LAl KHURANA: Mr. 
Chairman. Sir. the statement made by the 
hon. Minister displays utter ignorance of 
facts. He has stated that strke has been 
called off and things have returned to normal. 
But the general public had to face a great 
ordeal during last seven to eight days. As 
Gaeta didi has also said that the strike has 
not been called off unconditionally. In 
Mahrashtra the strike is stiD going on. As a 
result of this strike there was acute shortage 
of essential conmodities resulting in prica-
rise and it has given rise to a sort of 
confrontation between the States and the 
Centre on the Question of distribution of 
econonic resources. I am very sorry to say 
that during a1this period of strke, the CentraJ 
Govemmert played a politically motivated 
role of double talk. I am calling It double talk 
because on the one hand. our Minister is 
replying .••• (IntsrnJptionB) 

The stal8mentglvenby the Govemment 
In the Supreme Court Is In favour of 
transporters and against the Stat. 
GcMmments •• stated that road tax has 
been levied by the State Governments 
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unconstitutionally. On the one hand, such a 
statement is being issued by the Transport 
Ministry and on the other hand, the Finance 
Minister has stated at fhe meeting of the 
Chief Ministers that he is against abolition of 
octroi and any other source of revenue in this 
critical period of economy. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRt JAGDISH TYTlER): (a) Who did say 
so? 

SHRI MADAN lAL KHURANA: Your 
Finance Minister said so yesterday 
Newspapers have reported that he said so at 
the meeting of Chief Ministers. He has said 
it clearly that the Central Government is not 
in a position to compensate the loss incurred 
recently by abolishing octroi or any other tax. 
This is what your Finance Minister is saying. 

I may clarify one point here. You have 
just asked wheth.er the C.P.M. and the 
BharatiyaJanata Party wantto abolish octroi? 
It is there in our election manifesto and it is 
not levied in three out of the four states i.e. 
in Madhya Pradesh, Himachal Pradesh and 
Uttar Pradesh where our party is in power. 
Inorderto find out ways 10 abolish octroi, the 
Rajasthan Government has constituted a 
committee. I would like to clarify that when 
we talk of abolishing octroi and sales tax etc, 
we try to see how to simplify it and how the 
inconveniences caused to the people are 
mitigated but a~ the same time we want to 
ensure that the Government may not part 
with a potential source of its revenue. Since 
they are principally in favour of abolishing 
octroi, the Government of Rajasthan has 
r,onstituted a committee to go into finding 
alternative sources of revenue. 

I want to submit that the Union Minister 
of Transport has taken a none-sided decision 
in respect of Delhi. According to my 
information, octroi is the main source of 
revenue forDelhi Administration. How would 
that be compensated? You have abolished 
octroi but you took one-sided decision while 
abolishing it in Delhi and Union Territories. I 
would like to know whether you had consulted 

wide transport strike 
the Finance Minister before taking this 
decision? Was any approval sought fromt~ 
Finance Minister? In case approval was 
sought, I would like to know as to what would 
be the alternative sources of revenue worth 
crores of rupees? How the expenditure for 
Delhi will be met? Since the Finance Minister 
is saying, I am quoting from his statement, I 
amagainstthe abolition of sources of income 
like octroi at this critical period of economy. 
He has expressed his inabilitytocompensate 
the loss suffered by States. II it is so, Delhi is 
also likely to become a State. H the Finance 
Ministry does not compensate this loss, how 
would the expenses of the Delhi 
Administration be met? 

Secondly, there is the question of Entry 
Tax, which is also called road tax for which 
they have said that it is unconstitutional. By 
saying so they have created a problem not 
only for the States ruled by the Opposition 
but also for the Congress-ruled States like 
Maharashrtra and Karnataka. Haryana was 
the first to levy it and that State is against the 
Government as it does not want to withdraw 
it. In Northern India, Haryana and Rajasthan 
levied it first. In Himachal Pradesh road tax 
is not levied but the transporters there are 
requesting the State Govemment to levy it 
there as well since it is already levied in 
IHaryanaand Rajasthan. Theytooka decision 
in respect of Delhi and Union Territories as 
a statesman. But I would like to submit that 
when they were going to call a meeting of the 
Ministers the next day, they should have 
taken that decision after consulting them and 
then abolished tax in Delhi and Union 
Terrorists. But they thougnt they would win 
the sympathy of the owners by announcing 
a one-sided decision. They have tried to put 
all the States in the dock by doing so. They 
posed as H they were their greatest well-
wishers. I would like to ask to what is the 
policy of the Congress Government, it should 
clarify its policies. If their policy is to abolish 
octroi, it should abolish it in all the Congress-
ruled States. 

SHRI MURlI DEORA (Bombay South): 
It would be announced during elections in 
Delhi. 
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SHRI MADAN lAl KHURANA: If the 
Government is sympathetic towards them. 
then why is it not withdrawing the additional 
duty levied on diesel and tyers during war-
time. It should have also been withdrawn. It 
was also one of their demands, why did it not 
fulfill that demand. As he has said that truck-
owners had submitted their charter of 
demands on 31st March, They called a 
meeting ortwo with them first and now when 
the strike has been called off, they are calling 
a meeting with the Ministers of the States. 
They had called the meeting of the Chief 
Ministers on a later date. I want to point out 
that they could have called this meeting 
earlier. When there was strike and people 
throughout the country had to face great 
hardships, then they called the meeting. I 
want to submit that they were silent for three 
long months from 31 st March to 1 st July and 
then took one-sided action. This was one of 
the reasons of the strike. 

In the end, I would like to submit one 
more thing either in the form of a question or 
in the form of a suggestion. As I have already 
stated this strike has caused confrontation 
between the Centre and the States including 
States whether there is an opposition 
Government in the State or whether there is 
a Congress Government there. In Karnataka, 
the Congress Government is there, that 
Government imposed ESMA in the State 
and arrested people. 

SHRI ,JAGDISH TYTLER: 'ESMA ' is 
imposed nowhere in the country. 

SHRI MADAN LAL KHURANA: I was in 
Bangalore on that day, the newspapers 
reported that the Karnataka Government 
had imposed' ESMA' 

SHRI JAGDISH TVTLER: ' ESMA ' has 
been withdrawn. Now Essential Commodities 
Act is in force. 

SHRl MADAN LAL KHURANA: Essential 
Commodities Act is also like a mini M ISA. On 
the one hand, the Central Government is 
making a statement in Supreme Court in 
favour of the transporters and on the other 
hand, the Congress Government is taking 
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steps to arrest people in one State. Therefore, 
I would like to know, from the Government 
through you, whether It is conSidering to 
have aco-ordinatedpolicy? The Government 
is aware that States have very limited 
resources and if it octroi and road tax is 
abolished, will the Government compensate 
the loss? Would the Government compensate • 
the losses incurred in Delhi to Delhi 
Administration on account of abolition of 
octroi? These are few questions. I would like 
the hon. Ministerto answerthese questions 
when he gives a reply. Thanks. 

[English) 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI (Garhwal): Sir, most 
of the problems connected with the 
suspended transport strike have been 
brought out. 

One thing that worries me in this regard 
is the type of message that you have been 
sending across the country in our handling of 
these strikes. The nation has been subjected 
to seve n days of agony, and hardship, entirely 
because of indifference, incompetence and 
complete lack of foresight by this 
Government. It seems that the Government 
is in a pe rpetual state of paralysis and slumber 
and every time it needs to be shaken up 
rudely by violent activities or by threats or by 
gherapos or similar activities 'in orde the 
Governmentto react. It does not seemto act 
at all. It is only reacting when the crisis is over 
their head. 

The Minister has informed us that the 
notice was given on 31 st March. As per his 
statement, 18th May was the first day when 
some activity was started. As the clarification 
was given -I do not know whether it is correct 
ornot with dialogue with the transporters, the 
things started on 26th June. 

. What sort of a message we want to 
convey to the country when we tell the 
people that only when that only when you 
strike then we will start considering various 
options? I would like to know whatthe Minister 
of the Government was doing from 31st 
March, through entire months of April and 
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May and till 26th June? There we flurry of 
activities once the strike started. There was 
Transport Ministers meeting, overnight Chief 
Ministers were called, the Government 
announced withdrawal of octroi from Union 
Territories. I request the hon.Minister to let 
me know what preventsd him from doing all 
these things in the month of April. After all, 
these decisions were taken by the Centre 
and they did not have to consult anyone else. 
Why could notwe decided these things althe 
right time; convey the right message., At the 
moment, every time whether it is this strike 
or that strike, the message is going across 
that unless you resort to violence nothing 
happens whether it is a transporters strike or 
whether it is a demand for jharlkahand or a 
demand for Arunanchal. You want people to 
come on to the roads. You want people te:' 
come and strike. You want people to get 
violent and then you will consider their 
demands. I think this is a very bad tendency 
and this is doing immense harm to the 
nation. It is time that this tendency which is 
going on over the years is ruthlessly curbed. 
You be fair, be just and give them what is 
right and once you have decided what is just 
and right then do not succumb to strike and 
other things. It is not fair to the nation then 
you want to give concessions to the people 
onlywhentheystrike.lt isthetypeof message 
which is causing immense harmtothis nation. 
I would therefore, like to know from the hon. 
Minister as to what has happened during the 
month of April; what has happened since 
18th of May and why the Government did not 
enter into a dialogue with the transporters till 
26th June, almost when the time-limit of 
three months was getting over. 

There have been 15 or 16 demands, out 
of which 10 are pertaining to the Centre and 
out of the financial ones, 6 pertaining to the 
Centre and one pertains to the States. I 
would like to know from the hon. Minister as 
to what has been done to all these problems 
which are pertaining to the Centre. An 
impression has been created through the 
media that it is with the States, that all the 
problems and solutions are with the States 
and as far as the Centre is concerned, 
everything is being done. I would like to know 
very clearly whether out of the these ten or 

. __ ._--
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eleven problems which are with the Centre-
Six out of the which are financial problems-
what has been done? Has a view been 
taken? Have the transporters been told that 
you are going this far and no further or are 
you going to keep on delaying it till the things 
get worse: till the things get more violent; till 
the people suffer more and then only we will 
give them concession? Therefore, I would 
like to knowfromthis Government asto what 
exactly has been done on all these things. 

Coming to the problem of Octroi, often 
it has been said that there is a loss of 
revenue. If revenue is being today collected, 
the money is coming; in what ever form it is 
coming? But, it is being ,made available to 
various agencies whether it is a Nagarpalika 
or it is a State Government. I would request 
the hon.Minister to work as an honest co-
rdinator. as a sincere co-ordinator and evolve 
a methodology whereby this money can be 
collected painlessly and give to the people 
who are getting it presently. I do not see why 
it cannot be done if the Centre were to take 
initiative. I would like to know from the hon. 
Minister: Have they given any concrete 
proposal to the States to resolve this problem 
of collection of this octroi whatever other 
taxes by a simplified method whereby no 
harm is caused to various people and this 
corruption which is rempant is eliminated? 

At the end. I would like to know from the 
hon. Minsiter as to what proposal have been 
offered to the transporters? I would like to 
know whether after three months, we will 
again be in the same stage as we are today 
or will the hon, Minister assure us that 
whatever the view or the final decision the 
Government wants to take, at least on the 
issues which are pertaining to the Centre, will 
be taken now during this period. Thereafter, 
once the Government has taken that decision, 
I hope, the Government has the guts to stand 
by those decisions and not succumb to 
unnecessary pressure. 

[Translation} 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Chairman, Sir, I would like to draw the 
attention of the hon. Minister towards a 
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couple of matters. In his reply he said that a 
meeting oftheChief Ministers was convened 
on the 7th, but he did not elaborate on the 
suggestions made by the Chief Ministers. 
Chief Ministers from Haryana, Maharashtra, 
Gujarat, Orissa, West Bengal, Punjab, U.P. 
and Madhya Pradesh, belonging to various 
political parties attended the meeting. I would 
like to know the suggestions, put forward by 
them. The han. Minister also mentioned that 
the Government held talks with the 
representatives of the All India Motor 
Transport Cengress en July 5, 1992. What 
are the grievances of the truck owners? 
Unless and until we come to know of the 
demands of the truck eperators and the 
reactien ef the Chief Ministers, we will keep 
on threwing suggestions in the air and the 
problem will remain unreselved. Therefore, it 
is necessary that we are aware of t~ 
grievances of the truck ewners and the 
suggestions made by the Chief Ministers. 

We still remember the incident that took 
place a few days back. Our friends may also 
remember that a truck owner was killed in 
police custody in Ghaziabad. We had gene 
there., According to the driver, the truck was 
impounded and taken to the police station. 
Subsequently, the truck owner went to the 
Pelice Station and asked them as to why they 
had impoinded the truck, as he was paying 
, Hafta ' regularty. He said that he pays them 
money both on weekly and monthly basis. 
This led to a heated argument and he was 
shot. Thus, there are two factors. One is the 
aspect pertaining to the State Govemments., 
If you look into that, the hon. Minister may 
kindly correct me, if the figures are incorrect. 
Now, West Bengal eams an annual revenue 
of Rs. 165 crores from octroi Le. 1/4 of their 
total revenue. The State getting maximum 
amount from octroi is Maharashtra. It earns 
around Rs. 925 crores from this source Le. 
50% ef the total revenue is earned from 
Octroi collection... (Interruptions). These 
figures were published in yesterday's issue 
of ' Jansatta ' It could be incorrect., What I 
want to say is that octroi is a major source of 
income for the StateGovemments. A feeling 
is also aainina around that this strike 

L 
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conspiracy is a result of some financial 
agreement between the Centre and the truck 
owners. Otherwise, when the truck owners 
had given a notice to the Government 
stating that if their demands were not met, 
they will go on strike, then why the centre 
didn't convene a meeting of the Chief 
Ministers earlier? Further, the Centre 
abolished Octroi in the Union Territory of 
Delhi, before the meeting of the Chief 
Ministers. As a result, the truck owners 
started exerting pressures on the State 
Governments. There are two ways in which 
this impass could be resolved. I don't agree 
with the idea that octroi sheuld be totally 
abolished and the centre would compensate 
the State Governments for it. If this is done, 
then the State Governments would be forced 
to beseech the Centre for even the smallest 
things. Thus, there are two factors. The 
Gevernment should look into the grievances 
of the truck owners. Truck prices have gone 
up. Now the Government has declared it an 
essential service. While on the one hand, 
tyre prices are geing up, on the 9ther the 
Government has declared it as an essential 
service and people are facing hardships for 
the last seven days. Once the price of a 
commodity gees up in the market" it dees 
not come down. So, who is benefiting from 
it? To sum up, it could be said that the poer 
and middle class people have been severely 
affected, as a result those strike. 

Therefore, it is my submission that the 
Government should look into the genuine 
grievances of the truck owners. It should see 
to it that they are not forced to pay octroi at 
ten different places, that they are not forced 
to bribed the police and that they get tyers at 
reasonable rates. Price control should be 
exercised over private tyre manufacturers. 
On the other hand, I would also like to add 
that there is no need to unnecessarily bow 
before the truck owners. The Central 
Govemment should adopt a balanced view 
in this regard. The interests of the State 
Government too should be protected as 
Octroi is one of theirmajorsources of income. 
The Centre should not fermulate any such 
policy which would create the Impression 
that while the Centre has a very progressive 
outlook, the State Governments are 
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reactionary and if the State Governments 
implement it, their entira financial structure 
would collapse. The present financial 
condition of various States is an open secret. 

The Government should give a serious 
thoughttothegrievancesofthetruckowners. 
At the same time, it should keep in mind the 
interests of the people as well as the State 
Governments. The Government should 
ponder over the two-three questions that 1 
had raised. The Government should give a 
serious thoughtto the grievances of the truck 
owners and also consider as to why the Chief 
Minister'S meeting was not convened, 
immediately after the receipt of the notice 
and the reasons behind the issuance of 
Center's recommendalion to abolish octroi, 
immediately afterthe conference. With these 
words, I conclude. 

[English] 

SHRIJAGDISHTYTLER: Mr. Chairman, 
Sir, I am happy that most ofthe hon. Members 
have given their opinion and expressed their 
views. Somehow orthe other there are quite 
a number of issues that have been raised. I 
am with you all. I would like to make one thing 
clear that this strike would not have come 
about. I am nottalking politics. I am not trying 
to blame the States. As soon as these truck 
operators had given the notice of strike -
notice was not issued to the Central 
Govemment also but notice was issued to 
the Central Government as well as the State 
Governments, to the Chief Ministers and to 
the Transport Ministers -I am to say that as 
far as the Centre is concerned, I started the 
dialogue within a month's time. Not a single 
State - whether Congress or BJP or any 
other party- was left out. I talked to them and 
I called them also. You do not blame that I am 
taking to these people, I am calling the Chief 
Ministers or the State Ministers because the 
truck operators created a strike. 

I would like to inform the House that 
most of the things conceming the Ministry of 
Surface transport has been settled by me 
before the strike. Since you 'lad asked, I 
would like to mention one or tWo lines on all 
the sixteen demands. I would like to inform 
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you that not for a moment these people went 
on strike because they were dis-satisfied by 
the talks held by me or by my officers which 
were held before the strike concerning only 
Ihe issues of Ministry of Surface Transport. 
No doubt they had their demands regarding 
the Ministry of Industry and the Ministry of 
Finance. They had raised these questions 
which you had also raised. But as far as my 
Ministry is concerned, I had solved all their 
problems. I would like to tell you that they 
were very satisfied. I also told them th: it i&-
not possible to remove the surcharge, to 
which they had iistened to my reasoning and 
they did not insist. I toldthemthat I will not be 
able to lower the rates of tyers. To that also 
they listened to my reasoning and they did 
not press this issue. But the only two things 
Ihey pressed were- they are· not, for a 
moment, concerned that we remove the 
octroi or we remove the path kar or the entry 
tax which is not their business and which Is 
the Government's bUSiness - and which 
were their grievances were that they had to 
pay crores of rupees ail over the country as 
bribes to the police officers and the people 
whomakelhemstayonthestops.lcalculated 
that over Rs. 3,000 crores are lost to the 
Central Government because the engines 
are running for 2 to 3 hours idely. The trucks 
are standing on the border idly. We lose 
money on that. They are harassed on 
checking of documents, checking of 
insurance papers and checking whether the 
conductors are carrying proper papers or 
not, They are harassed on every known way 
they can get some money out of the truck 
operators. 

I would like to give you a quote in this 
regard. As soon as the announcement of 
removal of octort in Delhi was announced, 
some people, whom I had known" met me 
and said: " Thank you very much Mr. Tytler. 
We used to pay regularly Rs. 1,000 per truck 
which passed through Delhi which is st'_pped 
now". One small businessman used to have 
two trucks passed through Delhi in a mon&h • 
lorwhichhewaspayingRs.1,OOOpertruck., 
Can you imagine the huge money involved? 
Can you imagine what kind of money must 
be passing through the people as so many 
trucks are passing through different States 
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and different roads? Why we have talked to 
these people when the strike was announced? 
It is not because they have blackmailed us or 
they have put pressure. Pressure started 
coming when the things started becoming 
very difficult. Every day goods which were 
supposed to reach the people were not going 
to the people, fertilizer was not being picked 
up, from refineries petrol was not being 
picked up,l myself have seen,l fora moment 
agree. It is not that we are very happy about 
it, and I would like to inform Mr. Khurana that 
octroi is not the only source of income for 
M. C. D.; property tax is the biggest tax which 
we receive and I would like to tell you also 
that it is not that the Finance Minister said in 
the Meeting that ' I am against octroi'. He 
said, ' I am against the Centre giving money 
to the States. The States must fil1d an 
alternative source of money'. Your State has 
done it. There are three States who have 
done it. How did they manage? Rather I 
would like to say this, even in the Chief 
Ministers' Meeting, even in the Meeting of 
the State Transport Ministers, a very good 
proposal was given by Rajasthan and they 
said. • We have taken a decision to abolish 
octroi, but we are working out as to how we 
will collect this money'. I have seen the Delhi 
Administration has also set a proposal on 
how the alternative source of money would 

-_- come. So, it is not that the Corporation is 
going to lose money. It is not that Rajasthan 
is going to lose, money, it not that Orissa is 
also going to lose money. The Chief Ministers 
of Maharashtra Government forthe lastfour 
years have taken a decision that • we will 
abolish octroi '. Buttill today they are not able 
to find an alternative source and when they 
did find it, I believe a certain other section of 
them went on strike and the pressure came. 
Even losing the jobs and all, it i6 for the State 
Governments to see how best they can do 
because the money is going to come. It is not 
that it is not going to come. As far as the 
Centre is concerned. it is not that since I had 
taken over, that is a new thing that which has 
come. We are against octroi and entry tax. 
Tomorrpw we are privatising roads. I have' 
hundreds of people from foreign countries 
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who are saying that; Mr. T ytler. we would like 
to come by express ways. We would Ike to 
build roads which arethera in other countries'. 
Nobody is gOing to come and say that in 
every State they have to put a rassi and say, 
.. please stop and give us a toll tax.' But we 
must find- i do not want the State to lose for 
a moment because I know the kind of restraint 
they are having. I can understand that, Delhi 
or West Bengal, because in the State 
Ministers' Meeting or even in the Chief 
Ministers' Meeting, let me tell you, except for 
West "Bengal all other Chief Ministers said 
that • if you arrange the Centre to give us 
money.' And ultimately even the Finance 
Minister of West Bengal said. 'You arrange 
the money to be given to us, we will start 
considering'. On that the Finance Minister 
reacted saying that 'the State cannot arrange. 
but you will have to find an altemative source 
as to how it is going to be done, like the U.P. 
has done it. Sixty per cent of the States have 
already made arrangement and there is no 
octroi in 60 per cent of the Staters. But the 
rest of them -I do not want to comment on 
something which is in the Supreme Court 
and even the truck operators have accepted 
that whatever the decision that the Supreme 
Court takes, it is binding on all of us. But I 
would like to say, in the end, which will 
probably answer all the hon. Members that 
what actually was their demand, to what 
extent that I have agreed and what is going 
to happen like you said that they have not 
withdrawn but temporarily, it is true. When I 
talked to them they said, • Mr. Tytler, 
unconditionally we withdraw'. Then I said, • 
Are you sure that you are going to withdraw? 
They said, • We are suspending it: This is 
what they said., So, I do not, for a moment, 
doubt that. You have listened to me abOut 
their 16 demands. They were satisfied, and 
they were satisfied because in the Chief 
Ministers' Meeting everybody has agreed. 
What was the last part of it? h says: 

• Government agrees to set up a 
Committee conSisting of 
representatives of Central 
Government and the State 
Governments which wouldexamine 
all issues pertaining to octroi and 
pathkar: 
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So, that means it is not thatthey closed supposed to be check.,(j by the State 
We have not said, 'We havectosed it, we are Government. They have nothing to do with 
not going to do it'. We have not said that the police. So, this is the direction which my 
octroi is going to be abolished and it is not Ministry has given for which the truck 
their business to ask us ' whether you are operators were very happy. Regarding the 
going to abolish octroi or not'. They are only amendment which is required in the Motor 
concerned to say, ' Please don't stop octroi, Vehicles Act. I said I am going to come with 
don't ask us to pay bribes to the police, don't that amendment most probably in this 
ask us to check the documents which the Session of Parliament itself, because I felt 
police have no authority to do. So, on that that this relief must be given to them 
basis they had given 16 demands and out of 
16 demands, 9 are with the Centre and 7 are 
with the States. About path kar and octroi we 
had talked to them. It is one of the things 
which came up. They sad, ' Okay. Since you 
are in Delhi, why don't you show a gesture 
by abolishing it from Delhi?' This proposal 
was in our Congress Party's manifesto and 
we thought that this is the right time and also 
because our party had already gone on 
record in Delhi that we will abolish octroi. By 
the way, Madan Lal Khuranaji, your colleague 
Shri Vijay Kumar Malhotra has welcomed it. 
Of course, he has asked for my removalfrom 
the Government, but he has welcomed the 
abolition of octroi from Delhi: 

So we are all committed that the octroi 
and the path kar should be removed. But of 
course, an alternative source of financing will 
also have to be thought out and that is why 
this Committee has been set up. The third 
part was about the insurance. This was also 
referred to the Supreme Court. I do not want 
togo into the details of it, The Supreme Court 
has givall a direction and the insurance 
people had already called a meeting by the 
end of this month and the first week of next 
month. The fourth demand was about the 
multiple enforcement agencies. I said that 
six items are dealt by my Ministry and I will do 
it, because I fen that this is a major sources 
of corruption and for the exchange of a lot of 
money from the truck operators to the 
authorities which are checking this. So,I said 
that overloading should not be checked by 
the police checking of permits should not bee 
done by the police; checking of permit 
conditions must not be done by the police 
and checking of insurance certificates, 
licences of conductors and certificate of 
fitness should not be done by the police, 
because these are the things which are 

Then, there is a penalty now for 
overloading of the vehicles. Some of the 
States are not implementing it, but we are 
going to give a direction to see that these are 
the small things which should be ir1l>lemented 
so that we save the lives ofthe tyers, we save 
the fuel and-also we eliminate a source of 
corruption., then regarding the driving licence, 
they wanted a suitable amendmenttoSection 
7 of the Motor Vehicles Act, whereby the 
eligibility for obtaining a learner's licenses 
would be the possession 01 a light or medium 
motor vehicle's driving licence for a period of 

_ one year. they wanted us to do away with 
this. For this I said, 'no'. First it was three 
years. Now, there is a lot of shortage of 
drivers in our country, OOcausea large number 
of drivers have gone to the GuH countries 
and there is a big shortage 01 drivers all over 
the country. I said I am prepared to come 
down to one year but they als(1 mustgoto the 
learners schools. I have instructed the State 
Govemments to be liberal in !living licences 
for learners' schools keeping the conditions 
which are alraadythereforgivingthe licences. 

Regarding taxes and duties, it was 
explained on behalf of the Ministry of Surface 
Transport that on the basis of the 
recommendation of the Committee on the 
rationalisation of taxes, a paper had been 
presented for consideration t-y the Inter'-
State Council. So far as the invoking of the 
powers of the Central Government to lay 
down the principles of taxation on -road 
transport, specific suggestions of the road 
transport owners in this regard maybe made 
available for the examination. and 
consideration of the Government for which 
IMI had agreed. 

- Ther" c;omes the highway robbery. This 
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is the eighth point. I said that this is not dealt 
by the Centre, but the Chief Ministers as well 
as the State Transport Ministers had agreed 
that they will have more patrolling to see that 
truck operators are not robbed on the 
highways. This is something which also have ' 
been worrying them Then, regarding permit 
requirements, we said that in the next meeting 
we will take it up for which they had agreed. 
Then, regarding the age of the vehicles, they 
wanted the present age of 9 years to be 
increased, I said, I 'Will form a technical 
committee, because this is not a matter for 
a committee of officers to look into it, but 
some technical people must sit. I also said 
that within three months. they will come back 
with the suggestions and we could increase 
the age of the vechiles beyond 9 years, to 
which they were very happy. Updating of 
Carrier Act, we are taking up when I bring this 
Amendment,. Withdrawal of Gulf Sur-charge 
on the price of diesel, we have made it very 
clear to them that the Govemment is unable 
to accept the demand. to which also they did 
not insist. 

They had also said that diesel outlet 
should be given onprioritybasisto association 
cooperatives. which is a very good idea •. I 
am already taking it up with the Ministry of 
Petroleum. I think, this also satisfies them. 

Toll on bridges is the 14th point. There 
was a certain feeling in the minds of the 
operators that after the cost of the bridge is 
recovered, the toll is still charged •. They said. ' 
you should give us a list of money spent on 
the bridge and the money collected so that 
they know and tell the Association that by 
certain date. the bridge cost is recovered and 
there is no need to charge the toll., I said, We 
are prepared to do it. 

Another point is the prices of vehicles 
and tyers. As far as the vehicles and tyers 
are concerned, I have told them. the 
Government has no power'to impose. any 
price control. But I would take up the price of 
tyers and il is for the Fmance Ministry to 
decide. They accept this position. 

On the reduction of excise duty on light 
commercial vehicles. that has already been 
done when last time the Finance Minister 
gave some concessions. 

I had discussion on all the 16 demands. 
I want to make it clear what did the Chief 
Ministers say when they met. The Chief 
Ministers made it very clear. that M Mr. TytJer 
and the Home Minister. In the present 
situation, if you would say. abolish octroi-we 
did not discuss Entry Tax because that is in 
the Supreme Court -then we cannot abolish 
octroi at this particular moment. Either the 
Centre gives the money to which we are 
collecting orwe have to think of an altemative" 
That is why. on that basis, a committee was 
formed which will go into it and I hope most 
of the these things will satisfy them. We 
discussed these things in the Chief Ministers' 
Conference. After that, ultimately the 
Association people came and told me. Mr. 
Tytler, we would like to withdraw the strike 
unconditionally". It is very good of them 
because I made them realise that the country 
is going to have a bad time. It s not that I take 
the credit or the Central Government takes 
the, credit. The credit goes to the truck 
operators also who have thought that enough 
has been done and they have made their 
points and they have withdrawn the strike, I 
wanted to thank them and I want to thank 
them here. 

I hope that I will keep this dialogue going 
on so that the situation never arises after 
three months where they have goto and hold 
the country to ransom, But we al'8 all 
prepared. The State Governments are 
prepared. AU these things al'8 taken cal'8 of .• 
the Essential Commodities Act has been 
invocked, which is very necessary. You 
cannot hold nation to ransom Prices were 
going up. You know certain elements which 
are playing have with the economy. We tried 
to talk to them. I have no confrontation with 
them for a moment even. I talked to them to 
last day. Even when they did not come at 5 
O'clock the other day. though the time was 
fixed eartier,'1 said, never mind. Probably, 
Ihey wanted to discuss with othercolleagues. 
But when the things ultimately W8I'8 going to, . 
hlt the economy and the people then we had 
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arising out of the nation State Legislature ({JeIegation 
wide Transport strike of Poweis) 8iI 

to go about it. I do notthink any person who OCEAN DEVELOPMENT) (SHRI 
thinks of the people would question why has RANGARAJAN KUMARAMANGLAM): We 
the Essential Commodities Act been invoked. will do our best to seee that copies are 
We are very happy with the Orissa peOple available in1he Library. 
because they sawto itthatthegoods reached 
tM places. We are very happy with the West 
Bengal people because they saw to it that the 

SHRI AMAl DATTA: What is this? 

commodities reached the required places. MR.CHAIRMAN:Nodiscussiononthat 
There are certain States who really did a point please. 
good job. I will say with confidence that the 
railways did a good job; Civil Supplies did a 
good job. Everybody was 'preparing for the 
finallhinglhal in case the strike continues, at 
least, we would have seen thatthe essential 
commodities would have moved. 

I want to thank all the Members who 
have raised it. I hope I was able to answer aU 
the points. 

MR. CHAIRMAN: We go to the next 
item-legislative business. 

SHRI AMAl DATTA (Diamond 
Harbour): May I draw your attention. 
Tomorrow there is a discussion coming on 
Bank scam. But the two reports of the 
Janakiraman Committee have not been 
circulated to the Member yet. May I ask you 
to give instructions to the Minister so that 
adequate nu mber of copies ofthetwo reports 
are made available to the Members before 
time. 

Now it is coming up for discussion 
tomorrow. 

MR. CHAIRMAN: Parliamentary Affairs 
Minister is here. He will take note of it. 

AN. HON. MEMBER: The two reports 
have appeared in the newspapers. 

SHRI AMAL DATTA: Butlhey should be 
made available to the Members. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 

SHRI RANGARAJAN KUMARA-
MANGAlAM: At the moment, copies are 
available in the Library. 

SHRI AMAL DATTA: Copies should be 
made available to the Members. 

SHRI RANGARAJAN KUMARA-
MANGALAM: I am not denying that, We are 
getting them printed, we should try to see 
that they are made available to all the 
Members. 

1.6.07 hrs. 

JAMMU AND KASHMIR STATE 
LEGISLATURE (DELEGATION OF 

POWERS) BILL.· 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): Sir, on behalf of Shri S.B. Chavan 
I beg to move for leave to introduce a BiD to 
confer on the President the power of the 
legislature of the State of Jammu and 
Kashmir to make laws. 

MR. CHAIRMAN: The question is: 

"That Jeave be grantedto introduce 
a BiD to confer on the President the 
power of the Legislature of the 
State of Jarrmu and Kashmir to 
make laws·. 

The motion was adopted. 

·Published in Gazette of India, Extra ordinary, Part II, Section 2, Dated 8-7-1992 
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SHRI M.M. JACOB: Sir, I introduce tRe 
BII. 

16.19 hrs. 

MATTERS UNDER RULE 3n 

MR. CHAIRMAN: Now the House will 
take up matters under Rule 37. Shri Bijoy 
Krishna Handique. 

(i) Need to take adequate steps for 
protecting strategic areas in the 
country reported from CIA's 
SUrveillance. 

SHRI BUOY. KRISHNA HANDIOUE 
(Jorhat): Any Third World country will feel 
deeply perturbed over the CIA's increased 
surveillance of their military weapons 
programmes in both conventional and non-
conventional areas. 

This Special CIA mission ordered by 
U.S. Administration, as reported in the Los 
Angles Times on 21st June, 1992 aims at 
cover:ng the world-wise development or 
acquisition ofproductiontechnology, designs, 
cof1l>Onents or complete military systems in 
areas of mass destruction and advanced 
conventional weaponry. This convert action 
plan ranges from recruiting or subverting 
scientists in ThirdWorld countries involved in 
weapons development to sabotage weapons 
research, production or storage facilities. 

This move of the U.S. administration 
should not betaken just as a routine operation. 
This forms part of their persistent effort to 
consolidate American gains of unipolarism 
by suppressing other countries, particularly 
the developing countries which are capable 
of posing a challenge to their supremacy. 

While disarmament on equal footing 
and a genuine nuclear non-prolif.eration, 
though not in the purview of the HPT, is the 
COI'IlIritted goal of all peace-loving natiOns, 

the U.S. Administration design is a serious 
interference in the internal affairs of these 
sovereign nations. 

Since India figures among the targeted 
countries, iI is imperative what she raises the 
matter not only at the diplomatic level but 
also in the UNO particularly at the Security 
Council. At the same time, the Government 
shoyld take adequate steps to protect our 
defence-related strategic areas and our 
scientists engaged therein. 

(ii) Need to restore the power of 
Regional Passport Office to issue 
emergency passports 

[T rans/ation] 

·SHAI V.S. VIJAYARAGHAVAN 
(Palghat): Sir, the Government has recently 
taken away the power of regional Transport 
OIfices to issue passports urgently. From 
May 1 st, this power which was being enjoyed 
by Regional passport OIfices will rest witn 
the Chief Passport Officer. 

Because of this, an applicant will have to 
wail now for a long time to get his passport. 
The Extemal Affairs Minister had earlier said 
that a passport will be issued to an applicant 
within 30 days of submission of the 
application. The present order does contrary 
to the statement of the Minister,. This new 
rule would adversely affect the people of 
Kerala more than others because on several 
occasions, they will have to come up to Delhi 
for getting a passport. In the case of children 
below the age of ten also the police enquiry 
has been made compulsory. In case there is 
change in photos, signature etc. or loss or 
damage of passport, one has to wait for a 
period of 100 days. 

Therefore, it is requested that the power 
of the Regional Passport Offices to issue 
emergency passports should be restored to 
them at the earliest. 

"Translation of the matter originaHy raised in Malayalm. 
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(iii) Need to allocate sufficient funds 
to State Government for 
providing safedrlnklng waterto 
Villages 

[English] 

SHRIANKUSHRAORAOSAHEBTOPE 
(Jalna): Sir, I rais9 this matter under Rule 
377 

Even after 45 years of Independence 
we have not been able to provide safe 
drinking water to large number of villages. 
This is in spite of the fad that crores of 
rupees have been spent, both by the Central 
and the State Governments, on various 
schemes. it appears that we are nowhere 
nearthe target to provide this basic necessity 
of life to a large section of out society who in 
their own turn left no stone untumedto make 
the green revolution a success which has 
enabled the country to solvethefoodproblem. 
The National Drinking Water MiSSion which 
was primarily set up to fulfil this very task is 
stili struggling 10 achieve its targets. 

It is hopped that highest priority accorded 
to this task in the Eighth Plan document will 
bear the fruits and by March, 1993, all villages 
will be provided with safe drinking water. 

I urge upon the Union Government to 
provided sufficenl funds, if nacessary, by 
diverting funds earmarked forotherpurposes 
and programmes. Technical know· ... ow. if 
asked for, may also be provided to the State 
Governments so that there is no shortfall in 
the target. 

(iv) Needtolookintothedemandsof 
All India Central Schoolteachers' 
Association 

[ Translation] 

DR. lAXMINARAYAN PANDEYA 
(Mandsaur): The All India Central School 
Teachers' Association have putforwardtheir 
demands before the Government on several 
occasions, which among otherthings indude 
the implementation of the Chaltopadhayaya 
Commission Report. representallon m the 

Board of Governors of Kendriya Vldyalaya 
Sangathan, reconstitution of the convnittee 
dealing with transfers, updating of rules 
pertaining to appointments and promotions, 
review of the category of laboratory 
Assistants and recognition of more than 600 
teachers as surplus as well as consideration 
of their transfer. the association has also 
decided that if the Government doesn' 
syfT1)alheticallyconsidertheirdemands, then 
teachers of central schools across the 
country, would go on an indefinite strike. 

Therefore, it is my request that 
Government should syr11)3theticallyconslder 
these dernands and solve the problem. 

(vl Need to Provide financial 
Assistance to Uttar pradesh 
Government for Early 
Construction of a barrage on 
River Yamuna at Agra, Uttar 
Pradesh 

SHRIBHAGAWAN SHANKAR RAWAT 
(Agra): The ground water·level in the Agra 
city is constantly going down since it is 
adjacent to Rajasthan, During summer 
months the water level goes down by as 
many as two metres. H this trend is not 
checked. not only the entire Agra area wiD 
turn into a large desert but also the entire 
South West Uttar Pradesh shan will come 
underthe grip ofthe desert. The hand pumps 
installed and wells dug for drinking water in 
Agra area dry up due to the level of water 
going down day by day. Uttar Pradesh 
Government has decided to construct a 
barrage on river Yamuna in or$r to check 
the trend of water level going down. The 
barrage would solve the drinking water 
problems in Agracity. But till now, no financial 
help has been made available to the State 
Government either from the World Bank or 
any other financial institution. 

I WOUld, therefore • like to request the 
Central Government to provide financial 
assistance from any financial institution or 
World Bank or from its own sources to the 
Government of Uttar pradesh for the 
construction of a barrage on Yamuna 
River.So that the problem of drinking water 
shortage in Agra and falling of water level in 
the area could be solved. 
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(vI) Need to restora certain railway 
facUtl.. at Jalpaigrl and 
Coocbehar, West Bengal. 

[EtV/ish) 

SHRI JITENDRA NATH DAS 
(J.iguri): Sir, lIike to draw the attention of 
the Governrment to the fact that the people 
of the District of North Bengal, specially 
Coochbhear and Jalpaiguri have welcomed 
the introduction of the new tri-weekly train, 
Teesta-Topra Express. But the bogies 
attached to the train are in a dilapidated 
condition. There are no 1 st class and AC II 
tier bogies on the train running from 
Haldinbani to· Sealdah. It is, therefore, 
imperative that the bogies are replace soon 
and the 1st class and AC II tier bogies are 
replaces soon and the '1 st class and AC DO 
tier bogeis attached with the train and the 
train runs daily. 

Secondly, after the introduction of this 
train, the Railway authorities have curtailed 
some facilities enjoyed by the people of the 
district of North Bengal. Withdrawal of 
stoppages of some trains from some stations, 
curtailment of the reservation quota are 
some of the curtailments. On these points 
the people of the district of Jalpaiguri and 
Coochbehar are agitated and have started a 
movement. I request, the Central 
Government to take immediate necessary 
measures so that facilities relating to train-
stoppages and reservation quota enjoyed by 
the people of Jalpaiguri and Coochbehar 
may be restored. 

(viI) Need to take steps for Balanced 
development of Nawada, 
Jahabac:l and Aurangabad 
Districts in Bihar for checking 
growing Menance of Terrorism 
in these areas 

JTranslalion) 

SHRI RAMASHRAV PRASAD SINGH:: 
(Jahanabad): Mr. Chairman, Sir, democracy 
is in jeOpardy due to the growing acts of 
terrorism in the country., The ancient Gaya 

district, famous all overthe world fDr Buddhist 
raligion and. peace and where Gautam 
Buddha was enlightended and got peace, is 
now in the grip of terrorism. All the three 
districts, Nawada, Jahanabad and 
Aurangabad are in the grip of terrorism. This 
is attributed to unbalanced growth in the 
area. 

n the growing rnenance of terrorism is to 
be rooted out completely the development 
processes would have to be direc1edtowards 
the villages of backwartlclasses and Harijans. 
Forthis, the first and foremost necessity is to 
provide educational facilities to all villages 
which have a population of about 1500 and 
provision of clean drinking water will have to 
be made in their villages on a war footing. 
The land Ceiling Act will have enforced 
strictly because land is the root cause of all 
clashes. Medical faciHies will have to be 
provided to these villages. 

Therefore, I demand from Govemment 
to take steps to complete root out terrorism 
and take action immediate on all these 
measures so that terrorism does not increase 
any further. 

(viii) Need for land reforms In the 
country and to Ensure that 
Scheduled caste get Possession 
of the land Allotted to them 

SHRI RAM BADAN (lalganj): At the 
time of independence 45 years ago, 
distribution of land to landless farmers 
especially the Harijans has been accorded 
top priority in the national reconstruction 
programme but except for a few States, no 
significant achievement had been made in 
this regard in other States. Unequitable 
distribution of land is a hurdle reforms should 
be strictly il1lllemented in orderto put an end 
to exploitation in land use. Till now ,out of total 
acquired land of 56 lakh thousand acre as 
only 48 lakh thousand acrers of land has 
been distributed. Out of this, fifty percent of 
land has reportedly been distributed among 
scheduled Castes and Scheduled Tribes, 
but the fact is something else. These people 
have not been given possession of more 
than half the land allotted to them. 
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Therefore,. I request the Central 
Govemment that ownership of land should 
be given to the farmers and people who, 
though eligible have not been distrbuted 
land. They should be given an opportunity to 
rise up in the agriculture sector .. 
(Interruptions) 

16.30 hrs. 

[English] 

STATEMENT BY MINISTER RAM 
• JANMA ·BHUMI-BABRI MASJID ISSUE 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Some important 
developments have taken place recently in 
regard to the Ram Janam Bhoomi-Babri 
Masjid Issue. 

from December, 1991 onwards, several 
of the security installations in the RamJanma 
Bhoomi-Babrai Masjid complex have been 
dismantled and some of the other security 
arrangements have repeatedly not been 
working satis1actorily, the possble adverse 
effect ofthese developments on the security 
of the Ram Janma Bhoomi-Babri Masjid 
structure have been brought to the notice of 
the State Government from time to time. The 
State Government was also requested to 
considerilTl>lementing the recommendations 
contained in a C0n1>rehensive security plan 
prepared by a team of Central experts. The 
Chief Ministerrecently assured me about the 
adequacy of the security auangements. 

The State authorities have constructed 
a wall enclosing a large area around the Ram 
Janma Bhmooi-babri Masjid. The Chief 
Minister has intormedthatthe wall was being 
built in accordancewith the recommendations 
of the Central expellt team. How,ver, the 
constructed wall is at much greater distance 
from the disputed structure than the one 
recommended by the Central team and, as 
of now, there is little evidence that the 
additional security features are also being 
installed. 

In March, 1992, the State Govemment . 

8abIi Masjid Issue 
undertook demolition of additional structures 
in the RJB-BM colJl>lex leaving reportedly 
only the Sitakoop, Shila Nyas site, VHPs 
Kirtan Chabutra and a portion of the Sakshi 
Gopal temple. Along with the demolition, 
extensive digging and leveling operations 
were also commenced. These operations 
have led to apprehensions in the minds of 
many people regarding their possible effect 
on the strength and safety of the disputed 
structure. We took (Jp the matter with the 
State Govemment who have assured that 
these would have no adverse effect in the 
structure. Reportedly the digging, leveling 
and other work is still continuing . 

Following the invitation given by the 
Chief Minister of U.P. in the meeting of the 
National Integration Council on 2nd 
November, 1991, a decision was taken to 
send a delegation colJl>rising menDers of 
the Standing Committee of the NIC and 
ParliAment to visit Ayodhya. This delegation 
visited Ayodhya on 7th April, 1992 and its 
report has been circulated to the Honorable 
Members of Parliament. 

The Ram Janam Bhrnooi-Babri Masjid 
issue continues to be the subject of a 
nUnDer of Court cases pending before the 
luckn~ bench of the Allahabad High court. 
These include the original title suits.. writ 
motions challenging the land acquisition done 
by the State Government, certain civil 
miscellaneous applications, and a recent 
petition seeking for a direction to the State of 
Uttar pradesh to stop digging on the land 
acquired by it in the light of the possible 
danger to the disputed structure., Further .. 
before the Supreme Court. two conte~ 
petitions and a public interest litigation have 
been filed: these three petitions hav~ been 
adjoumedtillJuly, 1992. One of the contempt 
petitions alleges that the demolition of 
structures at Ayodhya and the clearing olthe 
debris are violatre of the Supreme Court's 
order of 15 November 1991. The other 
contelTl>t petition alleges thatthe acquisition 
of land at Ayodhya, the handing over a 
possessionoflandtotheRam,JanniaBhoomi . 
Nyas, the demolition of structures and the 
construction of the waR are violative of the 
Supreme Court's order of 15 November 
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Babri Masjid Issue 

ISh. S.B. Chavan] 

1991. In any discussion on this subject, this 
aspect should be kept in mind. I also hope no 
action would be taken by any party which 
would viofate the letter or spirit of the various 
court orders relating to the RJB-BM issue. 

The subject of Communal Harmony: 
Ram. Janma Bhoomi-babri Masjid issue had 
been considered by the StandingCommittees 
ofthe NIC at its meeting on 23rdJune, 1992. 
After deliberations, the Standing Committee 
recommended that a meeting of the full NIC 
may be convened to consider the subject. 
Accordingly it is proposed to hold a meeting 
of the National Integration Council on 18th 
July, 1992. 

Serious concern has been caused by 
the recent reports that some further 
developments and construction work are 
being planned in the Tam Janma Bhmooi-
Babri Masjid complex at Ayodhya. Reportedly 
the plans include the construction of a platform 
or base and pillars at the shilanayas site and 
the demolition of the police control room. 
Meetings and same laws of someorganistions 
connec!.,d with the lands forthe construction 
of the proposed temple are also understood 
to be taking place at Ayodhya. Reportedly a 
cJecision has also been taken to change the 
name of temple Construction Committee to 
the Temple Renovation Committee which is 
being viewed as an attempt to open the way 
to tamper with the disputed structure. -
Chaturmas " is expected to be observed at 
Ayodhya from 15th July 1992 and a large 
congregation of religious representatives is 
likely to assemble in the RJB-BM complex. 
Keeping in mind the serious nature of these 
reports, I have written to the Chief Minister 
of Uttar pradesh on 7th July, 1992 expressing 
the hope that the State Government will 
make adequate security and other 
arrangements for ensuring the safety of the 
disputed structure and preventing any 
intoward incident from taking place. Further 
I have expressed the hope that the State 
Government will ensure that nothing is done 
which will violate the letter or spirit of the 
Court orders passed in relation to the RJB-
BM Issue. 

SHRI CHANDRA JEET YADAV 
(Azamgarh): The State Government is a 
party to all these things. All this has taken 
place in collusion with the State Government, 
We want to know .... 

MR. CHAIRMAN (SHRI SHARAO 
DIG HE): No questions can be asked. 

SHRI BASUDEB ACHARIA 
(Bankura):The Home Minister has not given 
us nay firm assurance .. (Interruptions) 

MR. CHAIRMAN: If I allow one Member, 
I will have to allow all. You may ask for a 
discussions. But no questions can be asked. 

(Interruptions) 

MR. CHAIRMAN: We shall take up the 
Statutory Resolution. On the statement of 
the Minister we do not allow any questions. 
Rule 372 is clear on this. 

( Interruptions) 

MR. CHAIRMAN: We go to the next 
item. you may ask for discussion under the 
rules. No questions are allowed 

(Interruptions) 

MR. CHAIRMAN: If I allow one, I will 
have to allow all. I follow the rules. I have not 
allowed any questions. 

( Interruptions) 

[Translation] 

SHRI MOHAMAD ALI ASHRAF FATMI 
(Darbhanga): Mr. Chairman, Sir, if State 
Governments indulges in an irregularty. will 
be Central Government not take action? The 
law and order situation is deteriorating in the 
State. This matter should not be taken 
lightly. • 

SHRI TEJ NARAYAN SINGH (Buxar); 
Mr.Chairman, Sir, it should be clarified as to 
what measures are being taken by the 
Govemment. The situation is very grave .. 
(Interruptions) 
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[English] 

SHRI E. AHAMED (Manjerl) Sir, you ask 
the Home Minister to clarify the position .• 
(Interruptions) 

SHRI BASU DEB ACHARIYA 
(Bankura): We want an assurarlce from the 
Yome Minister. 

(Interruptions) 

16.41.hrs 

Atlhis stage. ShritejNarayatJSinghand 
some other hon.MentJers came and sat on 
the noor near the table 

MR. CHAIRMAN: You can ask for a full 
discussion tomorrow. 

(Interruptions) 

MR. CHAIRMAN: Please go back to 
your seats. 

( Interruptions) 

MR. CHAIRMAN: Mr. Home Minster. 
they only want to know whether status quo 
will be maintained; is that the assurance of 
the Home Minister? 

THE MINISTER OF HOME AFFAIRS 
(Shri S.B. Chavan): These are the orders of 
the High Court as well as the Supreme Court. 
That is why. contempt proceedings are also 
pending before both the courts., I don't think. 
at this stage. I can say anything more • 
(Interruptions) 

MR. CI:IAIRMAN: Please go back to 
your seats. 

SHRI S.B. CHA VAN: I will have to await 
the order of the Court. When matters are 
pending before the courts and these very 
issues are before them. it will not be proper 
on my P~lIt tQsaythat the Government will do 

Sabri Mas[td Issue 
this or that. I will have to await the orderS of 
the Court. if the Court does not want to take 
any action. I cannot do anything •• 
(Interruptions) 

MR. CHAIRMAN: Please go back to 
your seats. 'I request you to go back to your 
seats, (Interruptions) 

AN. HON.MEMBER: They should not 
stand in thewelL Please ask them to disperse. 

MR. CHAIRMAN: I request all of you to 
go back to your seats. 

(Interruptions) 

MR. CHAIRMAN: I adjourn the House 
for ten minutes. 

16.49. hrs. 

The Lok sabha then adjoumed till Fifty 
minutes past sixteen of the Clock 

The Lok Sabha reassembled at seventeen 
01 the Clock 

[ SHRI SHARAD DIGHE in the Chaili 

[Translation) 

SHRI MADAN LAL KHURANA (South 
Delhi): Between the Government and the 
leftist parties. (Interruptions) 

[English) 

MR CHAIRMAN: Nothingwilgoon recorded. 

(Interruptions) 

17.01. hrs. 

MR. CHAIRMAN: We now go on to the 
next item 

At this stage Shri Anil Sasu and some 
otherhon. Merrbers came and stood on the 
floor near the Table 
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17.01.2 hra. has made a Statement of facts. 

STATUTORY RESOLUTION RE 
DISAPPROVAL OF THE FOREIGN 

TRADE (DEVELOPMENT AND 
REGULATION) ORDINANCE 

( Translalion] 

DR. LAXIMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman, Sir I beg to 
move::-

"That this Housedisproves ofthe Foreign 
Trado (Development and regulation) 
Ordinance, 1992 (Ordinance No 11 of 1992) 
promulgated by the President on the 19 the 
June, 1992 

(Interruptions) 

[English] 

MR. CHAIRMAN: I adjourn the House 
for half-in hour. 

17.02. hrs 

The Lok Sabha then adjoumed till thirty 
minutes Past Seventeen of the Clock 

17.31. hrs 

The Laic Sabha re-asserrbled at thirty 
one minutes past seventeen of the Clock 

(SHRI SHARAD DIGHE in the Chairj 

[English] 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, where is the question of 
Qovernment's action? Without Government 
taking any action on this particular issue, the 
HouS9cannotcontinue. Noamount of wishing 
or hoping will do. 

SHRI BASUDE8 ACHARIA (8ankura): 
Sir, allow me to make a submission. The 
Home Minister has made a Statement. He 

MR. CHAIRMAN: Let us proceed with 
the agenda item now, The Leaders are 
discussing with the hon. Speaker inside his 
Chamber. 

SHRI E. AHMED (Manjeri): let the 
discussion be over first. (Interruptions) 

SHRI BASUDEB ACHARIA: Sir, the 1 
Home Minister, in his statement has not 
given any firm assurance that the status quo 
should be maintained as per the Court's 
order. He has not given any firm assurance 
or commitment which the Members of this 
House wanted. The members wanted that 
the Government should take every step to 
maintain the status quo of Babri Masjid·Ram 
Mandir and also the land. So, we want that 
assurance. 

MR CHAIRMAN: I will not allow anybody 
now because all the Leaders are discussing 
with Speaker. 

LOl :J$ go ahead with the other Agenda 
items 

( Interruptions) 

SHRI BASUDEB ACHARIA: They are 
violating the Court's order. 

SHRI RAM NAIK(Bombay North): Sir .. 
they are violating the Lok Sabha Rules. 

SHRI BASUDEB ACHARIA:The Central 
Government is helpless. They cannot do 
anything. They cannot prevent the State. 
Government from doing so. . 

MR. CHAIRMAN: I now adjourn the 
House for rest of the day. We will meet 
tomorrow at 11.00 a.m 

17_34 hs. 

The Lok Sabha then adjoumed till Eleven 
. of the Clock on Thursday, July 9, 19921 

Asadha 18. 1914 (saka). 




